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[MR. SPEAKER in the Chair]

- WELCOME TO THE BOTSWANA
PARLIAMENTARY DELEGATION

MR.SPEAKER: Hon'ble Members, atthe
utset, | have to make anannouncement.

~ Onmy own behalf and on behalf on the
fon'ble members of the House, | have great
pleasure in welcoming His Excellency Mr. M. P.
K Nwako, Speaker of the National Assembly of
wana and the Hon’ble Members of the
ana Parliamentary Delegationwhoare on
olndia as out honored guests.

v'» TheotherHon’ble Members of the Delega-

~ {.Mrs. Esther Mosinyi, MP
2.Mr. Pelokgale K. Seloma, MP

3. Kgosi Seepapitso IV Chairman of the
iouse 5f Chiefs
e
~ The Delegation arrived Delhi yesterday
ing. They are now seatedinthe specialbox.
wishthem a happy and fruitful stay in our
ountry. Through them we convey our greetings
bestwishes to His Excellency, the Presi-

dent, Parliament, Governmentandthe friendly
people of Botswana. 2

11.02hrs. -
ORALANSWERS TOQUESTIONS

[English]
Purchase of Aircraft By Air India

922. SHRIRABI RAY : Willthe Minister of
CIVILAVIATIONAND TOURISMbepleasedto
state:

(a)whetherattention ofthe Governmenthas
been drawn the news—item captioned “Cap-
tioned “Calcutta High Court censures Al” ap-
pearinginthe Hindustan Times”dated April 15,
1993;

(b)if so, the facts thereof; and

(c)the actiontaken by the Governmentin
the matter?

THEMINISTEROF CIVILAVIATION AND
TOURISM(SHRIGHULAMNABIAZAD: (a)to
(c)Astatementislaidonthe Table of the House.

(a): Yes Sir.

(b)and(c) In April. 1990, M/s R.M. Invest-
ments and Trading Co PvtLtd. Calcuttafileda
suitin the Calcutta High Court against Boeing
Company claimingcommissioninrespectof the
saleoftwo Boeing 747—300 (Combi) aircraftto
AirIndia. AirIndian was notimpleased inthe suit
norwas any grievance or allegation made therein
against Air India. ;
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BoeingCompany, fieklan application un-
der Section 3of the Foreign Awards (Recogni-
tionand Enforcement) Act, 1961 prayingthatthe
suitbe stayedin view of an arbitration clause in
their contract with the R.M. Investments. Air
india as Notimpleasedinthese proceedings.

inSeptember, 1992, Air indiawas servid
with anotice of motionby the R. M. investments,
praying or an order that an affidavit be fled by Air
India stating the circumstances which caused
issue of letter dated 30th April, 1987 fromthe
thenChamman, Airindsatothe Boeing Company
conveying Ar indsa's policy that no contingent
fees or commission be pardto any representa-
tivein Incka or abroadinconnechon withthe sale
of the said aurcraft. The notice of motion also
prayed for production of relevant documents
relatingto the said policy. in response, Air india
filed an affidavit slating that the suitvelatedtothe
disputebetweenthe R.M. investimentsandthe
boeing Company withwhich Ar indiawasinno
way concerned. The counsel of Airindia also
clarifiediothe Courtthathe was objectingtothe
production of documents or otherwise gointothe
ments of the case atthatstage, whenthe only
question for consideration was whether or not
sult should be stayed and that once the stay
application had been decided one way or the
other, and Air Iindia was called upon by the
appropnate forumto produce any documents
elg.. t would witlingly comply.

The judgment of the High Court on the
application ofthe Boeng Companywas givenon
5th April, 1993 in which it was held that provi-
sions of Section 3 of the Foreign Awards (Rec- _
ognihon and Enforcement ) Actare not aftracted
inthe case of the transaction between Boeing
Company and M/s R. M. Investments. The
to AirIndia. Pnm—facies the remarks in ques-
tion amountto casting doubt onthe ackion and
conduct of Air india in regardto production of
certain documents but the judgment also con-
tamns the observaton that all aspects willhave
lobe examinedingrater detail later. The judg-
mentalso madet clear that no subpoenawas
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issueddirecting Air India for production of t
documents.

An appeal has been filed by the Boeing
Company against the judgment. Airindia has
filed an affidavit objectingtathe said remarks
conceming Airindiainthe judgment, andpray-
ing that the remarks be expunged from the
record. The matteris subjudice.

[Transiation: |

SHRIRABIRAY : Mr. Speaker, Sir, atthe
endofhisreplay the hon. Ministerhas statedone
sentencethat-—

{Engksh]
The matteris sub—judice
[Translabon |

My question was regarding the. % {petition
pendingbefore the Calcutta High Courtfor final
that the matter sub—judice. | do notintendto
raise the matter which 1s sub—judice. Butmy
queshionis regarding the final Judgment deliv-
ered after disposing of the wnit petition. This
questionis notregarding the subjudice. matter.
Iwould like to know whetherthe hon. Mimister's
attenhonhasbeen drawn towards the Caicutta
High Cowrt's judgment deliveredin the Boeing
Companycase?

The Calcutta High Court has stated that—

[English]

“Rappearstome thatthe whole matterand
. ire investigation andinquiry
inaproperirial.
Thereexists sufficient smoke of doubt with
regardioexistence of the policy regardtoinMr
Ratan Tatasletter of 30th April. 1987."
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[Translation |

Iwould ke to kriow only the reaction of the
hon. Minister onthe Caicutta High Court'sjudg-
ment andits remarks on the letter of Mr. Rattan
Tata dated 30th April.

SHRIGHULAMNABIAZAD: Mr. Speaker,
Sir, the hon. Members is a very senior Member
and only because of his seniority suchacom-
prehensive reply has been given. Otherwise
there was no need for it since the matter is
subjudice andifthe matteris discussedthenit
is it becomes meanirigless.

Mr. Speaker, Sir, thisis atunnycase. On
7th August, 1987 acontract with thiscompany
wassignedby Air India and Boeing Company.
Aftertow years and nine months this very com-
panyfiled acase against Boeing company for
nonclearanceof dues. Aftertwo andahalfyears
offillingthe case against the Boeing Company
1.e.. after more than five and a half years of
signingthecontractin 1987,in 1982acasewas
filed aganstthe Airindiatoo. Therewasnocase
inthe count against Air India and whateverthe
case was thatwas againstthe so called middle
man andthe Boeing Company andAirindiawas
notatall dragged. The Hon. High Court decided
thatthe notcomeintheir jurisdiction
becauseitis anintemationaltransactionsothe
matter could be resolved through arbitration. it
was upto the court to admit or dismiss the
petition. Atthattime Air india was notinvolved.
Thelawyer representing Air Indiia informed just
thatthe Hon. Judge had suggestedthat Airindia
should have preserved the papers. However,
the lawyer advisedus thatright nowtheissueis
whajherthe petitionin Boeing Companycaseis
admitted or not. If the court once gives its
judgmentthen we are preparedto submit any
docurment.

inresponseto HonMember's query about
the judgment | would like to inform him that the
HighCourtjudgmentis available withme. Asper
the judgment he High Courthas not givenany
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final verdict. Onpage 42the hon. courtsays —

(Englgh]

"Nosubpoenawas allowedtobeissuedto
Air india for production of documents..”

[Transiation |

The hon. Court has itself ruled that no
directions for preserving the documents were
issued. In addition the hon. Judge also says
thet—

“Air India’s letter of August, 1987 and
Government of India's. chn'ﬁcgtion on
poticy.

It appears to me thathe whole matterand
various issues require investigation and
inquiry in a trial.”

[Transiation: |

Therefore, it is quite clear that the hon.
Judge has not given any finaljudgment. imme-
diately afterthejudgmentwas deliveredin April,
Boeing Company filed a review petitionbefore
the divisionbench of Calcutta High Court. Hear-
inghasbeenfixedfor 13thMay. Airindiahas
also appealedto the courtto expunge the re-
marks passed againstit. Hearing ofthe Boeing
Company case has beenfixedto 13thMayand
we have also filed an affidavit. That's why |
stated that the matteris subjudice. i requestthe
hon Member notto prolong the discussion fur-
ther.

SHRIRABIRAY : Mr. Speaker, Sir, thisis
notthe reply to my first question. | simply asked
about the judgement against which an appeal
hasbeenfiled... (iIntecruptions)

{English]
MR. SPEAKER : if the Appeal is field

" againstthejudgementgivenbyalowercourt, the

matteristreated as sub—judice.
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[Translation )

SHRIRABIRAY We candiscuss about
Arrindia because newspapers have widely pub-
lishedreports about Arrindiacase

[Enghsh]

MR SPEAKER If thematterwasbefore
aCourt, ifajudgementwas givenbya Courtand
againstthat judgement ifthe Appeal s filedin
ahigherCourt fthat Appealis pendingwiththe
tugher Court that matterisnotfinally decided

(Interruptions)

SHRIGHULAMNABIAZAD Thejudge-
menthasbeengivenbyasinglejudge Now this
isbeforethe divisionBench So itis subjudice

[Translation:

SHRIRABIRAY Thehon Ministerhas
stated thatthe hearning has beenfixedfor 13th
May for the judgement Therefore unlistthe
discussionfor some otherday because asking
questions right now will not serve the
purpose (interruptions!

[English]

MR SPEAKER f{fthematterissubjudice
we do not sitin judgement or ask a question
Whentheyfinally decide it we ask aquestion

(Interruptions)

MR SPEAKER NextQuestion—Q 923
ShnmatiVasundhara Raja—notpresent Ques-
tion924

SHRIGUMANMALLODHA Mr Speaker
Sir lhavemade arequestunder Rule 48 itisa
matterregardingthe supply of waterto Rajasthan
Ihave madearequest Youmay kindly permit
me

MR SPEAKER Wewill discussit |am

MAY 10 1993
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sorry
Now, we take up next Question—Q 924
Violenceand SexinFilms

%924 SHRIJEEWANSHARMA Wilithe
Minister INFORMATION AND BROADCAST-
ING be pleasedtostate

(a) whetherthe scenes of cnmes and sex
are ontheincrease inthe Indian flms and the
same are tellingupon adversely onthe charac-
terofthe youths and

(b} ifso thestepsthe Govemmentpropose
totaketobanthe release of suchfilms?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK P SINGHDEOQO) (a)An
increase in the scense of cnimes has been
noticed in the Indian films No analysis Is
however available onthe effectof suchscenes
uponthe character of the youths

(b) Alifilms are shown after clearance of
the CensorBoard

[Translation ]

SHRIJEEVAN SHARMA & Speaker

Sir thehon Ministerhas admittedn part (a) of
his replythat anincreaseinthe scenes ot cnime
and sex has been noticedin the Indian Films

Theresamuchdifference betweenthepresent
day flms andthefiims made 20—25 years ago

ScenseshowingA K 47— Cabarets orbomb
blasts findthe maximum place in modemfilms

lfwewatchtraller scenseoffinng,

or cabarets are shown maximum This ten-
dency hasincreased after the introduction of
Cable T V andithas theteling effecton the
youth Forthis purpose such a code of conduct
should be formulated thatthere are no cnme
scenesformorethan specified sothatthey may
not atfect the youth in the coming
tme (Interruptions)Now — a—days children
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between 7—B years are also watching
it (Interruptions)

MR SPEAKER You have asked your
question

SHRI JEEVAN SHARMA Scenes of
crime and sex should not be there in films for
more thandspecifiedtmes (Interruptions)

[Enghsh]

SHRIK P SINGHDEQ Sir, whatisthe
question?

MR SPEAKER The questionis Areyou
gomngtohave any model, any ruletocontrolsex
andviolapce inthe films?

SHRIK P SINGHDEO Asianswered
all films which are shown are cleared by a
CcnsorBoard Here youwantto knowwhatare
the functions of the Central Board If | givethe
answe! 1t will be clear | would ke to know
whetheryouwantmetoactafterthis Youhave
setupthe Cential Board of Film Centification
Afterthat doyouwanthe Governmenttointer-
fere and create problems or youdo notwishit?

Thatiswhy Iwastryingto givethe answer
Otherwise | will very easily say It will be
ecxamined or suggestion ofthe hon Member
canbeexamined aboutits practicality’

MR SPEAKER Youansweritinyourown
fashion

SHRIK P SINGDEO The objectives of
the Film Certification are

{a) The medium of film remains respon-
sible andsensitive tothe values and standards
ofsociety

(b) Artistic expressions of creative free-
domare notduly curbed

{c) Certification 1s responsive to social
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change

(d) The medmum of film provides clean and
healthy entertainment

(e) As far as possible the film s of aes-
theticvalue and cinematically of good standard

Afterthat if you still want the Government
tointerfere—becausethe Central Govemment
isempoweredtoonly give guidelines andithas
issued guidelines anditwas revived in Decem-
ber 1991 as aresult of vanous suggestions of
hon MPs of newspapers and also of the Con-
sultative Committee of Parhament —we are
willingto examine it

- L

MR SPEAKER Itisnotforanybody inthe
Houseto give adirection to the Government
Now the Government can come to acertain
conclusion and can putthat conclusion before
the House for the consideration of the House
The Memberis asking There is sex and vio-
lenceinthefims Whatdo youproposetodoto
controlit?

SHRIK P SINGHDEO TheBoardof Film
Certification have beenempowered

MR SPEAKER Hehasanswereditinhis
ownfashion Youcan put yoursecond supple
mentary

(Inlerruptions)

MR SPEAKER | am neither giving a
directiontoyounortothe Minister Itisnotforme
Itis betweenyou

{Interruptions)

SHRISATYADEOSINGH Hehasputa

question lethimanswert

MR SPEAKER Youdonotinterrupt

(Intenuptions)
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[Transiation)

SHRIJEEVAN SHARMA : The hon. Min-
ister has quoted fromthe objectives ot the Film
Certification that the censor Board remains
responsible and sensitive to the values and

standards of thé society. Butin my opinionno -

society will liketohave crime andsexinfilms.
Ihad asked whataction does the Govemnment
proposetotaketo containthe scenes ofcrime
andsexinthefilms because thismayincrease
that incidence of crime in the society as itis
teling upon adversely on the character if the
youths andsmalichidrenwhowatchsuchtypes
offilms. Therefore, whether anytime—bound

hasbeencheckedoutwithaviewto
check suchtendenty. lcouldnot getany feply
tou. . (Interruptions)

MR. SPEAKER: You please let him reply
toyourquestion.

{Enghsh]

SHRIK. P.SINGH DEO: incontinuationto
what! have said earlier, the guidelines onthis
very subject were issued on 6.12.91 by the
Central Govemmentas aresult of Section 5(b)
of the Cinematography Act, 1952. The guide-
lines were specific guidelines for curbing ex-
cessive sex and vioence in the films. if you
permitme, there arefive orsix points onwhich
the Board of Film Certification have been ad-
dressedas guidelines fromthe Central Govemn-
ment. Would youlike to give me the time?

MR. SPEAKER : Mr. Minister, the ques-
tions thatin spite of your guidelines, inspite of
your Censor Board, there is sex and violence.

" Areyounterveningtodosomethingmoretosee.

that there is no sex and violence? If you are
mmmmmmwnmm

are producingresultsitis very good. Butithey -

are notproducingthe results, youshalthaveto
dosomething.

SHRAI K. P. SINGH DEO : We are not
satsted. Sir TherersaBillpendinginthe Rajya
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Sabhaforgivingmoretesthtothe Central Board
of Film Certification. Secondly, itis the State
Govermnment which issues guidelines anditis
mentation of the guidelines.

So, alegisiationis pendingin Rajya Sabha
andafterthatis passedthere, we willbringitto
LokSabha.

SHRIJEEWAN SHARMA : Sir, itis not
aquestion ol giving toothtothe Central Censor *
Boardofindia.

SHRI SRIKANTA JENA : Mr. Speaker,
Sir.the hon. Minister has stated that guidelines

* have been gvento the Censor Board, to give

moreteethtothe Censor Board andthat they
have proposed a legisiation which is pending
with Rajya Sabha. Whenthatis aboutthe con-
stitution of the Board. Those persons who are
thereonthe Board, theirconductis totally against
the values. So, are youconsideringthe conduct
of those members while puting them on the
Boardandthatthey followthe values. according
totheguidelines issued? Unless there are right
kind of persons on the Board, whateverguide-
linesorwhateverrules arethere, they will notbe
followed.

MR. SPEAKER: Youhave asked a good
question. Now youcantake your seat.

SHRI SRIKANTA JENA : Will you con-
sider dissolvingthe present Censor Boardand
reconstitute such aboard having right kints of
persmssomrlaycmmlyenlomewhm
guidelines arethere sincerely?

SHRIK.P.SINGHDEO: Thisis asugges-
tionfortaking action. We shall definitely con-
siderit.

[Translation]
SHRIRAMNAIK : Mr. Speaker, Sir. the

Bombay bomb blast have revealed so many
things this incidenthas alsorevealedthe nexus
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between smugglers and film producers. An-
swer of demonstrations heldin Bombay in pro-
testagainstit. Some members of FilmMakers
Combine, namely SarvashriJ. Om. Prakash,
Sippi, Jimmi Narula, Yash Jojar, Surendra
Kapoor. Ram Vohara, Kiran Shantarambelda
discussionwiththe representatives ofthe B.J.P

[Engiish]

Sir. | am coming to the Question. | am
askingthe question. ’

{Translation]

They arrived at consensus on nine de-
mands. One ofthe agreementswas.....

[English]

MR. SPEAKER : Ithas nothing to dowith
theB.J.P.

[Transiaton]

SHRI RAFINAIK : Mr. Speaker, Sirlam _

gving the details of the discussions. The
mambers of fiim Makers Combing also
enphasisedthat scenes ol crimes andsexshould
theynotfindandwereofmuchplaceinthe During
the discussion Miss Puja Bhatt and Aditya
Pancholi...

[English]

MR. SPEAKER : This is a sort of propa-
ganda andnothingelse.

{Transtaton]

SHRIRAMNAIK: The Governmentshouid
call the people of Film industry at all India level
andarrive atconsensus on containingthe sex
andcrime scenss the films as hasbeen donein
Bombay city as consumers and puttingup a
renstanie toit. it the Government ready to do
so(interruptions})

VAISAKHA 20. 1915 (SAKA)
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{English] '
Thisisaquestionpertainingtotheconsum-
ersprotecton. We areraigingt asaconsumers’
protectionissue. .
MR. SPEAKER: You cannotuse thisfioor
for party purposes.

SHRIRAMNAIK: This isthe consumers’
workwhich we aretakingup.

SHRIK. P. SINGHDEO : We will have to
examine theMember's suggestion.

SHRIRAMNAIK: Sir, what cidthe Minister

MR. SPEAKER.: What did you say, Mr.

) Minister?

SHRIK. P. SINGHDEOQ: Sir. isaidthatwe
willhavetoexamine the hon. Member's sugges-
tion.

[Translation|

SHRI HARI KISHORE SINGH : Mr.
Speaker, Sirlet the Members ason of 60 years
agebe aloudto ask as notthis...

[Engish]

MR. SPEAKER:1do notwanttogivean
impression that this question is also very
attractive.

[Translation]

SHRINITISH KUMAR : Mr. Speaker, Sir,
the Government has already admitted i fts
reply that scenes of violence andsex are onthe
increase in films. The survey regarding its
impact onteenagers and youths has notbeen
done. Mr. Speaker, Sir. itis very necessaryto

* havetheknowledge of sexinlife anditis aiso not

badit films are made on this subject. Sexis as
essentialastakingfoodbutas overratngcauses
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mdigestion similarly indiscriminate show of
~ex creates abnormality and misguide thaten
tire society insuch crcumstances {wouldlike
toknowfromthe Governmentastowhat extent
itis affectingthe teenagers? wouldalsoliketo
knowwhetherthe Governmentproposetocon
duct asurvey inthisiegardor not?

[English]

SHRIK P SINGHDEO Thehon Member
15 nght inthis aspect We are concerned about
the impact on the youth and the ministry of 188
hastakenstepstoget the analysis astowhat
1sthe effectonthe minds of the youthwhich are
ourfuture generation Fifty percentofourpopu
lation are women andwiat effectdoes thave on
them We are engaged inthat exercise

Onlyonethingthat| wouldliketosay s that
inthebeqinningthe hon Membersaidthatinthe
course of my answ el | said that no study has
beenconductedbefore (didnotsaythis |said
that no analysic 1s available with the Govern
ment heindianinstitute of Mass Communica
tions has undertaken aiianalysis and we are
alsogoingtosetupan analysisfortheyouthand
the women Itis avery good suggestionandwe
wouldlike to actonthis

SHRILAETAUMBREY Thisquestionis
1bout the banning of increasing crime and sex
In the Indian films | would like to draw the
Attention of the hon Minister and the House
through youthatinthe late night pictures shown
mthe TVs thereisanincrease offoreign films
where nude s enes are shown tdo notknow
whetherthehon Minister h 1sseentandwhether
itisanexpressionofat Butitembarrassesthe
vieweis whenthey seeitwith children andwith
familymembeis

twould hke toknow from the hon Minister
whetherthese foreign films which are shown at
late ights are cleared by the Censor Board It
1550 shythese nude sce nes are showninthe late
rughtpicture. [fitis notcleaiedby the Censor
B3oard vhatisthe standotthe Government?
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SHRI K P SINGH DEO The onginal
questionwasonindian fiims Ifthehon Member
1smeaningthetele—films andifhecangive me
specificdetails Iwillcheckupand lethimknow

This question does not arise from the main
question

(Translation)

SHRIKAMALA MISHRAMADHUKAR
Mr Speaker Sir ShnNitishjihas hut now said
thatsexs as essentalasfood Throughyou |
would ike to submitthatfor balanced diet you
havefixedthe quality of protein Carbo—hydrats
andfats booths the Governmentdecided to fix
suchcritena for the films also?

MR SPEAKER This question s related
tothe screening of films nottofood Therefore
Iwould not ask himto reply to it

SHRI GABHA I MANGAJI THAKORE
Mr Speaker Si through you { would like to
know fromthe hon Minister as to whethei the
fims these days are released only after cleat
ancebythe CensorBoatd Noonecanwatch 2
movie sitingtogetherwith hus youngctuldren |
would like to none fromthe hon Minister as to
couldtoofthe mebers of lim Censorboards
everbeen considered ? Their conduct should
also considered? You cannot see the calue of
Indian culture inthose films 1wouldketo know
whether thehon Miruste: will again loydownthe
criteriafor appointing the members of censol
Board?

[Englshj

SHRIK P SINGHDEOQ Therearesome
very eminent persons 26 tn number — in the
Board of film Certitication To pass sweeping
1emarks onthem~—wedidnothearthem—Ido
notthink itisaverytarthing But ifthereisa
specificinstance where they havefaled wecan
reviewt But apartfiomgiving guidelines and
directionstothe Central Board of Film Certifica
tion we do not interfere with the selection of
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films |donotknow whetherthehon Member
was refernng again to the tele—films orto the
ones which have been certified by the Central
Board of Film Certification, thatis, Indian fiims
Thereis adifference between thetwo

(Translaton]
indo—Thai Trade

+
SHRIRAJENDRAAGNIHOTRI
SHRIN K BALIYAN

*yo5

Wilithe Minister of EXTERNAL AFFAIRS
be pleasedto state

(a) whether the Prime Ministerdunng his
recentvisitto Thaitandinvited Thai business-
mentoinvestin and promote trade with india,

(b}itso theirresponse thereto and

(c) the details of areas in which offer of
mvestment has been received by the Govern-
men?

{Enghsh]

THEMINISTEROF STATE IN THEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRI
SALMAN KRUSHEED) (a)Yes Sir

(b} and (c), While no specific project—
proposals were made the areas identified co
operationwerefishenes food—processing, ag-
riculture andscience andtechnology

{ Nanslation|

SHR! RAJENDRA AGNIHOTEI Mr
Speaket Sui, when the hon Pnme Minister
1eturned from his visitto Thailand, he nformed
the countrymen that tus wisit to Thailand had
been very usetuland meaningtul dialogue held
with the Thaileaders and entrepreneurs He
furtheraddedthatthe efforts topromote thetrade
between two countries wilicontinue and there
will be more actve cooperation in the field of
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agnculture, ishery, food processing and sct-
enceandtechnology Inthiscontext, | wouidike
toknowfromthe hon Ministerastowhetherany
time boundprogramme has beenchalked outfor
startingjointventures withthat country ? if so the
comments on its implemention andif not the
reasons forits non implementation

[English]

SHRISALMANKHURSHEED Thereare
already 16 jontventures in Thailand between
Thalland and india and almost 300 other ven-
tures of indhan onginin Thailand ?

{Translation]

Regarding the time schedule as askedby
the hon Memberiwould iketotellnmthatthere
will be joint ventures inprivate sectors Inthe
joint commission of the private sectors the
industnalists of our country and Thailand will sit
together anddiscuss allthe aspects andthen
dectde asto where and which industnes should
besetupthere Onthe Governmentside lcan
state onlythismuchthatwe can encouragethem
andmake themsittogether and held dialogue
inttws connectionthe delegation of two orthree
industry— Boards has gone to Thailandand we
hopethatwewillsendone more delegationthere
very shortly whichwilihold dialogue thete re-
garding fishenes’ proposals

SHRIRAJENDRA AGNIHOTRI Mr hon
Minister Sir,inthis connection | would hike to
informthatthehon PrimeMinister has himself
agreedthat atime—boundprogramme willbe
chalkedoutand twill be reviewed fromtime to
time and whatever review report we will get
within ayearwillbe presented

MR SPEAKER To whom will be the
reportpresented ?

SHRIRAJENDRAAGNIHOTRI Thehon
Prime Minister himself has stated t inthe Press
conference | want to know only this much
whetheranyachievementhasbeenmadeas a
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resultof your efforts onthebasis whichyoumay
claim in the near future that such and such
specific work will be done i incollsonn with
Thaandinthefield of Trade and Commerce

SHRISALMANKHURSHEED Thereis
very biggroupof Thallandwhichis calledC P
Groupwhich runs bigindustry ithe fieldof Aqua
Manne culture The dialogue withtheminth's
ficld s in a very advance stage Wehopethat
veryshortly 1e within
oneyear wewouldbe able tosetupthe Joint
venture in India We had been facing a lot of
difficuities sofar, as we have a large seaarea
andwe have notbeen able toexploitthe marne
culture completelythere Thailandhastechnol-
ogy and trawlgrs whichwe can use inthejoint
venture Butasthehon Memberhassaidand
wehopethatwe will make a significantprogress
nthis field Withina penodof one year

[Enghsh]

SHRI A CHARLES Sir a number of
delegations are visiting differentcountnes Itis
afactthatthereisalotol scopeforagro—based
andmanne projects whichcanbe startedinthis
country The basic problem is that after the
delegationsgothere there:s nobodytofoliowup
whatever s happening during the time of the
discussions hecause a number of
Ministries are nvolved —incertaincases the
Commerce Ministry and in other cases the
Industry Ministry and the Externat Affairs Min-
1stry and the Finance Ministry

| personally gave a representation to he
hon Pnme Minister

There shouldbe somebodyorboardunder
theGovemment Atleastoneofficerfromeach
ofthese Miristnes shouldbethere sothewhat-
everis happening atthe time ofthe visit of the
delegation, canbe followedup

Mayiknowfromthehon Ministerwhether
the External Affairs Ministry would be coordi-
natingwiththe other Ministnes and see thata
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properfollow—upismadesothatagrobasedand
manne projects couldbe implemented 7 itwill
give a lot of employment opportunities to the
rural poor people of thes country

SHRI SALMAN KHURSHEED Sir, the
hon Member'squestonisaverypertnentone
We hadourselves felt that proper coordination
wassomewhatiacking The Economic Division
andthe Econormic Coordination Unit of the Min-
wstryol Extemnal Affars hadtaken this matterip
asahighprionty Whenlretumedfrommy tnp
to Thailand and Vietnam, | calieda meetingof
tendifferentdepariments, includingMinistry of
External Atfairs, forafoliow up inthese areas
Wewilldothefollow—uponareguiarbasis

We are also now hoping thatthe Cabinet
Secretanat will be receiving reports of all the
delegations They will also be able to do a
follow—up fromthewrend We have veryclose
collaboration working in closer collaboration
withthe Ministry of Commerce Weareputting
each other on the computer network so that
information can flow more easily. swiftly and
effectively

[Translaton]

SHRI HARI KISHORE SINGH Mr
Speaker, Sir, followngthe hon Prime Minis-
ters' Thai—visitthe co—operation and goodwill
between the two countnes has certainly in-
creased and tt 1s apparent that a lot of co—
operatonwilbetherenthe field of Tounsmand
many hotels are being setup to promote the
tounsmas anindustry and | hope that allthose
faciliies will be provided inthese hotels which
are providedto the tounsts in Thaitand

[Enghsh]

SHRI SALAMAN KHURSHEED Sir,
While it 1s our attempt to protect India as an
economic destination. ! wouid not be able to
answer thisquestion itfalis withinthe purview
ofthe Minister of Tounsm So, the Miruster of

Twnsmw.llhaveanappmpnate’eply
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Power Generation

+*
SHRINAWAL KISHORE RAI"
DR.CHINTAMOHAN:

006,

Willthe Minuster of POWERDbe pleasedto
state.

(a)the amount earmarkedtorincreasing
power generationcapacityn 1982—93;

{b) whetherthetargetfixedfor power gen-
eration has notbeen achweved,

()50, the kel gapbetween demandand
supply dunng 1993—04;

(d) whether the Government have also
decdedtocurtai the supplies of powertovan-
ous sectors dunngthe nextyear; and

(e) 1t so, the detais inthisregard ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF POWER (SHRIP. V.RANGAYYA

: DU):
NP srarEmENT

(a)to(e}. A Statement s iaxd on the table
oftheHouse

(a) The total plan allocation for capacity
addition programmes nthe powersector dung
1992—93was Rs. 15029.24 crores, compnsng
Rs. 6411 Q0croresinthecentralsactor and Rs.
8618.24 crores inthe State Sector.

(b) The target fixed for power generation
dunng 1992—93was 302700MU, agamstwhch
actual generahonwas 301016 MU, the shortfal
bemngonly0.5percent.

(c) Therequwementofenergyfor 1993—94
isestimatedtobe 327290 MU aganstthe est-
mated availability of 204620 MU (the difference
betweenthe twoworking out t09.98%).

(d) and (e) Supply af powertothe ultmate
consumers indifierent sectorsinthe States in
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managed by the SEBs concemedtakinginto
account the overall demand and avaidability of
power. inordertocontanthe demandwithinthe
availabeity of power, the State Electncy Boards
resontto power outs restnctions onthe vanous
sectorof consumers, as is expedient.

{Translaton]

SHRINAVALKISHORE RAI Mr. Speaker,
Sir. thasbeensadinthe part ‘b’ ot the reply to
myquestonthatthe shortagess only 0.5 per cent
where as therequirementof powerinthe agncul-
tural sector is the highest butthe powercutis
maxunum there. Through you. I would like to
know whether the Govemmentwill make such
arrangements or take such steps which may
ensurethe cent— percent availability of power
tohe agncultural sector.

[Engsh]

SHRI P V. RANGAYYA NAIDU * Mr.
Speaker, Sir, the actual management of the
generated power 15 done by the Electncity
Boards. The shortages differfrom State tostate.
Whathas been givenis the overali shortagein
the whole country and notwith particular refer-
encetoany State

MR. SPEAKER. No. no. The questions if
theres any shortage expenencedbythe tarm-
ers, are yougongto have any pokcy wiichwill
helpthem?

SHRIP.V.RANGAYYANAIDU: Thatis
what | have submitted.

Therers shortage . tithe State govemment
candivert some power to the farmers' sector,
theycandoso, ftheyfeel tnecessary. Theycan
dowhatever management they can, withinthe
available resources of power. .

MR.SPEAKER: Youwillnoformulate any
pohkecy:

SHRIP. V.RANGAYYANAIDU: Sir.We
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will not formulate any policy on that issue
(Interruptions)

MR SPEAKER Salvey doyouwantto
addsomething?

THE MINISTER OF POWER (SHRI
N K P SALVE) Ifthethrustofhis questionis
whetherwe are goingto augmentthe capacity
then allthat lwanto states this

MR SPEAKER Augmentation is one
thing Available electricity should be made
availabletothe farmersalso Forthatpurpose
apolcy has tobe formulated

SHRIN K PrSALVE What happens 1s
this Availability will increase only when the
generating capacity increases |f that is the
thrustofthisquestion my answerisjustthis In
the Eighth Plan period we wanttoaugmentthe
capacity by nearly 30 000 megawatts

[Translaton)

SHRINAWALKISHORERAI Mr Speaker
Sir | would hke to know whether the Central
Governmentproposes to frame guidelines to
meet the full requirements of power of the agn
cultural sector? Reply Is notat all satisfactory
However tidalpowercouldbe easily generaled
because decean plateau s surroundedby sea
ontheresides |would ike to knowwhetherstat
of the severe shortage of power onlarge scale
powerwouldbe generatedfromtidalwaves at
lowcost?

[Enghsh]

SHRI P V RANGAYYA NAIDU The
questionof generatingpowerthroughtidalwaves
relates tothe Mimistry of Non —Conventional
Sources of Energy and not to the Ministry of
Power

MR SPEAKER Wearedoingit!'canbe
saidthatthe Government asawhole aredoing
]
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SHRIP V RANGAYYANAIDU YesSir
The Governmentis doing it

[Translation]

SHRIDAUDAYALJOSH! The Govern
ment 1s aware of the severe power shortage
being faced by Rajasthan which is the most
back—ward State and Rajasthan hasalsogot
large deposits of ignite Eventhenthe Govern-
ment has notcleared Palana power project in
Rajasthan Chambalnverwateralsoflows nto
nver Yamuna which is a loss to Rajasthan
Dhaulpur scheme of Rajastihamos pending for
clearancewiththe Ministry of power |wouldiike
to know fromthe hon Minister whether all the
pendingprojects of Rajasthanwilibe clcaredto
makethe Stateself reliants inthefieldof power
generation? lfnot the reasons theretor?

[English]

SHRINK P SALVE All the question
relatetogeneration of powerinthe country asa
whole Thequestion of different States does not
anse atall

MR SPEAKER Youcangivethenforma
tion Inwriting

SHRIN K P SALVE Mostcerainly ' We
willbe very happy to give the information ifhe
wantsit

MR SPEAKER Ifyouhavetheinforma
tionwithyou youcangive ttohimnow Oryou
may senditinwriting

SHRIN K P SALVE Yessir Iwillsend
theinformation  (Interruptions)

(Translation]

MR SPEAKER Youhavenotgonethrough
thequestion Thequestionpertainsto Allindia
Information regarding Rahasthancouldbe fur
nishedinwntingtoanswerthe queryof the hon
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SHRISANDIPAN BHAGWANTHORAT
Mr Speaker Sirthe costofpowergeneratonin
private sector is low in comparison to cost of
powergeneration by state Electnicity Boards
Secondly whetherthe Govemmenthasframed
any policy to provide power atcheaperratesfor
nstalling pumps?

SHRIN K P SALVE Thisistheissue of
costinganddoes notpertamn tothe main ques-
tion Youcangothroughthequeston lfthehon
Member is cunious to know detatls then he
should qivesthe quesstioninwnting Now here
theissueofcosting hasbeenraised  (Inter-
ruptions)

lamfully preparedto answerallthe ques
tons May questions pertainingto power could
beraised |ampreparedto answerquestions
regardingthe Statestao  (Interruptions)

MR SPEAKER The questionis whatwe
Jregongtodotomeetthe powerrequirementby
augmentingthe power generation inthe country
Reply States thatinview ofthe resources crunch
sutficient power could notbe generated The
hon Memberwantsto knowwhetherby reduc-
ngthe cost of power generationthe total power
generation willbeincreased ?

[Enghsh]

Ithink it 1s a 1elevant question
|Transiation)

Boardsdecide the tardftobe chargedirom
the farmers This tanfi differs from place to
place lfthehon Memberwantstoknowthe tanff
structure chargedin a particular Statethenhe
should askitinwniting

[Enghsh]

SHRIN K P SALVE Sir thethrustofhon
Member s question is that the cost of power
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generationinthe pnvate sectoris less than what
itis inthe public sector

MR SPEAKER Would you adopt the
managenalpractices inthe Board ? Would you
do somethings to see that the costis reduced?

SHRIN K P SALVE Sir wearedoingour

bestto augmentthe production of powerandalso
tooptimise andmaximise the power generation

{Translation]

SHRIRAJENDRAKUMAR SHARMA Mr
Speaker Sir throughyou |would like to know
whetherforthe want of proportionate fundstobe
spend by the State Governments the funds
provided by the World Bank for various power
projects allover the country are lyingunutiised
?sthe Centre andMinistry of power pondering
over this aspect ? If so how are-the funds
proposedtobe utiised?

[English]

SHRIN K P SALVE |thinkthequestion
of honMemberisthatwhywe have notspentthe
committedioans |wouldbegofyourtoconsider
which part ofthe questionis to be answered

MR SPEAKER In my opmion its a
relevantquestion Ifyouare notreadywiththe
information youcansend himmwnting

SHRIKRUPASINDHUBHOI Intusreply
the Minister has mentioned the amount ear
marked forcapacity addition programme inthe
power sector | would hke to know after
liberahsation and amendment of the Coal
Nationahsation Act whatisthe actualrequire
mentof CentretGovernmentsectorandwhether
the Mimistry has made any survey to see how
much money the Ministry is gettingfrom NRlis
andwhat will be the installed capacity genera
tionfrom private sector and public sector units

SHRI P V RANGAYYA NAIDU Sir
have aiready mentioned in the reply that he



27  OralAnswers

requirementofenergyfor 1983—094isestimated
tobe 327290 MW unit. | have also said thatin
the 8th Five Year whichincludes 2800MW in
Private Sector.

SHRICHANDRA JEET YADAV: Sir,en-
€¢rgy 15 the most vital factor which affects our
industry, agnculture and various other aspects
ot lilebutthisis the most mis—managedsector.
lamsorrytosaythatthe Ministeris takingavery
techmical view and eventhe money whichhas
been usedbecause ofthe delayinprojects. Most
olthe electncityboards are producingless than
40percentoftheircapacity. inspite of all efforts
theutilisation capacity s verypocesr.

| ‘would like to know from the Minster,
keeping In view that we are planning for rapid
developmentof our country, whetherthere will
bea20years'plantosee astowhat willbethe
fequirement of ourcountry; whether aproper
study willbe made mregardtothis and whether
the States and the Private Sector will alsobe
taken into full consideration.

Iwanttoknowwhetherthe Governmentwill
take an overall viewe— those who had been
nwvited to continue production ot energy—and
gvepnoritytthis sector. Otherwise, the country
will never progress. The mostimportant woak-
ness is lack of availability of power.

SHRIN. K. P. SALVE : Undoubtedly, sir,
this is extremely an important sector for the
development and growth of economy. Poweris
generated nthreesectors viz. the Central Sac-
tor, the State Sector andthw Pavate Sector. |
wanttesubmit, Sir, for the considerationofthe
hon. Member, through you. that, sofar asthe

"Central Sector i1s concernad, 1. . doing very
well. The Plant Load Factor s nthe vicinity of
70percent. *

Sofar as the State Sectoris concemed,
some of the States are exceedingly poorand
others are reasonably good. Their aggregate
PLE is round about 55 percent.
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Sofaras the private sectorisconcemed.
wearnnow, inviting them in atairly bigway and
we do expect that a substantial pan of the
augmentation of the energy programme which
we have in the Eighth Five Year Plan will be
futfilledby the private sector.

lagree with the hon. Member thatunless.
weaugmentour PLE andalso etthe sametime
reduce our T&D (Transmission and Distribution
fosses), we will not be able to harness the full
potential thatwe have for the power generation.
aMeetingofthe State Mmisters of Powerwhere
certain decisions were taken to optimise the
productivityboth ol generationandtoensurethat
T & D losses are minimised.

MR.SPEAKER: The hon. Memberwants
toknow whether youwould like tohavefong—
termplanviz. 20 year—plan.

SHRIN.K. P. SALVE : Sir, we have made
some perspective planning notfor20years but
for 15years andthe requirgmentis bkely to be
1.42,000M.W. Atthe 1991—92pricelevel. that
is likely to cost Rs. 5 lakh crore. The figure.
simply, Sir,is mindboggling. We areworkingon

- the same. itis a very dithicult venture At the

moment. Sir, apart from the inefficilency of cer-
tamn sectors. the biggest impediment 1s the
hquadity crunch.

. Airportsin Karnataka

$w7  SHRIG. Dg\.IARAYANAIK:
SHRIV.SREENIVASAPRASAD:

WilltheMinister of CIVIL AVIATIONAND
TOURISMbepleasediostate:

(a)whetherthere 1s any proposal toprovide
navigational aids for the expansion andmodera-
tionot Bangalore and other aisports inKamataka:
and

(b)itso. the details of cxpenditure ikelyto
bemcurredon airports in Kamnataka during the
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Eighth Plan period ?

THEMINISTEROF CIVILAVIATIONAND
TOURISM {SHRICHULAMNABI AZAD): (a)
and(b)—A statementis laid onthe table of the

" STATEMENT

(a) and (blin Kamataka, three airports
‘namely, Bangalore, Mangalore and Belgium
Having operation of Commercial air services
areequippedwith adequate navigational facli-
bes. Upgradationandmodemisation of airports
is a continuing process and is taken up in a
phased manner depending upon projected re-
quirements and respires available. The
National Airports Authority has plans toupgrade
and modemise these three airports at an esti-
mated costof Rs. 12.00crores duringthe Vill
Five YearPlan.

SHRIG. DEVARAYANAIK: Sir, the Gov-
emmenthadnottaken anystepstogivesancion
for modmisation ot Airportsinthe State. | would
hke to know from the hon. Minister about the
question of providing intemational status tothe
Bangatore Airport. It is pending since long. |
wantto know when the Governmentis goingto
~rovide international status to the Bangalore
Arport.

SHRI GHULAM NABI AZAD : Sir, | am
very happyto announce thatinthis very Plan, we
aregoingtoupgradethe Bangalore Axportinthe
intemational standard. The arebridges, anaddi-
tional floor, the Customs, the Immigration
faculatues etc. to cater both domestic andinter-
national traffic will be undertaken. Forthat, we
willbe spendingamountof Rs. 8 croretoRs. 10
crote. in addition to this, there is already a
proposal for modification of Terminal Bullding,
construction of additional fioor at Technical
ground safety service.

R Sir, the whole thing is in process and #t
Might take us another two to three months to
compiete the plans and after thati will take at
loast 18 monthe Socomplets the whole project.
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SHRIG. DEVARAYA NAIK: Sir, Baigum
Airportis an old Airportin the State. itis aisoa
commercial Airport. But after many ysars, even
today, the required development has nottaken
place.

EvenBoeingis notlandingonthe particular
‘siport. Thereisaheavy rushandademandfrom
the publicfor developing . Is the Minister going
todevelopthe sirporttoenable the Boeingtoland
immediately ?

SHRI GHULAM NABI AZAD : The hon.
Member has said that he Belgum Airport is
beingneglectad andnot much attention s being
paidioit. IWouldiketoinformthghon. Megnber
thatinthis verypian, we willbe spending Rs. 10
lakh for the construction of operational hall.
another Rs. 15 lakh for the development of
airport, another Rs. 2 lakh for recarpetting of
runway which willjust start within afaw months,
another Rs. 1 19for aeronautical communica-
tion services, Rs. 87 lakhfor ground and safety
services and Rs. 80 lakh forsimple approach
hghtingsystem. inthisplan, wewslibespending
atotal of Rs. 482 fakh. . :

#sfaras Boeingis concerned, the length
otthe mnway is notbigenoughtotake the load
ofthe Boeng. But, atthe sametime, we have an
Avrowhichistaskingcare ofthe presentcapac-
ity ofthe passengers. | nught evensay thatwe
have the service athe moment between Bel-
giumand Bombay connecting some other parts
of Maharashira. Theloadis notmore than SOper
cent;’so, wadonothave thane muchofload, but
yetinfuturemaybeinthe Ninth Plan, we willtake
up737.

SHRI V DHANANGAYA KUMAR : The
Mangalore Airport in Kamataka is one of the
airports which is catenng to the needs of the
peopleot the coasal region as well as northem
partof Kerala The sector between Mangalore
and Bombay is the busiest sector because
many of the people in this region are either
employed Bombay or in the Middie East. So,
there has been a proposal to upgrade the
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Mangalore Airportas an intemational Airportso
thatfiights couldbe operatedbetweenMangalore
and many of the stations in the middle East
countnies Whatsteps have beentakeninthis

regard?

As itis today between Bangalore and
Bombay, the private airhners are alsoin opera-
tion and at the Mangaiore Airport, there 1s
absolutely nospace availableforthetrafficand
the passengers find it very difficult, they cannot
evengetintothe arportandsitthere istherea
proposal, as it is, to expand the Mangalore
Aiporttofaciiate the passengers ?

.SHRIGHULAMNABIAZAD Asfar asthe
Mangalore Airport is concerned, in order to
remove load constraint, the National Airport
Authonty s planningtoconstructanew runway
ol dimensionof 9000 oft Theland was identitied
and the proceedings for acquisition of land
measuring 300 acres were iniiated, and an
amountof Rs 50iakhwas deposited with the
State govemmentforissuingof a Notificationfor
the land acquisition Thelandis yettobe ac-
quired Andalsoduetofinancialconstraints, the
projecthas been deferredtothe Ninth Plan At
the same time in the Eighth Plan we have
alreadykeptRs 1400lakhforthe development
ofanAerodrome Rs 60lakhforaugmentation
of powersupply Rs 30lakh{or aeronautical
communicationservices Rs 26lakh forground
andsafety services Rs 66 lakhforinstrument
landing system and Rs 200 lakh for simple
approach hghting system Thisis forcoming
three years

SHRID K NAIKAR Whetherthe Minister
is aware that Hubali— Dharwad s the second
biggest place in the Karnataka State and the
Central Governmenthas already approvedthe
operation of Vayudoot service ? The Airportis
ready for operation andthe presentposition of
theairportis that Avrocanbe operatedanytime
in between Bombay, Hubal and Bangalore

Whether the Ministeris willingto operate
Avro atleast from Bombay to Hubah and Hubah
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to Bangalore orany other place ? iwanttoknow
fromthe hon Minister

SHRIGHULAMNABIAZAD Sir, Imust
agreewiththe hon Member and | have myfull
sympathies with him have toured that area
very extensively Thatis one ofthe neglected
areas which needs to be takeninto consider-
ation

MR SPEAKER Yoursympathyisdryor
wet!

SHRIGHULAMNABI AZAD Inthebegin-
ning, we hadsome problemwiththatarea There
was hightension power line and that obstacle
hasbeenremoved Bythattime we souldhave
launched the Vayudoot Service but unfortu-
nately atthe moment we are short of Vayudoot
aircraftandthe whole Vayudoot service isunder
consideration as to how to formulate a new
policy ithing afterwe arethroughthat, we will
definitely dosomething

WRITTENANSWERS TOQUESTIONS
[Transiation)
Power Projects in Gujarat

% 921 SHRIN J RATHVA Wilithe Minister
of POWERbe pleasedto state

(a) the details of power projects being
constructedin Gujarat

(b) the time by which these projects are
hkely tobe completed and the estimated cost
thereof, and

(c) the detals of projects included in the
Eighth Five Year Plan?

THE MINISTER OF POWER (SHRI ~
NK P SALVE) (a) and (b) Projects under
implementationin Gujarat, alongwiththe tatest
estimatedcost and scheduled date of commus-
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sioning are asfollows-
Project Capactty Implementing  Cost Commussioning
. (inMW) Agency (Rs Cr) Schedule

STATESECTOR

1 KutchLignite Exin 1x70 GEB 30000 396

2 UtranSt.- 1x45 GEB 2704 693

3.KadenaHEP

Units3&4 260 GEB 11300 9/93&3

25 64004
L [ ]

CENTRALSECTOR

4 GandharCCGT 648 6MW NTPC 21650 GtUnit-1in3/94
subsequenttwo units at
ntervsals of 2months
there afterand ST
UnitinSept 1995

INTER-STATE PROJECT

| 5SardarSarovarHEP6x200  Sardar 195094 199597
(Gujarat's 5x50 Sarovar
share = 16%) =1450 NarmadaNigami.td

“includes cost for Unit-3 (33 MW)

(c) Thefollowingprojects are expectedto yield benefits inthe State of Gujaratin the Vili plan -

8 No Nameoftheproject

1 KadanaHEP (Units 3&4)

2 KutchLign-ite Unite-3

3 Sikka Unit-2

4 UtranGasbased TPP(Units 38 4)

CENTRALSECTOR
1]

1 Kawas CCGT

Capacrty(inMW)

780
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S.No. Name ofthe project Capacity(inMW) -
2 Kakrapara Nuclear 4400
3 GandharCCGT 6480
16260 :

INTER-STATE PROJECT
. SardarSarovarHEP 2320

(Gujarat’s share=16%)

GRANDTOTAL 122460

outofthe above, Kawas CCGT (538 MW),
one Unit of Kakrapara Nuclear Project (220
MW) and sikka Unit-2 (120 MW) have been
commissionedduring 1992-93. UtranGasBased
Unit-3(33MW) hasbeenrolledon31.3.1993.

are also likely to be taken up in Private/Joint
~ sectorin Gujaratinthe Vil plan:-

~ ()GandharCCGT 615.0MW The project
isproposedtobe set up in the private Sector by

M/s GPCL. CEA’sin principle’ clearance was,

conveyed on 30.3.1993. A revised feasibility
reportis yet to be submitted for clearance.

(i) PipavavCCGT615.0MW CEA'sclear-
ance has been transferred to M/s GPCL on
14.3.1993. Gas Linkage has notbeengiven.

[English]

Ganga Flood Water

#9223 .SHRIMATI VASUNDHARA RAJE:
Willthe Minister of WATER RESOURCES be

pleasedtostate:

(a)whetherthe Central Water Commission
has carried out a detailed study athe sharing of
Ganga floodwater by Rajasthanandothercon-

cemedstates;
(b)if so, the details thereof: and

(c) the quantum of flood water of Ganga
proposedtobeallotited anddivertedto Rajasthan
andotherStates?

E~

THE MINISTER OF WATER RE-
SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA]) (a) to (c) According to the studies
camedoutby Central water Commission, sofar
sufficient water is not available in Ganga at
Raiwala ands narorafor more than20-30days
inayearfordiversion to Rajasthan ateconomi-
cally acceptable costs.

National Water Development Agency, un-
derthe National Perspective ofWater Resources
Development, has takenupamorebroadbased
study of the Himalayan Rivers Development
Componentwhich inter-alia envisages diver-
sion of surplus water from river Ganga and it
eastemtributaries to the water shortareas of
Rajasthanalso. Their reportis expectedtobe
available by the end of the 8th Plan.

[Translation]
Hijak of IA Planes

%8 SHRISANATKUMARMANDAL:.
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SHRI PRABHU DAYAL regardandthe achontakenagamstthem;
KATHERIA:
(d) the demands raised by the hijackers
WilltheMinisterof CIVILAVIATIONAND  andthedetails of the achontakenby the Govem-
TOURISMbepleasedtostate: montiomeet theirdemands; and
(a)the datails of the Indian Air ines planes (e)thestepsiaken/proposedto betakento
hijacked dunngthe last sixmonths; checkthe recurrence of suchmtdents infuture?
(b)theloss of ke andproperty sullieredas THEMINISTEROF CIVIL AVIATIONAND
aresultthereof; TOURISM (SHRI GHULAMNABIAZAD): (a)
Indian Airlines planes hijacked dunngthe last
{c)thenumber ol persons arrestedinthis sixmonths are asunder.-
0] AVRO aircraftoperatingfight IC-810
v (Patna-Lucknow-Dethi)on22.1.93.
M) Airbus A-300 ope.rangfiight No. IC439 -
(Delhw-Hyderabad-Madras)on27.3.93
w)  B-737operatingfightNo IC43

(Lucknow-Delhy)on 10.4.93

w) B-737 operatingflight N0.24.49G

1C-427 (Deltu- Srinagar) on

(b) There was no loss of life of any pas-
sages orcrew member.

(c). On a6 hijackers hava been arrasted
and cnminal cases registered against them
under the relevant laws. One hyacker waskilled
In resoue operaton.

{d) in the hyacking wich took place on
22 1.93. the hijacker haddemandedrelcaseol
Kar Saves arrestedinconnectonwithAyodtya
incidentiftingofbanon RSS VHP and Bajrang
Dalandearly constructionoftempleat Ayodhya.

Thehyacker of Indian Airines flight IC-439
0l 27.3 93haddemandedthatthefightshouldbe
takentolislamabadorLahore Heconveyeda
massage thathewantediomvite atieniontohis
Memorandum dated 28.1.93 addressedtothe
High/Commissioner of Pakistanin Defhiand
alsotothe damage casedtothe secularimage

ol the country by persons in pursust of narrow
self-nterest.

Thestudents who hijackedfiightNo.IC-436
on 10.4.93had demandedpostponement of ex-
ammation, grant of more funds to their college
investigation of corruption charge againstthe
Principle of the college andntroduction of post-
graduate course.

Thehijacker of Indian Airkines tight No. 1C-
427 0l24.4.93hand demandedthatthe aircraft
shouldbe taken to Kabul.

Noneolthe demands ofthe hyackerinany
ottheseincdent was conceded.

(e) The agencies concerned with security
ol civil aviation operations have been alerted to
ensurestricterenforcement of antistat sabotage
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Exclusive EconomicZone

#929 SHRI SOBHANADREESWARA
RAO VADDE Willthe Minister of FOOD PRO-
CESSING INDUSTRIES bepleasedtostate

(a)the area of Exclusive Economic Zone
falling along the coats of Gujarat and
maharashtra separately

(b) the steps taken by the Union Govern
ment tor the exploitation of this zone inthese
states

(r.) whethe:the Union Government have
recewvedany proposalsfromthese Statesforthe
exploita tion of marine resources inthe zone
duringeach of thelastthreeyears and

(d)if so the action taken by the Govern
mentonthese proposals?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF FOOD PROCESSINGINDUSTRIES
(SHRITARUNGOGOI)(a) Theareaof Exclu
sive Economic Zonefalling along the coasts of
Maharashtra and Gujarat are 1 31 680 and
2 14 060sqKmsrespectively

(b) A number of Centrally sponsored
schemes for development and exploitation of
fishery resources fromthe Exclusive Economic
Zone viz reimbursement of Central Excise
DutyonHSD motorisation of traditionat craft
construction of fishery harbors are majorand
minorports etc are now being implemented
Suchschemces are inrespectofallthe Mantime
states includingMaharashtraand Gujarat in
the deep sea fishing sector a number of
chanteredforeigntishingvessels anddeep seea

Category leftin 1991
“Engneers 10

Executives 04

Non Executives 15

MAY 10 1993
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fishing vessels under Joint Ventures/Test Fish-
ing are operated by fishing companies for ex-
plottation of deep seafishery resources

(c)No S The Government has not re-
ceived any proposal fromthese states for ex-
ploitation of marine fishery resources

(d)Doesnotarise
Brain Drain from C-DOT

¥930 SHRIMOHANSINGH WilitheMm
ister of COMMUNICATIONS be pleased to
state

{a) the existing facilities and incentives
provided tocheck the brain drain from C-Dot

{b)the number of officials wholeft C-Dotin
1992as comparedto 1991

(c)whether any cntical review of the exist
ingincentives /terms and conditions of service
hasbeenmadetocheckthebrandrain and

(d)ifso the details thereof?

MINISTEROF STATE IN THE MINISTRY
OF POWER COMMUNICATIONS (SHRI
P V RANGAYYANAIDU) (a)to(d)C-DOTis
anautonomous organisation for design andde-
velopment of Telecommunication equipment
The staffofthe C DOT have faciiies such as
leased accommodation leave enchashment
reimbursement of medical expenses convey-
anceallowance reimbursementofsubscription
formembership of professional bodies sub
sidedcanteenfacilities etc

The humber of officials who have left C
DOTin 1991 and 1992 are given below

" leftn1992
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C_DOT s penodically reviewing compen-
sationpackageforthestaff Somebenefitstothe
statfwithintheexistingguidelines are alsounder
considerationofthe Govemment

[ Translation)
Talks with Pak Prime Minister
$a31 SHRI CHETAN
P S CHAUHAN

SHRIBOLLABULLIRAMAIAH

Wil the Minister of EXRTERNAL AF
FAIRS be pleasedtostate

(a) whether the Prime Minister held any
talks with the Pakistan prime Minister dunng his
recentvisitto Bangladesh nconnection withthe
SAARC Summit

(b)ifso thebroad outcome of the talks

(c) whetherthe prime Ministertook up the
issue of deportation of Memon family duning the
talks and

(d)tso theresponse of the Pakistan Prime
Ministerthereto?

THEMINISTER OF STATE IN THEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRI
SALMAN KHURSHEED) (a) Pnme Minister
met the prime Minister of Pakistanon 11 Apni
1993 duringthe SAARC Summitat Dhaka

(b) and (c),Prime Minister told the prime
Minister of Pakistanthat statements and assur
ances notwithstanding notinghadbeendoneby
Pakistan to iocate and to return to india the
members ofthe Memon family theamainsus
pects inthe Bombaybombbiasts whowerein
Pakistan andunlessthisissueis resolvedand
Pakistan ceases its support to teriorism and
subversiondirectedagamstindia aconductive

VAISAKHA20 1915 (SAKA)
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chmate for meaning full discussions on bilat
eral 1ssues will be lacking

(d) Pakistan Prime Minister statedthata
taskforce hadbeen setupin Pakistantolookinto
the case and assured that full investigations
wouldbe conductedinthecase However unfor
tunately there has been no progress in the
matter

Food processingindustries

7932 DR D VENKATESWARARAO Will
the Minister of FOOD PROCESSINGINDUS
TRIES bepleasedto state

(a)whetherthe Governmenthave decided
to setupacommittee to monitorthe implemen
tation of the draft proposails relating to food
processingindustnes

{b) if so the number of draft proposais
receiveddunngeachofthelasttwoyears State-
wise

(c) the number out of them implemented
dunngthe above penod State wise

(d) the reasons for notimplementing the
remainingproposals and

(e) thetime by whichthese are likely to be
implemented?

THEMINSTEROF STATE OF THE MIN
ISTRY OF FOOD PROCESSINF INDUSTRIES
(SHRITARUNGOGOW) (a)tofe).ThisMimstry
has notreceived any dratt proposat relating to
food processing industnes However 2042 in
dustnal Entrepreneurs Memorandarelatingto
investment proposaision processed Food In
dustnes have been fieldby the entrepreneurs il
March 93the year wise and State wise details
ofwhicharegiveninthe attachedstatement The
entrepreneurs arealsorequiredtofie aseparate
memorandum at the commencement of the
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commercial praduction 25memoranda reiat-
ngtocommencement of commercial produc-
tion have been filed, The me taken formple-

mentation of a project depends upon vanous
factors such as avalable infrastructure, nature

oftheproductetc. buttgencrally averages about
2years. Actionfor sethng up a depantmental
Standing Committee/Cell for monitoring the
wmplementatonoltheseprojectsundera Senor
Officer of the Ministry has beenmitiated.
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World Cup TelecastRights

2933 SHRI MOHAN RAWALE Wil the
Minister of INFORMATION AND BROAD-
CASTING bepleasediostate

(a) whetherthe Doordarshan hasfaledto
be the prestigious world telecast night for the
forthcoming World Cup Cricket senous tobe
playedinindia, Pakistan and SnlLanka,

(b) i so, the reasons thereof,

(c) whether two members of the telecast
Commuttee whichis empoweradtoawardthe
worldtelecastnghts, have expressedthe opmn-
1on that the quality of coverage rendered by
Doordarshan earherwas not satisfactory,

(d) it so the reaction of the Government
thereto

(e)whether Doordarshanhadsentsomeof
s representativestoattendthemeetingofthe
Telecast Rights Committee heldin Labourto
pleadtscase, and

() o not, the reasons and the reaction of
Govemmentthereto?

THE MINISTEROF STATE OF THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK P SINGHDEQ) (aand(b)
Information avasiable with Government inch-
cates that the world telecast nghts ol the sard
toumament havenot yet been awarded

{c)and(d\Noformalcommuncatontothns
effedthas been receved by Doordarshan.

(e)No Sir
(f) Thus was not considered necessary

MAY 10, 1993
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Processed FishProduction

%934 SHR! SUDHIR SAWANT Wil the
Minister of FOOD PROCESSING INDUS-
TRIESbepleasedtostate

(a)the numberof export-onentedfish pro-
cessing units setup in the country dunngeach
otthelastthree financial years, State-wise,

(b) the quantity and vaalue of processed
fish producedin the country dunng the above
penod, State-wise,

(c)the assistance provdedintermofioans
andsubsidy for establishing such units

(d) whether any special assistance 1s pro-
wvidedtofishemrmen cooperative societies, and

(e) ff so the details of such assistance
provided dunng 1992-937

THEMINISTEROF STATE OF THE MIN-
ISTRYOFFOODPROCESSINGINDUSTRIES
(SHRITARUNGOGOI) (a)Thenformationis
furmished mthe attached statement-

(b) Themdommationfor 1990-91 8 1991892
1sfumished inthe attached statement-1i

Thenformationfor 1992-93s not ready

{c) The information 1s turmished in the
attached staternent-Hi

(d)No, Sur

(e)Doesnotanse
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Indira Vikas Patras

» 935 SHR! UPENDRA NATH VgRMA
Will the Minister of COMMUNICATIONS be
pleasedtostate

(a) whether any cases regarding sale of
fake India Vikas Patras havecometothe notice
nfthe Government dunngthe lastthreeyears

(b)fso thedetails thereof and

(c)the actiontaken orproposedtobetaken
by the Government inthis regard?

MINISTEROF STATE INTHEMINISTRY
OF POWER (SHRIP V RANGAYYANAIDU)
(a) A case of printing and sale of fake Indira
Vikas Patras has been repeated by the Chief
Postmaster General Delhi Circle in march
1993 No otherincident of this nature hasbeen
1eportedby any other Nead of Postal Circle so
fn

(b) The Delhipolice have busted agsang
andsized 376 fake IVPs out of 1000pnntedby
the miscreants 250 are reported those been
destroyedbythemiscreants andremaining 374
offacevalue of Rs 18 70lakhs aresuspectedto
be n circulation The palice have arrested 7
persons andalsosealedthe Press Theseper-
sons have beenbailed out andthe Press has
alsobeen released under orders of the Court
The seals and stams impressedonthesecer-
hificates were not funds tobe genumne

(c) (1) Acaseunder sections 420/468/471/
340fIPChasbeenregisteredat Pasctym Vihar
Pohce Station

(n) Allthe Heads of the Postal Circles and
postmasters Genralincharge of Regions have
he eninstructedto guard against enactment of

VAISAKHA 20 1915 (SAKA)
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thetfake IVPsthroughthe Postoffices undertherr
controt

(m) Noinvolvement onthe part of Depart
menttall employees hascometolightsofar

(iv) Atthe instance of Department Ministry
of Finance has also directed Government of
India press Nasik to tmprove the qualty of
pnntingpaper inkandalsotoprovidethreadas
incurency notes inindira Vikas Patras soasto
make it difficultto pnnttake 1VPs infuture

{v) Ministry of Finance has aisobeenre
questedbythe Departmenttoadvise the public
to be vigilant while purchasing IVPs through
sources otherthan post Offices as partofthe
national savings Campaign conductedby na
tional savings organisation

[Enghsh]
Air Services in North-Eastern States

%936 SHRI LAETA UMBREY Wil the
Minister of CIVIL AVIATION AND TOURISMbe
pleasedtostate

(a) the number of services operated in
vanous airports of the North-Estern States dur-
ingeachof the lastthere years

(b)whetherthere s anyproposaltoresume
the fhghts to Dibrugarh from New Delhi

{c)ifso details thereof
(d)fnnt the easonstherefor and

(e) the ime by which the lilaban airports
hkely to become operative?

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRIGHULAMNABI AZAD) (a)A
statementis attached
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(e)Liabanairportis operational Vayudoot
who have suspended their serviceto Lilaban
owingtoconstraintof aircraftcapacity have no
plans atpresenttoresumethe operation

&3 Whiten Answers

(b)to(d) Due toconstraint of operating
crew and aircraft, it i1s not possible for india
Arrtines to restore service between Delhiand
Dibrugarhat present
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[ Transiaton) (b)#s0, the details therecf, location-wise,

(c)whether s any proposal to setup some

Gas-Based Power Plants in Gujarat moresuchplants dunngthe nextthree years,

b . HIT {GAMIT

#aa7 g:z:cxzsm:m‘\mu " (d)sothe details thereof, and
Wilthe M of POWERbep! o (e)#not, the reasons therefor?

state THEMINISTEROFPOWER(SHRIN K P

SALVE) (a) and (b) . The details of the gas-

(a) whethersome gas-basedpoerplants  based power plants set upon Gujarat are as

have been§etupnGu|arat. follows -

SNo Nameofthe Project/Distnot Capacuty (MW)

1 Dhuvaran Gas Turbine Staton, Distt, Kheda 2x27=54

2 Utran Combined Cycle Gas Turbome Station, 3x15=45
Distt Surat

3 Vatwa Combined cycle Gas Turbine Project 2x33 GT+ = 99
Distt Ah-medabad 1x33ST

4 Vadodra Combinedcycle Gas Turbine Staton 3x33 GT+ =144
Distt Vadora 1x45 ST

5 Kawas Combined cycle Power Project, NTPC, 4x106 GT + = 644
Distt, Surat 2x110 ST

(c)to(e) Thefoliowing gas-based power plants are plannedto be set up during the nextthree
financial years in Gujarat

SNo nameoftheproject/Distnct Capactty ExpectedComm Estimated

MW) Cost
(Rs Crores)
STATESECTOR
1 Utran Combined cycle Gas Turbine GT 22704
Station, Distt Surat 144 ST

GTU-1  Commissioned
GT U-2 Commissioned

GT U-3 1992-93(Rolledin
March, 1993)

ST U-1 19934
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SNo nameoftheproject/Distnct Capacity ExpectedComm Estimated

(MW) Cost

(Rs Crores) -
CENTRALSECTOR o
2 GandharCombinedcycle power CT+ 2165.00
Project, NTPC, Distt Bharuch648 ST

GT U-1  1993-94

GT U-2 199495

ST U-1 199696 .

Beasidesthe above, thegfollowingtwoproject are alsolikely tobe takenupn pnvate Joint ‘sector

1R Quaratinthe Viliplan -

o e ————— it ot oo e > e

(1) Gandhar CCGT 615MW

Theprojectisproposedtobesetupinthe private

sectorby M/s GPCL CEAs nprinciple clearance as
conveyedon30 3 1993 Arevisedteasibility reportis
yettobe submittedfor clearance

() PipavavCCGT 615 OMW

CEA'sclearance hasbeentransterredtoM/s GPCL

on 14 3 1993 Gas Linkage hasnotbengiven

[Enghsh)
Cultural Wings in Embassies
938 SHRISHRAVAN KUMAR PATEL
hil the Minister of EXTERNAL AFFAIRS be
pleasedtostate
(a)whetherthe Governmentproposetoadd
culturaldimensionto the factions of Incia mis-
sions abrades so as to promate cultural rela-
tions with different countnes
(b) i sg, the details in this regard
(c)whetherthe Govemmentproposetoset
up culturalwings indifferent missions abroad,
and
{d)f so, the details thereof?

THEMINISTEROF STATE IN THE MIN-

ISTRY OF EXTERNAL AFFAIRS SHRI
SAIMAN KHURSHEED) (a) and (b) This di-
mension already exists nasmuch as one of the
mainfunctions ofthe indian Missions abroadis
to promote and strenghten cultural relations
between Indian and differentcountnes india
andcultural agreements with 65 countrdes Ac-
tivities under these agreements include ex-
change of cultural troupes, acadermcians, intel-
lectuals artists, be sides holding of exhibitions
onpainting, sculpture etc - alifacilitatedbythe
officers concerned in the Missions in various
countnes

(c) and (d) Most of our Missions abroad
have informationwings, who ook afterthe cul-
tural work also Eight of the Indian Missions
have Indian Cultural Centers attached tothem
Theseare

(1) Georgetown (Guyana)

(4) Paramaribo {Sunnam)
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(m) Po!'! Louis (Mauntius)

(v) Jakarta (Indonesia)
(v) Moscow (Russia)
() Berlin (Germany)
(vi)Catro(ARE )
(vim) London (U K )

In Missions, where there 1s no Cultural
Centre orinformationwing, the Head of Mission
himself look after the cultural work

T.V.Transmitters in Orissa

939 SHRIGOPINATHGAJAPATHI
SHRIK PRADHANI

Willthe Minister of INFORMATIONAND
BROADCASTING bepleasedtostate

(a) whethert‘he Govemment havefinalised
theplacesforthe setingup of igh andiowpower
TVtransmitters inOnssadunng 1993-94,

(b)if so the detailsthereof,

(c)whetherthe Govemmenttheproposeto
setuponH P T ineverydistrictheadquarters
of the State including the new distnicts, and

(d)ifso the steps taken inthis regard?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK P SINGHDEO) (a)to(d) it
1s envisaged to set up TV transmitters at the
{oliowingplaces in Onssaunder Doordarshan s
Annual Plan 1993-94, subject to availability of
resources andinters prionties

Transmitter

S No Place

1 Dhenkanal LPT

VAISAKHA 20, 1915 (SAKA)
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8 No Place Transmitter
2 Bhuban -do-
3 Kamakhyanagasr -do-
4 Talcher -do~
5 Sonepur -do-
6 Lutherpank -do-
7 Nayagarh -do-
8 Rairangpur -do-
9  Nepma T o
10 Bouda -do-
11 Redhakhol -do-
12 Bonas -do-
13 Athamalk -do-
14 Paradp -do-

There s noproposal, atpresent toseta
highpower TVtransmitter inevery distncthead-
quarter ofthe State

LPT-LowPower Transmitter
VLPT-Very Low Power Transmitter
National Thermal Power Corporation

X940 SHRIK V R CHOWDARY Willthe
Minister of POWER be pleasedto state

(a)whetherthe national Thermai corpora-
tion sought any extemal finance assistance
from assistance from different internationat
agencies

(b)ifso the details thereof
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{c) whetherthe NTPC consultancy wing
actweved anyforesgn contract

(d) so, the details thereof;

(e)whetherthe NTPC hasmobilisedany
domestic resources, and

(f)  so. the details thereof.

THE MINISTER OF POWER (SHRI
N K P SALVE) (a)and(b)yesSir Thedetails
of the external assistance tied up for vanous
projects of national Thermal Power Corporation
(NTPC) arendicated n the attached statement
-INTPC has also sought extermnal assistance
from the wortd Bank for a number of project
under “time slice™ arrangements In addition
external assistance has been shoughtforthe
Fandeabad /Gas Based power Project (400

MAY 10, 1993
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MW), Kayamkulamthermal Power project (420
MW) and the Rhine |l supper thermal Power
Project (1000 MW) from the Overseas Eco-
nomic Cooperation a Fund (OECF), for the
Fendabad Gas Based Power Projact (400MW)
once agan as an altemative source funding ant
the Anta Stage-Hl (400 MW) fromthe Kerdinalstit
fur wediearubau. Germany (KFW) andforthe
Fberoz Gandhs Unchaharthennal Power Project
(Stage-Il) fromthe Asian Development Bark
(ADB)

{c)and(d) Yes, Sir the details are indi-
catedm the attached statement-il

(e) and (f) Yes, Sir the total domestic
resources mobiksedby NTPO upto 31stmarch
1993 were about Rs 3178 37 were aboutRs
3178 37 crores compnsing Rs 2878 37 crores
ofbondsandRs 300crores mobihised from Unit
Trustofindia/Life Insurance Corporation
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Purchase of Spares for westland
helicopters

7994.DR. AMRIT LAL KALIDAS PATEL:
Willthe Ministerof CIVIL AVITIONAND TOUR-
ISMbe pleasedtostate:

(a)whetherunderthe purchase contractof
westland Helicopters pawan hands hastocon-
tinue buying spares from West land;

(b)if so, the details thereof; and

(c) the amount of loss pawan has has
ncurredon'this account?

THEMINISTEH (;F CIVILAVIATIONAND
TOURISMSHRIGULAMNABIAZAD): (a)and
(b} The purchase contract of M/s Westland
helicopters providedfor product supportfor 15
years including spares and repairs with war-
ranty provisions Spares are Procuredasawhen
required.

(c) The total expenditure on repairs and
purchase of spares from Westland/Rolls Royce
is estimated as Rs. 20.26 crores. itis not pos-
sible to quantify losses which can be directly
attributedto purchase of spares.

Indian Oceén asaZoneofPeace

7995. SHRISYED SHAHABUDDIN: Will
the Minister of EXTERNAL AFFAIRS: be
pleasedto statethe statues of the proposal for
declaration of the Indian Clean as a more of
peace andfor holdinganinternational confer-
ence onthesubject?

THEMNISTEROF STATE INTHE MIN-
ISTER OF EXTERNAL AFFAIRS SHRI
R.L.BHATIA): The proposalis stillundercon-
sideration by the UN Ad-hoc Committee onthe
Ihdian Ocean . The prospects of holding and
internationalconference onthe subjectare not
bright since the major powers have not yet
agreedto participate inthe conference.

MAY 10,1993
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Modernlisationof K.C.Chanal, A.P.

7696. SHRI DHARMABHIKSHAM: Will
the Minister of WATER RESOURCES be
pleasedtostate:

(a)whethertheproposal formodemisation
of project received from the Government of
Andhra Pradesh been techno-economically
appraise andfoundacceptabie ;

(b)ifso, the details thereof ;

(c)the estimated costthereof andlength of
thecanalproposedtobe moderised; and

(d)the sources through which the amouat
is likely to be mobilised?

THEMINSTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI
P.K.THUNGON): (a) to (d): The proposal for
modmisation of Kumool Cuddaph Canal envis-
aging modersation of main canalina length of
306kmataneatmatedcostof Rs. 50croreswas
receivedinthe Central Water Commission in
November, 1992. The State Government is
requiredtosubmitmodified proposal afterwork-
ingoutcropwaterrequirementscientifically and
assessingthe waterusinterms of Krishnawater
Disputes Tribunal Award. The PlanningCom-
mission has approvedanoutlay of Rs. 60 crores
duringthe Vill planformodermisation Schemes
in Andhrapradesh. .

Environmental Study on Indravati
project

7997 SHRISRIBALLAV PANIGRAHI: Will

" theMinister of POWER be pleasedto state:

(a) whetherany environmental study has
beenconductedontheeffect oftamingof Indravati
river and its three tributaries for the Indravati
hydro-electric project on the down stream re-
gions of NawarangpurinOrissa;
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(b)#f so, the outcomethereof andthe steps
takenbythe Governmentthereto, and

(c)itnot, the reasons therefor?

THEMINISTEROF STATEINTHEMIN
ISTRY OF POWER (SHRIP V RANGAYYA
NAIDU) (a)to(c) The Upperindravasti Hydro-
electnc project was accorded environmental
clearanceinJanuary, 1979 However,the Gov-
emmentofindiais notaware whether any envi-
ronmental study has been conducted on the
effectoftaming of Indravati nver andiits three
tnbutanes for the indravatihydro-electncproject
on the down stream regions of nawarangpur in
Onssa

| Translation)
indira Sager (Gosi Khurd)

7998 SHRI VILAS MUTTEMWAR Wil
the Minister of WATER RESOURCES be
pleasedtostate

(a) whether the foundation stone of India
Sagar(GosiKhurd)imigation projectin Vidarbha
1ogionwas laidin 1988

({b) the total expenditure involved there on
sofaranthe time by whichthe constructionwas
scheduledto be completed

(c)thetotasl amount spentsotfar theieon
and

(d) the steps beingtaken by the Govern-
mentto avoidthe further costrescalation otthe
project?

THE MINISTER OF STATE IN THE
MINISTERY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI
P K THUNGON) (a) Yes Sir

(b)and(c) Thelatestestinatedcostofthe

VAISAKHA 20, 1915 (SAKA)
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projectat 1991-92 price levelis about Rs 700
crores Anamountofabout Rs 35 31 croreshas
beenspenttillmarch, 1993 The PlanningCom-
missionhas approvedanoutlayof Rs 100crores
forthe projectior Villplan The projectis hkely
tospill over beyond Vil plan

(d) While cost escalation due to normal
price nise and unforeseen technicalfactorsis
unavoidable, the State Govemments «+ quired
toensure appropnate yearyallocations v avoid
time overrun

[Enghsh]
Conversionef Airindia

7999 SHRIHANNAN MOLLAH Wilithe
Minister of CIVIL AVIATION AND TOURISM
be pleasedtostate

(a)theamountspentbythe Govemmentfor
registening the company entitied Air-India Lim-
ited

(b) the objectives of thiscompany,

(c) whetherthte Government have consti-
tuted a board of Directors forthe above com-
pany

(d) fsomethedetailsthereof and
(eYthe number ot staff afterts registration?

THEMINISTEROF CIVILAVIATIONAND
TOURISM(SHRIGHULAMNABIAZAD) (a)
and(b) Govemment did notincu any expendi-
ture on registenng the Company entitted Air
Indialtd The main objective ofthe Companyis
totakeoverthefunctionsof Arrindia afterrepeal
of the Arr Corporations Act 1953 which 1s
awaitingparhiament’s consideration Otherob-
jectives are histed in the Memorandum and
Articles of Association of the Company

(c)and(d)yes, Sir SevenofficialDirectors
were appointed in April, 1992
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(e) Nostaffhas been recruted sofar. recommendations? and
Tariff Structure if Telephone Services (c)thestepstakenproposedtoimplement

8000: SHRI RAM NAIK. Willthe Minuister
of COMMUNICATIONS bepleasedtostate:

(a) whether Bureauof Industrial Cost and
Prices has submitted its report on the tariff
structure of telephone service;

(b)if so, the salientfeatures thereof andits

the recommendations?

THEMINISTEROF STATE INTHEMIN-

‘ISTRY OF POWER SHRI P.V. RANGAYYA

NAIDU): (a) Yes.Sir.

(b)and(c) Informationis furnished inthe
attached Statement.
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Operationof Ground Vehiclesby 1A
andAl

8001. SHRISUKHEBDU KHAN: Willthe
Minister of CIVILAVIATION AND TOURISM
bepleasedtostate:

(a) the different types of ground vehicles
operated by the Indian Airlines and the Airindia
atvarioous airports;

(b) whether all such vehicle are register
with the regonsitransport authorities;

(c) if so whether operetor of all these
vehicles are licensed Category;

(d) whether there is any aviation of the
Motor Vehicles Actbythe AirIndiaandthe India
Airlines; and

(e)ifso, the action taken thereon?

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRIGHULAMNABIAZAD): (a) A
statementattached’

(b): No, Sirthese around vehicles which
arerequiredleave the airport area andply over
public rosds are registered with renghol Trans-
port Aurhoitities

(c) Yes, Sir.

(d) and(e) Actionis taken by enfor¢ement

Thedifferenttypes of ground vehicles op-
erated by Indian Airlines at various airports
within Indian are as under:-

INDIANAIRLINES

-MotorisedpassengerSteps

-Motorised BFL (Bulkfreight Loaders)

" -Tractor:Baggage

VAISAKHA 20, 1915 (SAKA)
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-Tractor; Towing

-Mobile Ground Power Unit
-Mobile Ground Air Starter
-Mobile Air Conditioning Unit
-Container PalletLoaders
-ToiletCart

-Water Cart
-PassengerCoaches
-Matorised Hi-Lifts
AIRINDIA

-Ground Power Unit
Asrconditioning Unit
-Air.Start Unit

-Aircraft Tractor

-Main Deck Loader
-CargoLoader

-Cargo Transporter
-Baggage Conveyor

-Food hilift

-Toilet Cart

-WaterCart

-Passennger Coach
-Passenger Step-Ladder

-Forkhft

98
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*  -Digsel Tractor
-Chair Lift Truck
-Roller Bed Truck
HOC/HCi Hotels in Uttar Pradesh
8002. MAJ. GEN (RETD) BHUWAN
CHANDRA KHANDURL: Will the Minister of
CIVIL AVIATIONAND TOUR!ISMbepleasedto
state:

(a)thenames of IDC and HCl hotels sepa-
rately n Uttarpradesh;

(b) whether these hotels are suffering huge
losses;

(¢) f so, the remedial steps taken /Pro-
posedtobe takeninthis regard : and

(d) the amount eamed by IDC and HC!
dunng eachof thelastthere years alongwiththe
losses suffered dunngthe above penod?

MAY 10, 1993
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THEMINSTEROF CIVILAVIATIONAND
TOURISM(SHRIGHULAMNABUIAZAD): (a)
Presently ITDC us operating 2 hotels in Uttar
Pradesh (1) Hotel variance Ashok, Varansai
and(2) Hotels agrea Ashok Agra. HC! does no
toperate hotel in Uttar Pradesh.

(b) Requiste information is give in the
attachedstatement.

(c) The measures taken/being taken to
improve profitability of these hotels inciude:

- Trainingof manpower.
Product improvement:
Etfective sales promotion:
Advertising and

- Floaungs;;ecualpackages

(). The details gven nthe attached state-
ment.
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Chartered Flightson Bombay-GoaSector

8003.SHRI HARISHNAHAY-ANPRABH:
ZANTYE: Willthe Ministerof CIViL AVIATIO
ANDTOURISMbepIeasadtostate:

{a)thenames of airlines whichhave oper—
atedmaneredﬂightsonBombay-Goa sectorin

April 1993;

(b)thenamesofthe companieswhich paid
for these chartered fiights on Bombay-Goa
Sector, with totalexpenditure incurredon each

oftheflight; and

(c}thereasons forgranting permission by
{AAl/Navalauthoritiestocharteredflights whgn
several regular flights are operating on this

sector?

THEMINISTEROF CIVILAVIATIONAND
TOURISM(SHRI GHULAMNABIAZAD): (a)
Three Air Taxi Operators 1.e. M/s East West
Airlines, Continental Aviation Pvt. Ltd. and
Damania Airways Ltd. have operated passen-
gercharteredflights on Bombay-Goa Sectorin
April, 1993.

(b) The Air Taxi Operators flights on non-
scheduled/charterbasis andare notrequiredto
intimate the name of the chartered andexpendi-
turemcurredonsuch charters.

(¢) Air TaxiOperators arefree to operateto
any ofthe 93 aerodromes listedin Aeronautical
Information Circular24 of 1990.

Telecommunication Projects Under
UN.DP.

8004.DR. KRUPASINDHU BHO): Willthe
Minister of COMMUNICATIONS be pleasedto
state:

{a) whether the Government propose to
take up some telecommunication projects uh-
derUnited Nations Development Programmes
(UNDPY);and

(b)ifso.the details thereof, State-wise”?

THEMINISTEROF STATE INTHEMIN.
|STRY OF POWER (SHRI P.V.RANGAYYA

NAIDU): (a) Yes. Sir

{b) The UNDP Telecommunication
ProiectsareInter-countryandcounlrypp;m;:,
andarenatforaparticular State or Region.

UNDP Projecton Developing Quality As-
surancein TelecomEquipment& Components
has recentlybeenapproved.

Another Projectentitied ‘HRDin Telecom
andDevelopmentof Expertisem New & Emerg-
ing Telecom Technologies'is inthe process of
approvaiby UNDP.

[ Translation)

Reliefto Telephone Subscribers Arrah
RegionotBihar

8005. SHRI RAM LAKHAN SINGH
YADAV: Will the Minister of COMMUNICA-
TIONS be pleasedtostate:

(a) the number of complaints received
dunngthe lastthree years regarding inflated
telephone bills in Arrah region of Bihar;

(b)the number of complaints out of them,
foundgenuineandreliefcompensationgivento
the subscribers: and

(c)the critena adoptedin this regard?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF POWER (SHRIP.V.RANGAYYA
NAIDU): (a) Thenumberof complaintsreceived
during the last three years regarding inflated
telephone billsin Arrah region of Biharis 41.

(b) 14caseshavebeentound genuine out
ot41complaints and due relief has beengiven
tothe subscribers Thetotal amount of rebate
allowed s Rs.10599/-.
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(c) The rebate has been allowed on the

basis of the calling pattem of the subscribers.

Thefaultrepons have alsobeankeptin view.

{Enghsh]

Restorationof Flights onMadras-Banga-
lore-Calicut Route

8006. SHRI  MULLAPPALLY
RAMACHANDRAN: Will the Minister of CIVIL
AVIATIONAND TOURISMbepleasedtostate:

(a)whetherthendian Airtines has stopped

their daily flights operatingon Madras-Banga-
lore-Calicut Sectorandback,

(b)#so, the reasons therefor;

(c)whetherthere 1sany proposaltorestore
the daily flights on this sector; and

(d) if so, by whenitis likely to be done?

THEMINISTEROF CIVIL AVIATIONAND
TOURISM{SHRIGHULAMNABIAZAD): (a)
and (b). indian Airlines could provide only 25%
ofts normal services duringthe period of strike
by pilots and Madras-Bangalore-Calicut ser-
vice was one of the services which were discon-
unued. Due to poor load on the sector in the
period April to November. 1992 there is no
proposal at presentto reintroducethis service.

{c)No. Sir
(d) Does notanse.

Utilisation of Water Potential of River
Sonkosh

8007. SHRI UDDHAB BARMAN: Willthe
Minister of WATER RESOURCES bepleased
tostate:

(a)whetheramemorandum of understand-
ngwith the Government of Bhutan has been
finahsed for utilsation of the water potential of

VAISAKHA 20,1215 (BAKA)
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theriver Sonkosh;

(b)ifso, the main specific features thereof:
and

(c) the time frame for completion of the
water reservoir?

THE MINISTER OF STATE IN THE
MINISTERY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESQURCES (SHRIP.K.
THUNGON): (a)to{c). AmemorandumofUn-
derstandinghas beensignedin January, 1993,
between India and Bhutan for preparationofa
detailed project report for the Sankosh Muiti-
purpose Project. Irrigation to about 8.6 lakh
hectares andhydro-powergenerationover 1525
MW are envisaged. The time frame for comple-
tion of the water reservoir are to be worked out
during the preparation of detailed projectreport.

Air Stations in Karnataka

8008. SHRIC.P.MUDALAGIRIYAPPA:
Will the Minister of INFORMATION AND
BROADCASTING be pleasedto state:

{a)the number of Air Stations inKamataka;

(b)whetherthere1s demandto setup new
Air Stations inthe State, and

(c)itso, the details thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK.P.SINGHDEO): (a) There
are 9 Air Stations working at presentinthe State
of Kamatakaand4 morestations are envisaged
tobe commissionedinthe State.

(b)No, Sir.
(c)Does notanse

Construction of Phaselll at Bombay
Airport

8009. SHRIANNA JOSHI- Wilithe Minis-
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ter of CIVIL AVIATION AND TOURISM be
pleasedtostate:

(a) whetherthere s any proposal tocon-
structphase Ill atBombay airport; and

(b)if 50, the details thereof, including the
area, passengerhandling capacity, outlay and
theimplementation period?

THEMINISTEROF CIVLAVIATIONAND
TOURISM (SHRIGHULASMNABIAZAD): (a)
and(b). Governmenthave approveda proposal
to construct third module (Phase lil) of the
Intemationalterminal building at Bombay air-
port. atanestimgtedcostof Rs.84.12crores. It
will have a passenger handling capacity of 25
lakhs per annum. The module will have atotal
plinth area of 55,000 sq. mirs. and expected
completionperiodis 36 months fromthe date of
awardof thework.

Tool Down Strike by Al Technicians

8010. PROF. SUSANTA
CHAKRABORTY" Will the Minister of CIVIL
AVIATION AND TOURISMbepleasedtostate:

{a)wherethe Airindka Engineering Engine
Overhaui Department employees were ontool
down work stoppage on September 3, 1991;

(b)if so.the details of their demands; and

(c)the number o employees who partici-
patedmthe work stoppage:;

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRIGHULAMNABIAZAD): (a)
No. Sir.

(b) and(c). Donotarise.

Selling of Power Station by Bihar

8011. SHRI MANORANJAN BHAKTA:
Wilithe Ministerof POWERbe pleasedto state:
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(a)mmeovemmmdsmarhas
ptoposed!osellapowerstaﬁmmﬂ\ehlaﬁond
Thermal Power Corporationfor adjusting its
outstanding dues; and

(b) it so, the details thereof?

THEMINISTEROFSTATE INTHE MIN-
ISTRY OF POWER (SHRIP.V.RANGAYYA
NAIDU): (a) No such proposal has been re-
ceivedby the National Thesmal Power Corpora-
tion.

(b) Does notarise.
AirfDoordarshan Kendras in M.P.

8012. KUMARI PUSHPA DEVISINGH:
Will the Minister of INFORMATION AND
BROADCASTING be pleasediostate:

(a) whether the Govermment have identi-
fiedthe Air stations and Doordarshan Kendras
mMadhyaPradeshforupgradationdunng 1993-
9,and

(b)ifso, the details thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRI K.P. SINGH DEO): (a) and
(b). Yes, Sir. Upgradation of tha power of the
following Air/TV Transmittersis expectedtobe

completed during 1993-94:-
Allindia Radio:
(i) |KWMW Transmitterto 10 KW MW
Transmitter at Bhopal
() 10KWSW Transmitterto SOKWSW
Transmitterat Bhopal
Doordarshan:

High Power Transmitter- 1 KWto 10
KWatJabalpur
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Outstanding amountagainstindustriesin
U.p.

8013. SHRI RAM NIHORI RAI: Will the
Ministerof POWERbe pleasedtostate:

(a) the totalamount of Uttar Pradesh State
Electricity Board outstanding against the differ-
entindustries ofthe State upto 1992-93; and

(b)the steps beingtaken by the Govem-
mentto realize this outstanding amount?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF POWER (SHRIP.V.RANGAYYA
NAIDU): (a) Theamount of UPSEB outstanding
againstindustnes of Uttar Pradesh upto Janu-
ary, 1993was Rs. 301.89crores.

(b) Thefollowingsteps havebeentakento
realize outstanding.

(i) Alegalcellhasbeencreatedtomon-
tor/'supervisethe legal aspects of the
casesbeingfoughtinthecourtotiaw.

(1) Notcesissuedforrecoveryotarrears
amountingtoRs. 131.00Crores.

(i} Monitoring at Board's level of con-
sumers havingarrearsabove Rs. 1.0
lac.

(iv) Service Camps are orgamsedat dif-
terentplaces toredress consumers
gnevances andfacilitate depositing
these biils.

(v) Personalapproach atofficers level
with large industrial consumers to

makepayment.

{vi) Disconnectiondriveslaunchedwith
the help of administrationto discon-
nectdefaultingconsumers.

Telephone Exchangesin Kerala

8014. SHRI THAYIL JOHN ANJALOSE:
Will the Minister of COMMUNICATIONS be
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pleasedtostate:

(a) the number of telephone exchanges
functioningin Kerala, district-wise:

(b)thecapacity ofeach ofthessexchanges:

(c) whether the Govemment propose t
increase their capacity, and ’

(d) #so, the detaits thereof ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF POWER{SHRIP.V.RANGAYYA
NAIDU): (a)to(d). Information s being collected
andwill be laid on the Table of the House.

Re-instaliation of Telephone Connections

8015. SHRIPLUS TIRKEY: Willthe Min-
isterot COMMUNICATIONS bepleasedtorefer
to the reply given to Unstarred Question No.
6693 onApnl, 26, 1993 andstate:

(a)the details of norms/guidelines issued
forthe reinstaliation of the telephone connec-
tions keptinthe sate custody of the Mahanagar
Telephone Nigam Limited by the subscribers
while going abroad;

(b)the area-wise number of such applica-
tions for re-instafiation pendingor the last more
than 3months with theMahanagar Telephone
Nigam Limitedin New Dethi: and

{c) the tme by which such telephone con-
nections arelikelytobe re-installed?

Re-installation for Telephone Connections

8015. SHRIPIUS TIRKEY: Wilithe Minis-
terof COMMUNICATIONS bepleasedtorefer
tothe reply givento Unstamed Question No.6693
onApril, 26, 1993 and state:

{a)the details of norms/guidelines issued
for the reinstallation of the telephone connec-
tibns keptinthe safe custody ofthe Mahanagar
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Telephone Nigam Limited by the subscribers
while going abroad;

(b) the area-wise number of such applica-
tionsfor re-installation pendingfor thelastmore
than 3months with the Mahanagar Telephone
Nigam Limitedin New Delhi: and

(c) the time by which suchtelephone con-
nections are likelytobe re-instalied?

. THEMINISTEROFSTATEINTHEMIN-
ISTRY OF POWER (SHRI P.V.RANGAYYA
NAIDU): (a) Sir, Noseperate instructions are
issuedforre-installation of thetelephonecon-
nections of subscribers while goingabroad.

(b) and (c). No separate record is being
maintained of pending cases of reinstallation of
telephone of subscribers going abroad.

Filling up of Reserved PostsinlAAl

8016. SHRIN. DENNIS: Willthe Minister
of CIVILAVIATION AND TOUR!SMbepleased
tostate:

(a) whether attention of the Government
hasbeendrawntothe news-tems appearedin
the Rashtnya Sahara’ dated February 13,92
and ‘Patriot’ dated March 25, 1992 regarding
irregulantiesin filling up of reserved vacancies
forthe Scheduled Castes andthe Scheduled
Tribes; and

(b) if so, the facts and the action taken
thereon?

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRL.GHULAMNABIAZAD): (a)
and (b). Thetwo newsitems refertofillingup of
various vacancies reserved for Scheduled
Castes and Scheduled Tribes in the Interna-
tional Airports Authority of india (IAAl) in re-
sponse to advertisementsissuedinJune 1990
and December 1990. Thenews tems alsorefer
tofilhng up of the post of Deputy General man-
ager(Public Relations) reservedfor Scheduled
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Castes.

12outof28 reserved vacancies advertised
inJune 1990 werefilled up. Novacancy couldbe
filled up in response to the advertisement of
December 1990forwantof suitablecandidates.

None of the candidates who appearedfor
interview for the post of Deputy General Man-
ager (Public Relations) in response to adver-
tisements of June 1980 and December, 1990,
was foundsuitable. The postwas again adver-
tisedinSeptember, 1992. Interviewforselection
was heldon 11.3.1993. Selection of asuitable
Scheduled Caste candidateis underfinalisation.

Anti-indiaTiradeinU.K.

.8017. SHRIRAM KAPSE: Will the Minis-
terof EXTERNAL AFFAIRS be pleasedtostate:

(a) whetherthe Government are aware of
the recentreportsregarding anti-indiatirade by
the pro-Pakistan lobby in UK in the wake of
Ayodhyaincident; and

{b)itso, the stepstakenbythe Government
inthis regard?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF EXTERNALAFFAIRS (SHRIR.L.
BHATIA): (a) Yes, Sir.

(b) Government havetaken all necessary
stepstocounterthis anti-India propaganda by
projectngthecomectfacts regardingthe Ayodhya
incidentandits aftermath and reaffirming our
firm and abiding commitment to the principles
of secularismandthe protection ofthe rights of
the minorities. Our principled standin this re-
gardwas conveyed by PMto the British Prime
Ministerdunngthelater's visitinJanuary, 1993.
Inthis context, the indian High Commission in
London has also remainedin regular contact
withthe British Government, Parhamentanans,
opinionmakers, media andallconcemedseg-
ments of society.
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india’s Troop Commitmentto Somalia

8018. SHRI GURUDAS KAMAT: Willthe
Ministerof EXTERNAL AFFAIRS bepleasedto
state;

(a) whetherGovémmem proposetoscale
downtheirtroopcommitmentunder UNbagleto
Somalia;

(b)ifso, the reasonstheretor;

(c) whether an advance Indianteam has
submittedits recommendation; and

(d)if so, the salientfeaturesthereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF EXTERNALAFFAIRS (SHRIR.L.
BHATIA): (a) 1o (d). The Government of India
have received a requestfromthe UnitedNations
for contributing troops to the United Nations
Operationin Somalia (UNOSOM-II). No deci-
sion about India’s participation has beentaken
sofar. The recommendations submitted bythe
team sentto Somalia are under consideration of
the Government. Earlier, India has contributed
two naval ships to join international effort for
establishinga environmentforhumanitarian
relief operations in Somalia in pursuance of
SCR794.

Toutsat Airports

8019. SHRIVIJAY KUMAR YADAV:
SHRI LOKANATH

CHOUBHURY:

SHRI SUKHENDU KHAN:
SHRI SUDARSAN

RAYCHAUDHURI:

DR.AMRITLALKALIDAS:

Willthe Ministerof CIVIL AVIATION AND
TOURISMbepleasedtostate:

(a)whetherthe attentionofthe Government
hasbeendrawntothe activities of touts at major
airporis;
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(b) the number of complaints receivedin
this regard during the last one year; and

(c)theactiontaken by the Governmentin
thisregard?

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRIGHULAM NAB|AZAD): (a)
Yes, Sir.

(b) Theinformationis being collected.

(c) It 1s the constant endeavour of the
concemed authorities topreventtoutsfromha-
rassing passengers. Ateachinternational air-
ports, Committee under the Deputy Commis-
sioner/Superintendent of Policehas beensetup
to curb this menace. Incidents reportedto the
police are investigated and follow-up action
taken.

[Translation]
Alleged Malpracticesinl.T.D.C.

8020. SHRI ANAND RAINA MAURYA:
Will the Minister of CIVIL AVIATION AND
TOURISMbepleasedto state:

(a) whetherany enquriypertamingtokeep-
ingalarge amount of foreign exchange, large
scalebunglinginaccounts, assigning contract
andsellingimporteditems in unlawful manner

_ ispending foralongtime againstsevensenior

officers ofthe India Tounsm Development Cor-
poration;

{b) if s0, the reasons for the delay in the
matter;

(c) whether the Government propose to
dispose of this case expeditiously:

(d}ifso.bywhen; and
(e)ifnot, the reasons therefor?

THEMINISTEROF CIVILAVIATIONAND
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TOURISM (SHRIGHULAM NABIAZAD): (a)
No suchenquiry is pentling with | TDC Manage-
ment againstsevensenior officers.

{b)to{e). Donotanse.
{Engilish]
CompensationtolmmigrantWorkers

8021. SHR! B. DEVARAJAN: Wili the
Ministerof EXTERNAL AFFAIRS bepleasedto
state:

(a)the number ot immigrantworkers who
metwith accdents whileonduty abroad and paid
compensation during each of the last three
years, counlry-wise;

(b)the number of cases thatare pending
with Government during this period, country-
wise; and

(c) the steps being taken by the Govern-
mentinthis regard?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRIR.L.
BHATIA): (a) and (b). Theinformationis being
collected and willbe placed onthe Table ofthe
House.

(c) Indian Missions have standmg instruc-
tions to hiaise with host governments to assist
Indian nationais in having their compensation
claims settied without delay in case of any
difficulty. All such cases are not however re-
portedtothe indkan Mission concemed. When-
everMissionis askedforassistanceincase of
delay or demal of compensation to an indian
national. the Missiontakesthe matterupwiththe
concemedauthorities of thehostgovernment or
the employet for resolution of the problem.

Paucity of Sparesin Airindia

8022. SHRI SHANKERSINH

VAGHELA:
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SHRIATAL BIHARI VAJPAYEE:

Wilithe Minister of CIVIL AVIATIONAND
TOURISMbepleasedtostate:

(a)whetherthe Airindiamanagementhad
set up a Commiittee to probe into the acute
paucity of spares and other rotable aircraft
maintenance tems andwas assignedthe task
tocarry outphysicalinventory of sparesfor their
availability and movement for the past eight
years;

(b)iso, itsfindings andactiontakenthereon;

(c) whether the Committee found that
sparesworthrupees 11 crores were untraceable
andthatspares andmaintenanceitems worth
overrupees 20crores hadnotbeenusedforover
twoyears;

{d)ifso, the facts and actiontakeninthis
regard; and
(e)the new norms fixedn thus regardand

the actiontaken against those foundguilty ?

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRI GHULAM NABI AZAD): (a)
Yes, Sir.

(b)to(e). Thefinalreport ofthe Commitiee
s awaited.

Spares of Airindia and Indian Airlines

8023. SHR! RAJNATH SONKAR
SHASTRI: Willthe Ministerof CIVILAVIATION
ANDTOURISMbe pleasedto state:

(a)the amountot spare partsfound missing
fromthe Air india andthe Indian Airlines during
thelast twelve months;

(b) the details thereot-

(c)whetheranyinvestigations were made
intothe missingitems:
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(d)itso, the cutcomethereof, and

(e)the preventive measures takenorpro-
posedto betaken inthis regard?

THEMINISTEROF CIVILAVIATIONAND
TOURISM{SHRIGHULAMNABIAZAD) (a)to
(e) Thenformation s bengcollectedand wll
belard ontho Table ofthe House

International Terrorismat UN

8024 SHRIGEORGE FERNANDES Wil
theMinisterof EXTERNAL AFFAIRS bepleased
tostate

(a) whetherthe Government have taken
any intiative atthe UN regarding international
terronsm and

(b)#so thedetailsthereof?

THEMINISTER OF STATE IN THEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRIR L.
BHATIA) (a)and(b) India has beenactively
participatinginthe defiberations nvanous inter-
national for a on ways and means to combat
international terrorism ever since the inscnp-
tion of this temonthe Agenda of the UN General
Assemblyin 1972 The Government of India
took the intiative inthe United Nations to spon-
sorthe UNGA resolution 46/51 entitied “Mea-
sures to elmmate intematonalterronsm™ The
resolution, which was adopted by consensus
interaliacondemnedterronsm andcalied upon
allstatesto tefrai fromorganizing, instigating,
assistingor participating mterronst acts in other
states, or acquiesetng norencouragng actvi-
ties within thewr terntory directed towards the
commission of such acts

Propagation of Officlal Language Hindiin
cwe.

8025 SHRIMATIGIRIJA DEVI Willthe
Minister of WATER RESOURCES be pleased
tostate
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" (a)the systemevolved for propagation of
official language Hindiin his Ministry and the
CentralWater Commission

(b) the number of meetings of the official
language implementation committee andthe
Hindi Edttonal Board were held dunngthe pre-
vious year and thedecisions taken therein

(c) whetherthe decision has beenimple-
mented and

(d) i so, the detals thereot?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI PK
THUNGON) (a)Noseparatesystemhasbeen
evolvedinthe Ministry of Water Resources and
Central Water Commussionforthe propagation
of Official Language Hindi ThisMimistry andthe
Central Water Commission comply with the
provisions of the Official Languages Act and
Rules andthe vanious Orders andinstructions
issuedby the Departmentof Official Lancjticge
inthis regardfrom tmeto time

(b} to (d) Four meetings of the Official
Language Implementation Commuttee of the
Mirustry of Water Resources were held dunng
the previous yearon 29 4 1992,28 10 1992
18 12 1992and29 3 1993 respectively Simi-
larly four meetings of the Official Language
Implementation Committee of the Central Water
Comnussionwereheldon2 4 19392 29 6 1992
299 1992and 11 12 1992respectively Thetwo
meetings of the Hindi Editonal Board of quar-
terlymagazine Bhagirath publishedby Central
Water Commussionwereheidon 11 6 1992and
25 9 1992dunngthepreviousyear Thedetails
of the decisions taken n the meetings of the
Official Language implementation Committee
andEdritonal Board and achions taken thereon
are gven inthe enclosed Statement
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Tap'es of Film Makers Sold by Telecom Equipments in Punjab
Doordarshan
8028 SHR! MOHAN SINGH

8026 SHRIMATI CHANDRAPRABHA
URS Wilithe Minister of INFORMATION AND
BROADCASTINGbe pleasedtostate

(a)whetherimportanttapes includingthose
of film makers, Satyajt Ray's interview with
American Star Marton Brando and Japanese
fifm maker AkiroKurosawahadbeen sold off by
unscrupulous persons in Doordarshanto out-
siders, and

(b)if so, the facts thereof?

THE MINISTER OF STATE OF THE
MINISTRTY OF INFORMATION AND BROAD-
CASTING (SHRIK P SINGHDEO) (a)and
(b) Theinformations beingcollectedand will
be lardonthe Table of the House

[Translation}
Lossto UPSEB

8027 DR RAMESH CHAND TOMAR
Willthe Minister of POWER be pleasedtostate

(a) whetherthe Government are aware of
the huge loss suffered by the Uttar Pradesh
Electnicity Board due tomalpractices of officers
working at Ghaziabad andNoida

(b}t so, the details thereof, and

(c) the actiontaken orproposedtobetaken
by the Government against the officers found
guilty?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF POWER (SHRIP V RANGAYYA
NAIDU) (a)TheUttar Pradesh State Electricity
Boardhas reportedthat no specific nstances of
malpractices of officers working at Ghaziabad
and Noida have cometotheirnotice

{b)and (c) Donotanse inview of above

(FEROZEPUR) Willthe Minister of COMMU-
NICATIONS be pleasedtostate

(a)whetherthe Governmenthave noticed
shortage of telephone equipments and othet
items inthe vanous godowns of telecommuni-
cations departmentin Punjab.

(b)if so, the details thereof

(c) whether the Government have con-
ductedanyinquiry inthis regard, and

(d)ifso the details thereof andthe action
takenagainstthe personsfound guilty?

THE MINISTEROF STATEINTHE MIN-
ISTRY OF POWER (SHRIP V RANGAYYA
NAIDU) (a) Shortage hadbeendetectedinone
casein 1983-84in Bamala Sub Divisional Store
Godown

(b) Shortage of following tems was de-
tected in Barnala Sub Divisional store Godown

(1YG 1 Wireof Sorts

751bs 287Kg

1001bs 2993Kg

3001lbs 18036Kg

6001Ibs 2774Kg
(2) Socket A 6Nos

SocketC 21Nos
(3) Bitumen 293Kg
(c)Yes Sir

(d) A police case was registered against
the concerned Store Lineman of Barnala Sub
Divisional Store Godown vide FIR No 33 under
section4091PC atBarnala Police Stationandis
pending decision in the Court of Law Major
penalty charge sheetfor departmental action
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against the concerned official has also been
issued and would be decided based on ‘the
outcome ofthe Court's decision

[Enghish]
Narmada Sagar Project

8029 SHRICHANDRESH PATEL Will
the Minister of WATER RESOURCES be
pleasedtostate

(a)the percentage of water proposedtobe
givenfor areas of Saurashtra and Kutch region
of Gujaratforirmgation with the completion of
Narmada Sagar Project,

(b)the areaofland likely to be covered for
irngation

(¢) whether aftercompletion of the project
theirngation tacility will be nearly 100% nSouth
Gujarat while it will be less in the Saurashtra
region of Gujarat particularly in the districts of
Jamnagar Bhavnagar Junagadhand Amrel,
and

(d)itso the action pian andprogrammes
proposedto increase theirngationfacilities in
the Saurashtiaregion of Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRYOF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHE MINISTRY OF
WATER RESOURCES (SHRI PK
THUNGON) (a)and(b) Outofthetotalimga-
tionof 17 92 lakh hectares envisagedthrough
Sardar Sarovar Project, 3 86lakh hectaresism
the Saurashtraregionand0 573lakhhectares
in Kutch region whichconstitutes 21 5% and
3 2% ofenvisagedimgation respectively

(c) and (d) Prowision of irngation ability
from aproject depends, among others, onthe
topological features of the region, availability of
water, capacity of canals andland imgacubility
In orderto provide additional sources of irnga-
tion a perspective preparedinciudes measures

VAISAKHA 20, 1915 (SAKA)
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hkeinter-basintransfer by Par-Tapi Link from
South Gujaratand Kalp Saroval Project in Gulf
of Khembat

[Transiation]

Deep Sea Fishing with Foreign Collabora-
tion

8030 SHRIMATISHEELAGAUTAM Wil
the Miruster of FOOD PROCESSING INDUS-
TRIES bepleasedtostate

(a) whether the Government propose to
make any amendmentsinthe Charter policy
relatngto deep seafishing with foreign collabo-
ration, and

(b) if so, the details of the terms of the
amendedpolicy andthe technology required for
thispurpose?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF FOODPROCESSING INDUSTRIES
(SHRITARUNGOGOI) (a)No Sir

(b)Doesnotanse
{Enghsh)
Deep Fishing Operation in Kerala

8031 PROF K V THOMAS WilitheMin-
1sterof FOOD PROCESSING INDUSTIRES be
pleasedtostate

{a) whether the Union Government are
aware of a recent verdict given by the Kerala
High Court regarding powers of the Union and

« State Governments inregard to the control of
deep seafishingoperation

(b)ifso the details thereof

(c) whether the iishermen in Kerala are
agiating for several years to prevent fishing
outsidetheterntonalwatersfromJuneto August
everyyear, and
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(d) i 50, the detasls thereof andthe steps negative iradediversionary impace
taken by the Union Govemnment i thusregard?
” P.M. Visittoindian Enclavesin
THEMlNlSTEROFSTATEOFTHEM:IS- Bangledesh
ISTRYOFFOODPROCESSING INDUSTRI
(SHRITARUNGOGO!) (a)to(d) information 8033 SHRIAMARROYPRADHAN Will
1sbemg collected andwilibe laxd on the Table theMawsterof EXTERNAL AFFAIRSbepleased
ofthe House tostate

Economic Block of Developing Countries

8032 SHRIB L SHARMAPREM Wilithe
Mirusterof EXTERNAL AFFAIRS be pleasedto
state

(a) whether the.Government propose to
take any iutiative for the formation of an eco-
nomic block of developing countnes to face
IME/World Bank/GATT for protectingcommer-
cial and economic mterests of developing coun-
tnes

(b)fso the details thereot

(c) whether the Government are aware of
the formation of the economic group of US
CanadaandMexicocalledas NAFTA and

(d) # so the reaction of the government
thereto?

THEMINISTEROF STATE INTHEMIN
ISTRY OF EXTERNAL AFFAIRS (SHRIR L
BHATIA) (a) The iewpomtofdevelopingcoun-
tnes onglobal economicissues s alreadybeing
articutated on fora such as the Non Aligned
Movement(NAM) the Summitievelgroup on
South-Southconsuttation andcooperation (G
15) the G-77 etc Hence nonewinihiative has
beencontemplated

(b) Notappiicable
(c) Yes Su
(d) The Govemmentishopefulthatthe new

trade creating opportunities ansing out of the
proposed free trade Area will outweigh any

(a) whether any Pnme Mirustermade any
vistttothe Indian enclaves in Bangladesh,

(b) 50, the details thereof, and

(c)thestepstaken/proposedtobe takenby
the Govemmentforthe redressalof gnevances
ofindian citizens fesidingmthese enclaves?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRIR L
BHATIA) (a)No Sir

(b) Doesnotanse

(c)Accordingto the nformation avardabie
with Govemment there are 119 exchangeable
and 11 non-exchangeable indian enclaves in
Bangladesh India has noaccess to orcontrol
overthese enclavesn Bangladesh Therefore
the question of redressalof gnevances of Indkan
citizens residing in these enclaves does not
anse

According to the provisions of the Indo-
BangladeshLand Boundary Agreement 1974
the indian enclaves in Bangladesh and the
Bangladeshi enclaves in Incha are to be ex-
changed Thedejure exchangeofenclaveshas
nottakenplace due to the non-ratrhcation ofthe
Indo-Bangladesh Land Boundary Agreement
1974

Snack Foods Export Project

8034 PROF ASHOK ANANDRAO
DESHMUKH Wilithe Ministerof FOOD PRO-
CESSING INDUSTRIES be pleasedtostate
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(a) whether the Government athlates ot
Coca-Colahave penmitted Indiantonvestnthe
snackfoods exportproject, and

(b)its0, the detais thereol?

THEMINISTEROF STATE OF THEMIN-
ISTRYOFFOOD PROCESSINGINDUSTRIES
(SHRITARUN GOGOI) (a)and(b) Govern-
ment have approvedajoint venture proposal of
M/s BntcoFoods Co Pvi Limited (formery M/
s JMRPCOLimted)on21 1 1992 inttus joint
venture company, M/s JMRPCO Limited, M/
s Brtannia Industnes Umaed andMaharashtra
State Government Agency will hold 66% 24%
and 10% of the equity respectively M/s Bnto
Foods Co Pvt Limited proposedto have Pro-
cessed Snack Foods and Beverage Blending
Divisions

Newspapers/Magszines Published from
Assam

8035 SHRIPROBINDEKA WilitheMmn-
1ster of INFORMATION AND BROADCAST-
ING be pleasedtostate

(a) the names of registered daily, fon-
mightly, weekly and monthly Newspapers and

VAISAKHA 20, 1915 (SAKA)
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Magazines being published from Assam and
the extent of therr circulation,

(b) the names of newspapers andmaga-
zines whose publications have been stopped
afterregustrabion dunngthe lastthreeyears and

(c) the action taken/being taken against

those newspapers/magazmes for violatingthe
rules?

THEMINISTEROF STATEOF THEMIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK P SINGHDEO) (a) The
details of penodicals published from vanous
States andUrwon Temtotles includingAssam
ason31 12 90, is available in the Pariiament
HouseLibrary Thesedetasls havebeenupdated
bytheoffice of Regstrarof Newspapersforindia
(RNI) upto 31 12 91 Dunng the penod from
1 1 911031 12 91, 19 penodicals fromAssam
have beenregsteredwith RNI Thewr detais are
giveninthe attached statement

(b) As permformation avasiable with RNi
there was no cessation of pubhcation of any
newspaper or magazine dunngthe lastthree
years

{c)Doesnotanse



148

MAY 10, 1993 Whitten Answers

147 Wntten Answers

00ie

£655¢

L06¥1

19.ve

eyemns) ‘Ayoom asawessy 'Wosy UIYpems yiyejdes
uedieon) ‘Apjoam asswessy ‘eleq Yiod euejay
eyemnr) Ajpoam asawessy "uiQ unjen
indza) ‘Apjeam asawessy yiebiuby
neyemni) *Apjoam ipuiH ‘maseldes
neyemnry Apjgam ystbu3z ‘uojiyg
nydiy ‘Apjaam ysibug sauny nydig
neyemny ‘Apjaam ysibug ‘suizebew sman uonoy
eyemnr) Ajiep asawessy ‘uojeg eAypueg
neyemng Ajep ysibu3 -juoi4 sman

reyops Apep ysinbu3g ung asnuoly

(33

ot

(V]

a.unby uonenony

0} Jadedsmau ayi JO dWeN ON IS

16l 1€ 01 16 1 | pouad ayy Buunp [Ny yum paialsibay wessy woly siodedsmapy jo IS

INIW3LVLS



150

Written Answers

VAISAKHA 20, 1915 (SAKA)

143 Watten Answers ,

iaysngnd ay) Aq panddns jou ainbiq .

N jeyemns) AjJjuow 9SsWesSSy 9I10USTy 61
neyemn) Ajyluow asawessy edie)ig g1
. indsiq Ajyluow asawessy sawey Ll
) reyops Apybiupo) yebuag sawij seyois 9l
. neyemny Aybiupog ysybuz noAr emyp nly Gi
. teytor Apybrupiog ysibug asungu) uoilonisuo) tl
) 1aylenioy Apjeam opog esopeg €l
luebwuey Apieam ebuag yeq Jeeiw et
ainbiy uonenany 9j8 sadedsmau ay} jo sWeEN ON S

3




151 Whatten Answers MAY 10 1993 WnittenAnswers 152
Indira Gandhi Nahar Project [Translation)
8036 SHRIMATIVASUNDHARA RAJE Registration of Magazines from M.P.

Wilithe Minister of WATER RESOURCES be
pleasedtostate .

(a)the approximate amount requiredforthe
completion of Indira Gandhi Nagar Project

(b)the amountproposedtobe releasedby
the Union Governmentforthatprojectin 1993
94 and

(c)theamountearmarkeddunngthe Eighth
Planpenod?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPEMNT AND
MINISTEROF STATE INTHEMINSITRYOF
WATER RESOURCES (SHR! PK
THUNGON) (a) InchraGandhiNahar Project
Stage-lis aimostcomplete As regards indira
GandhiNahar Project, State-lIl WAPCOS in
their Feasibility Report has worked out atotal
costas Rs 3512 40crores However anexpen-
diture of Rs 594 croresoncanalworksand Rs
231 crores on areadevelopmentworks of Stage-
Il has beenincurred upto March 1992

(b)Dunng 1992-93Rs 52croresas Central
Assistance under Border Area Development
Programme was releasedforthe canalworks
Besides an additional assistance of Rs 10
crores was also releasedto the State Govern-
ment For Area Development Works under
Centrally Sponsored Schemes an amount of
Rs 21 80 crores was released to the State
Govemmentin 1992-93 Dunng 1993-94 Cen-
tral Assistance for Indsra GandhiNahar Project
would continue subject to availabiity of re-
sources andallotment of funds out of State Plan
for this project

{c) The State Government has projected
the requirement of Rs 430 crores for indira
GandhiNahar Project Stage-liunder State Sec-
tor during Eighth Plan

8037 SHRISHIVRAJSINGHCHAUHAN
Will the Minister of INFORMATION AND
BROADCASTING bepleasedtostate

(a)the number of applications for regrstra-
tonofmagaznesrecevedfromMadhyaPradesh
dunngthe lastthreeyears

(b) the number of magazines registered
dunngthe above penod

(c) the number of applications rejected
dunngthe samepenod and

(d) thenumber of magazines the registra-
hon of which has beencanceled dueto thew non-
publications dunngthat penod?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF INFORMATION AND BROAD-
CASTING(SHRIK P SINGHDEO) (a) Asper
information available in the otfice of Regestrar of
Newspapersforindia(RNI) 1029applications
for registration of magazines were received
from Madhya Pradesh dunng the last three
years

(b) As per records maintainedinthe office
of RN 407 magazines from Madhya Pradesh
were regmereddunngmlspen_od

(c) No applications have been rejected
dunngthelastthreeyears However discrepan-
cies inrespect of 622 apphcahons were notced
andthe concemed pubkshers were requestedto
rectify them

(d)None, Sir
Air Services by Foreign AirLines
8038 SHRIMATI SAROJ DUBEY Will

the Minister of CIVIL AVIATION AND TOUR-
ISMbe pleasedtostate
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(a)the number of foresgn arrlines providing
arservices inthe country at present; and

{b)the names of ciies inthe country which
have been knked with thewr Services?

THEMINISTEROF CIVILAVIATIONAND
TOURISM(SHRI GHULAMNABIAZAD): (a)
and(b). Nolpreimaulimhasbempemmdb
provide air services on the domestic sectorsn
the country.

AT & T Telephone Service
8039. SHRISATYADEOSINGH:

DR RAMKRISHNA
KUSMARGA:

Willthe Minister of COMMUNICATIONS
bepleasedtostate: -

(a) whether AT & T has introduced anew
sarvicefor indiathrough which the relatves and
fnends ving in Amenca could be contacted
easily:

(b)if s0, the details thereot; and

{c)the estimated expendsture kkely o be
incurred on every one minute call under the
service?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF POWER (SHRI P.V. RANGAYYA
NAIDU) (a) Yes, Sir. A service called
“NAMASKAR" has been introduced w.e.f.
22 2 1993by mutual agreement between De-
partment of Telecommumcations, Videsh
Sanchar Nigam Limited and AT&T, USA.

(b) The “NAMASKAR" service provides
direct dialing facility for a person caling from
Incha tothe specialtelephone operator nUSA,
who canconverse with the caller in Hindtand
connect thecalitothe desiredparty. Thesecalis

aretreatedasincomingcalisfromUSAandare

padbythe calledpartyas acollectcallorbythe

VAISAKHA 20, 1915 (SAKA)
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call party it he has a Credit Card facility with
ATAT.

Asimidar service in English called “Home
Country Direct Service” is aiready available
between india and USA since 1st November
1991.

(c) The person makinguse of this facility in
India has to pay charges for only onelocai call.
Sincethe callistreated as anincoming ¢all, the
calledpartyhastopaytothe AT&T as pertheir
wmprescribed rates n USA.

[Englshi
Purchase of West Land Helicopter
8040. DR. LAXMINARAYAN
PANDEY:

DR. AMRIT LAL KALIDAS
PATEL: )

Wiltthe Miruster of CIVILAVIATION AND -
TOURISMbe pleasedto state:

(a) whether objections had been raised
Wumuwwwnm

(b) M s0, the detaiis thereof; and

{c)thefactors which wentinto the making
otthespurchase? .

THEMINISTEROF CIVILAVIATIONAND
TOURISM(SHRIGHULAMNABI AZAD): (a)to
{c). Certam reservations were nitially expressed
regarding “zero risk on take off” , “pay load
penalty” and higher operating cost of the heli-
copier. The helicopters were subsequently ac-
quired after having beenfoundsuitable by two
expertiechnicalteams. As regards twgher oper-
alingcost, aone-time lump-sum operating sub-
sudyof Pound t0million was given by M\s. West
landHelicopters Limited, UK to off-setthe higher
operatonalcost,
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Developmentof Patna Airport

8041. SHRICHHEDI PASWAN: Willthe
Ministerof CIVILAVIATIONAND TOURISMbe
pleasedtostate:

(a) whether there is any proposal for
modermisation and expansion of Patna Airport;

(b)if so, the details thereof; and
(c)inot, the reasonstherefor?

THEMINISTEROF CIVILAVIATIONAND
TOURISM(SHRIGHULAMNABIAZAD): (a)to
(c). Patna airportis being developed as one of
the Model airports, by expandingand modifying
the Terminal Buildingwith modem passenger
amenities, atanestimatedcostof Rs.5.81 crores.

Quality Control and Modern Technology
in Food Processing Industries

8042. SHRIMOHAMMAD ALI ASHRAF
FATMI: Willthe Minister of FOOD PROCESS-
ING INDUSTRIES be pleasedtostate:

(a) whether the Union Government are
aware of the need formodernisation including
use of newtechnology infoodprocessing Indus-
tries and to mantain quality controlin orderto
makeitcompetitive atinternational level; and

(b)ifso, the steps taken or proposedto be
taken by the Governmentinthis regard?

THEMINISTEROF STATEOF THEMIN-
ISTRY OF FOODPROCESSINGINDUSTRIES
(SHRI TARUN GOGOI): (a) and (b).
Modemisation, adoption of newtechnologyand
quality control for the purposes of producing
processedfoodproducts acceptable and com-
petitive inthe international market will help in
increase of exports. Government have
liberatsed industnal Policy allowing automatic
approvalfortechnology agreements, automatic

MAY 10, 1993
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approvalforforeign collaboration upto 51%eq-
uity formanutacture of wide ranging food prod-
ucts; have providedfiscalincentives such as
reductionincustoms/excise duties onfoodpro-
cessing machineries and components. Gov-
emment is also implementing various plan
schemesfor research and development, qualiity
controlandfordevelopmentof suitable machin-
eries.
Investmentin Food Processingindustries
8043. SHRIARJUNSINGH YADAV:

SHRI RAM LAKHAN SINGH
YADAV:

Willthe Minister of FOOD PROCESSING
INDUSTRIESbepleasedtostate:

(a) whether anumber of proposals for the
food processing Sector have been received
afterthe Govemment Special announcement
emphasis on the export of agro-based food
products;and

(b)if so, the details thereof and the action
takenthereon?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF FOOD PROCESSINGINDUSTRIES
(SHRITARUN GOGOL): (a) and (b). Sincethe
liberalisation of Industnal Policy in July, 1991,
150proposalstorestablishmentof 100% export
oriented units in different sectors of food pro-
cessingindustries have been approved.

Clearance of Pending Power Projects

8044.  SHRIHARIKEWAL PRASAD.

SHRIKASHIRAM RANA:

Willthe Minister of POWER be pleasedto
state:

(a)the power projects which have been
includedin Eighth Five Year Planforclearance:
and

(b)the projects out ofthemclearedsofar”?
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THEMINISTEROF STATEINTHEMIN-  intheattachedstatement. Alithese projects are
ISTRY OF POWER (SHRIP.V.RANGAYYA  techno-economically cleared by the Central
NAIDU): (a) and (b). Details of the power projects Electncity Authonty.
includednthe eighth Five Year Plan are given
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Gas Based Power Projectin Rajasthan

8045 SHRIGIRDHARILAL BHARGAVA
Will the Minister of POWER be pleased to
state

(a) whetherthe Govemment of Rajasthan
has submitied proposalto the Union Govern-
mentto setup gas based power project,

(b) if so, the details thereof, and

VAISAKHA 20, 1915 (SAKA)
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(c) the time by which proposed projectis
likely to be cleared?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF POWER (SHRI P V RANGAYYA
NAIDU) (a)to(c) Rajasthan State Electricity
Boardhas submitted thefollowingproposaisfor
installation of gas based power projects in
Rajasthan -

Name of Project Capactty Est:maregc—osl
(1) RamgrahGasTurbine avw (Rs incrores)
Station (dist Jaislamer)
(n) Ramgrah CombinedCycle Gas 160MW 56557

Turbine (CCGT) Project

Ramgarh Gas Turbine Station (3MW) s
under construction and s planned to be com-
missioneddunng 1993-84 RamgrahCombined
Cycle Gas Turbine Project (160 MW) s planned
to be setup by the Rajasthan State Electricity
Board (RSEB) in three phases Phase one
envisaging installation ofa35 5 MW gasturbine
station has beentechno-economically cleared
by the Central Electncity Authonty (CEA) atan
estimatedcostof Rs 120 83 crore subjectto
tying-up of associatedtransmission arrange-
ments and provision of fuel storage andfiring
facilities and installation of a waste heat recov-
ery unitin phase two The construction work
couldcommence afterthe projecthas received
the requisite schedule of this project s further
dependent on placement of orders forthe main
plantand equipment by the RGEB

LoanstoM.P. State Electrify Board

8046 SHRISURAJBHANUSOLANK! Will
the Minister of POWER be pleasedtostate

(a)whether the Madhya Pradesh State

Electicity Board has urgedthe Union Govern-
mentto providedloanforfinancingsome of the
power projects of the State

(b) if so, the detayis thereof and

(c)the actiontaken by the Union Govern-
mentthereon?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF POWER (SHRIP V RANGAYYA
NAIDU) (a) to(c) Yes Sir Madhya Pradesh
Electricity Board (MPEB) has submitted 92
loanapplicationsto Power Finance Corporation
(PFC)foranamountofRs 922 62crores upto
theendof February 1993 Outofthese PFChas
sanctioned 75 loans amountingto Rs 362 06
crores 16applicationsforatotallaonamount of
Rs 353 45 crores have beendentichedfor fund-
ing under the ‘Power Utilities Efficiency Im-
provement Project” funded by World Bank
while the remaining loanrequestfor anamount
of Rs 8 61 crores has been made under the
direct assistance programme of PFC
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[English (d)#not, thetime by which the slectricity
connections are likely tobe given?
of UN :

Poscelasping Operstions THEMINISTEROF STATE INTHEMIN- -
8047. SHR!I ATAL BIHARI  ISTRYOFPOWER(SHRIP.V.RANGAYYA
VAJPAYEE: NAIDU): (a)to (d). Normally the electricity con-
DR. AMRIT LAL KALIDAS nection in the Lai Dora Villages of Dethi are
PATEL: granted withina month aftercompletion ofthe
requisite commercial formalities by the appli-
Wilithe Minister o EXTERNALAFFAIRS  cant. Nine applications were receivedfor new
bepleasedtostate: connections in Moundka Village (District
Najafgarh)inMarch, 1993. Theconnectioncould
(a) whetherthe Governmenthavesug-  notbeenergisedwithin thenormaltime as most
gestedtothe UNforendingpeacekeepingopera-  ofthe premises werefound lockedduetothresh-

tions which have either become obsolete or
ineffective; and

(b) the response to this suggestion?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRI
R.L.BHATIA): (a)Yes, Sir. The statementwas
madeinthe Special Committee on peacekeep-
ing operations of the General Assembly on
April, 21m, 1993.

(b)Mexico, Enguland (on behalf of NOR-
DICS), Austria and Nepaishared our view.

Electricity Connections in Rural Areas of
Delhi

8048.DR. LAL BAHADUR RAWAL: Will
the Minister of POWER be pleasedtostate: .

(a)the time by which the DESU is providing
electricity connections tothe consumers of Lal
Doraof Delhi villages after receipt of requisite
deposits;

(b)the number of applications receivedby
the DESU under Nazafagrh Zone, dunngthe
month of March, 1993 particularly in Mundka
village, Delhi-41;

(c)whetherthe applicarts have beenpro-
vided electricity connections sofar; and

Whritten Answers 200

ingseasons. The connections are likelytobe
givenby theend of May, 1993,

Alcohol from Potato
8049. SHRI ABHAY PRATAP SINGH-
Wilithe Minuster of FOOD PROCESSING IN-
DUSTRIES bepleasedtostate.

(a) whether alcohol can be manufactured
from Potato;

(b) whetherthe Union Governmenthave

* givenpermission to manufacture aicohol from

potato

1{c) it so, the number of such companies
which prepare alcohol from Potatoes in Uttar
Pradesh; and

(d) i not, the reasons therefor?

THEMINISTEROF STATE OF THE MIN-
ISTRYOF FOODPROCESSING INDUSTRIES
(SHRITARUN GOGOI): (a) Yes, Sir.

(b) Recentlythe Govemmenthasissueda
fewLetters of Infantformanufacture of potable -
alcoholbasedonnon-molasses raw materialas
which may include potato also.

~ (c)and(d). Since May, 1989 the Govem-
menthaveissued9 (Nine) Letters ot Intent for
manufacture of potable alcohol based on non-
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molasses raw-materials for the State of Uttar
Pradesh. However, none ofthe units have sofar
reported commercial production.

Bomb Explosion inDVC Transmission
System

8050. SHRI SANAT KUMAR MANDAL:
WiltheMinisierof POWER bepleasediostate:

(a)whetherthe transmissionsystemofthe
Demodar Valley Corporation (DVC) on the
Chandrapura -Puwulia - Jamshedpurline was
distrubed seriously by abomb explosiononthe
nightof April 7, 1983;

(b) i#s0,the details thereof,

(c)whetherpersons/agencies responsible
forithave beenidentified; and

(d)if so, the details thereof, and

(e)thestepstaken/proposedtobetakento
safeguard the DVC transmission system?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF POWER (SHRIP.V.RANGAYYA
NAIDU):(a) and (b). TowerNo .84 atChandrapura
Thermal Power Station Puruka line of Damodar
Valley Corporation (DVC) nearMahuda Police
Station, Pindra Jour, District Bokaro was dam-
agedby an explosion on 7th April, 1993. This
was reported to the police authorities as wellas

(c) and(d). The source of bomb blasthas
notbeenfound.

(e) To sateguard the DVC transmission
systern and prevention of suchincidents secu-
nty related issues are taken up with the State
Governments fromtotime.

Postal and Telephone Services in Pauri
Garhwal and Chamoli U.P.

8051. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHARNDURI: Will the Minister of
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WrittenAnswers 202
COMMUNICATIONS bepleasedtostate:

(a) whetherthe Government are aware of
the poor postal*facilities in Uttar Pradesh
paticularly in rural andremote hil area, if so, the
reasons thersfor;

(b)}he number of post offices/sub-post
offices at presentin districts Chamoli and Pauri
Garhwal;

(c)whetherthe average populationor area
covered by a postman is far more in these
districts whilethe number of post-offices is quite
less; if 50, reasons therefor;

(d) the number of gram pacharyats inthe
above districts where telephone facilities have
been provided andthose yettobe provided;

(e) whether Government have any time
bomdplaplomwm\(dpoudmdlale—
phoneiacilmesm_hesuidduricts;md

{f) it so, the details and if not, the reasons
therefor?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF POWER (SHRIP.V. RANGAYYA
NAIDU): (a) The Postalfacilities n Uttar Pradesh
cannotbe saidtobe poor. Uttar Pradesh has got
thelargest number of post offices comparedto
any other State. A postoffice in Uttar Pradesh
sefves postal coverageto 15.20sq. kms. while
allindia coverageis 21.9.sq.kms. gives postal
coverageto 15.20sq. kms. wmlealllndlaoov—
erageis21.9.sq.kms.

Outoftotal numberof 19, 366 post offices
inUttar Pradesh 17, 262 are inrural & remote
hilly areas.

(b) The details are given in the attached
Statement-|

(c) The average popuiation served by a
post office in Chamoli districtis 1303 and the
areaservedby apostoffice is 27.00sq. Kms.
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The samefor Paundistrictis 1775and 12 67
sq Kms respectivelywhereastheallindiaaver-
ageare 5827 and21 9sq Kms respectively

(d) The details are given in the attached
statement-il

(e)and(f) PostOffice Dunngtheiastthree
years thenumber of branchpostoffices opened
inthe distnicts of Chamoh and Paunare 13and

MAY 10, 1993
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9respectively The postoffices are established
basedondemand, need andfull observance of
thenormstfor openingthe same, and subjectto
funds beingmade available

Telephone Yes Sir All the Panchayat
villages in the above two districts have bee
plannedto be covered with telephone facility
progressivelyby 31 3 1995subjectto availabil-
ity ofresources
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Case of widow Pensioners inWestBengal
and Kamataka

8052. SHRI V. SREENIVASA PRASAD:
Wil the Minister of COMMUNICATIONS be
pleasedtostate:

(a) whether some cases of widow pension-
erslyingpendingfordisposal withthe Chief Post
Master General, West Bengal and Kamataka;

(b)if so, the details with reasons thereof;
and

(c)the steps being taken to expedite the
settiementofthese cases?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF COMMUNICATIONS (SHRIP.V.
RANGAYYANAIDU): (a)to (c). The requisite
informationis being collected andwillbe laidon
thé Table of the House

{Translation)

“Telecom Facilities in Industrial Area of
Gujerat

8053. SHRIN.J. RATHVA: Willthe Minis-

VAISAKHA 20, 1915 (SAKA)
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ter of COMMUNICATIONS be pleasedtostate:

(ajwhether telecommunications facilities
have been provided to the industrial areas in
Gujarat, especiallyin Vadodara, Bharuch and
Panchmahal districts;

(b)if so, the details thereof;

(c) the details of those industrial area in
which Govemment propose to provided these
facllities and the time by which these facilities
arelikely to be provided; and

(d)itnot, the reasons therefor?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF COMMUNICATIONS (SHRIP.V.
RANGAYYA NAIDU): (a) Yes, Sir. The tele-
communications facilities has beenprovided to
allindustrial Growth Centres in Gujarat.

(b): and (c). The details oif Telecomfacili-
ties and Future plans of Vadodara, Bhanuchand
Panchamahal districts are giveninthe attached
statement

{d)Questiondoes not arise.
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[English)

‘Doordrashan KendraandT.V. Studio
Centreat Bhubaneshwar

8054. SHRI GOP! NATH GAJAPATHI:
Will the Minister of INFORMATION AND
BROADCASTING be pleasedtostate:

(a)whetherthe Governmenthave setupa
highpowercommittee tolookintothe workingof
Bhubneswar Doordharshan Kendraand T.V.
Studio Centre;

(b)if so, bywhenthe high powercommittee
is expectedto submitits report; and

(c) the specific steps proposedtobetaken
to improve the functioning of Cuttack and
BhubneshwarDoordarhan Kendras?

THEMINISTEROF STATE OF THE MIN-
ISTRY OIF INFORMATION AND BROAD-
CASTING (SHRI K.P. SINGH DEO): (a)
Whereas nosuch committee has been setup,
senior Officers of Directorate General,
Doordrashanwere, however, senttolookintothe
complaints receivedin respect of Doordrashan
Kendra, Bhubaneshwar.

{b) Does notarise.

(c) As a result of the visit of the Officers,
steps have already been taken toimprove the
functioing of Doordharshan Kendra at Cuttack
andBhubaneshwar.

VAISAKHA 20, 1915 (SAKA)
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Foreign/W.B. Loan for Power Sector

8055.SHRIHARISHNARAYANPRABHU
ZANTYE: Wili the Minister of POWER be
pleasedtostate:

(a)the total loan committee made by the

World Bank andotherforeign agencies agency-
wise as onMarch 31, 1993 for Power Sector,

project-wise duringthe Eighth Plan;

(b) the likely impact of this investment on
power generation anddistribution network -in
- frasthrctue duringthe Eighth Plan;

(c) the details of untlilised foreign funds
project-wiseas onMarch 31, 1993;

(d) whetherthe percentage of unutilised
funds havebeenonthe increase duringthe last
threeyears; '

(e) if so, the details thereof and reasons
therefor, and

(f)the specific measurestaken/ proposed
toensure optimum utilisation of funds aliocated
forthese projects?

. THEMINISTEROF STATE IN THEMIN-
ISTRY OF COMMUNICATIONS (SHRIP.V,
RAMGAYYA NAIDU): (a) to (f). The position
regardingamount of foreign aid made available
by various external funding agencies as on
31.03.93 for the power sector development ,
alongwith utilised amounts, intheir respective
donorcurrencies, is givenbelow:
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external junding as indicated above will
help considerably in capacity addition
programme envisagedin the Viil Plan and be-
yond. Utilisation of external assistance is
interakia dependent on obtaining statutitry and
othercleasamces from different approval; ac-
cording authorities, supply of equipments and
exsacution of civil and other works, provision ot
counter-part funds by project authontids and
time consumed inevalution of bid-documents
etc. With a view to speed up the utilisation of
neck areas are given greater attention and
periodic reviews are haid to remove the bottie-
necks andto ensure taking of corrective mea-
suresinthis regard.

Development of Calicut Airport

8056. SHRI  MULLAPALLY
RAMACHANDRAN: Will the Minister of CIVIL
AVIATION AND TOURISM be pleasedtostate:

(a)whether there is any offer from any
organsation or representatives of the NRis,
residénts of Malabar in Kerala private compa-
nies etc. tocollect funds for the expansionof the
runway and other development works at the
Calicutairport, and

(b) it so,the response of the Govermment
thereon?

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRI GULAM NABI AZAD): (a)
and (b). No specific offer of funds has been
receivedbythe Government.

Water Potential of Manas and Benkr
kivers

8057 SHRI UDDHAB BARMAN: Wilithe
Minuster of WATER RESOURCES bepleased
tostate:

(a)whether any survey has been conducted
lorwater potentials of nivers Mans and Beki;

VAISAKHA 20, 1915 (SAKA)
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(b) #fs0,the details thereof;

(c)whetherthereis any project of signing
amemorandumof understanding with the Gov-
emment of Bhutan tor construction of water
reservoir; and

{d)#tso,the stepstakensotar?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHE MINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) and (b). Yes, Sir. The form
water potential of the Manas and Beki river
system has been estimatedto be 1550 Mega.
Watt

(c) and (d). Pre feasibility report for con-
structionof water reservoirpreparedby Govem-
ment of india during 1983 hadbeengiventothe
Royal Govermnment of Bhutan. Anagreementfor
thiswork has notbeen signedbetween india and
Bhutan.

Purchads of Tu-204 Alrcraft
8058. SHRI ANNA JOSHI: Will the Minis-
ter of CIVIL AVIATION AND TOURISM be
pleasedtostiale:

(a) whether there is any proposal to pur-
chasethe 214 seater TU-204 aircralt; and

(b) i s0,the details thereot?

THEMINISTEROF CIVILAVIATIONAND
TOURISM(SHRIGULAMNABIAZAD): {a)No,
Sir.

(b) Does notanse.

8059. SHRI SYED SHAHABUDDIN: Wikt

the Minister of EXTERNAL AFFAIRS be
pleasedto state whetherthe Governmentpro-
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poseto approach the competent authortties of
the UN system for ntemational action against
Palastanfor allegedinvolvement msponsornng
terronsmin Incha?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRIR L
BHATIA) Govemmenthaveandwillcontinueto
appnsethe international community of the sup-
portbeingextendby Pakistantosubversionand
terronsmdirected aganstindia andthe dangers
inherent in supportto such cross-border terror-
1sm Theres growing intemational concern at
the supportterronsts receive from Pakistan

Power Projectin M.P.

8060 KUMARIPUSHPA DEVISINGH
Wilithe Ministerof POWER bepleasedtostate

MAY 10, 1993
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(a)the names and the number of ongoing
power project in Madhya Pradesh alongwith
theirestimated capacity

(b)thetarget date fixedfor the compietion
ofthose projects,

(c) the progress made inthe completion of
theseprojects, and

(d)the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRI P V
RANGAYYANAIDU) (a)to(d) Thefollowing
arethe ongoingprojectsinthe Eighth Five Year
Planinthe State SectorinMadhya Pradesh -
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Indian Nominationto top Postofin
Chemical Weapons Convention

SHRIGURUDAS KAMATT:

SHRIMAT! BIBHU KUMARI
DEVI:

SHRISURENDRAPAL PATHAK:

8061.

Willthe Minister of EXTERNAL AFFAIRS
bepleasedtostate:

(a)whether the Government have made
any attempts to secure the post of Deputy Ex-
ecutive Secretary inthe newlycreated UNchemi-
calweapons convention;

(b)if so, the details thereof;

(c) whether the Government have suc-
ceededin their efforts; and

(d)ifnot, the reasons therefor?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRIR.L.
BHATIA): (&) and (b). Yes Sir.

Govemmenthadnominated aformer First
Secretary (Disarmament ) in the Permanent
Mission of indiatothe UN Offices in Genevaand
presently Counsellor, Embassy of indka, Bejing,
China, for the post of Deputy Executive Secre-
tary of the Preparatory Commission for the
Organisation for the Prohibition of Chemical
Weapons.

{c) Govemment has withdrawn the indian
candidature in favour of the candidate fromthe
Peopie’s Republic of China because the Chi-
nese Candidate had overwhelmingsupportin
the selection process.

(d) Government reviewed its decision after
talong allfactors info consideration and decided
notto persistwiththe elections.
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Amount Outstanding Agsinst Agencies
Jor Telecast/Broadcast of Advertisements

8063. SHRI RAM KAPSE: Willthe Minis-
terof INFORMATIONAND BROADCASTING

bepleasadtostate:

(a)theamount outstanding againstvarious
agencies for broadcast and telecast of their
advertisements as on.June 30, 1592;

. (b)thereasonsfornotrecoveringthe same
sofar;and

(c)thestepstakenvproposedtobetakento

- recoverthe outstanding dues?

" THEMINISTEROF STATEOF THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRI K.P. SINGH DEO) (a) The
amountoutstanding against various advertise-
ment agencies for broadcast/telecast of thewr
advertisements as on 30th June, 1992, is as
under:-

Allindia Radio ..Rs.2,25crores

Doordarshan ..Rs 1588 crores

(b) Arrears are inherentin the system of
accreditation of advertising agencies and at-
tending creditfacility. The accreditedagencies
are entitted to acredit period of 45 days.

(c) All India Radio and Doordarhan are
taking recourse to alithe contractual provisions
to ensure timely payment of dues, including

encashmentol bank guarantee de-accreditation
of errant agencies, arbitration andlegal action.

[English}
Energy pricing Policy
8064. SHRIMANORANJAN BHAKTA:



227  WrittenAnswers
Willthe Minister of POWER be pleasedtostate:

(a) whether there is need for a proper
energy pricing policy based on real economic
costforsavingscarce funds;

(b)if so, the stepstakenbythe Govemment
inthis regard; and

(c)ifnotthe reasons therefor?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF POWER (SHRI P.V.RANGAYYA
NAIDU): (.a) While itis necessary to adopta
rationaisedtariff sturcture in respect of different
forms of energy so as to optimise the use of
energy foraltemative productive purposes. tac-
tors suchas productioncost, growthin demand
and other socio economic factors alsocome
intoplay inthe fixation of tariff.

(b) and (c). The Power Ministers’ Confer-
ence heldin January, 1993 have adopted an
Action Plan to bring about rationalisation of
power tariff by fixation of minimum agricultural
tariff, metered supply of power and periodical
revisaoiton of tariff. Itigalso proposedtosetup
Power Tariff Boards for recommending
rationalisedtarff structure.

Use of Official languagein NHPC

8065. SHRIMATI GIRIJA DEV!: Will the
Minister of POWER be pleasedtostate:

(a)the system evolved for propagation of
official language Hindiin the Nat sional Hydro
Electric PowerCorporation;

{b) the number of meetings of the Official
Language Implementtion Committee and the
Hindi Editorial Board held during the previous
yearandthe decisions takentherein;

{c) whetherthe decision was implemented;
and

(d)it so, the details thereof?
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THEMINISTEROF STATE INTHEMIN-
ISTRY OF POWER (SHRIP.V.RANGAYYA
NAIDU): (a) National Hydro-Electric Power
Corporation (NHPC) has a Hindicell equipped
withadequate qualified staffforimplementation
of Official Language Policy of the Union.

As per guidelines issued by the Depart-
mentofOfficial Language, an Language
Implementation Committee has alsobeen set
upinthe Corporationtoreviewtheprogress and
give directions in respect of progressive use of
Hindi. .

(b) Fivemeetings of the Official language
Implementation Committee were heldduring
theyear 1992. The major decisiontakenatthese
meetings relate to proper implementation of
provisions of Official Language Act 1963, in-
creaseduse of Hindi in correspondence hoiding
of Hindi Workshops, training of employeesin
Hindi typing/shorthand, introduction of Hindi
softwae incomputers, implementation of vari-
ousincentive schemes etc. Thereis no Hindi
Editorial Board as such setupinthe Corpora-
tion. However, a Departmental Board as such
has been set up to decide the material to be
included in the N.H.P.C. Magazine which is
issuedinbi-lingual form.

(c)and(d). As aresult of theimplementa-
tion ofthe above decisions, thefoliowing actions
weretaken:

(1) Issue of allgeneral orders/advertise-
ments, notifications étc. in bilingual form.,

(2) Organisation of 8 Hindi Workshops and
training of 21 Executives and 91 employees
therein. .

(3) Training of 11 Stenographersand 18
Assistants in Hindityping shorthand.

(4) Provisions of Hindi softwarein 7 com-
puters.

(5) Celebration of Hindi Day and Hindi
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" Weekby organising vanous competitions.

(6) Periodic inspection of different divi-
sionstoreview progress regarding progressive
useof Hindi.

(7) Theincentive schemes providedbythe
Govemmentare implementedby the Corpora-
tion. 35 employees were given awards under
these schemes. In addition, a “Shield Ward
Scheme” among the divisions for doing maxi-
mum official work in Hindi has alsobeenntro-
duced.

[Translation]
Modern{oods Industries Limited

8066. SHRICHHITUBHAI GAMIT Willthe
Minister of FOOD PROCESSING INDUS-
TRIES bepleasedto state

(a)whetherthe Governmentare aware of
the alleged wregulanties and corporation in
Modern Food industnes Limited; and

(b) if so, the details thereof andthe action
aken by the Govermmentin the matter?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF FOODPROCESSINGINDUSTRIES
(SHRITARUN GOGOI): (a)and (b). Govern-
mentdeals with personnel atthe Board Level
onlyinrespectof Modem Foodindustnes india
Limited which is under its administrative con-
trol. No substantiated reports of corruption and
allegedirregularities have been revcied n re-
spect of Board Level officers in the last three
years. Hence, noactionhasbeentaken against
any such officers. -

[Enghsh]
DisinvestmentbyITDC
8067. SHRI SHANKERASINGH
VAGHELA:
SHRI  ATAL BIHARI
VAJPAYEE:
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Willthe Minister of CIVIL AVIATION AND
TOURISM be pleasedto state:

(a)whetherthe Governmenthavetakena
policy decision in regard to disinvestment of
Indhatourzm Development Corporation hotels;

(b)ifs. thedetails andthe reasons there-
for,

(c) whether itis a fact that some foreign
banks have been involved in evaluation ot its
properties;

(dywhether thesebanks have under evalu-
atedthe properties; and

(e)1f so, the tollow up action taken in this
regaid andreasons fornotinvolving the Indian
Banky”

THE MINISTEROF CIVILAVIATIONAND
TOURISM (SHRIGHUI AMNABIAZAD): (a)
and (b} The Governme*t have formulated a
schemewhereby small gioupof ITDC hotelsbe
formedtorthe puipose of developingthem as
jomntventures withleadin. , foreign hotelchains.
Underthis scheme ITDC 1 as invested bids for
participation in the equity Hf the joint venture
companies fiom toreign international hotel
chainsthoughnofinal deci.ionshasbeentaken
sofar. However, there s noproposalto disinvest
eqintyof ITDC.

(c)ITDC had assignedfour foreignbanks
to assess the value of ifs 20 hotel properties

(d)and(e) Revaluationof ITI,DC properties
hasbeenundentakenbythe Government, which
1syettobe completed.

[Translation]

Progress orirrigation Projects Started in
FirstPlan

8068  SHRINAWALKISOHRE RAL:
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DR. MAHADEPAK SINGH
SHAKYA:

Wilithe Minister of WATER RESOURCES
bepleasadtostate:

(&)wmmefu\emaresomeproiedswhich
werestarting during the First Five Year Planand
yettobe completed;

(b)if so, the total amount spentoneach of
theseprojecissofar;

(c)thetargetsfixedto cover morelandfor
wrigation underthese projects;
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(d)theannual average amountspentfor the
construction of these projects during the last
thweeyoars;

{e)the amount Govemmenthaveto spent
annually to make the administrative arrange-
ments forthese projects; and

{f) thetime by which these are fikely tobe
completed?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P K
THUNGON): (a)to(f) Statementisattached
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Rajaghat andindraprstha Power Stations

8069. SHRI PIUS TIRKEY: Willthe Minis-
terof POWER be pleased to refertothe reply
givento Unstirred Question No. 3618 onMarch
22,1993 and state;

(a)whetherthepresentlevel of air particu-
late omitted from Rajaghat and Indraprasthra
Power Stations are normalised;

(b)if not, the reasons thereforandthetime
by which itis likely to be normalised;

(c) whether the Rajghat power stationis
based on American design which can handle
coal with just 5 percent ash content whereas
Indian coal has 42 percentash content; and

(d) the remedial steps being taken by the
Governmentinthis regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF POWER (SHRIP.V.RANGAYYA
NAIDU): (a) to (d). The present level of air
particulate emission at Rajghatis morethanthe
prescribed limit. Unit No. 1 has already been
shut down and repairs to the Electrostatic
preciptatior atthese Unfitare proposedto be
completed by middle of May, 1993. Similar
repairs to UnitNo. 2 are proposedtobe under-
taken after rehabitatiation of the first unitand
complete bythe end of June, 93. The present
level of emission at Indraprasthan Station is
withtin the prescribed limtis, except UnitNo.5

wherethe emission s slightly more sometimes -

under abnormal conditions. It is proposed to
install additional electrostatic Precipitator at
this Unitto improve the postion. Rajghat Power
Station Boilers are based on Americal design.
However, they are designedburn Indian Coal
withashcontentupto43.4%

P.M. Talks with L.eaders of SAARC
Contries

8070. SHRI CHANDRESH PATEL: Wil
theMinisterof EXTERNALAFFAIRS bepleased
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tostate:

(a)whetherthe Prime Minister held talks
withthe Kingof Bhutan, President of SriLanka
andMaldives and the Prime Minister of Nepal
during his recentvisitto Bangladeshin connec-
tion with the SAARC Summit; and

(b)ifso, thebroad outcome ofthetalks held
witheach ofthem?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF EXTERNAL AFFAIRS (SHRIR.L.
BHATIA): (a) Yes Sir.

(b) Duringthe talks of the Prime Minister
with King of Bhutan, thetwoleaders expressed
satisfaction at the strengthening of relations
between the two countries and the progress in
implementation of precuts under the Indian as-
sistance for Bhutan's 7th Five Year Plan.

Prime Minister and the President of
Maldives exchanged views onbilateral coop-
eration betweenthetwo countries includingthe
Indira Gandhi Memorial Hospital currently un-
derconstructioninMaleinthe Maldives as an
aid project of the Government of India.

Prime Minister and the King of Nepal re-
veal bilateral relations and agreed to initiate
measure for their further strengthening

Trade Orientationto NAM

sdh.sR B.L. SHARMA PREM: Willthe
Minister of EXTERNAL AFFAIRS be pleased
tostate:

(a)whetherthere is any proposal to give
NAM atrade orientation to serve as economic
and trading block on the lines of European
MonetaryUnion;and

(b) if so, the details thereof and the re-
sponse of Indiathereto?

THEMINISTEROF SATE IN THEMINIS-
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RY OF EXTERNAL AFFAIRS (SHRI R.L.
3HATIA): (a) No, Sir.

(b) Does notarise.
Budgetary SupporttoNTPC and NHPC

SHRI C.P. MUDALA

GIRIYAPPA:
SHRIK.H. MUNIYAPPA:

8072.

Willthe Minister of POWER be pleased
tostate: .

(a)the budgetary supportgiventothe Na-
tional Thermal Power Corporation Limited
(NTPCO, the National Hydroelectric Power
Cooperation Limited (NHPC) and Rural
Electrificaion Corporationduringeachofthelast
threeyears;.

(b) whetherthe budgetary supporttothese
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public sectorunits have been reducedsubstan-
tially during the above mentioned period;

(c)ifso, thereasons therefor;

(d) whether the Government propose to
increase the financial allocations tothe above
publicsectorundertakings; and

{e)ifnot, theway the public sectoris likely
tobe effected?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF POWER (SHRIP.V. RANGAYYA
NAIDU): (a) to (c). The details of budgetary
support provide to National Thermal Power
Corporation (NTIC), National Hydroelectric
Power Corporation (NHTC) and Rural
Eelctification Corporation (REC) duringeach of
the lastthree years are as under:-

(Rs. incrores)

199091 1991-92 1992.93
Approved Actuals  Approved Actuals Approved Actuals
NTPC 1137.75 113775 80000  1003.00 101500 101500
NHTC 49465 50865 30400  304.00 32095 32995
REC 26000 24850 26000 26000 260.00 260.00

(d) and (e). Based on the requirements
projects by these ISUs and takinginto account
the overall resources postion of Gowvt., the Bud-
getary Supportfor 1993-94 has been allocated
asunder:-

PSU Budgetary Support
NTPC Rs.900crores
NHPC Rs.325crores
REC Rs.286crores

Alleged Pilterage of Drafts in Kerala Cricle

8073. PROF.K.V.THOMAS: Willthe Min-
ister of COMMUNICATIONS be pleased to
state:

(a)whetherthe Govemmenthave received
complaints from Keralathatincoming draftthor-
ough past offices, specially R.M.S. are stolen
withthe connivance of the postal employees;

(b)ifso, the number of complaints received
by Postmaster General, Kerala; and
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(c)theraction taken onthe complaints so
far?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF POWER (SHRIP V RANGAYYA
NAIDU) (a) Yes, Sir

(b) Dunng 1992-93 Kerala Circlehad re-
cetved 55 such complaints

() Inforty cases, enquines couldnotcon-
tinueforwantof clue/evidence inthreecases
involvernent oftwo extra-departmental delvery
agens (EDDAs) and one postman has been
established One EDDA has been removed
from service and the other out off duty while
disciphinary proceedings have been inttiated
aganstthepostman INtheremaining 12cases
investigations are not yet completed

Postal Advisory Commitiee

SHRIPROBINDEKA
SHRIBOLLABULLIRAMAIHA.

8074

Willthe Minister of COMMUNICATIONS
bepleasedtostate

(a) whether the Postal Advisory Commut-
tee have since been constitutedm Assamand
AndhraPradesh,

(b)f so,the details of thew compostionin
each State an the cntena addicted n this
regard?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF POWER (SHRIP V RANGAYYA
NAIDU) (a)No, Sir

(b) Desnotanse
[ Transtanon)

Food Pressing Training Centres

8075. DR CHINTAMOHAN
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SHRINITISHKUMAR

Wilithe Minister of FOOD PROCESSING
INDUSTRIES bepleasedtostate

(a)the number of Food Processng Tram-
ing Centres setup and proposedtobesetupm
theruralreas dunngeachyearofthe Exghth Plan
Penod State-wise, and

{b) the craters laid down for selection of
locations for this purpose?

THEMINISTEROF STATEOF THE
MINISTRY OF FOOD PROCESSING INDUS-
TRIES (SHRI TARUN GOGOI) (a) and (b)
Government have formulated a scheme for
assisting setting up of Food Processing and
Training Centres (FPTCs)inruralareas dunng
the EighthPlanpenod 50 Food Processingand
Traiming Centes i rural are each yeardurnng the
Eghth Planpenod are proposedtobe assisted
Dunngtothe 1991-93, thefirstyear ofthe Exghth
Plan assistance hasbeen provided for setting
upof8FPTCs ,inWestBengal 2inHaryana,
1nHmachal Pradesh, 6 nMzoram 18mUttar
Pradeshand 3 FPTCs n Bihar, Nicfteraiahas
been laid down by this Minustry for sefection of
locations for settingup of FPTCs since thus has
beenlefttothe State Govemmentconcemed

{English
Food Processing Sector

8076 SHRI SOBHANADRESSWARA
RAOVADDE Wilithe Muwster of FOOD PRO-
CESSING INDUSTRIES bepleasediostatethe
total nvestment cleared by the Urvon Govem-
ment nfood processing sector dunng each of
thelastthree years, State-wise?

THEMINISTEROF STATEOF THEMIN-
ISTRYOF FOODPROCESSING INDUSTRIES
(SHRITARUNGOGOI) Information s being
mdmedandwﬂbolaldonholebdme
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CocaColaProjects

8077. PROF. ASHOK ANADRAO
DESHMUKH: Wil the Minister of FOOD PRO-
CESSING INDUSTRIES be pleasedtostate:

(a)whetherthe Umion Government have
received any proposedfromM/s, Coca Colator
the waiver of he export-import ration of 3.1;

(b) if s0, the action taken by the Govern-
mentinthis regard;

(c)whether any associate company of M/
s. Coca Cola has been permittedtosetup snack
foodtacilties inthe country;

() s0, the details thereofincluding export
andimport obligations of the company;

(e)whetherthe Govemmenthave laiddown
equal export, import obligations both for the
beverage project and snackfood project of M/s.
Cocal cola; and

(f) ¥ so, the details thereof; and
(g)it not, the reasons therefor?

THEMINISTEROF STATE OF THEMIN-
ISTRYOF FOOD PROCESSINGINDUSTRIES
(SHRITARUNGOGOI): (a)to(g). Govemment
have approved a joint venture proposal of M/s
Britco Foods Company Private Limited (for-
merlyWs,JUMRPCOLYd.)on 1stJanuary 1992
for the manufacture of Proceeded Snack foods
andbeverage essence/beverage base. M/s.
JMPRCO Ltd. is a company incorporated in
Hong Kong, having NRI equityshare holding of
60%, and 40% share holdmg of M/s.Coca Cola
South Asia Holdings, a wholly owned subsidiary
otthe Coca Coal Company of United Stastes of
America. M/s. Britco Foods Company Priate
Limited will have two Divisions vis. (a) Pro-
cessedsnackfoods division; and(b) Beveraged
biendingdimsion. The company will have 66%
equity amounting to Rs. 17.72 crores of M/s.
JMRPCO Limited, 24% of equity amountingto
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Rs. 6.44 crore of M/s. Birtannia Inserts Limited
and 10% of equity amounting to Rs. 2.68 croes
of Maharashtra State Govemment agency/in-
stitution. The company is committed to the
export importratio ofthe projectinthe case ot
importof softdrink concentrate at 3. 1 Thecom-
pany hadbeengiven permissiontoirnport es-
sential flavoring essences as raw material.

Thecompany had requestedin November
1992 that since they will notbe importing soft
drinking concentrate, they would nolongerbe
committedtothe export-importratioof 3.1 innits
respect. However, thecompany later reiterated
inmarch 1993thatthéy will beet urifilling all the
amandobjectives of the joint vertures as et out
during he corse of obtaining government ap-
proval.

Dropping Lehar from Pepsi
DR.D.VENKATESWARARAQO:

SHRIBOLLA BULLIRAMAIAH:
. - SHRIMOHAN RAWALE:

8078

Willthe Minister of FOOD PROCESSING
INDUSTRIES be pleasedto state:

(a)whetherthe Govemmenthave received
any request from Pepsi Food Limitedfor drop-
pingof1_shar’ fromits brandname for soft drinks
products;

(b)# 0, the details thereof;

(c) whetherthe Government have taken
any policy decision i this regard; and

{d)itso, the details thereof?

THE MINISTEROF STATE OF THE MIN-
ISTRY OF FOODPROCESSINGINDUSTRIES
(SHRI TARUN GOGOI) (a) to (d): No, Sir
However, after the issue of Press Note No. 6
dated 14th May, 1992, regarding removal of
prohibition onuse offoreign brand namesArade
marks for domestic sales, M/s. Pepsi Food
limited made a request for removal of this
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prohibition as perthis poficy. Their requesthas
been acceptedbythe Govemment.

Fliim Processing by Private Labs

8079: SHRIMOHANSINGH (Deoria): Will
the Minister of INFORMATION AND BROAD-
CASTING be pleasedtostate:

(a) whetherthe Government have been
getting films processed through Private labs.
since 1950;

(b)if so, the reasons for not havingitsown
colourproject (Lab) sofar;

(c)thetotalexpenditureincurred sofarfor
diverting the work to Private Lab, stating (i)
processing charges paidto outside lab. colour/
Ba&W (ii)wastage allowances paidtonsidelab.
colour/B&W (iii) had colour projectbeenthere
the total estimated revenue loss on accountof
disposal of waste Hypo;

(d) whether the Government propose to
haveits own colour project(lab.);and *

(e)if so, the steps takenin this regard?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK.P. SINGH DEO): (a) The
Fums Division has been getting its films pro-
cessedthrough Govemnment-owned laborato-
ries as well as pnvate laboratories.

(b) Govemment have notfounditeconomi-
cally viable to set up ~ colour processing labo-
ratory.

(c) (i) During 1992-93 the Films Division
has paid Rs. 65.79lakhstopnvate laboratories
and Rs. 11.99lakhs to State Govemmentlabo-
ratories for processing both colour and black
andwhitepnnts.

(ii)Wastageallowanceattherateof 21/2%
ofthetotal pnnted lengthinclusive of threading
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allowanceis allowedto laboratories inthe case
of 35 mmand 16 mm black and whiteprints. in
ﬂncaseofcdourprirys.mewastagem
allowedis aunder:-

{A)Colourcorrected rush

andfirstcopy of answer pnnt 20%
(B) Other copy work 5%
(C) Firstreduction copy of 16 mm

colour Printfrom 35 mm

negativework 10%

(i) Question does not arise as the Films
divisiondoes notown acolourprocessing labo-
ratory.

(d) No, Sir.
(e) Question does not arise.
Cost Effect of Laterite Soli onDams
8080. SHRISUDHIR SAWANT: Willthe
Minister of WATER RESOURCES bepleased

tostate:

(a) the cost for construction of dams of
laetrile soil as comparedto normal soil;

(b) whethertechnology available for con-
struction of dams on laterite soilis cost, effec-
tive;

(c) if so, the norms being followed for
approving construction of dams forirrigation,
both major and medium;

(d) the details of cost benefit ratio in this
regard; and

(e) the progress made on the projects in
Sindhuduring and Ratnagri District in
Maharashtra, sotar?

THEMINISTEROF STATE INTHEMIN-
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ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATERRESOURCES(SHRIP K THUNGON)
(a)to(d) Construction of dams on latente soil
differs fromthe dams on normal soillinsofaras
foundation treatment for seepage s concemed
Costappraisal of major and mediumirngation

projects s based onthe guidelines issuedbythe
Planning Commussion incostbenefitanalysis
overall cost of the project comprising various
componentsis considered against all tangible
benefits accruable fromthe project

(e)aStatementis attached
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T.V.Coverage in Kanyekumari, Tamil SHRIKHELANRAMJANGDE:
Nadu

Willthe Minister of POWERbepleasedto

8081. SHRIN. DENNIS: Will the Minister
of INFORMATION ANDBROADCASTING be

pleasedtostate:

(a) whether the low laying areas n
Kanyalkumari District, TamilNadu are covered
by T.V. networi; and

(b)ifnot the steps taken by the Govem-
Mbowemnmﬁiuxbﬂ V. network?

THEMINISTEROF STATEOF THEMIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK.P.SINGHDEO): (a) and (b):
Major part of low lying area of Kanyakumari
districtis gettingcoveragetroma low power TV
tranamitter functioning at Nagercoll and a high
powes TV transmitterfunctioning at Kodaikanal.
Provision of TV coverage to the remaining
uncovered parts of the Kanyakumari district will
dependuponfuture availability of resources for
thepumpose.

[Transiation)
. . UseotimportedMachinesbyD.V.C.

8082. SHRIUPENDRA NATH VERMA:
Wilithe Ministerof POWERbe pleasedtostate:

(a) whether any machne meantforrecy-
cling plant for the hydel power generation im-
portedbythe DVC longbackis lyingunused;

(b)if 0, the details thereof; and

(c)the reasons therefor?

THEMINISTEROF STATE INTHEMIN-
ISTRY-OF POWER (SHRIP.V. RANGAYYA
NAIDU): (a) : No, Sir.

(b)and(c):Donotarise.

[English]
Power Consumgption

0083, SHRICHHEDIPASWAN:

(a) whether differences of electricity sup-
ply exists between the Urban and rural areas;

(b) itso, the reasons therefor;
(c)thedifferencesin percentage; and

(d) the stepstaken/proposedtobetakento
make more power available inthe rural areas?

THEMINISTEROFSTATE INTHEMIN-
ISTRY OF POWER (SHRI P.V.RANGAYYA
NAIDU): (a) to (c) Distribution of power in a
State/Regionis bengundertaken and regulated
by the respective State Electricity Board. It
depends onthe demandandavadability of power
andinfrastructuralfacidities created by the State
Electricity Boards. Power s fedinto the State
Gndfrom, vanous generating stations and gets
distributed. in orderto bridge the gapbetween
demand and availabilty, power cuts/restric-
tions areimposedin the vanous State/Systems
Thedetails ot power cuts/restnctionsin vanous
States/systems dunngmarch 1993 are given in
attachedstatement-I. The details of powersup-
ply to agriculture sector in the various States/
systems duringMarch 1993 are given at state-
ment-il. it may be seen therefrom that no
prioritisationis made interms of Urbanand rural
areaswhile imposing power cuts. Thesameare
imposedon vanous categones of consumers
depending on their essentially and susceptibil-
ity forinterruption as judged by the concemed
State Govemments, whose prerogativeitisto
powercuts/restrictions careistakentomeetthe
fullrequirements of irigation, core sectorindus-
like hospitals waterworks etc.

(d)inordertomake more power available

inrural areas which is predominantly agricul-
turasector, instructions have beenissued from
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timetotimetogive minimum eighthours perday
supply toagricultural consumers. Various other
measures beingtakentoimprove the availabil-
ity of power in the country include expediting
commissioning of new generating capacity,
implementation of shost gestation projects, im-

VAISAKHA 20, 1915 (SAKA)
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proving the performance of existing power
station, reduction of transmission and distribu-
tion losses, implementation of demand man-
agement and energy conservationmeasures
andarangingtransfer of energy fromsurphssto
deficitareas.
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(Transiation]
Telephone ExchangesinJaunpur, U.P.
8084. SHRIARJUN SINGH YADAV: Will

theMinisterof COMMUNICATIONS bepleased
tostate:

(a) the number of telephone exchanjes

MAY 10, 1983
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(b)the capacity of each of thesetelephone
exchanges?

THEMINISTER OF STATEIN THEMIN-
ISTRY OF POWER (SHRI P.V.RANGAYYA
NAIDU)(a) and (b) The number of telephone
exchanges functioninginJaunpur districtinUP
atpresentis 25. The location and capacity of

functioninginJaunpurregioninUttarPradeshat  these exchangesisgiveninthe attachedstate-
presentandthelocation thereot; and ment.
THE LOCATION AND CAPACITY OF TELEPHONE HCWGE IN JAUNPURDIS-
TRICTU.P. :

Sl Locaton Capactty

No. no. ofUmes.

1 Badlapur 88
2 Bibigen S

3 Debhi %

4 GauraBadshapur ]

5. Jalapur 0

6. Jaunpur 1288

7 Kerakat 56

8 Ketasarai 1}6

9 Khutahan S

10. Machhli Shahar 5%

1. Mathant 50

12, Manahun 8

13 Muftiganj %

14. Mugra Badshahpur a8

15, Nauperwa 8
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St Location Capacity
No. no. ofUines.
16. PattiNarendrpur S
17 Rajabazar S
18 Rampur 50
19. Satharia %
2. Shahgany 400
21 SigaraMau B
2 Suintha Kalan ;)
< Sujanganj 2
2 Thanagandhi 5
> TrilochanMahadeo S
[English} tionLtd. has received two offers trom NRis for
implementation of the following lignite based
NRIproposal for Power Plants projects atthe cost of Rs. 1000 crores each:-

8085. SHRISHRAVAN KUMARPATEL:
WilltheMinister of POWERbe pleasediostate:

(a) whetherany fresh NRI proposals have
been received for setting up power projects
particularly inthe westem region during the last
threemonths;

(b)itso, the details thereof, location-wise:;

(c)the estimated cost thereof and the ca-
pacitytobeinstalied; and

(d) theterms and conditions of the collabo-
ration?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF POWER (SHRIP.V.RANGAYYA
NAIDU): (a) to (d) The Gujarat Power Corpora-

i) Mangrol TPS (250 MW)

ii) Ghogha TPS (250 MW)

iii) Akrimota TPS (250 MW)

The Projects arecontemplatedtobesetup
in associationwith Gujarat Power Corporation

Ltd. The details of the collaboration arrange-
ments are yettobe firmed up.

[ Translation)
Reprasentations received from MiPs
8086. SHRIHARIKEWAL PRASAD: wilt

the Minister of FOOD PROCESSING INDUS-
TRIESbepleasedtostate:
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(a) the number of letter/representations/
memoranda recetved by his Ministry from
Members of Parhament dunng the last six
months,

(b) the number of cases n which acknowl-
edgments were sentwithinfifteendaysand the
number of cases in which a final reply has not
beensentsofar

(c)thereasons for delay in sending final
reply, and

(d)thestepstaken/proposedtobetakenin
thisregard?

THEMINISTEROF STATEOF THEMIN
ISTRY OF FOOD PROCESSING INDUSTRIES
(SHRITARUNGOGO!) (a)27

(b) 10and 15 respectively

(c) Theinformation has tobe collected from
vanous field agencies/Ministnes/Offices which
are scattered through India and this process
takestime Some of the letters were onginally
addressedtootherMinistnes andsubsequently
transferredto the Ministry of Food processing
Industnes Therefore thesewerenotacknowl

MAY 10, 1993
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edgedandrephedto inthe ime mentioned

(d) All the officers in this Ministry have
beenmstructedto give top prionty fo letters from
MPs and stnctly comply with the instructions
1ssued on the subject in the Manual of Office
Procedure

[Enghsh)

Assistancefor Food Processing
Industries inOrissa, M.P. and Andhra
Pradesh

8087 SHRIK PRADHANI Willthe Mars-
terof FOOD PROCESSING INDUSTRIESbe
pleasedto state the details of financial assis-
tanceprovidedtoOnssa Madhya Pradeshand
Andhra Pradesh for the setting up of foodpro-
cessingindustnies dunngeach ofthe lastthree
financialyears?

THEMINISTEROF STATE OF THEMIN-
ISTRYOFFOODPROCESSING INDUSTRIES
(SHRITARUNGOGO!) Thedetailsoffinancial
assistance provided in respect of proposals
received from Onssa Madhya Pradesh and
Andhra Pradesh are giveninthe attachedstate-
ment
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Replacement of Manusl Exchangesin Musterof POWERbe pleasedtostate
Orissa
(a) the present status of proposed gas
8088 DR.KRUPASINDHUBHOI Willthe  basedpowerprojects,
Minister of COMMUNICATIONS be pleasedto
state (b)the expenditurencumedthereonsofar;

(a)M:;ﬂarmmnlexd\mgesm
functioninginOnssa,

(b)# 50, the detars withjocation thereof;

(c) whether Governnment propose to re-
placethosemanual exchanges wihautomanual
exchanges, and

{d)# s0, he stepstaken or proposedtobe
taken by the Govemment in thes regard?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF POWER SHRI P V RANGAYYA
NAIDU)(a)No, Sir

{b)to{d) Does notanse

Gasbased Power Projects

8089 SHRIK.V R CHOWDARY Wilthe

(c) whetherthe National Thermal Power

Corporation has preparedcorporate planforthe
year 1990102005, and

(d)#so, the detads thereot?

THEMINISTEROF STATE INTHE MIN-
ISTRYOF POWER (SHRIP V RANGAYYA
NAIDU), (a)and(b) Thedetais aregiveninthe
aftached statement.

(c)and(d) In 1982, the National Thermal
Power Corporationhas preparedits Corporate
planforthepenod 1985-2000A.D in 1990-91 a
revision of the Corporate planhadbeenmitated
covenngthe penod 1990-2005A D however
keeping inview thechanges mn the Eighth Plan
penodand Government’s pokcy mitiatives, the
Corporateplanneeds further revision andis now
envisaged to cover the period 1992-2007
AD



Written Answers 274

VAISAKHA 20, 1915 (SAKA)

‘siamod uom sy sepun josfosd
oy} uoijoues 0} Juajadwiod Si “IA0Y) BjejS ay] SuoHIPuUoD
ueued 0} }o9igns y3 D oyl Aq peses)d Sem awayos 8y}

jswdinbe pue jueid urew ay) J0) pajiAUlI USSQ BABY SPIF

ewdinbe ajeaud ui dn uaxe) 8q o)
pasodord mou st swaYos 8y ‘sjgejear ase sindul 1ayjo pue
oBeyuy seb Je)e Jeyun} pessed0id aq ued SWBYDS vyl

"g|qepeA. 818 sindul 1840 pue
eBeyuy s8B Jaye Jeyun) pessecoid aq ued BWaYdS 8y

’ ‘pasijeuy sy dn

-a1} spunj pue ajqeyieae si sbesul seb jin) 208 Jeyun) pess
-8001d 8q uBD BWBYIS 8YL "AWON S'4 JO Juswasinbei ayy
isutebe QWO S2°0 Aluo s siqejieae ebesjuy seb ay)

‘Ajreniul MN ooy jo Ayoedeo peanpsai e 10} UOISIADI SPaBU
uodey Aujiises; 'QWOWN € §0 usweinbai eyl usiebe
ejqelieAe MO 2 Ajuo jo ebexuy seb ey jo meia uj

* J0 0D

05d33N

Z3NL

10419

dOIN

OdiN

eindu |
91 -l ‘Ud 1D enpioy

eindu g
] 19 ejepeby

npeN jre] ‘1999
00€njjeujeWNHed|id

mseing’
Si9 1900 Aeaedig

ueyisefey
0P 11 19D ey

BueAieH
008, 1900 peqepue

t

213  WrittenAnswers

(v30) Aoyiny Apoudal3 enued eyl Aq pasudde paseelo sioefoid sy jo sireleq y

(9) (s) (v) € (@ 1
ebele . Aousby ojejs 9 joolosd
oidn paunous ainppusdx3y smjeig juesaid  Buguewsduy  (MW) Ayoede) Syl joeuBN  ONIS

$190014 10MOd POSEg SBL) PIS0do.id JO SNIBIS

* AN3IN3LVLS



Written Answers 276

MAY 10, 1983

. ysepeid
BiYpUY ‘Weloid
: 101008 18MOd paseg
V39 ey Aq penss souasesid eidiound uj, el Alg 2.1 seg) npedninbep S
‘POULIUCD 81 ‘218 Jajem jo Aljiqejieae aoueses|d
818040} puB Juswuocliaue ‘ebexuy seb Jeye esueield wessy ‘dniwepn
ONUOUODE-0ULDB) J0) POSS8301d 8q UBD 6WBLIS By a3sv 09 18jes 19O ‘Ippy 4
npeN jue]
‘siqegeAe 8) ebexuy seb jeye souesee)d i-e181s 1900
UUOUCIS-0ULIR] 10} PesSBdCid 8q UBS BWeYdS By 83NL - oL njBuRwWNIadBld ‘g
‘uoyedioied 0j00s weqg
apAud yum dn usye) aq 0} pasodosd MOU St BIIBYIS BY | nsaa 059/009.1900 suemeg 2
‘Wyd vl wun Aieaodey 1eaH
818 © o uolEISU pue segiioe) Buuy pue ebeiors jen) jo
uosirosd pue sjuewweBuBue UOISSILIBUR] PaleloosSSE jo dn
Buiky o) 1eigns y30 Sl AQ PEIBEIS AHBOILIOUODI-0ULO8) uey;sefey
ueseq s8Y M G'G¢ Bursudwod 10efosd e jo | BsBYd 83sy 091 1990 yebwey ‘1
SOUBIPGIO JNLOLIOIS-OUYOR} PARIOIOE JouU ING Auoyiny Aouios)3 [eiue) Syl Ul POAIBOS: SOWaYDS 8l jO sHeleq ‘g
‘81om0od UMO Y Jepun 10efoid ey} o) einduy
feaaidde JUSWIISaALN POPIOOOR BIUIS SBY "JA0D) BlelS eyl -op- 91 1i'ud "LD eiyyoy 'L
(9 s (7] () @ [y
‘€6E1E Aousby ajm)s @ 1oelosd
oudn peunous esnypuedx3y snmIg uesely  Bunuswsidw) (mw) Anoede syljoewsN ONIS




WrittenAnswers 278

277  Wrilten Answers

VAISAKHA 20, 1915 (SAKA)

reSueg jsepm ‘1eloiy

j0pes lamog peseg
PaAIS28) UBaq Jou sey podey Alqiseas ajeaud oe sey unjueq ‘6
‘BlyseBIRYRK
‘ejbue opeg (ONY)
Jueunseau ubieso) wouj penss) uasq sey aoueLee|D aleaud 0261 1929 Iougeq '8
i} teseing) joeloid
lemod paseg
V30 £q pep1023e useq sey sdueses(o ejdiould u),  1019eS Julor S19 | seH Jeypuen 2
-ino yo Auedwod
ainjusA Juiof syl 0}
peuejsuRl] 6Q M
unowe sy | ‘uogs}
-boe pusypue uew -eifue Jueunseau ubieio) Woij PeAIedsI-dojeA
-9p anponiise 1o8q SBY 8ouURIBS|D ‘UoHRI0AIOD) JOMOd [BULIOY ] -)jU)
1enjut 10§ OdiIN feuoiieN pus uoneleusl SWO/pPelWI uonelaus)
oy} Aq peunow Jamod wnipeds usamiaq pajesodiosur useq sey
uSaq SBY S8I0I0 9 Auedwod einjuea juol e sB pajuawiaidl 8q MOu [iMg
'sH jo aunppued (OdAN) uofe10dioD) 18MOd feusisy | feuotEN
X8 UOHIOR B0UBADY oyl Aq dn 1a8 0q o) pebesiaus Ajenul aloid ayy wop 002  seD ueAepon ‘9
(9 (c) ») (e) 2 ()
€6EIE Aouaby ojeis ' joefoud
aydn paunow sungpuedxy sniejg Jueseld  Buyusweidw) ayjjoewrN ONIS

-

(MW) Apoede)




218  WnttenAnswers

Shortage of Coal in Power Houses in
Delhi

8090 SHRIJEEWAN SHARMA Willthe
Muruster of POWERbDe pleasedto state

(a) whether Delhi is on the threshoid of
powercnsis duetoacuteshortage,

(b} so, the reasons forthe coal shortage
andthe stepstakenby the Govemmentto meet
thefullrequirement, °

(c)thecategory ofcoal requiredfor genera-
. honof electncty with power station and Badarpur
Thermal Power Station per day, separately,

(d) howmuch quantity of coalis available
withthem asondate, and

MAY 10,1933
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(e)howmuchot twas consumedbythem
inthe lasttwo years?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF POWER (SHRI P V RANGAYYA
NAIDU) (a)and(b) Despiteinadequate coal
supphesto Badarpur, Rajghtand Indraprastha
Power Stations duetonsistence by Coal india/
Railwaysforclearance of theirdues, everyeffort
isbemngmade tomake avasable adequate power
to Delhitomeet its requirements Delln Admin-
istration/DESU have been askedtofindways &
means formaking payments toBadarpur/T 1S
sothatpayments couldbe madeto Coal india/
Railwaysforensunnguninterrupted Coal sup-
phes

(c) to () The requisite details are as
follows -
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mmﬂmmmmm
Publishers

8091. SHRIVIJAY KUMAR YADAV: Will
the Minister of INFORMATION AND BROAD-
CASTING bepleasedtostate:

(a) whether some of the editors of big
newspapers, generalmanagers of news agen-
cies, printer and publishers, business execu-
tives of newspapers and Govemmentemploy-
ees have been granted accreditation ascome-
spondentby the/Central Press Accreditation
Committee by violatingthe CPAC Rules, 1985;

(b)if so, the names of the correspondents
andthenewspapertowhichtheyrepresentsand
have_g‘venaceradtaimasonDacanber. 19927

THEMINISTEROF STATE OF THEMIN-
ISTRY OF INFORMATION AND BROAD-
. CASTING (SHRI K.P.SINGH DEO) (a) Ac-
cordingtothe information fumishedbyP.1.0.,
thereplyis No, Sir.

(b) Doesnotarise.
Foreigninvestmentin Food Process-
ing Sector.

8092. SHRIGEORGE FERNANDES: Will
the Ministerof FOOD PROCESSING INDUS-
TRIES bepleasedtostate:

(a)whetherthe/Govemmenthaveapproved
foreigninvestment proposal as well as projects
for 100percentexport Onented Units i the food
processing Sector; and

(b)ifso, thebroadteaturestherectandihe
estimatedforeigninvestmentinthis sectordur-
ingthe Eighth Plan?

THEMINISTEROF STATE OF THEMIN-
ISTRYOFFOODPROCESSINGINDUSTRIES
(SHRITARUN GOGOI): (a) Yes, Sir.

(b) Government have approved various

MAY 10, 1883
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foreign investment proposais as well asthose
for 100 percent export oriented units in the
different sectors of the food processing indus-
tries such as deep-sea fishing, fish processing,
meat and poultry processing, fruits: vegetable
processing etc. While, notarget has beenfixed
forforeigninvestmentinthefood processing
sectorin the 8th plan period, from the trend of
foreigninvesiment-proposals already approved,
it is estimated that during the 8th plan, food
processing industries may attract foreign in-
vestmentof over Rs.2,000crores.

Shortage of Machines Equipment for
Power projectinU.P.

8093. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
POWERDbepleasedtostate:

(a) whether the Union Government are
aware ofthe shortage of machines/equipment’s
for differentpower projectsin Uttatr pradesh;

(b} if so, the number of power projects
affected due to such shortage particularly in
district Chamoli and Paun Garwhal;

(c)thestepstakenorproposedtobe taken
bythe Governmentin this regard; and

(d) thetotal amountspent onsuch projects
sofar?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF POWER (SHRI P.V.RANGAYYA
NAIDU); (a)to(d) Yes, Sir. The details of power
projects affected due toshortage of machines/
equipment in Uttar Pradesh are as under:

(i) Anpara B- There 1s some delay in re-
leasingimported equipment’sfromvanous ports
because of non-paymentof customs duty. This
is basically due to funds shortage with the
project authorities. Expenditure incurred till
December, 1992 is Rs. 2798.32 crores. The
Ministry of Finance has been approachedfor
release of funds for payment of customs duty
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winch willrelease imported equipment's

() Tanda (UntIV-110MW) WorksonUnit
1V are affected due to shortage of machines/
equipments whoosh are to be resupplied by
BHEL. Expenddureincurredtil December 1992
5Rs.401 77crores Anumberofequipmenthas
been cannibaksed from other projects/units to
meetthe shortage of machines/equipments
The Miustry is regularly monitonng supplies
tromBHEL as well as funds availability for this

project.

No power project in District Chamoh and
PaunGarwalhas been affected dueto shortage
of machines/equipment

Committee Reporton Coal Sample

8094 SHRISANAT KUMAR MANDAL
Wil the Miusterof POWER be pleasedto state

(a)whetherthe Governmenthave sincegot
reportofthe Committee setupbythe Planning
Commssigntodetermine the locationfortest-
mgofthesamples of coal supphedtothe vanous
state electncty boards andpowerhousesbythe
Coal (incka) Ltd (CIL), and

(b)#s0, the main recommendation thereof
andGovermnment's reactionthereto?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF POWER (SHRI P V RANGAYYA
NAIDU) (a) No Sw

(b) Doesnotanse inview ofanswertopart
(a)

[Transiaton)

Assistance for Electrificationin
Gujarat

8095 SHRIN J RATHVA Wilithe Minis-
terof POWER be pleasedto state

(a) wh&herthe Govemmentprovide spe-

VAISAKHA 20, 1915 (SAKA)
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cial grants for electrfication in tribal areas of

Gujarat,
(b) if so, the details thereof

(c) the amount provided dunngeach of the
lastthree years, and

(d)the percentage of electnfication ineach
ofthe tnbal dominated distncts of Gujarat?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF POWER (SHRIP V RANGAYYA
NAIDU)(a)and (b) No special grantsforelec-
!rmcanon in tnbal areas of Gujarat has been

provided
(c)Doesnotanse

(d) GujaratElectncty Boardhas reported
100% electrification inthe state includingthe
tnbal-dominated districts of Gujarat !

[Enghish]

Agreement Between Domestic
Airlines and Courler Service

8096 SHRI  MULLAPPALLY
RAMACHANDRAN Wilithe Minister of CIVIL
AVIATIONAND TOURISM Pe pleasedtostate

r

(a) whetherthere s any arrangemegntbe-
tween the domestic arlines and the couner
services regarding thedespatch of letters/Par-
celsbythelatter and

(b)ifso thedetails thereof?

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRI GHULAM NABI AZAD) (a)
and (b) At present neither Indian Airlines nor
Vayudoothas any agreement with any Couner
Service agencies Boththe Airlines however
acceptcargo/parcels on their scheduled ser-
vices from customers including couner agen-
cies
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wn‘ PrivateAlrTaxi  sccidents;and
Operatorin Alr {b)if 50, the details of compensation pay-

8097. SHRI UDDHAB BARMAN: Willthe
Minister of CIVIL AVIATION AND TOURISM
bepleasediostate:

(a) whetherthe air passengers traveling by
the private. air taxi operators are entitied to
accident compensation in case of pastial/per-
manent disabijlity foss of life as result of air

able 1o such victims of sir accidents by the
private air taxi operators.

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRIGHULAMNABIAZAD): (a)
andd (b) The air passengers traveling by the
services operated by privele air taxi operators
are entitled o0 accident compensation as fol-
fows:- .

Ageol Death orbodily injury Bodily iyury which resultsina
Passenger * orwoundwhichresultsn temporary disablement
permanertdisablement
12years Rs. 5,086,000/
orrhore Rs.500 per dayior every day
Below 12 Rs. 2,50,000/- dunng which he cantinuecto he
yoars sodisabledorasumofRs.
1,00.000 whicheveris less.
Inciie Perspectivejournal THEMINISTEROF STATE INTHE MIN-
) ’ ISTRY OF EXTERNAL AFFAIRS (SHRI
8088. SHRISYED SHAHABUDDIN: Wil

theMinisterof EXTERNAL AFFAIRS bepleased
tostate:

(a) the print order of the monthly india
perspective brought out by the Ministry, lan-
guage-wise, forthe year 1992-93;

(b)thenumber of copies disstributed, mis-
sion-wise and directly during above year, and

(c)the annual expenditure on production
anddistribution otjournalincludingtheservices
ofMlﬂvaudprdgubndM"

SALMANKHURSHEED):(a) Print Order (lan-
guage-wise) of india Perspective for the year

« 1982-93is giveninthe attached siatement-|

m)mdmwm
wise and directly during the year 1992-93 are
giveninthe attached statement il and lil placed
below.

{c) Theexpenditure incurred onproduction
anddistibution of the jounal including the ser-
vices of full time staff and professional consult-
antsduringthe yearwas Rs. 1,.72,83,393.00.
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InconveniencetoPassengers

*SHRI V SREENIVASA
PRASAD
SHRIG DEVERAYANAIK
SHRIRABIRAY

8099

Wilithe Miruster of CIVIL AVIATIONAND
TOURISMbepleasedtostate

{a) whether attention of the Government
hasbeendrawniothe news-temcaphoned“Al
passengers strandedm hotellobby” appeanng
m the ‘Indian Express’ dated February 18,1993,

(b) so, the tacts thereof,

(c) whether the authontes fasledto make
any arrangements for their stay; and

(d)ff so, the reasons theretor?

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRI GHULAM NABIAZAD) (a)
Yes, S

(b)to(d) Duetoatechmcalsnag, Ar india
faght Al-3020f 16 2 33 chdnotiake off from Dettn
atthescheduledtme ol departureare 7 10P M
Time for snag rectrication was initia'ly esti-
matedasforty five mumutes However whenthe
rectrhcation work contnued beyond this penod
thepassengsre wereserveddinneronboardthe
arcraft After 10P m , whenitbecameclearthat
the snag couldnotbe rectified, 295 passengers
andseveninfants desembarked Duetoshont-
age of hotel rooms only twenty passengers
could be accommodated in hotels fifty one
passengersoptedtosototherresidence andthe
rermanung passengers were accommodated at
CentaurHotel Lobby with special argangements

TelecommunicationCommission

8100 8HRIRAMKAPSE Wilithe Minis-
terof COMMUNICATIONS be pleasedtostate

(a) whetherthe reguiatory policy making

MAY 10, 1993

WnttenAnswers 3R

and operating functions of thetelecommunica-
tion are concentratedin the Telecom Commus-

sion at present

{b) whetherthe recommedation made at
the seminar of economic andtelecomexperts
held at DethimJanuary 1993, to separate thew
funchon andbe handled by three diferentbodies
have been studed by the Govermment, and

(c)itso, the actontaken on these recom-
mendahcns?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF POWER (SHRIP V RANGAYYA
NAIDU) (a) Yes Sir

{b) Officially no specific recommenda-
tons have been recerved so far by the Deparnt-
mentof Telecommunicatons from the organiz-
ers ofthe Sommar

(c)Queston does notanse
indians in Erstwhile Yugosiavia

8101 SHRIB L SHARMA PREM Willthe
Minsterof EXTERNAL AFFARIRS be pleased
fostate

(a) the number of indians in the newly

independent states ot the erstwhile Yugosiavia
State-wrse,

(b) whether the Government have taken
any stepsfortheirsafty and

(c)itso the detailsthereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF ETERNAL AFFAIRS (SHRI
R L BHATIA) (a) The number of Indians inthe
newly independent State of the erstwhile Yugo
slavia Btate-wise 1sasbelow

Solverna 20

Federal Repubhc of Yugoslavia
(Serbia & Montenegro) 19
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(excluding indha based staff ot the Indian Em-
bassy inBelgrade)

Croata 5
Bosma-Herzegovina nil
Macedoma nil

(b) and(c) Indians in these republics are
reportediy sate Accredited Indian misssions
maintancontactwith them

Telephone Exchangein Saurashtra
8102 SHRICHANDRESH PATEL Will

the Minusterof COMMUNICATIONS be pleased
tostate

(a)the detaiis oftelephone exchanges from

VAISAKHA 20, 1915 (SAKA)

WhritenAnswers 334
50010 50,000 knes openeddunngthe lastthere
yearsinthe Saurshtaregion of Gujaratandthe
expenditure ncurred thereon

(b) whetherthe Government propose to
openmore such exchanges during 1993 and
1995, and

(c)i so, the details thereol?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF POWER SHRI P V RANGAYYA
NAIDU) (a) Details are given nthe attached
Statement-|

(b) Yes, Swr

{(c) Detans are given in the attached state-
ment-il
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Setting up of Restaurants by MNCs

8103 SHRI SOBHANADREESWARA
RAO VADDE Wili the Mimster of FOOD
PROCESSING INDUSTRIES be pleased to
state

(a) whetherthe Union Government have
accord permissionto multinational fast food
giants to start chain of restaurants all over the

country;

{b)fsa thedetails thereof and

(c)theforesgnexchange bkelytobeeamed
andthe otherbenefitstobe accruedonstarting
these restaurants?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF FOOD PROCESSING INDUS-
TRIES (SHR!I TARUN GOGOI) (a)to (c) The
Govemmenthave recently approvedaproposal
ofM/s McDonald's Corporaton USAtosetup
awholly ownedsubsidiary in Indafor settingup
Mc Donald Restaurants Therestaurantswillbe
developed and operated pnmaniy through (1)
directly by the subsidhary cfor alimited number
of restaurants, (u) joint venture between the
subsichary andindianpartners and (i) indian
icensees The total investment for these
projects willbe 40 mihon US Dollars dunngthe
intial 7 years Theforewgnequity nvestmentwill
intentlybe 1 lakh US dollars tobe increasedto
20 mithons US Dollars overimtial 7 years The
approval 1s subject to the condition that no
dividend will be repatnated durning the first 7
years ofoperation though the proposaldoes not
envisage dwect export but the Mc Donald have
proposedthatthe mproved quality and econom-
«cs of scale generatred sy MC Donald wiicreate
the potential for export to other parts of the
system as weil as to rest of the world The
proposal also envisages assistance tothe In-
dian supibers of products whose technology
would be upgraded to meet the Mc Donald’s
standards and tie ups with Mc Donald mterna-
fionalsupphers foreventualexportstoMc Donald
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outiets elsewhere inthe world The Projectis

ikely to generate employment for over 3400

people in20restaurants, brngmbettermanage-
ment systems for distnbution andtransportation
as well as serves Indian tounsm Industry

Moteis and YatriNiwasn A..P.

8104 DR D VENKATISWARARAO
SHR! BOLLA BULL!
RAMALAH

Willthe Ministerof CIVIL AVIATIONAND
TOURISMbepleasedtostate

(a) the details of moteis and yatn miwas
constructedin Andra Pradeshwiththe Central
Assistance dunng91-92 and

(b) theamountof assistance provided dur-
ing 92-93to the State for this purpose?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM(SHRI GHULAMNABI AZAD)
(a) and (b) No proposals have been received
from the State Government forconstruction of
motels and Yatn niwas in Andhra Pradesh
dunng 1991-92 and 1992-93

Funds for Famine stncken Afncan
Countries

8105 SHRI C P MUDALAGIRIYAPPA
Willthe Minister of EXTERNAL AFFAIRS be
pleasedtostate

(a) whether the Government propose to
raise any funds to assist the tamme stricken
Afncancountnes, and

(b) # so, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRI
SALMANKHURSHEED) (a)No, Sir

(b) Doesnotanse
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[Translation)

india’s Initiative for supply of Drugs
toiraq

8106 SHRI CHHEDI PASWAN Will the
Minister of EXTERNAL AFFAIRS be pleasedto
state

(a) whether the Government have made
any initiative/propose to make any initiative at
the UNforthe supply of essential andlife saving
drugstolraoqg

(b)ifso the detailsthereof and
(c)ifnot thereasonstherefor

THEMINISTEROF STATEINTHEMIN
ISTRY OF EXTERNAL AFFAIRS (SHRI
R L BHATTA) (a)to(c)AsrelevantUN Reso
lutions do notbar supply of food and medicines
to iraq the question of Government of India
making aninitiative or proposal in this regard
doesnotarise

[English)
Role of Indiain Security Councii

8107 SHRIMANORANJAN BHAKTA Will
theMinisterof EXTERNAL AFFAIRS bepleased
tostate the role playedand achievements made
by Indiadunngthejustconcludedtwo-yearterm
asmemberinthe UN Secunty Council?

THEMINISTEROF STATEINTHEMIN
ISTRY OF EXTERNAL AFFAIRS (SHRI
R L BHATIA) Themembershipofthe UNSecu
mty Council (1991 92)atacrucialtimeinhistory
enabled Indiatomake a contributiontointera-
tionalpeaceandsecurity India s participatnon
and vote in the Secunity Council on Vanous
issues demonstrated our principled posttion of
supportto nationalsovereignty peacefulsettie-
mentof is putes justice and equity & commit-
mentto the principles & objectives of the UN
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Absorptionof Technology by NTPC

8108 SHRIK V R CHOWDARY Wilithe
Ministerof POWER be pleasedto state

(a) whether the National Thermal Power
Corporation has absorbed the latest technolo
gtes available giobally in the field of design
construction and operation of power plants

(b)ifso thedetails thereof and
(c)ifnotthe reasons therefor?

THEMINISTEROF STATE INTHEMIN
ISTRY OF POWER (SHRI PV RANGAYYA
NAIDU) (a)to(c) National Thermal Power Cor
porationhas absorbedsuchofthose latesttech
nologies in the field of design construction and
operationofthermal powerplants whichcanbe
adoptedtoindian conditions consistentwiththe
requirementfor achieving reliable and efficient
operation Some ofthetechnologies introduced
andadopted are as under

(1) Once Thorough Tower type boilers at
Talcher Super Thermal Power project

(n) Vanable Frequency Drives fo1 energy
conservation

(m) Low Nox Burners and higher efficiency
Electrostatic Precipitators for meeting
the stnngentenvironment standards

(v)Highunitratingandsteamparametersfor
reducing cost of generation

(v) Seamiless steeltubes for condenserand
feedwaterheaters

(v1) New high chrome matenal for high
pressure and temperature piping for
achievingsubstantial savingincostand
increased rehability

(vur) Shpfrom method of construction of rein
forcedconcreatechimneys
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(vin) Steel as inermaternial for multifiue chim-
neys

(1x) Multi lagoon sustem of ash disposal for
improving the quality of effluent

(x) Deep bed type full capacity condensate
polishingunits for 500 MW units

(x1) Computerised detection system for fire
alarm system

(xn) Latest microprocessorbased Distributed
Digital Control Monitoring and Informa-
tion Systems

Badarpur Power Plant

8109 SHRIK PRADHANI WilltheMinis-
terof POWERDbe pleasedto state

(a) whetherttiree units of Badarpur power
plant have been shutdown,

(b)fso sincewhenandthereasonsthereof,
and

(c)the steps taken or proposedtobe taken
toenhance the supply of coal tothe plant?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF POWER (SHRIP V RANGAYYA
NAIDU) (a)to(c) Three units of 100 MW at
Badarpur Thermal Power Station(BTPS)hasto
becloseddownforafewdaysin Apnl 1993 due
toIinadequate coal supplies Allthe five units of
BTPS are functioming as on 7 5 1993 Delhi
Adrministration/DESU have been askedtofind
wayandmeans fore clearance of BTPS dues so
that payments could be made to Coal India/
Rallways for ensunnguninterruptedcoal sup-
phes

Aircraft for Agricultural Aviation
8110 PROF ASHOK ANANDRAO

DESHMUKH Willthe Minister of CIVIL AVIA-
TION AND TOURISMbe pleasedto state

VAISAKHA 20, 1915 (SAKA)

(a)the number of aircraft available foragn-
cultural aviation, ’

(b)the percentage utihsation oftheirtotal
potential,

(c) whether there Is any proposal for the
nduction of more arcrafts, and

(d)#fso, the details thereof?

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRI GHULAM NABI AZAD) (a)
and(b) There are 42 fixedwing atrcraftand 25
helicopters registered withthe Director General
of Civil Aviation for agricultural aviation pur-
poses 12%1 e 8outofthese 67 aircraft are at
presentoperating ’

(c)and(d) Nootherrequestispendingwith
Director General of Civit Aviation for issue of
permitfor agncultural aviation purposes

Bakreswar Projectin West Bengal

8111 SHRI SANAT KUMAR MANDAL
Wilithe Minister of POWER be pleasedto state

(a) whetherconsequentonthe detayinthe
projectappraisal the process of finalisingJapa-
nese aid fromthe Overseas Economic Coopera-
tion Fund(OECF) for Bakreswar projectin West
Bengathasbeenpushedback and

(b)ifso the assistance financialandother,
the Union Government 1s propose to give to
ensure the continuity of this projectduring the
cumrentyear?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF POWER (SHRI P V RANGAYYA
NAIDU) (a)No Sir

(b) The Overseas Economic Co-operation
Fund (OECF)'Mission has recently appnsedthe
project The Central Governments keen that
O E C F assistance s tied up forthis project
Sincethis projectis plannedtobe setup inthe
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State Sector , the state authonties have to
prowvide adequate funds forthis project inther
State Plan

[ Translation)
Flood Affected Areas

8112 SHRIN J RATHVA Wilithe Minis-
ter of WATER RESOURCES be pleased to
State

(a) the total area in Gujarat particulady in
vododara, Panchamahals and Bharuch disincts
declared asflood affected area and the annual
average thereof inlakhs of hectare,

(b) the details of schemes formulated by
the Union Governmentforthe Adivasi areas of
Gujarattocontrolthe floodinfuture,

(c)thetotalamongspentontheseschemes
dunngthelastthree years, and

(d)the estimated amounttobe ncurredon
these schemes at presentwith details thereof?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATERRESOURCES(SHRIP K THUNGON)

(a) Thetotal areain Gujaratinciuding Vododara,
Panchmahals andBharuchpronetofioodingis
13 9 lakhhectares Theaveragearea3 31iakh
hectares are affectedannually

(b) to (d) No major scheme of flood
managementformulatedby Union Govemment
1s under execution for protection ofthe Adiviasi
areas

[English)
Guif Countries indians in Jails
8143 SHRI  MULLAPPALLY

RAMACHANDRAN Wil the Minister of EX-
TERNALAFFAIRS bepleasedtostate
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(a)thenumberof Indians languishinginthe
jails In Guif Countnies, country-wise,

(b) whether the Government securedthe
release of any of these persons dunng 1991-92
and 1992-93,

(c)f so, tha details thereof, and

(d)the stepstaken by the Governmentfor
the early release of remamingpersons?

THEMINISTEROF STATE INTHEMIN
ISTRY OF EXTERNAL AFFAIRS (SHRIR L
BHATIA) (a)to(c) Theinformationis being
collected andwillbe placed onthe Table of the
House

(d) As soon as an indian Mission/Post
comes to know about the arrest of an indian
national abroad, request 1s made for seeking
consular access to the indian national under
arrest The Consular Officer form the indian
Mission/Post concemedwvisits the detanee and
tries to ascertatn grounds an circumstances
leading to his arrest Where necessary the
Mission takes upthe matter at higher level with
the host Government for speedy and farr tnal
InchanMissions/Posts alsotake caretoseethat
Indian detainees are treated fairly within jails

Indian Staffin UN Secretariat
8114 SHRISYED SHAHABUDDIN Wilt

theMrnisterof EXTERNAL AFFAIRS be pleased
tostate

(a) Thenumberofindiansworkmginthe UN
Secretanatas oneJanuary 1, 1993,

(b)the percentage of Inchan out of the total
staff strengthof the Secretanatonthatdate and

(c) names of Indians elected to varous
officesandpermanentbodies and orgarusarions
ofthe Unted Nations as on January 1, 19937

THEMINISTEROF STATEINTHEMIN
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ISTRY OF EXTERNAL AFFAIRS: (SHRI R.L.
BHATIA): (a) There are 348 Indians workingin

" theUN Secretariatas onJanuary 1, 1983.

(b) itis2.10 percent.

(c) UN Administrative Trjbunal-Shri S.
Sen. Committee on the Elimination of Racial
Discrinmination Smt. Shanti Sadiq Ali. Inter-
national Narcotics Control Board-ShriM.V.N.
Rao. Programme Committee of FAO- Shir V.
Bhagwan. International Law Commission: Dr.
P.S.Rao.

UN Board of Auditors: ShriC.G. Somiah,
ComptrollerAuditor General of India. Reporteur
on UN Committee on Apartheid: Shri Suresh
Goel. UN Advisory Committee on Administra-
tive & Budgetary Questions (ACABQ): Shri
RanijitRae.

Chairman of the UN committee on
Programme & Coordination: $hri T.P.
Sreenivasan.

Firein AgraExchange
8115. MAJ. GEN. (RETD.) BHUWAN

CHANDRA KHANDUR! : Will the Minister of
COMMUNICATIONS bepleasedtostate:

(a) whetherapartoftrunkexchange atAgra
was guttedin April, 1993;

(b) if so, the details thereof, including the
cause andextentof damage;

(c)whetherfirehad alsotakenplaceinAgra
exchange onSeptember 1992;

(d) if'so, the reasons therefore and the
«Hin. - wmkan by tha Govermnmentin this regard;
and .

(e) the time by which the services are
expectedtobe normalised of this exchange?

THEMINISTER OF STATE INTHE MIN-
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ISTRY OF POWER (SHRI P.V. RANGAYYA
NAIDU): (a) and (b) . On 14.4. 83 dueto high
voitage on over headtruck line ata distance of
about 10 kms. from agnra, sparking was ob-
servedin TrukMain Distribution Frame andthe
same was extinguished by Departmental offi-
cials on duty using fire fighting equipments,
available inthebuilding. There was nodamage
whatsoever either to any equipmentor person-
nelinthe trunk exchange atAgra.

(c) Yes, Sir.

(d) immediately afterthe fire incidence in
September, 1992 services were restoredthrough
TAX Exchanges of Ghaziabad, Lucknowand.
Kanpur. Theinvestigation of cause office was
entrustedto Chief General Manger, Technical -
and Development Circle, Jabalpur which is
statutory authority for such investigations in
Telecome. Department As per report of Chief
GeneralManger T&D Circle Jabalpurthe firein
Agra Telephone Exchange was caused dueto

shortcircuit in the power cable.

(e) Theequipmentwas fully restared by the
endof January, 1993. The serviceswhichwere
earlier diverted to other stations have been
commissionedthroughAgra TAX Exchange

Telephoneto Gram PanchayatsinA.P.

B8116. DR. D VENKATESWARA RAO:
Will the Minister of COMMUNICATIONS be
pleasetostate:

(a the district-wise number of gram
panchayats with telephonefacilities in Andhra
Pradesh;

(b)the numberof gram panchayats without
this facility, district-wise;

(c) whether any concrete proposat has
been formulated for providing this facility to afl
thepanchayats; and

(d) if s0, the details thereof?
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THEMINISTEROF STATE INTHEMIN- {c) and (d) Yes, Sir All the Panchayat
ISTRY OF POWER(SHRIP V RANGAYYA  Villages havebeenplannediobe providedwith
NAIDU) (a)and(b) Thedetailsason313 1993 telephone facility progressively by 31stMarch
are giventhg attachedstatement 1995 subjectto availability of resources



WhnttenAnswers 354

VAISAKHA 20, 1915 (SAKA)

69€ ovv 608 yepeN 21
£vE 195 poLL rebeugooqeyep g
160 ocL 128 joouny ‘0L
921 L08 €€6 BUYSUY 6
ol 8Ly 809 wewweyy '8
€05 8bs 1501 Jsefeuwney L
Lot 858 856 inung 9
v0L ze8 9€6 uesepop jse3 G
80y SEE WL yedeppn) B 4
2.9 029 262t oomyy e
Lieg ¥59 S98 Indeyjueuy 2
0SS 9/l 9zL peqeipy i
S v . € 2 t
Auyoe} auoydeia} Inoyum Aunoe) suoydaiel yum sebejiA
sabejip 1eheyouey sebeyiA 1edeyoued tedeyoued jo ‘ON [elo] puIsig oyl joBWBN  "ON'IS

353 WrittenAnswers

‘€661 €0°LE UO Se ysapeld Biypuy jo sabejiia tedeyoued jo sjrelaq] esm-iulsig

AN3WILVIS



WhttenAnswers 356

MAY 10, 1993

355  WnttenAnswers

0482 £9911 £€561 < moy
£10 L6L o018 HBABPOD) 1SOM 22
v6v 06€ ] jebusiepm 12
SvS e 688 wesebeusinp 0z
o8y e 626 Em:.s%§3>. 61
€9 ey ¥904 wenBiug 81
ost eEY €85 Appasebuey 1
8 L6¥ 556 weyseyesd ol
o€ oz¢ 129 peqewezIN Sl
osy 28y 26 20BN i
815 €6¥ LI0} epuobieN €l

Aupoej suoydaie) Inoyum Aupoey suoydsia} yim sabej

sabejA 1edeyouey sabeyip edeyoued teAeyoued jo ‘ON (eloL puisig eyl joaweN  ONIS




357  Whntten Answers
Vacant Posts in Brahmaputra Board

8117 SHRIUDDHABBARMAN
SHRIBALIN KUL)

Wilithe Minister of WATER RESOURCES
bepleasedtostate

(a) since whenthe Brahmaputra Boardis
functioning withoutthe Chairman Vice-Chair-
manand Secretary

(b) the steps taken being taken by the
Governmenttofillinthese three posts,

(c) whetheritis afactthatperformance of
Ihe board has not been noteworthy since its
inception and

(d)ifso thecorrective steps beingtakenby
the Govemment?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTRY OF STATE INTHE MINISTRY OF
WATER RESOURCES (SHRI PK
THUNGON) (a)and(b) Thepostof Chairman
1s vacant from 1stJanuary 1993 The work of
Vice Chairmanis beinglooked afterby Member

VAISAKHA 20, 1915 (SAKA)
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{RiverManagement), Central Water Commus-
sion TheGeneralMangerislookingafterthe
work of Secretary The selection process for
manningthe posts has started ands hkelytobe
finalished early

(c) and (d) No, Sir The Brahmaputra
Board has prepared Master Plans for main
BrahmaputraandBarak nvers andalsoformore
thanhalf of thewrtnbutanes

Opening of Post Offices

8118 SHRIK PRADHANI Wilithe Minis-
terof COMMUNICATIONS be pleasedto state

(a) the number of post offices opened dur-
ingthe lastthree yerars, and

(b) the number out of themin rural areas,
State-wise andyearwise?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF POWER (SHRIP V RANGAYYA
NAIDU) (a) 4413 post offices were opened
dunngthelastthreeyears

{b) The details are given in the attached
staternent
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P.C.Os. atPublic Places in Gujarat

8119. SHRI N.J. RATHVA : Willthe Min-
ister of COMMUNICATIONS be pieased to
state:

(a) whetherthe Government proposeto
install more P.C.Os. a' railway stations, air-
ports. hospitals and tourist places and other
publicplacgs in Gujaratin 1993-94;

(b)if so, the details there sf with location;

(c)the amountlikeiy to be aliocatedforthis
purpose; and

(d) thetimeby whichthese are likelytobe
installed? .

THEMINISTEROF STATE INTHEMIN-
ISTRY OF POWER (SHRIP.V.RANGAYYA
NAIDU): (a) Yes, Sir.

(b)Public Telephoqes arelocatedatcom-
non places like -

Commercial Housing Societies.
Resettlementcolonies.

Government colonies.

Family quarters of Defence Personnel.
Stu&ent Hostets.

BusStand

Tourist Centres.

Airports.

Pilgrim Centres. ._

Railway stations.

Hospitals.

MAY 10, 1993
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Educations Institutions.

Librariesetc.

(c) Public Call Offices are opened on a
franchisebasis and as suchthereisnoseparate
“allocation for this purpose.

(d) Theinstallation of PCOs s acontinuous
process depending upon the availability of ex-
change capacity andtime taken by applicants’
forfulfillingdepartment formalities.

Private Airlines

8120. SHRI SANAT KUMAR MANDAL:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleasedtostate:

(a) whetherthe countryisincurring huge
toss in foreign exchanges as private ailine
operators go abroad for almost all their aircraft
maintenance requirements;

b)itso, the detailsthereof; and
(c) the reasons therefor?

THEMINISTEROF CIVILAVIATIONAND
TOURISM(SHRI GHULAMNABIAZAD): (a)
to(c). Private airtaxioperators have theirown
facilities for carryingoutroutine maintenance of
their aircraft. Some maintenance work for them
is done by private orgainsations also. The air
taxi operators do not have facilities for major
maintenance and may require such facilities
abroad. Howevernoneof somehas sentaircraft
abroadfor maintenance sofar.

TaxonCableT.V.Operators

8121. SHRI RAJNATH SONKAR
SHASTRI: Wilithe Minister of INFORMATION

 ANDBROADCASTINGbepleasedtostate:

(a) whether some of the State Govern-
ments have imposedany taxonthe Cable TV
Operators;
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(b) # sqthe details thereof, and

{c)whethertheres any proposaitoimpose
entertainment tax in Delm on Cable TV

operators,and

(d) it not, the reasons therefor?

THEMINSTEROF STATE OF THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK P SINGHDEO) (a)to(d)
Suchintormation is notmaintained by Govern-
ment

Doordarshan News Divisionto indian
information Service

8122 SHRIGEORGE FERNANDES
SHRI MANORANJAN BHAKTA

Willthe Minister of INFORMATION AND
BROADCASTINGbe pleasedtostate

(a) whither the Government propose 1o
handover Doordarshan news dvision of inchan
Information Service,

(b) i s0, the reasons therefor,

(c) whether the proposalis being givena
tinalshape, and

(d) it so, the sakientfeatures thereot?
-
THEMINISTEROF STATE OF THEMIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHR!K P SINGH DEO) (a)No,
Sir
(b)to(d) Donotanse

CA Director’'s Statement on indo-Pak
Nuciear Capabliity

8123 SHRIRABIRAY Wilithe Minister of
EXTERNAL AFFAIRS bepleasedtostate

(a) whether attention of the Government
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has oeen drawnto areportas appearing nthe
Hindustan Times dated February 26 1993 that
ClAdirectorMr JmWoolseyhas saidthatboth
Indiaand pakistan have Nuclear arms capabil-
y,

(b)i#so the detailsthereof

(c) whether it 1s also a fact that he has
descnbed India’s nuclear programmes older
andlargerthan Pakistan's and

(d)f so, the reaction of the Government
thereof?

THE MINISTEROF STATE INTHE MIN-
ISTRY OF EXTERNAL AFFAIRS (SHRIR L
BHATIA) (a) Yes, Sir

Govemment has been the news repont

(b)Mr James Woolsey whowas testifying
beforethe US senate GovemmentAffairs Com-
mitteeon“The prolferationthreats ofthe 1990's™
referredto nuclear prolferation concems per-
ceived by the United States and in this context
mentioned different countries nuclear

programmes
(c) Yes S,

(d) Indha s nuclear programme IS exten-
sive and exclusively geared towards peaceful
purposes, while there 1S no doubt about the
weapons onentation and clandestine nature of
Pakistan’s nuclear programmes

Pak T.V. Propaganda

8124 SHRIRAJENDRA AGNIHOTRI
DR RAMESH CHAND TOMAR
SHRI GURUDAS KAMAT

* SHRIC P MUDALAGIRIYAPPA

Willthe Mimisterof EXTERNAL AFFAIRS
be pleasedtostate

(a)whether attenuon‘oﬂheGovemmm
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“hasbeeninvitedtothe newsitemappearedinthe
“Hindu’ dated the February 16, 1393 regarding
anti-indiapropagandaby Pakistan during Cncket
match;

(b) ff so, the facts of the matter reported
therein; and

(c)thestepstaken/proposedtobetakento
counterthis propaganda?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRI
SALMAN KHURSHEED):(a) Yes, Sir.

(b)itistruethat Pakistan TV showed anti-
Indian footage during coverage of a cricket
match.

(c) Anti-Indian propagandaby Pakistanis
an on going compaign by thatcountry which s
reguiarly andeffectively counteredthroughstate-
ments andbniefings at official and Ministerial
levels Informationonthefactualpositionand our
point of view s constantly disseminatedto the
mediaandtothe govemmentctothercountries,
here as well as through our missions abroad.
This also includes information on Pakistan's
rolein aidingandabetting terrorism in India.

indian Software Professional inU.S.

8125. SHRIBOLLABULLIRAMAIAH: Wil
theMinisterof EXTERNAL AFFAIRS bepleased
tostate:

(a) whether the Government are aware of
the problems being faced by indian software

professionalsinthe U.S.;

(b) the stepstakenby the Governmentin
this regard; and

(c)if s0, the details thereof?
THEMINISTER OF STATE IN THE MIN-

ISTRY OF EXTERNAL AFFAIRS (SHRIR.L.
BHATIA): (a) Undernew reguiations formulated
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bythe US Immigration authorities it will become
relatively difficult for foreign softvare profes-
sionals to travel tothe US onB-1 or Business
vigafor on-site’ developmentofsoftware. They
will be requiredto obtain H- 1B visas govering
the employment of foteign nationals in the US.
This visa costs more, involves cumbersome,
time -consumingformalities and has taximpli-
cationsinthe US.

(b)and(c). Government are seized of this
matterandhaveconveyedourconcemtothe US
authorities since the new US regulations will
affectIndian software professional aiso.

Filmand T.V. Institute of india
8126. MAJ. GEN (RETD.) BHUWAN

CHANDRA KHANDURI: Will the minister of
INFORMATION, ANDBROADCASTINGbe

pleasedtostate:

(a) the cntena for appointment of Director

" of Film and Televsion Institute of Incia alongwith

thenames of directors andtheirtenures during
thelastthreeyears;

(b)whetherthe numberof students enrolied
n FiLLis declining;

(c)ifso, the reasons thereforandthe reme-
dial steps taken inthis regard; and

(d)the stepstakenbythe Governmenton
therecommendations of Khosta Committee and
Satish Chandra Committee with a view to re-
structure the working of the Institute?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK.P. SINGH DEO): (a) The
fimandT.V. institute of India Rules provide that
theDirectorshalibe appointed by the Goveming
Council ofthe Institute with the prior approval of
the Central Govt. on suchterms and conditions
asmaybe approvedby the Central Govemment.
Thenames andtenures of Directors duringthe
lastthree years are as under:-
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Name

Tenure

SHRIK.G. Verma

2. Shriv.B..Chandra
(Additionalcharge)

3. ShriT.C.Johan

Shankaramangalam
(Acting Director)

26.11.861030.6.91

1.7.911031.1.93

1.2.93todate

(b)and(c). The Film Wing ofthe Institute
has an admission capacity of 40 seats-32for
Indian students and 8 for Afro-Asian students.
Insome Years, dueto shortfallin thein-take of
foreign students. the number of students en-
rolied was less than the admission capacity.
However, atpresent, efforts are made tofillup
the vacancies by domestic students.

(d) it 1s not considered necessary to re-
structure the Institute atthis stage.

[Translation)

Foreign Technicians Working in Hindi
Films

8127. PROF. PREM DHUMAL: Wili the
Minister of INFORMATION AND BROAD-
CASTING bepleasedto state:

(a) whether the Union Governmenthave
issued any directions of foreign artists and
technicians working in Hindi films to deposit
their passports withthe F.M.C.; and

(b) i so, the detailsthereof andthe reasons
therefor? R

THE MINISTEROF STATE OF THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK.P. SINGHDEO) : (a) No,
Sir.

(b) Does not arise.

{English)
Wastage of Water inthe Country

8128. SHRIK. PRADHANI: Willthe Minis-
ter of WATER RESOURCES be pleased to
state:

(a)whetherthe Govemmenthaveassessed
the quantum of wastage of waterin the country
atpresent;

(b) whetherthisissue was discussed atthe
conterence of State Irngation Minister heid re-
cently;

(c)if so, the details thereof;

(d) theotherissuediscussedintheconfer-
enceanddecisions arrives at; and

(e) the actiontaken/proposedtobetaken
onthe recommendations?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATEINTHEMINISTRY OF
WATER RESOURCES (SHR! K.P.
THUNGON): (a) No, Sir.

(b) to (d). The points discussed In the
conferenceinclude Fundingof Imgation Projects;
provisionof Water Supply for Irrigation Projects:
Enmvironmental preparationforwater Resources
Projects; Rehabilitation measures for Water
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Resources projecs, Comimand Area Develop-
ment Programmes, Rehzbiltation of Minor Im-
gabon Tanks, Watershed Programmes, Ground
Water Recharge Programmes, FloodManage-
ment and Imgation Management Policy The
recommendations mede inthe Conference are
giveninattached Sta:ement

(e) Therecommandations have beensent
on2nd November, 1992to the State Govern-
ments/Union Terntones and concerned Union

Ministnes/Departments for appropnate action
STATEMENT
Recommendations made inthe Tenth

Natonat
* Conference of Water Resourcesand

irngation &

Ministers of States and Union Temtones
Heldon21st September, 1992

Item No 1 Fundingofirgation Projects
1) in view of resource crunch, itis impera-

tive that thin spreading of funds is avoided and
projectsinadvancedstage of construction alio-

catedfull requirement of funds toensuretherr

completion inthe Eighth Planpenod

1) State Govemments shallformulate and

vigorously pursue comprehensive actionplans

~ forcompletion of identified projects yearwise

dunng Eighth Plan and allocate required funds
foreach

ut)State Governments shatl closely moni-
torprogress of these projects, canry our compre-
hensive quarterly reviews and keep CWC,
MOWR and Planning Comnussion informed

) State Governments may consider in-
creasinaPtanallocatc ~ :gatiorisoctorin
ordertotake upextremely needednew projects
to correct regional imbalance To augment
resources they may consider chargingbenefi-
cianes of established irngated areas
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ltemNo 2' Provisionof Water Supply from
Imgation Projects

1) In contormity with the National Water
Pokcy, imgationandmultipumose projects ought
toinclude dnnking watercomponentto meetthe
needs of humanbeings and arsmals

u) Forsuch purposetul projectformulation
State Government shall set up amulti-cksciphn-
ary umit compressing experts form Urban and
RuralwaterSupply Departments State Gov-
emments shall also ensure proper coordmation
mrespectof planning, funding andexecutionso
thatworks connectedwith dnnlengwatercompo-
nent of projects proceed pan-pasu with other
components

itemNo 3 Environmental Preparationfor
Water Resources Projects

Every State shall setup

1) anenvironmental multi-disciphinary unit
compnsing experts from disciplines like water
resources engineering agronomy, Forestry
fishery, sociology, archaeology, health, welfare
etc , under the charge of the concemed Secre-
tary toassistprojectauthonties informuiation
andimplementation of water resources projects
incorporating environmental concems,

u)a Stat Environmental Data Bank Celi for
collection, storage andretneval of environmen
taldata, and

) a State level environmental monitonng
maechanismto oversee implementation of envi-
ronmental safeguardslaid down by Ministry of
Environmentaland Forests

item No 4 Rehabilitation Measures fnr
WaterBesuuice  Mujecis

1) DraftNational Policy onresetiement and
rehabilitation shallbe recast after considenng
comments from States andplacedbeforethe
NabonalWater Resources Councilforapproval
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1) Keeping n view the pnnciples enunci-
atedinthe Draft Nationat Policy, each State shat
draw upts own detailed policy on resettiement
andrehabibtation

w) In respect of inter- State projects where
submergence isfimitedto only one State, Re-
settiementand Rehabdtation Policy ofthat State
shall normally become applicable ‘Where sub-
mergence is mmore than one State, auniform
agreed policy specific to that project shall be
evolvedby party States

temNo 5 CommandArea Development
Programmes

1) The Command Area Development
Programme shall be recognisedas Command
Area Management Programmes (CAMP) to
makeitmult disciplinary andto relahse effec-
tive implementation

1) The control of entire irmgation net work
animplementation of Command AreaManage-
ment Programme (CAMP) shallbe placed un-

derasingle agency attheprojectleveltoensure
rehabihty of imgation water supply

m) The distribution of irngation water be-
yond the Minor through farmers organisation
shallbe encouragedtoimprove water utiisation
and maintenance of infrastructure at micro
level

temNo 6 Rehabiltation of Minorirmga-
tion Tanks

1) Concerned States shall give pnonty to
rehabiitation/modermsation of existingtanks
costeffechve, onthe basis of ikehhood of quick
restoration of already developed irngation po
tential

1) Theyshall prepare consolidatedproject
1eponts for suchworks andpose themforcxter-
nalassistance wherenecessary

m) TheGovemment of incka shallconsider
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funding of such works from JRY provisions

temNo 7 Water Shed Programmes

The ongoing centrally sponsoredscheme
of soll Conservation and integrated Watershed
Managementin nver valley catchments shall
continue Cost of catchment area treatment
neednotbe chargedtothe nver valley projects
because suchtreatments s neededpnmanlyto
preventland degradatonand sustain s produc-
tivecapacity The States shallitake up similar
schemes in catchments ot selected minor
imgationtanks where catchments may be vul
nerable

Item No 8 Ground Water Recharge
programmes

1) As ground water developmentin some
areas of the country has caused deline of ground
water levels concermed States shalltake steps

to augment ground water recharge

n) The State Govemments shaliconsider
recharge schemes in specific hydrogeological
sduations for which recharge technologies have
beenevolved CentralGovemmentshalithrough
acentrally sponsoredscheme assistthe States
toinihate such works dunng the Vili Plan

w) Central Ground Water Boardmay expe
dteexploratory andoperational projectstoevolve
andtesteconomics of appropnatetechnologes.
insuchhydrogeologic stuationwhere technolo-
gles are yetto be evolved

ltemNo 9 FloodManagement

1) Inview of increasing pressure of popula-
tionanddevelopmental activies onfloodplains
top pnonty shall be given to measures forfiood
proofing of civic amenities so thatthe adverse
effect of floods on daily Iife of inhabitants i1s
minimused

n) Habttation an developmental works in
flood plains without revelatory mecharnism leads
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toin-reaseinflooddamages Pendingenact-
ment of legislation on flood plain zoning, the
State Governments shall take up suitable ad-
ministrative measures for regulation of such
works inflood plains

) Thereis needto extendfloodforecasting
network to all flood-prone basins while
modernising existingnetwork

v} Preparation of flood nsk maps shallbe
taken up on priority basis for creating public
awarenessandto ensure public participation-on
inflood management

ltemNo 10 Imgation Management Policy

1) The Conferencebroadly agreeswiththe
thrust of the policy on proper management of
rngation systems for the optimal use of water
and the guidelines regarding operations and
maintenance conjunctive use drainage farm
ers’participation maintenacegrants,waterrates
training, etc  because itwill help savingwater
while increasing productivity Application of
proven technologies like spnnkler dnp etc
which alsocarry substantial incentives arerec-
ommendforacceptance

) The Conference recommendsthatthe
policy be finalised at an early date under the
auspicesofthe NationalWaterResources Coun-
cil

Under Utifisation of Black and White Labs

8129 SHRIMOHAN SINGH (DEORIA)
Will the Minister of INFORMATION AND
BROADCASTING be pleasedtostate

(a) whetherthe Black and white Lab for
processing films in under utiised for the last
many years though bulk of processing workis
divertedto private laboratories,

(b} whether there 1s any proposal for
modemisationanddevelopmentof B& W plant,
and
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(c)ifso, the details thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK P SINGHDEO) (a)No
S

{b) No, Sir
(c) Questiondoes notarise
Hyjackof Planes
8130 SHRI MADAN LALKHURANA Will
the Minister of CIVILAVIATION AND TOUR

ISMbe pleasedtostate

(a) the details of planes hijacked during
eachofthelasttwoyears and

(b) the action taken against the hijackers?

THEMINISTEROF CIVILAVIATIONAND
TOURISM(SHRIGHULAMNABIAZAD) (a)
The details of planes hiackeddunngthelasttwo
years(from1591t030 4 93)areasfollows

1) Indian Airline Avro aircraft operating
fhghtIC-810(Patna Lucknow-Delhi)on22 1 93

) Indian Airlines A-300 aircraft operating
fiight IC-439 (Delhi -Hyderabad -Madras) on
27393

w) Indian Airlines B-737 aircraft operating
flight1C-436 (Lucknow Delhi)on 10 4 93

) Indian Airines B-737 aircaft operating
flight1C-427 (Delhi-Drninagar)on24 4 93

(b) Sixhijackers have been arrestedbythe
Police and criminal cases registered against
themundertherelevantlaws Onehyackerwas
killed inthe course of rescue operation

Complaints Againstindian Companies

8131 SHRIV SREENIVASA PRASAD
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Will the Minister of EXTERNAL AFFAIRS be
pleasedtosiate:

(a)whether indian Mission in Germany and
France have received any complaints against
Indian companies during the iast two years;

(b) i s0, the details thereof, year-wise; and

(c) the action taken/ proposedto be taken
by the Governmentin this regard?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRI
SALMANKH' ‘URSHEED): (a) Yes, Sir.

(b)France 1991 -40complaints

1992 - 22 complaints

Germany 1991 - 18complaints
1992 - 20 complaints

The complaints were mainty related to
cancefiation oforders, non-payment ofinvoices,

(c) Our Missions regularly take-up and
faciitate resolubon of suchcomplaints, through
Ministry of Commerce, Export Promotion Coun-
cils, Commeodity Boards and the concerned
companies.

Supply of Softwater for Metro Channel

8132. SHRIJEEWAN SHARMA: Will the
Minister of INFORMATION AND BROAD-
CASTING bepleasedtostate:

(a) whether attention of the Govemment
has been drawnto the newsitem caplion “NFDC-
Favoured firms fatien at Doordarshan's ex-
Penses” appearing in the Economic Times
dated April 24, 1993;

(b)ifso, the facts thereof;

VAISAKHA 20, 1915 (SAKA)

Whritlen Answers 378

(c)whetherthereis any proposal to enquire
inlothe matter; and

(d) ¥ not, the reasons thereol?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF INFORMATION AND BROAD-
CABTING (SHRIK.P. SINGHDEO): (a) Yes,
Sir.

(b) The inferences made/ conclusions
drawnin the news item are not corroborated by
thefacts ofthecase.

() No, Sir.
(d) Doesnot cxise.
[Transiation)
Air Station st Gopeswar, U.P.

8133.DA.D. VENKATESWARA RAO: Wil
the Minister of INFORMATION AND BROAD-
CASTING bepleasedtostate:

(a) whetherthe Govemment propose 1o set
an AlR station at Gopeshwar in Chamoli district
(Uttar Pradesh); and

(b)itso, the ime by whichitis likely to start
funcionsng? |

THEMINISTEROF STATE OF THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK.P. SINGH DEO) : (a) and
(b). Yes, Sir. A new radio station at Chamoliis
under implementation and is expected to be
ftechnically ready in 1993-94.

[English)

Faciiities in indian Enclaves of Bangiadesh

8134. SHRIAMAR ROYPRADHAN: Wil
the Minister of EXTERNAL AFFAIRS be

pleasedtostate:
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(a) the number of indian Enclaves in
Bangladeshtertory;

(b) whether the facilities such as Courts
etc, have been prondedtothe residents of such
Inckan Enclaves,

(c) #so, the names of the enclaves witere
suchfaciities are available;

(d)f not, the reasons therefor, and

(e) the time by which these facilities are
likelyto be provided there?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF EXTERNAL AFFAIRS (SHRIR L
BHATIA) (a) to(e) Thereare 119exchange-
able and 11 non-exchangeable indianenclaves
mnBangladeshtemtory Indianhas nocontrol
overoraccesstotheseenclavesinBanglandesh
Therefore, the question of providing faciliies
such as Courts to residents of such Indian
enclaves does naotanse

As stipulatedunder the Indo-Bangladesh
LandBoundary Agreement, 1974, the Indiana
enclaves inBangladesh andthe Bangladeshi
enclaves inindiaareto beexchanged Thede
jure exchange of enclaves between Indiaand
Bangladesh has been heldup duetothe non-
ratfication ofthe indo-Bangladesh Land Bound-
ary Agreementof 1974

Foreign Students

8135 SHRIVIJAYNAVAL PATIL Wilithe
Minister of EXTERNAL AFFAIRS be pleased
tostate

(a)the number of foregin students studying
in vanous institutions with thewr distnbution ,
State-wise as onMarch 31,1993,
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(b) the faciliies provided by the Indian
Govemnmenttothose students,

{c) the details of co-ordination with lacal
authonties n resolving vanous problems faced
by foresgnstudents, and

(d)thefuture plansforexchange of students
with vanous countnes dunngthe Eighth Plan?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF EXTERNAL AFFAIRS (SHR!
SALMANKHURSHEED) Themnformationas
regards foreignstudents in india under vanous
official scholarship schemes, administered by
the Indian Council for Cuitural Relations, 1sa
follows

(a) The number of foreign students recesv-
ingscholarships under vanous schemes and
therr State-wise distribution in Indha are givenin
the attached Statement-|

(b) Thefacilties providedtothe students by
the Indian Council for Cultural Relations are
gverinthe attached Statement-Ii

(c) The Regional Offices ofthe Indkan Coun-
cil for Cultural Relations coordinate with the
foreign Students Advisors in the concerned
educational institutional intheir respective re-
gions and with the local authonties to help
resolveproblems facedbyforeign studentsand
alsohelpthemto acchmatesto localconditions
The Regional Offices of the Indian Councii for
Cultural Relations and Foreign Students Adwvi-
sors inthe vanous regions are as per Annexure-
]

(d) Future plans forexchange of students
with vanous countries willbe decided inconsul-
tation with the Ministry of Human Resource

Development
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SN Name of the State/Union Termory Number of Students.
15 Pumeb 100
16 Rajasthan 36
97 TemANadu 51
18 Utiar Pradesh 305
19 West Bengal 145
20 Pondichery 6

Totsl 1537
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Postal Services as Social Service

3135-A. SHRISOBHANADREESWARA
RAOVADDE: Wilithe Minister of COMMUNI-
CATIONS bepleasedto state:

(a) whether the social audit panel of the
communications Ministry has urgedthe Gov-
ernment totreat the postal services as social
service and treatthe excess expenditure over
revenue as ‘Subsidy’ instead of loss account;

(b)if 50, the details thereof;

{c)whetherthe Govemmerthave agreedto
theproposal; and

(d)itnot, the reasons therefor?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF POWER (SHRI P.V. RANGYYA
NAIDU): (a) and (b). The actual recommenda-
tion is that expenditure on services such as
posicards and registered newspeaperswhichthe
Postal Department is required to provide to
provide at rates below the cost should be
considered as ‘subsidy’ instead of ‘deficit’.

(c) and (d). The issue has been duly
considered. Under the present system, tne
deficitincurredbythe Postal Departmentis fully-
;coveredby the Central exchequer by means of
budgetary support. in effecttherefore, postal
services which have a high social content are
duty subsdisedbythe Govemment.

12.00hrs.
[English}

SHRICHETANP.S.CHAUHAN: (Amroha)
Mr. Speaker Sir, throughyo...
Joingtospeak?

SHRICHETAN P.S. CHAUHAN: About
Narora, Sir.

VAISAKHA 20, 1915 (SAKA)
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SHRI CHETAN P.S. CHAUHAN: Mr.
SpeakerSir. through you | bring to the notice of
this House, the Minister anthe Governmentthe
hazardof Narora Atomic Power Plant.

On31stmarch 1993, there was amajorfire
at Narora Atomic Power Plant. The problem
wasthatthe sophisticatedfire warmning system,
whichwasinstalledthere, falled miserably. The
leakage of radio activity will affect about 4 crore
peopleinthe vicinity of the plant anditis going
to afjpctsome of the big towns like Moradabad,

MR. SPEAKER: Shri Chauhan, | have
allowedtoask the questionto getthe informa-,
tion. Areyousurethatthe informationyouare

vingis r

SHRICHETANP.S. CHAUHAN: Yes, Sir.

MR. SPEAKER. Otherwise unnecessar-
ilyscareis createdinthe society. if youarenot
sure aboutit, askfor the information. | amgoing
toaskthe Govemmenttomake statementonit.
Ifyou aresaying that so many people are going

3 ,to;aﬂecledthemnerewiubeunnacmary

SHRICHETAN P.S. CHAUHAN: ts effect
will be upto about 100kms.

MR. SPEAKER: Thatis why, do not say
thatthisis goingto affect somany people. Ask
abouttheinformation.

SHRIRAMNAIK (Bombay North):Sir,the -
Government should make a statementon this.
inaddition tothatthe Tarapore Atomic Energy
Plant alsoshouldbe included.

MR. SPEAKER: No, | am asking him.

SHRICHETAN P.S. CHAUHAN: Sir, the
fearis alreadythereinthe minds ofthepeople. -
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MR. SPEAKER: ShirChauhan, i allowed
youtoaskthis questionbecause l thought itwas
averyimportantmatier. Butstandinghereinthe
House, if you are making some statement, that
statement should be basedonsomefacts. Ifit
is not based in that area. You ask for the
information, | will askthe Govemmenttogivethe
nformation.

SHRICHETANP.S.CHAUHAN: Thishas
been reportedin allthe major newspapers...

MR. SPEAKER: lam not goingto alow. If
itis your information | will allow you. | am not
goingto allow you to make a statementonthe
basis of areport.

SHRICHETAN P.S. CHAUHAN:: ltistrue
thatthereisfearamongstthe people..

MR.SPEAKER: No, plgase understand
the complicationsinvolvedinit.

SHRICHETAN P.S. CHAUHAN: At least
Iwould want thatthe fire fighting...

MR. SPEAKER: Iwill askthe Government
tomake astatement. | wantthe Govermmentto
make astatementonthe fire accident at Narora
Atomic Power Plant.

12.04hrs.

RE: SUPREME COURT JUDGEMENT

ONRESERVATIONFORSC/STINPRO-
MOTIONS

[ Translation}

SHRI RAM VILAS PASWAN (Rosera) :
Mr. Speaker, Sir, Iwantto seek your protection.
Alithe parties have said that as recommended
by reservations the Mandal Commissionshould
notaffect SCs/STs. Thehon. Ministerhas also
submittedthatthe promotions of SCs/STswould
notbe affectedby the judgement of the Supreme
CourtonMandal COdmmission. | hadalso met
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youin this connection. 1600 posts have been
advertised by the Syndicate Bank. Inscale fi
there are 1050 posts, inscale-111475 posts, in
scalelV,114posts,scale-V 16,inscale VI-5and
inscale Vllon e post. - This has been published
by the Syndicate Bank vide orderdated 23.4.93.
Ithasbeenmentionedinthatorderthatreserva-
tions have been cancelledinthe promotions. |
quote:-

[English)

“Inpursuance of the hon. Supreme Court
judgementthe bank provided reservation for
SC/ST officers in promotion, communicate vide
mosoandsodated 19.4.93"..

[Translation)

The judgement of the Supreme Court of -
1991 favours the reservation in promotions.
Accordingly, promotions have been given and
now the Government States:

[English]

“The Governmentof India has since exam-
inedthe matter and have clarified thatthe Syn-
dicate Bankis not requiredto provide reserva-
tionfor SC/ST, inpromotions....”

[Translation)

My submission is that nothing can be
greateruntrue statementthan this Government.
This demandis beingraisedtime and againin
the House and moreoverwe have quotedatieast
ten examples and the first one is of Punjab
Government. The hon. Minister has been reit-
eratingagain and againthatthe interests of the
SC/ST would not be allowed to get affected.
1600 posts have been advertisedandthe provi-
sionforreservations in promotions have been
abolishedforthese posts. Whois responsible
forthat? If some officerisfoundresponsible, he
should be suspended; if the Ministeris respon-
sible, he should resign andif the Government
is respgonsible, it should also resign. We urge
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upon the Govemment that Shri Kesri should
throwsome lightontheissue....(Interruptions)

MR. SPEAKER : He was stated but the
others do notgettime to express their views.

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI): Mr. Speaker, Sir, afterthe
udgement of supreme Court, | have made a
statementin the very House on 20.12.92thatit
doegnotdisturb the present system forpromo-
bonor reservationinservices...(Interruptions)
have already stated that regarding the judge-
ment of Supreme CourtonMandal Commission
report....(Interruptions) We reiterate our com-
mitmentto SC/ST...(Interruptions) Please keep
quet...(Interruptions)

MR. SPEAKER : Speaking only is not
snough, youmustleamthe artof listening.

SHRI SHARAD YADAYV (Madhepura) :
iWhat is his response inthis regard. He never
romes prepared...(Inferruptions)

MR. SPEAKER: First sitdown. Thisisan
‘mportantissue. Pleaselistentothe views ofthe
Government. You are notlisteningtowhathers
joingtosay. ifyouinterrupt, he wilisitdown...

(interruptions)

SHRISITARAMKESRI: Howcanbeafford
blisten? It amounts to his exposure. | had
jubmitted ‘in this House itself on 20th

mber...(Intermuptions)

SHRINITISH KUMAR (Barh): Youare
Beingexposed...{Inferruptions)

SHRI SITARAM KESRI: We had reiter-

ourcommitmenttoprotectingtheinterests
nSC/ST. | repeat my statement that if the
Lpreme Courtjudgement...(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
LUCKNOW): Mr. Chairman, Sir, what doesit
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meanby ‘if' Has the hon. Minister notreadthe
judgement? Has the Govemmentnotformedits
opinion in this regard? ‘If the judgement
states...(Intermuptions) The hon. Ministershouid
notsay this. There cannotbetwo opinions in
respectofthejudgement. The Govemmentmay
form a different opinion of its ownitmaytryto
implementthe same, butifthe govermentsays
that “if™ the judgement of the Supreme Court
states this, thanthe government adopts such
andsuchstand** (/nterruptions)

SHRISITARAMKESRI: | had statedthat
wahtever statement! had made on December
22,1992, | was repeatingthe same; moreovert
amnotsaying anythingatthepresent. Youare
aleamedperson andeventhen you aretalking
like this. | am coming to the present circum-
stance; youare makingspeech evenbeforethat.
Whateveryou have stated that we would amend
the Constitution, if necessary. We would also
pay attention to the views expressed by you.

SHRIHARIKISHORE SINGH (Sheohar)
: Please respondtothe question regarding Tenth
Schedule...(Interruptions)

(Enghsh]

MR. SPEAKER: Thisis notcorrect. Letthe
Minister complete.

[Transiation)

SHRISITARAMKESRI : Asregardsthe
question of 1621 postsin Central Bank Syndi-
cate Bank or any other Bank, therets no provi-
sion of reservation as perthe judgement of the
Supreme Court. But | would like to state that
wouldjustify it too in view of this problems.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, Ibegyourpardonand | begpardon
ofthe House aiso that | should have notinter-
rupted ShriKesnwhile he was speaking. You
yourself would admitthat the situation 1s not still

T Expunged as ordered by thechair
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clear. Whatis the reaction of the Government
regardingthe Supreme Courtorders. Whatdid
Shri Kesrijisay on December22isclearbutthe
judgementol the Supreme Courtshawidbe laid
onthe Table ofthe Housa inaright perspective
inviewolthe present circumstances and what
istherespongeofthe Govemmentonit,tshould
aisobe madeclear. | doagree thatthe Manda!
Commission was setupto safeguardtheinter-
ests of the backward classes andthe interests
of SC/ST should notbe affectedbyit. Butthe
situation has not become clearastowhatisthe
Supreme Courtjudgement andwhatisthe opin-
jon ofthe Governmentin this regard. Justnow
ShriKesrihas submitted that the amendment
wouldbe made inthe Constitution at an appro-
priate timeif necessary. would iketoaskwhen
this need would arise. if there is any needto
make anamendmentin the Constitution, then
the mattershouldbe discussedwithall. Butthe
situation is uncertain. The matter is being
delayed. | am very sorry that is why | had to
interruptyou.

SHRISITARAMKESRI: Ashe has stated,
thejudgementshouldbe laidonthe Table ofthe
House anditshouldbediscussed. Wehaveno
objectiontoi...(/nterruptions)

MR. SPEAKER: Only speaking will not
solvethe problem. The questionis thiswhether
the provision of the judgement are applicable to
the candidates of the SC/ST or notwhether ltis
applicable tothe bank employees ornot, if itis
80, the reasons why these orders have been
issued by the Syndicate Bank. If it is not
applicable, whatis the Government going to do
forthat. -

SHRI SITARAM KESRI! : After the Su-
preme Courtjudgement, |hadmade astatemant
on December 22 and as per that
statement...(inferruptions)

[Transiation)

SHRIHARIKISHORE SINGH: Againheis
mantioning December22.
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MR. SPEAKER: Interruptions wilinotsolve
thepurpose. i youdon'twant reply, lethimset
downandyoumaycontnuetospesk. if youwant
replylethimspeak.

SHRISITARAMKESR!: Isaidthat

[English}

“Atpresent it will not be disturbed.”
{Transiation]

Thomiote.lwillt'ake immediate actionon
the views expressed by them (interruptions)

SHRI SHARAD YADAV: Whataction wil
youtake? Willyou cancelthatorissue orders.
Whatwill you do?(interruptions) Mr. Speaker,
Sir, what will he do, either he wili cancel it or
issueorders? (interruptions)

MR.SPEAKER: Whatare youdoing? There
are other subjects tobe taken up; take them up
Yougotthereply. He saxdthatthe actionisbeing
taken, ahter that your problem should have been
solved.. .

[English|

Hari Kishore Ji, Yoycome on helicopter
crashplease.

(Translation]

SHRI KALKA DAS: Mr. Speaker, Sir, this
is not confined to Syndicate Bank only such
situations arising everywhere andin each de-
panment. (interruptions)

MR. SPEAKER: Ploase see. Your point
wasimporiantone, so lallowedyoutoraisedt..,
[}

SHRI RAM VILAS PASWAN: Sk, it is
goingoneverydey.

MR SPEAKER: Though this matier was
notinthe list, yet9 allowed youto raise it. Not
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only this | also asked the Govemment to make
astatementthereonandthe Govemmentdidso.
Eventhen, if you wantto continue it, then the
business of the House can'tbetakenup. YesMr.
HariKishore Singh...

SHRI HARI KISHORE SINGH: Mr.
Speaker, Sirwithyour permission, | would like
to draw the attentibn of the Houseto aserious

General commanding officer of Eastem
Command, his wife and several senior officers
of Indian Army died in a helicoptercrash. Mr.
Speake, Sir, itis very sad and such accidents
aretakingplacetime andagain. |wouldliketo
askthe Govemmentabout the steps beingtaken
to stop such accidents. Whichcompany manu-
facturedthe said helicopterandwhenandhow
many helicopter have been manufacturedby
thiscompany? These helicopters are still uti-
lizedby various wings orour Army. ShviRajesh
Pilotis present here... How many such helicop-
ters arebeing utilisedby army? Inwhichyear
this helicopter was purchased? | would like to
know allthisbecause such accidents aretaking
place time and again. This helicopter was
purchased 5-7 years ago from Wetland com-

MR. SPEAKER: This helicopterbelonged
to the Ministry of Defence and officials of De-
fence weretravelingbyit. Home Ministryis not
concemedwiththissubject.....

SHRI HARI KISHORE SINGH: Mr.
Speaker, Sir, which company manufactured
this helicopter andhow many such helicopters
arebeing utilisedbyarmy.

(English]

MR. SPEAKER: | willaskthe Govemment
to make a statement on the helicopter crash
please.
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Reservationfor 454
C/ST in Promotions
(Transiation] .

SHRINITISHKUMAR (Barh): Mr. Speaker,

Sir, two newspapers of the Times of India
pubication group, viz., The Times of India and
Navbharat Times are published form Patnabut
theirpublication has been discontinuedfromthe
24th of the last month. Journalists and non-
joumnalists staff ofthese newspapers demanded
implementation of recommendations of the
BachawatWages Commission. The Timesof.
Indiashouldhave beenputincategory ‘A’ butit
isbeingputincategory-7. Theemployeesofthe
Timesolindia Group at Patna aremuch agitated
with the actions of the Management. False
charges were levetod againstone employee as
aresultofthis he hadcommitted suicide andthe
Managementwantedtoimpiementscheme of
modernisation forcibly from 24th April....

|English]

MR. SPEAKER: Thisis a private matter,
Iwiltnotallowit. Asfarasthe application ofthe
Bachawat Reportis concemed, you areonpoint,
butonother points you are not.

[Translation)

SHRICHHED!I PASWAN (Sasaram): Mr.

Speaker, Sir, 400 employees are onthe verge
of starvationthere..

MR. SPEAKER: Thatisaprivateindustry.
The Government has no control overit.

(interruptions)”
SHRINITISHKUMAR : Mr. Speaker, Sir,
the basic probleniis abouttheimplementation
of recommenxiations of the Bachawat Cornmis-
sion and now the employees and journalists
working there are bressing for the implementa-
tion of the said recommendations. The attituxie

ofmaking delay has created otherproblems.
Wehave discussedithere. Amostunfortunate

*Notrecorded.
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incidenthas happenedthere Achargehasbeen
levelled that an employee committed suicide
which | have discussed here on humanitanan
grounds Recommendations of BachawatWage
Boardshouldbemplemented Therecommen-
dation of this Wage Commussion are applicable
tothe Times of India Group but most unfortu

nately it has not beenimplementedtothe Staff
working for Patna Edition As a result the
publication of the newspaper has beendiscon

tinued andthe readeris notgettingthessues of
thesenewspapers Negotiahonswere goingon
in this regard between the Management and
empolyees the Labour Departmentofthe State
Governmenthadinterferedin tbutsuddenlythe
Management leftthe negotationandthenthere
hasbeenundeclarediockout Theemployees
staged Dhahran but the Management adopted
undeclaredlockout Itisastrangesituation It
isanattackonthe freedomofthe press andthe
Management want to reject their demands

Therefore |thoughtit propertoraisethisissue
through youandwould thorough youlketo
demandfromthe Govemmenttomterfereinthis
mattersothatthe publicationmaybe restarted

[Enghsh)

SHRI CHITTA BASU (Barasat) Srr
through you | wanttodraw the attention of the
Government regarding the pension scheme for
the employees of our country

thave gotwithmeanadvertisementwhich
has been published by the Control Provident
Fund Commussioner giving the details of the
schemewhichthe Governmentproposetointro
duce And there s to be alegisiation on that
subject

There has beennoagreementamong the
Control trade unions regarding the legislation
and alspabouttheschemeitself twasdecided
that there shouid be a meeting of the Central
trade unions and f the scheme is acceptedby
the thenthe Housemaytaketupandpassitas
early as possible But this advertisement is
fromthe Central Provident Fund Commussioner
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gving details of the benefits which these em-
ployees are entitled to get  This has cased
confusion among the mithion of the employees
because there has been no scheme so far
accepted and preparedsofarby the Govern
ment

lwould therefore requesttheGovemment
tose thatthe mitions of the employees of our
country are notconfused andthe schemes sto
be evolved after due consultationwiththe Cen
tral trade unions and a legistation has to be
passed as early as possible

[Translations]

SHRI DAU DAYAL JOSHI (Kota) Mr
Speaker Sir lwouldliketo draw the attention of
the Houseto greatproblembeingfacedbythe
country Lifesavingdrugshavenotbeenavail
ableforthe lastthree morths Itappearsthat
there s some calculated conspiracy between
manutacturers andtraders Itisunfortunatethat
even after frequent assurances given by the
Government 1t has not so tar been able to
announceda druq pohcy forthe country Here
we see the fourth Minister of Health of this
Government He has also not been able to
announce a drug policy consequently this
encourages the drug manufacturersto hoard
drugs intime of need depending onthewilidrug
of manufactures AtpresentvitaminCisoutof
market Sukeetabletsthat are requiredto be
taken after operation for healing are also not
availableinmarket Thisissbecausethe drug
manufacturers sellsuchdrugs tothemanufac
turerof Gold Spotinwhichtisused Thisiswhy
adrug like Vitamin C i1s notavailable in market
for patients And if at all it i1s available in the
market itis soonly afterthe manufacturers of
such drugs huge clandestinely take huge ex
cessamountfromthe drug dealers Through
you | would ke submit that the Drug Control
Departmentwhich s already in existenceis not
dischargingtsduty andis notenofrcingthe rules
otthe Goverment andconsequentlythepnces
ofdrugsareincreasingdaybyday Theprices
of ife saving drugs have alreadyincreasedby
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five percent. | wouldlike to submitto you that
the provisions of Drug Control Act should be
implethented. We have long been discussing
the likely dire consequences of Dunkel Propos-
alsonagriculture, neverthelessthe acceptance
of Dunkel Proposals are also likely to have a
very advereseimpacton medicine. Through
you | would like to warn the Government that
acceptance of the provisions of Dunkel Propos-
als conceming medicine willleadto a situation
when medicine will notbe easily available in the
market for patients. | wouldfurther appealthe
medicine should not be included in the list of
Dunkel proposals. Indiashould not, atany cost,
agreeto the proposals otherwise it will be very
unfortunateforourcountry. | saythe patients of
the country will notgetdrugs atall. | appealtoyou
to get the thing clear from the Government
whether medicines willbe made available for
patients of the country ornot. Thepeople of the
country are not getting medicines atpresent. |
would submitthatthe Government may please
make a statementinthe House.

|English}

SHR!I KABINDRA PURKAYASTHA
(Silchar): Mr. Speaker, Srr, first of all, because
oftheincessantrains forthelastfew days, avast
area of Bark Valley of Assam, particularly the
districts of Karimganj. Hailakandi and Cachar,
have beenbadly affected. Atleasttwopersons
were killed and property worth many lakhs of
rupees was damaged. Inthe meantime, dueto
awhirlwind thatblew overthedistrict of Cachar,
patticularly over the constituencies of Sonaiand
Dholai, many dwelling houses and institutions
havebeendestroyedandthatcausedheavyloss
of property. Wheneveriocal public representa-
tives approached the Government of Assam,
the replyfromthe Administration was thatthere
is no fundfor giving any relieftothe people. |,
therefore urgentuponthe Government of India,
consideringthe situation and helplessness of
the Government Assam, to come forward of
sanction befitting fund for giving relief to the
affected people of the valiey.

VAISAKHA 20, 1915 (SAKA)

Reservationfor 458
SC/STin Promotions

MR. SPEAKER: “Leakageot UPSC ques-
tion papers”—Shri SHarad Yadav.

[Transiation)

SHRI SHARAD YADAV (Madhe pura):
Mr. Speaker, Sir, thanking you forprovidingme
anopportunity toexpress my views, | would like
to raise an issue concerning examinations.
Incidents of leaking out of question papers at
various universities examinations have alarm-
ingly increased, the recentincident of leaking
out of question paper at the examination con-
ducted by Delhi University occurredon the day
beforeyesterdayonly. Thesituationhas wors-
enedsomuchthatthe examinationsconducted
by the reputedinstitutions like UPSC have also
beenaftected. The C.B.lIinquiry was instituted
toinvestigate into the incident of leaking out of
questionpapers ofthe UPSC examinations held
are Allahabadcentrein 1992. The Controlier of
Examinations was found responstble for be
incident as was revealedby the investigation.
The candidates, later on, formed an inter-
university students union and staged dhama
hereseveraitimes. Nearly one andahalflakhs
candidates hadtakenthe saidexamination. The
C.B.l.concluded afterinvestigationthe heinci-
dentof leaking out of question paper did occur
there. Awnte-petitionin this regard was also
filedinthe Supreme court. Afterthe preliminary
hearing and afterconsideringthereportof C.B.1.
etc., the supreme court pronounced inits judg-
mentthatirregulanties were committed atthe
examinations.

Mr., Speaker, Sir, there are several such
candidates among the one and a half lakhs
candidates who are ontheverge of becoming
overage. They were availing the last ekance of
examination. | would like to submit that the
Govemmentshould provide one more opportu-
nity to allthose one and a halflakh candidates
totakethe examinationsothatthey maybuildup
theircareer. Those candidates areinnocent.
Theincident of leaking out of question papers
andthesubsequentcancellationofthe examina-
tions were due to irregularities committed by
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otherpermsons andyetthosecandidates have not
been gven achancetoreappearatthe exam-
nation, the youth throughout the country are
agitated andtheyarestagngdhama

The future of all those one and haif lakh
youthsisbleak Moreover occurrence ofsuch
mcidents raises a question mark on the very
credibity of such examinations Exammations
held atparticularcentres are canceled while at
someothercentres are notcanceledfaliowing
themcidents of leakiig out of question papers
This mater, theretore, assumes great signth-
cance

The students who took the examination of
UPSCin 1992 had also given several sugges-
tionstothe Supreme Courtonthe 30th January,
1993 Thecourtnotedtheirpoints for consider-
ahontomprovethe examinationsystem The
jdgementotthe Lucknownowbenchofthe Uttar
Pradesh High Courtnthecase filedbyone and
a halt lakh youths s, however, due to be pro-
nounced Butthetactremansthatregulantes
were committedinthose examinations and the
controiler of Exammations was dismissed for
ssadmvolvementntherregulantes Butthe
Governmenthas sofardone nothingfor those
one andhalf lakhs candidates, many of whom
areoveragenow Theytookthe examination
avakngtherriastchance Iwoukilketothehon
Minister to make a statement in the House
expiainingthe stand of the Governmentin this

regard  (/intermyptions)

+ SHRINITISHKUMAR Mr Speaker, Sir
how the Government must make some state-
mentinthis regardas this matteris being rarsed
nthe House for somany days

[English}

MAJ GEN (RETD )BHUWANCHANDRA
KHANDURI (Garhwal)* Sir, | have just come
back fromwisittoterronst-tom distnct of Doda
Thwee more MPs had gone along with me,
namely Mr Chetam Chauhan andMr AR
Mauryafromlok SabhaandMr VishnuKant
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ShastniromRagyaSabha Wespentthweodays
inthedistnct: e 6th, th8thMay |wouldhike
to convey our impression tothe Govemment
and also to the Members of the House The
situation in Boda distncthasbecome gute bad
anditisfastmovingtowards the same situation
asinKashmivalley Itis therefore, necessary
forthe Governmenttotakesnmedsatetoughand
hardaction Otherwisewewilicomebacktothe
samestuaton aswsehaveinthe Valleytoday
whare solutions are becoming more and more
difficult Theterronstsarehavingafreerunin
the Distict  The distnct administration has
become virtually helpless, it has been totally
paralysedandthe terronsts andthe miitants are
stnking atwill

We hadmethe distnctadminstrabonpeople
alsobutunfortunatelywhateverthey have been
saymgisnotasperthe groundrealities There-
fore, | requesthe Governmenttolooknto this
The terronsts are trying to change the ethnic
composition of the Distnctand trying to make it
acommunal stuatonwhich shouldbe avorded
atallcosts

1 would hke to give you a few examples
aboutthetype of activibes thataretakingplaced
there On 15th August, twas decidedto have
“Yomeh Syah" (Black Day) So,onthatday
theblackflags were hoisted ali over

Apart from other activities, 200 people
collected at Kishtiwarand caught hold of a don-
keyandputaplacardaroundas neckandwrote
‘P V Narasimha Rao’ and paraded it in the
market but he local adaumstration did not do
anything it was very dishearterung and dhs-
graceful

MR SPEAKER Why are youmalungall
thus mention here and making t ugly?

MAJ GEN (RETD }BHUWANCHANDRA
KHANDUR! The people are very muchcon-
cemedandthey arebun

Another exampieis Border Roads pos}
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was looted on the 8thof September. Theytook
away explosives with 3000 detonators. Border
Roads vehiclewastakenoverandthedriverwas
taken along with the vehicle. The explosive
materials wereloatiedinthesame Border Roads
vehicle andthe driverhadtotake the vehicle up
tothe place where theferrorists wantedthemto
unioad atthe appointed place. (/nferruptions)
Thereare many thingstobe said.

Sir, | will give suggestions. The district
Dodamustbedeciared"disturbedarea” andthe
Amybeaskedtofiushouthe terrorists. Therehre
10,000 ex-servicemen inthe Districtwho are
willingtoo work voluntarily as the “village vol-
untary force”. They only what weapons. i re-
questthe Govemmentthat they maybe given
sophisticajed weapons and organize the ex-
servicemen like the Punjab village voluntry
force. They will be capable of handiing the
terrorist activities.

There are four mountain passes. The
terrorists come through four passes fromthe
Valley side to Doda district. The Army should
take overthese passes andsealthe passes so
that the tervorists trom the Valley side do not
cometo Doda district. .

There was a day light murder of one local
leaderonthe 19trhDecember 1992, Onthe 1 1th
December, he had written a letter to the DC
saying that either he would be kidnapped or
murdered. But yet nothing was done by the
administration . His name is Mr. Santosh
Thakur. | requestthe Govemmentto institute
CBlenquiry as fowhy the District administration
did nottake any actiononthis.

There are some BSF peopile deployedin
thearea. Isuggest that CRPF shouid alsobe
depioyed because the way the BSF havebe-
havedthere havecostfaithofthepeople. So,the
CRPF shouldbe deployed.

[Transiation)

SHR! GIHRDHARI LAL BHARGAVA
(Jaippur): Mr. Speaker, Sir, the Union Govem-
ment has fixed the support price of wheatand
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barley atRs. 330 and Rs.260 perquintal respec-
tively. Rajasthan has got abumper crop this
time. Thereis large scale arrivals of barley and
wheat. The Food Cormporation of india is nt
purchasing the food grains. Foodgrains are
beingsuppliedtothe wholesale marketsnKota,
Butthe Food Coporationis refusingtopurchase
foodgrains astheydonothavesacks. lftheFood
at the suppont price fixed by the Centre, the
foodgrains will get spoiled

The farmers, from whom the foodgrans
havebeenpurchase of by Food Corporation, are
notbeingpaidpriceforasmanyas 15days. Due
fotheirmesponsible attitude of the Food Corpo-
ration, wheatis notbeing purchased at supporn
price.

The electricity charges and prices of fertil-
izershavealaogoneup. Thefarmersof Rajasthan
areinmuch distress as they are noteven gatting
the support price. in Punjaband Haryanathe
wheatisbeingsoldat Rs. 555 per quintals. The
priceof cotton has also decreased. 1, therefore,
requestthe UnionGovemmentto dwectthe Food
Corporation topurchase wheat andbarely, so
thethe farmer can getthe supportprnice.

RE: CANCELLATIONOF BY-ELEC-
TIONS TOCERTAINLOK SABHAAND
ASSEMBLY SEATS.

[English}

MR. SPEAKER:Now there are one ortwo
issuesbeforeme.

SHRL P.G. NARAYANAN
(Gobichettipalayam): | have given nobice.

MR. SPEAKER: | amjustspealong about
the same thing. Before | aliow youto speak on
this point, | would ke tomake it very clearthat
astarasthecancallationof the Lok Sabha and
the Assembly elactions are concerned, | will
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allow you to have your say on the floor of the
House. Butas perthe Constitution, asperthe
law, if you are speaking anything against the
Constitutional authority, thatwilinot go on rcord.

SHRI P.G. NARAYANAN: Mr. Speaker,
Palani bye-election in Tamil Nadu has been
postponed onflimsy grounds. Thepresence of
drought is knownto al, including the Election
Commission atthetime of announcingelection
notificationitseff. '

Itis strange to note the election has been

postponedonthe groundof droughtwhenpolling
was abouttotake placein anothertendays.

ladmitthatthereis scarcity of water. The
Government of TamilNadu has been solving
this problemonwar-tooting. Butitis very unfit
topostpone the election onthis ground. Earlier,
RanipetAssembly electionhasbeenpostponed
onflimsy grounds. Oneofthe reasonsattributed
is that of naming one of the bifurcated districts
of South Arcot after Shri S. S. Ramaswami
Padayachiar, butit has nothing to do with the
Ranipet Assembly constituency. Ranipet As-
sembly seat is situated in Ambedkar district
whichis aitogether different from South Arcot
district. So, ithas nothing to do with Ranipet.

The decision on election is arbitrary and
unjustified. All the people of Tamil Nadu know
whois behindthis decision. The Congressis
resorting to undemocratic methodto avoid de-
feat. Hadtheelectioncomethrough,our AIADMK
party would have provedtha AIADMK underthe
leadership of Shri Puratchi Thalaivi is strong
enoughtostandalone andwin theelection. The
Congressis unableto stand alone withoutany
strongalliance partner. (Interruptions)*

MR. SPEAKER: Only the statement of
ShriP. G. Narayanan willgo on record.

(Interruptions)”

MR. SPEAKER: Thatwill notgo onrecord.
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SHRI P.G. NARAYANAN: Let me com-
plete. ’

MR. SPEAKER: Thatis notgoingon record.
(Interruptions)

SHRIP.G. NARAYANAN: Ithasnothingto
dowithit. ltisadifferentdistrict. (Interruptions)
Letme completeit. (Interruptions)

MR. SPEAKER: Please take your seat. |
have notallowed you. Itis notgoing on record.
Shri P.G. Narayanan, Please continue.

SHRIP.G.NARAYANAN: The peopleof
Tamil Naduwillnot acceptthe Congress culture
whichis anti-peopleandcunning. The Congress
Party knowsthatit will loss the deposit. ( Inter-
ruptions)

MR. SPEAKER: | will ook nto it.

SHRIP.G.NARAYANAN: Itis untair, child-
ish. It is a baseless allegation. | deny this
allegation. (Interruptions) -

The Congress Party has not started its
electioncompaigntill row knowing fully well that
the election will be postponed. So, itis very
nfair. The Congress isresorting to undemo-
cratic methods to avoid defeat. Let me com-
plete. {Interruptions)

MR. SPEAKER: Now, youhave made your
statement.
SHRIPG.NARAYANAN:**

MR. SPEAKER: This is not going on
record.
(Interruptions)

SHRI INDER JIT (Daarjeeling): This is

beyondyour guidelines setby you.

MR.SPEAKER: ShriP.G. Narayananyou
were doingvery well. | thankyouvery muchfor

*Notrecorded.
**Expungedas ordered byihe chair.

i v s
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presentingyourcaseinapropermanner. You
pleasesticktoit. Youdidverywell. Youmade
your point very forcefully.

SHRIP.G.NARAYANAN: | havenogrudge
againstthe Election Commission. Ihavetosay
something on the reason attributedto the post-
pongment.

MR. SPEAKER: Thatcannotgo onrecord
as perthe Constitution. You madeyour point
very well.

SHRIP.G.NARAYANAN: Itis very unfair
to postponethe elections.

MR. SPEAKER: | wantedtothank youfor
stickingtothe rules as well as making your point
very forcefully.

N (Interruptions)

SHRI P.G. NARAYANAN,; It is summer
season. itisquire naturaithatthereis ascarcity
ot water. The Government of TamilNadu has
beensolvingthis problemonawarfooting. itis
very unfair to postpone the election on the
groundof drought.”*

MR. SPEAKER: Thank you, Shri P.G.
Narayanan. Now, | call Shrimati Suseela
Gopalan to speak. Madam, the same thing
apphes to you also which applied to Shri P.G
Naryaanan. Hedidvery well. ihopeyouwillalso
dointhe samefashion.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Sir, | am neither from Kerala nor
from Tamil Nadu.

MR. SPEAKER: Youwillnotbe allowed.

SHRINIRMAL KANTICHATTERJEE:!
haveraiseds it already. It youdonotpermitme..
thavetogetinto it! (Interruptions)

SHRIMATI SUSEELA GOPALAN
{Chairayinkil) : Sir, there is no justification for
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postponingthe electionin Ottapalam constitu-
ency. Afterthedeclaration of election, therewas
notasingle incidentinthat constituency, there
1s no trouble at all. The previous day, the
Collector had a meeting with all the political
parties and he said that the law and order situ-
ationis very well and there is no trouble at all.
But, all of a sudden it seems that he Home
Secretary orthe DIG or somebody has sent
some reportfromthe state Governmentandthat
iswhy this has been postponed. Butthe Chief
Minister says thathe does notknow anything.
Thepaintiseitherthe DIG orothers sentareport
withoutthe knowledge of the ChietMinister. He
declaredthere andtoidthe peoplethathe hasnot
saidanything. Butitis being postponed. There
isnocommunaltension atailevenbeforethat.
Even after December 6, inthat constituency,
therewas notensionatall. Actually, thetension
isinthe minds of the Congress people. There
isnotensioninthestate. We canvery peacefully
conductthe elections. {Interruptions)

There is a conspiracy behind this. The
local BJP people had demanded postponement
of elections. Thereis aconspiracy betweenthe
Congressandthe BJP togetsomehow elected.
They are helpingthe Congress to getelected.
Thisisbeingdone."*

He just believed the report of the ruling

SHRI MRUTYUNJAYA NAYAK
(Phutbani): Madam, the Chief Minister of Tamil
Naduhad soughtthe protection by the Central
Govemmenttoprovide more helicopters. What

isthereasonforitwhensheisnotindanger? !

How do yousay thatthere is peace inthe state?
(Interruptions)

SHRIMATISUSEELA GOPALAN: These
arguments are not atall valued. Bothin Tamil
NaduandinKerala, theress notample reasonfor
the postponement of the elections. (interrup-
tions) - .

** Expungedas orderedbythe Chaur.

}
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MR. SPEAKER" Please understand that
this alternoon we aregoing to have someimpor-
tantbusiness. We havetoadjoumn 1 o' clockand
assemble at2 0’ clock

{interruptions)

SHRIMATISUSEELAGQPALAN lfailto
understandhowthe Central Government sends
s reportthatthe law and order situahon 13 very
badintheconstituency Actually, achonshould
betaken agamnstthe state Govemnment Ifthey
areunabletocontroithe situabon, fthe stuaton
isbad, the Chuef Minister should be removed
How didthe ceniral Governmernt seridthe report
tothe Election Commussion that the situation
wasbad. (interrupiions)

MR SPEAKER Verygood Inthefinest
manner ypu have putforth your views

(Interrupbons)

MR SPEAKER Are we not satisfied
uniesswe all of us stand uptogetherandspeak
atieastforfive minutes everyday? We aredoing
#tm apropermanner Whyare yougivingup?

(Interruptions)

SHRIMATI SUSEELA GOPALAN { de-
mand thatimmediately there shouldbe elec-
tions There 1s no difficulty for peaceful elec-

nons (Interruptions)

MR SPEAKER Mr Anbarasu, verybnefly
please |wamyouathebeginningtselfthatboth
theseMembers who spoke, they dditaccording
totherules Youareexpectedtodothe same
thing

(Interrupbons)

SHRIANBARASU ERAMADRAS CEN-
TRAL) Iwiltdotaccordingtorules Thevery
tactthatthe ChwetMimster'stifeis m danger, she
askedfortheprotectionfromthe Centre, witgd
toprovethatthelawand orderstuationi Tami
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Nadussverybad (/nferruptions)

KUMARIMAMATABANERJEE (Calcutta
South) Lethimspeak. (interruptions)

SHRIANBARASU ERA. Recently, three
accused were escorted from Madras to
Madammambakkam Onthe way, the three
accusedwhowereimolvednthe Pacmanabha
murder case, were freedby the LTTEby finng
andonesub-nspectorandtwo constables died
onthespot Thatdefinttelygoestoprovethatlaw
andorder problem s notgood in Tamit Nadu.

Anctherthingis, about Rs 450 crores worth
ofGovemmentschemas were announcedafter
the declaratonofelections Thatis detirvtely

nfluencing the voters

Another points recently the Vanmyar
Chnstians who were considered as aforward
class people, they aredeclaredbackwardclass
peopie, They constitute one lakh population in
Palaru Therefore, itis nothingbutinfluencing
thevoters Whatthe Election Commussion did
iscofrectanditisjustiiable itisdemocratic
Theyall entered into undemocratic methods
The AIDMK has lostthe credibiity of the people
they have lostthe infiuence of the people

MR SPEAKER, | will call you later

SHRI NIRMAL KANTI CHATTERJEE
{Dundum) Why? /

MR SPEAKER !donotknow

SHRINIRMAL KANTI CHATTERJEE |
shouldprecedebum

MR SPEAKER Nowyoudonotdictateto
me all the time as to how | should do it

SHRILALK ADVANI(GandiuNagar) Mr
‘Speaker, Si, evenifyouhadnot cautionedthe
House, |would havefeltrestraned speakingon
this subjectbecause itis a decision which has
beentakenby a constitutional authority But!
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mustsay thatwe were taken totally by surprise.
Why? How? ttisbecause | donot recallelections
havingbeencancelledjusttendays beforethe
day of pollonthe ground such as ‘drought’. After
all, Sir, droughtis a continuing situation. lfithad
beenlawand order, asitissaidincase of Kerala,
onecouldhave haditpostponed. Andwhatthe
lady member just now said was that one day

beforethat, itwas officiafly saidthatthelawand .

ofdersltuaﬁmmtpeﬂecﬂymderwr_trd.

Sir, why | am raising it here is because, |
think, that all these decisions whether inrespect
of Palani, whether in respect of Kerala seat
vacatedby the Vice-President orwhetheritis
the case of even Kalka - there should be a
statement by the Government - till now all that
wehave readisinthenewspapers andwecannot

confront the Chief Election Comnussionerex- -

ceptbyaMotioninthe House. Thereis noother
way.

So, the Govemment ows it to the House.
Here is same situation in which two elections
have beencanceled - onein Kerala andonein
Tamil Nadu. One election was canceled by the
Election Commission, once again declaredthe
itis done by the High Court, once agains can-
celed by the Supreme Court and once again
canceled/uptumedby the High Court; now itwill
gotothe Supreme Cout. Wearenotconcemed
with whatthe courts do. But, weare verymuch
concermnedthateverythingthathas been hap-

peninginthe lastonefortnightsets theprecedent .

forthefuture. Andwhatisthe precedent? iwould
like to know, forinstance, did the Tamil Nadu
state Government make any recommendation
thatthesituationin Tamil Naduis of droughtand,
therefore, elections cannot be held? Didthe
tocanceitheelections? Accordingto Shrimati
Sushiela Gopaalan, the Kerala Chief Minister
saidthat he has nothingtodowith it. s ittrue?

SHRIK.P. UNNIKRISHNAN (Badagara):
Yes.

SHRILALK. ADVAN!: lwould ke toknow
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fromthe Government, | would like to know from
the Home Minister, what are the facts in this
regard, onthe basis of which the Election Com-
mission has come o certan conclusion be-
cause whateverconciusions have been amved
at, whatever decisions shave beentaken, have
relevance evento thefuture. And, thersfore,
before we commentonthem, letus getthe full
facts fromthe Government. This is mysubmis-
sion.

And, Sir, lwishthe B.J.P's name had got
beendraggedinbut, 1totally overlookitbecause

* some parties are in obsession withit.

SHRI NIRMAL KANTI CHATTERJEE:
woutd have alsobeen happy hadtheB.J.P.'s
namehasbeenavoided. But, unfortunately. itis
afact. Therefore, tcoukdnotbe avoided. But,
| am on a different point altogether. itisnota
matterfor Kerala state: itis notamaterfor Tamil
Nadlu,

MR. SPEAKER: Doyoumeantosaythat
this kind of a matter should be discussedinthe
ZeroHour without giving noticeto anybody?

SHRI NIRMAL KANT! CHATTERJEE:
2ZeroHoursometimes disposes of matters which

MR. SPEAKER: Letus nottake price n
whatwe doin Zero Hour.

SHRINIRMAL KANTICHATTERJEE: It
istremendouslyimportant. Alithese activities
were unlistedin the business.

Therefore, during the unlisted Hour, we
havetoraiseit. itis notamatterfor West Bengal
either. It is not a matter for the Council of
Ministers either because there is a situation
which had arisen when one of the Council of
Ministers has to resign from the Council of
Ministers for his failure to get elected from West
Bengal Legislative Assembly into the Rajya
Sabha. ltistorthe Pariamenttodecide: Isthere
somethingwrongin ourlawthatsuchthing could
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happen? itwas continuing nicely for allthese
years But suddenly a situation has ansen
wherein all kinds of onstacles are appearingin
allpartsototehcountryandeverywhere before
anelectioncanbeheld Andthelawismadeby
Parliament Therefore Sir lamanxiousthatit
isnotmerelyaquestionof anindividual Maybe
1tis matter of individual | donotknow Ifitisa
matterof ndividual thereisa™

Iftisnotamatter ofthenwehave
tohave alook

MR SPEAKER Reference to the
willgo offthe record

SHRINIRMALKANTICHATTERJEE As
the law stands today that has to take place
Therefore apartfromhavingastatementtrom
the Government we wantastatementfromthe
Law Minister orthe Minister for Parliamentary
Affairs whetherwe ourseives have gonewrong
Thatis why | would hike to draw your attention
Onlylastweekthe entire House ShnChandra
Shekharjwasthere stooduptosaythatwe
must discover a way out either through the
Parhamentorthrough

MR SPEAKER Referee to the
1s noton record

SHRI CHANDRA SHEKHAR (Balha) |
shall hke to know under what rule you say that
heword shouidnotgo onrecord?

MR SPEAKER iwilitellyou |amvery
sorry thatevery now andthen | am confronted
withthese questions

SHRICHANDRASHEKHAR Underwhat
ruletheword shouldnotgoonrecord?

MR SPEAKER With all respectforyou
| do notwantto contradict everythingyou are
saying Butfyouarenotcorrectonthelawpoint
| have no option butto showittoyou | wiltell
you this notice s notbeforethe House Please
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understand Itis notbeforethe House Itiswith
theSpeaker Pleaseunderstandthatitiswiththe

Speaker

SHRICHANDRASHEKHAR Idonatspeak
without understanding You are very much
under wrong impression that | speak without
understanding

MR SPEAKER Please understandthat
these matters come before the House whenit
goestothe Committee andthe Committee gives
the report it1s still with the Speaker and the
Speaker has to take adecision

(!nterruptions)

MR SPEAKER | have asked the Mem
bers tocomebefore me andestablishthecase
notonce butfourorfivetimes orevenmorethan
that

SHRICHANDRA SHEKHAR |have no
objectiononthesepoints My only pointis

MR SPEAKER Mr CHANDRA Shekhar
Ihavefull respectfor you hateto contradict
whatyousay Buteverynowandthenfyouare
nising on the point of order I have no optionbut
to tellyou that you are wrong on this point

SHRI CHANDRA SHEKHAR All night
you may say | amwrong andicansay™*

MR SPEAKER ffyousay
youarewrong

agan

SHRICHANDRASHEKHAR No lamnot
wrong Youhavethepatiencetohearme lalso
knowthe Parlamentaryrules Ifanhon Mem
bergwvesanoticetoyouoracertainmatter the
Member has every right to mention 1t in the
House

MR SPEAKER Notinthe House inthe
Chamber Youunderstandit If | discuss alithe
notices inthe House 1willhavetodiscussone

**Expungedas orderedbythe Chair
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lakh noticesinthe House.

SHRI CHANDRA SHEKHAR: You may
say thatyoucannotdiscussit. Youmay askthe
Memberstocome to your Chamberanddiscuss
it. Butyou cannotbaraMembersayingthathe
has givenanotice. Becauseitis amatter offact;
it is coming in the Press. Everybody knows
aboutitand you say thatthe Membershould not
mentionitinthe House. My only objectionisthat
he word is not un parliamentery. He is to not
mentioningany individual. He is notsayingwhat
iswritteninthe ...notice. Butthe Chairshouldnot
be soallergictothe word....because aparticular
situation has beencreated because of the inac-
tion of the Government and because of the
indecision of the people in authority.

MR. SPEAKER: Letmemakeitveryclear.
Ifthere is any matter of this nature comingtothe
Speaker, itdoes notcome to the House unless
the Speakersends ittothe Committee andthe
Committee gives a report and that report is
placed onthe Table of the House. | havetobe
carefulin this respect because these are the
constitutional authorities. The President, the
Vice President, the Election.

Commissioner, the Supreme CourtJudges
are the constitutional authorities and we do not
discuss them. | have not disallowed anybody
fromraising this mater outside the House. But
| would not be doing my duty if [do notbringto
your notice that matter of this nature should not

we broughtbefore the House without applying of
mind. Youcometo me, you convince me about
the applying of mind. You come to me, you
convince me aboutthe statementmade, itwillgo
tthe proper corners, thenit will come with thé
report. If this nicety is not understood and if

" simply because you are a senior Member, | do

notcontradictyouand | respectyourfeelings, so
everynow andthenif yougetup andsay thatit
isnotcorrect; itis also not correct.

SHRICHANDRA SHEKHAR: Mr. Speaker,
lamsorrythatyouare creatingawrongimpres-
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sion. | neversaidthat | do notagree with what
yousay. | say thatif | am notintelligible to you,
itis my fault. Butlonly say that he should not
mention words written in the notice.

13.00hrs

But, justto say that have given a notice
ok e there is nothing wrong; it is not
againsttherules.

MR. SPEAKER: Unless it becomes a
mater of record, it comes to the floor of the
House, itis not allowed. Unless the mater is
before the House, itis not allowed. | have not
disallowedthese kinds of matters, ifthey are not
constitutional matters.

(Interruptions)
[Translations]

SHRISHARAD YADAV: Mr. Speaker, Sir,
the entire country is somuchworried. ltmay be
your problem but what should we
do....(Interruptions)

MR. SPEAKER: You should come and
establishit.

SHRISHARAD YADAV; We have been
givencomplaint. Whatwould we do? (Interrup-
tions)

MR. SPEAKER: Yadaviji, youdo notknow
the facts. | have requested the Members to
come, morethanoften, beforeme anddoit; they
have not come. If you do not know the facts,
please donotbringthis onthefloorofthe House.

(Interruptions)

SHRI SYED SHAHABUDDIN
(Kishanganj): Mr. Speaker, Sir, the cancellation
ofthe by-elections hasbeenreceived withmuch
concern and regret by the entire country be-
cause they are based onratherflimsy grounds,
asreportedinthe Press. Therefore, they serve
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as awarning and as a point of caution for all of
us. It seems to as that the working of this
constitutional authority, the Election Commis-
sion of India, andthe laws that are administered
by it, needtobe reviewed; as stated by the hon.
Leaderofthe Opposition; andthe lacunae should
beidentified. Otherwise, the entire democratic
institution is receivingabad name andis losing
its prestige inthe eyes ofthe people. Iwouldsay
that it will not be good for the future of the
democracy in this country, that he Election
Commissioner instead of holding elections
should start canceling the elections . He may
come to a appoint when perhaps it may be
difficult to constitute the House - that general
election is announced and for amajority of the
seatsthe elections cannotbe held; and Thatwill
be the logical end printof this process.

Therefore, before we reach thatpoint, Mr.
Speaker, | pray thatthe Govemmentshould give
us allthe facts, and should also apply its mind
andfind outwhatneedstobe doneinordertoset
aregular procedure which must be followed by

~ the Election Commissionerbefore hecomesto .

adecision onthis pointthatwhetherthen election
canbe held orcannotbe held orcannotbe held
andmustbe canceled.

It appears that the decisions are being
taken without the grounds beige generally ac-
ceptable orbeing strong enouhgto carry the
conviction of the people.**

13.03hrs.

PERSONAL EXPLANATION BY
MINISTERIN RESPONSE TO C.2RTAIN
REMARKS MADE ABOUT HIM{E: THE
RELEASE OF SOME ARRESTED TER-

RORISTSINDODAIN THE STATE OF
JAM MU AND KASHMIR

[Translation) ’

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRIGHULAMNABIAZAD): Mr
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Speaker, | rise to give a personal
explanation...(Interruptions)

[English]

MR. SPEAKER: At2 O’clock, we have to
assemble here again for some important busi-
ness. :

(Interruptions)
[Translation)

SHRIGHULAMNABIAZAD: During zero-
houron Friday Rajmata jihad mentioned about
the womeninJammu-Kashmir, particularly the
women of Doda district. | wanted to raise this
issueinherpresence. Maybesheisnothere...
(Interruptions) Sheis here. Rajmatajihad said
that she was agreeing with whatever shrimati
Mahajan hadsaid. (/nterruptions) What Rajmata
jisaid had gone on record, as such, lwouldlike
torepeatitthatthe terrorists, who were caught

‘in"the murder case in district Doda, were not

convicted butthey were behindbars andwere
releases afteratelephone callfrom ShriGhulam
NabiAzadwas given. |am very sorry tosay that
such things were said, which we can never
imagine. | think Rajmata ji will also regret this
andsheisalsoaware oftheincidents happening
to our women folk and relatives in Jammu-
Kashmir. You may remember thattwo years
ago, my brother-in-law was abduted by terror-
ists. |hadthensaidin this House andinthe Press
Conferencethatevenifthey killhim, norequest
willbe made by the Government orby myseiifor
release of any abductedperson...(Interruptions
)Istucktomy words for five months, afterwhich
the terrorists understoodthatthere wouldbe no
useinkeepingthatpersonabducted. Youmay
recallthe second case also. Justfour months
ago, anadditional collector, whois real cousin
of mywife, wasshotat. He wasdischargedafter
four months from the hospital the day before
yesterday. Rajmatajimaybe wellaware of such
casesbutwhat do theterroristdotousis feltby
us daily. Since this materhas comeinrecordin

“*Expunged as orderedby the Chair.
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which it has been stated that | have got the
terrorists released, | would request the hon.
Speaker, thatthe Govemment should notcarry
out any investigation in this regard. Rather, {
would request Shri Advani, Shri Atal, Shri
tofindoutwhowas theman, whowas behindbars
andtowhom | have made the phone calfto get
him released. | do not want to include other
parties inthis. Onlythe B.J.P Presidentandthe
party officials should conduct this inquary. { will
provide them allfacilities such as airplane etc.
They should tefl the House as to who was the
man, whom|havegot releasedandwhowas the
officialwhom| have made the phonecall. would
like to request that until this report games, it
should be expunged from the recosst:

SHRIMAT! VIJAYARAJE SGeNDIA
(Guna): What | had mentioned that digjiivas
basedonthethings saidbythe peoplewhoaiime
to meet me. May be it is not true. An inguiry
shouldbe conductedto find outwhether tistrue
ornot. | had only mentioned the information
givenbythem. lf itis nottrue, | apologise......

SHRIGHULAMNABI AZAD: itis aliright.

{English]
MR. SPEAKER: itis more than enough.

[Transtation)

SHRIMATI VIJAYARAJE SCI' NDIA: In
fact, we havebeen demandinganinquiryintothe
incidentof atrocities on women which tookplace
on 5th February. Butno inquiry is being con-
ducted in this regard. What StwiAzadhas said,
i am really happy at his attitude but had he
adopledthe same atiitude towards thatigsue, we
wouldhave hadsome trust. Mr. Spealer, Sir,
this issue was left 10 you butno action hasbeen
takenonthat.

MR. SPEAKER: | will look into it after the
$Es8IoN IS OverbecaLse you are aiso awarethat
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there is alotof work now

SHRIMATI VUA!EY&FA‘JE_ SCINDIA:
This issue will become very oldby then.

[English]

MR. SPEAKER: I willinquire intoit. tam
sayingitonthe floor of the House.
(Transistioni

SHRIMATI VIJAYARAJE SCINDIA: {re-
Syok Hyadaddedthatitmaygiotbetrue, butinever

mnistrue. ititis nottrue, | apologies,

13.0000

. PAPERSLAID ON THE TABLE

" Amhual Reportand Review onthe
Working otthe indian Airtine’s 1991-82
andreasons for delay in laying these
Papers.

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRIGHULAMNABIAZAD):beg
tolayonthe Table-

(1) (i) Acopy ot the Annual Report (Hindiand
English versicns) of the indian Air-
lines ofthe year 1991-92, along with
Audited Accounts, under sub-section
(2)of section37 and sub-section (4) ot
section 150f the Air Corporation Agt,
1953,

(i) Statement (Mindi and English vem
sions) regarding Review by the Gov-
emment on the werking of the Indian
Airinesforthe Year 1991-92.

(2) Statement(Hindiand English versions)
showing reasons for delay in laying the papers
mentioned at (1) above.

[Placedin Library SeeNo. LT-4028/93)
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Himnachal Pradesh Electricity (Duty)
Amencdment Act, 1983 and indian Electric-

Ry (Amendment -1) Rules, 1992.

THEMINISTEROF POWER (SHRIN K P
SALVE} Ibegiolay onthe Table-

(1) A copy of the Himcahal Pradesh Elec-
tncity (Duty) Amendmernt Act, 1993 (President
ActNo 6of 1993} (Hindi and Enghsh versions)
publishedn Gazette of India datedthe 3rd Apnl,
1993, under sub-sechonLegsslature (Delega-
honofpowers) Act, 1993

{PlacedmLibrary SeeNo LT 4029/93)

(2) Acopy otthe Indian Electncity (Amend-
ment- 1) Rules, 1992 (Hind: and Enghsh ver
sions) pubkshednNotficabhonNo G S R 45
mGazette of India dated the 2rd January 1993
under sub-sechon{3) of sechon 38 of the Indkan
Elecincrty Act 1910

{Placedm Library SeeNG LT4030/93]

Annual Reports of the Insttute of Hotel
Management, catenng Technology and Apphed
Nestrbon, Calcuttator 1990-91 and 1991-92 alnog
with Audited Accounts and reasons for delay in
laymgthese papersetc

THE MINISTER OF STATE INTHE MIN-
ISTRY OF CIVIL AVIATION AND TOURISM
(DEPARTMENT OF TOURISM) (SHRIMAT}
SUKHBUNS KAUR) Ibegtolay onthe Table-

{1) (a) (1) Acopy of the Annual Report (Hind
and Enghshversions) ot the Institute
otHotelManagement, Catermg Tech-
nology and AppliedNutnion, Calculta,
forthe year 199091, alongwith Au-
dited Accounts.

{Placedm Library See No LT -4031/93}

%) Acopy ofthe Annusal Report (Hindiand
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Enghlish versions) of the Insiitute of
HoteiManagemet Catenng Technol-
ogy and Apphed Nutntion, Calcutta,
forthe year 1991-92, along with Au-
dited Accounts

{Placedintibrary SeeNo LT 4032/93]

(m) A copy of the Annual Report (Hind
and English versions) of the Food
Craftinstitute, Danjeeling, forthe year
1991-92, alongwith Audted Accounts

[Placed inLibrary See No LT4033/93)

(b) A copy of the Review (Hndiand English
versions) by the Government onthe working of
the Institute of Hotel Management, Caternng
Technology and Applied Nutrition, Calcutta., for
theyears 1990-91 and 1991-92 and the Food
Craftinstitute Daneeling, fortheyear 1991-92
(2) Statement (Hindi and Enghsh versions)
showingreasons for delay in laying the papers
mentionedat (1) above

[Placedintibrary SeeNo LT 4034/93)

13.0812hrs
MESSAGE FROM RAJYA SABHA

SECRETARY GENERAL S, | haveto
reportthe followingmessage received fromthe
secretary-general of Rajya Sabha -
“inaccordance withthe provisions of sub-rule
(6) of rule 186 of the Rules of Procedure and
Conductof Businessinthe Rajya Sabha, | am
directed to return herewith the Appropnation
{No.2) Bill, 1993, which was passed by the Lok
Sabhaatitssittingheldonthe 4thMay, 1993 and
transmittedto the Rajaya Sabha forits recom
mendations andto state thatthis House hasno
recommendations to make the Lok Sabha in
regardtothesaid Bill ’
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STANDING COMMITTEE ON COMMERCE
FIRST REPORT.

SHRIKP. UNNIKRISHNAN (Badagara):
Sir, Ibegtolay onthe Table acopy of the First
Reportofthe Department Related Partiamen-
tary Standing Committee on Cornmerce.

MATTERS UNDERRULE 377
13.00hrs.

(i) Needto Ensurethat industries set up with
subsidy inHimachal Pradeshare not shifted
outof ther, State

[Transfation]

SHRI KRISHAN DUTT SULTANPURI
(SHIMLA): A lot of industries were set up in
Himachal Pradeshafterindependence. Atime
came, when the Centre as well as the state
Govemment provided subsidies of lakhs of
rupees inthe foam of machinery and building
constructionmaterialforencouragingthe people
there to set up their own industries. Lakhs of
rupeeswere also spentonthe industries setup
bythe Government. But now thoseindustries
areinacritical condition. Severalindustrialists
have shifted the industries after geeting the
subsidy outofthe state andtheworkers working
inthose industries have become jobless. Not

" only this, some of the industries set up in public

sector havebeengivenonleaseandsomehave
beensoldout. Thishasincreasedthe problem
of unemployment andthe workersthere arein
muchdistress today.

|, thereof, requestthe Central Government
toensurethatthe industries set up with subsidy
in Himachal Pradesh are not shifted outofthe
state.

(ii) Need to Ensure the Landless People

. getPosseasionof Landallottedto them Par-

ticularly District of Uttar Pradesh
[ Transiation)

. SHRI LAKSHM!I NARAYAN MANI
TRIPATHI (Kaiserganj): Mr. Speaker, Sir. in
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different states of the country, especially in
various districts of Uttar Pradesh, the landliess
labourers including ‘Scheduled Tribes and
peoplefrombackwardclasses andthe poorare
facing starvation as they have notbeen given
possessionofthetand allofiedtothem onlease
asperthepolicyofthe Govemment. Ontheother
hand, theiriandionds areforcibly poloughing and
sowing hundreds of acres of landfor the ast so
manyyears.

The poor fabourers of Manjakhur of
Manparatehsi thesis andGodhias Tapesiwah
Hata Nasirganjelic. ol Kaiserganjtehsd under
district Behraich have till date notbeen given
possessionof the land, allotied 1o them twenty
yewpgombase. .

N

Therefore. drs mydemandthathe Central
Government should ensure implementation of
this national policy in the publicinterestby 30th
June, 1993 andlessees shouktbe gvenposses-
sion of their land after properly demarcaling it

{iii) Need to connect sombhaltownin

Uttar Pradeshwith Gajrauta by Broadguage
RailLine

DR. S.P. YADAV (Sambhal): Mr. Spealker,
Sir, Sambhal is an ancient historical town of
but eventhenithasnot gotproper rai facility.
Thiscily eams sufficient foreigneschange of the
country by exporting precious and beautifut
omaments made ofhoms andbones.

| requestthe hon. Minister of Railways to
immediately connect Sambhal town with
Gajraulaby broadgauge railline. twillopena
new route between Dethi and Lucknow, #con-
nectedwithGajaula. This route fromDebhivia
Gajraula - Sambhal-Bilaria Chandausi, Aonia-
Chanetitilto L ucknow willbe economically and
socially beneficialtor avastrural area.

(iv) Needtomouuilhlny
Station, West Bengal.

SHRIJTENDRANATHDAS (Jaipadiguri):
lwishto drawthe altentionof the Govemment to
the fact thatby a recent order, the Ministry of

havecloseddownthe Radway staion,
Odlabati, West Bengal. It is one of the oldest
station which has been existing since 1952_#t
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has got an infrastructure value amounting to
lakihsofrupses inthws modem ageoftechnol-
ogy, the railway 18 playing an impontant role n
the filed of commumcations. itisvery essenbal
for an under-development semi-town kke
Odiabansuroundedby manyteagardens The
people of the area are aggneved and agated
overthis uncalledfor decision of the Govemn-
ment .

1, therefore, urge uponthe Central Goven-
menttotake necessary steps sothatthe order
mantonedmay be revoked andthus enable the
people of the area to enjoy the existing faciibes
ofthe Ralway station

(v) Need to Waive Loans of Farmers
Accruing due to Construction of Pakka-
waler-course inindira Gandhi Canal project
Phase!in Rajesthan

[Transiaton)

SHRIBIRBAL (Ganganagar) Mr Speaker,
Sir, Pakkawatercoursashave been constructed
in Indira Gandhi Canal Project area A dual
poicy has been adoptedinconstructng Pakka
watercourses under thus project inthe Phase-
Ithe expenditure ncumendn constructng Palda
water-courses withave tobe bome by farmers
nthe form of ioans whereas under Phase-li t
hasbeenmetbytheGovermnment Adualpolicy
has been mplementednthe sameprojectarea
which is neither practical nor justihed

Pakka water-courses, constructed dunng
Phase-{ have been damaged dueto water log-
gingandthe amount ofloanoutstanding agamst

farmers has goneupfivefold, The neighbonng
state Governmeants have constructed suchwa-

tercourses forfarmers without asking themto
bearexpenciure

Therefore, inview of the above mentioned
facts it 18 my submission that the said loans
outstanding aganstfarmersbe waivedoff

(vi) Need to sst up an serodromé at
Jabalpur, Madhya Badesh ‘

SHRI SHRAVAN KUMAR PATEL
{Jabaipur) Iwishtodrawthe attention of Gov-
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emmenttothedire and pressing needforinking
Jabaipur withdifferentparts of the country by Arr
Jabaipur, anmportant town, with varied tounst
aftractions fike the Marbile Blocks, number of
Ordnance Factones, universities, seatof High
Courtandheadquarter of state Electncity Board
18 still unconnected by air  An air-nk 1s the
crymgneedof the regon

Govemmenthave announcedaschemeto
develop the existing air-stnp o an airport
capable of handing aircraft upto Boemg
standard The National Airport Authorty
had made a request to Government of
Madhya Pradesh to acquire and make
avaiable over 33 acres of land near the
existng airsinp forthe purpose  Govern-
ment of Madhya Pradesh have aiready
donethew job andhandedoverthe landto
the Airport of india free of cost

Meanwhule, Provision hadbeen made in
thebudgetfor 1992-93 Iwouldtherefore urgent
upon Central Government to implement the
scheme according highestprnionty Thework
should be taken mhand without delay, since t
maybetoolate tostartthe workmthe lastquaster
ofthe year 1993-94, so asto ensure that Airport
becomes operational at the earhest

(vil)Need o pay Dearness Aliowancein
cashtothe Central Governmentempioyees
drawing basic pay more that Rs. 3500/-pm

SHRIRAMNAIK (Bombay North) Sw,a
grave injustice in respect of iIncomes Taxis
bengcausadtothebasic salarised class having
their basic salary more than Rs 3,500/-p m
While employees get Deadness Alowahce in-
creasedwhenevercostof ivingndexncreases
the entire increase n deamess aliowance how-
ever Is not beng given to them in cash but
deposited intheir Provident Fund Account The
amount of ncrease in deamess allowancaso
deposied, smorethanRs 2, 000/- permonth
forsuchemployees

Whatis harshandunjustisthathe mcome
tax s deducted onthis Deameass Allowance
ncrease, whichthe-employees donotgetintherr
handincash Ononehandthe employees are
notgetting Deameas Alowancenhandtooff set
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he price increase but on the other hand their *

mnesemdedbydedwh\gmnetaxonm
income which is on paperonly.

desolomﬁnuwstyitmeashghﬂaﬁor;

and eroding value of Rupeé resultin reduced
money value ofthe above deposiis wheneverthe
employee gets back the amount after his retire-
ment.

In view of this situation, | urge upon the
Central Govemmentto exempt these Deamess
Allowanceincrease depositedin Provident Fund
Accountfromthe purview of income Tax. Else,
the Dearess Aliowance increase be paid in
cashtothe employees ends.

MR. SPEAKER :The House stands ad-
joumedtoreassonbleat 14.15 hours.

13.18hrs

The Lok SabhathenadjoumedforLunchtill
fifteen minutes past Fourteen of the Clock.

The Lok Sabhs re—assembled after Lunchat
fifteen minutes past Fourteen of the Clock.

[MR. SPEAKER in the Chair)

THE MOTIONS OBSERVATION BY

SPEAKER PROCEDURE FOR CONSIDER-

ING FOR PRESENTING AN ADDRESS TO

THE PRESIDENT UNDER CLAUSE (4) OF

ARTICLE 124 OF THE CONSTITUTION,
AND

(i) FOR CONSIDERING THE REPORT OF
THEINQUIRY COMMITTEE CONSTITUTED
TOINVESTIGATE INTOTHEGROUNDS ON
WHICHREMOVAL OF SHRIV. RAMASWAMI,
JUDGE, SUPREME COURT OF INDIA, WAS
PRAYEDFOR

SHRIC.K. KUPPUSWAMY (Coimbatore):
Mr. Speaker, Sir, vanakkam.

| want to know whether this.plan is the
residence of the Chief Justice. lknowthisis a
very serious matter. He has built this house. it
ismentionedhere-—Residence of ChiefJustice,

Ground Floor Plan. He lives in Madras. Inthis
Plan, the place is not mentioned.

14.17hrs.

Atthis stage, ShriC. K. kuppyswamy came
andstoodnearthe Table.

(interruptions)
MR. SPEAKER: I will explain to you.
14.18hrs.

Atthis stage, Shri C.KKuppuswamy went
back to his seat.

SHRIBUTASINGH (Jalore) Howhas s
documentcometothe House?

MR. SPEAKER: I said, | wouid expain.

Whatwe are goingtotake up inthe House
now is amatter which involves aJudge of the
Supreme Court and is of a very great impor-
tance. Therefore, the discussion may becarried
onwith allsincerity, solemnity and understand-
ingatourcommand.

There areno rules providedinthe Books of
Rules of the Lok Sabhaspecificallyto regulate
theseproceedings.

The procedure to be followed has to be
decidedby us. This matterwas discussedmore
thanonceinthe Business Advisory Committee
andinthemeetngwith the Leaders of allparties
andGroupsin Lok Sabhadunngthelast week.

The matter may be deaht with in a very
cereful and sound mannertobe very precise,
comectandjustandnotio repeat the points, not
tobringin extraneous points andnotcomplicate
theissue andto arrival atcorrectconclusions
very neatly. Only afew Members may speak.
TheReportgivenbytheJudges Commitiee and
thedefense of the Judge have been made avail-
abletothe Members wellintime. The debate on
the Motions may be concludedtoday itse, it
needbe, itmaycontinue evenbeyond6.00p.m.
Aboutthis, | ieave the judgmenttq the House.
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The Mover ofthe Motionmay move the Motions
andthenspeak TheJudgeorthelLawyerofthe
Judgemay be allowedtomake submissionto
the House inthese matter and then withdraw

TheMoverofthe Motionmayreplytothe debate,
thenthe Motion andthe Addresstobepresented
tothe Presidentof indamaybe puttovote The
Motionandthe Address tobe passedneedthe
supportof majonty of the total membership of the
House andaisothe majonty of notless thantwo—
thirdMembers of the House present and voting

We hope the House agrees to this proce-
dureandthearrangements Werequestall the
hon Memberstocooperate

About the document, | have received a
letterfrom the judge that this document may be
giventothe Members Hehas givenhis submus-
sioninwnting andthe map whichwas given in
submission was not probably clear So, he
wanted this document should be givento the
Members also, thatis why the documentis given
to every Member, with the submission of the
Judgemadetois partandparcel of us inwnting
onwhichtherewillbe submissionsbythe lawyer
also

14.2hrs.

May | now ask Marshaltobnngthe lawyer
of the judge to the Barplease

(SHRI KAPIL SIBAL WAS THEN
BROUGHTINANDHE STOODAT THE BAR
OF THE HOUSE)

SHRIANBARASU ERA (Madras Central)
Members may be permittedto seek classifica-
tionsfromthe counsel of thejudge

MR SPEAKER You know this matter
was discussed and it was the opinion of alithe
Leaders and the Members of the Business
Advisory Committee that we are allowingthe
lawyerto appearbefore the House andtomake
tus submission, to give him an opportunity But
he does not happen to be a Member of this

MAY 10, 1993

Observationby Speaker 488
House

If we are asking the questions, the ques-
tionscanbe askedonfacts Evengquestionscan
be askedonlawalsosometimes, butnotalways
So, thelawyer s expectedto arguethecase on
the basis ofthe papers which are with him So,
there would not be any point in allowing the
questiontobe put, we are allowingthe layerto
make his submission andallowMr Samantha
Chattegg®to make his submission, and then
leavingthe mattertothe House

May | nowaskMr Somanath Chatterjeeto
move the Motion and to make his submission

SHRIRPRABHU (Nigins) Sir,lamona
pointoforder My pointof orderis intwo parts
(1) the Motion for the removal of the learned
judge does notcomply with Article 124 of the
Constitution read with Section 3 of Judge Inquiry
Act

MR SPEAKER | et mebe verycarefulon
thus Whichpart of Article 124 are you referring
to?

SHRIRPRABHU |amquotingonly from
this book which has been giventous

MR SPEAKER Whichpartof Article 124
areyoureferringto?

SHRIPRABHU Article 124 (4) and 124
(5) Underrules, TheJudges (Inquiry) Act, 1968
hasbeendrawn up ificanexplain herejusta
Intlebit, the Speakeron27 2 1991 andatterthat
the Speakeradmittedthismotionon 12 3 1991
As we all know, the Ninth Lok Sabha was
dissolvedon 12 3 1991 butthe Supreme Court
had heldthatthis motion can be kept pending
And subsequently the Speaker appointed a
Committeeon 15 3 1991 Nowlamtalkingto
youtothis Judges Inquiry Act, 1968 Section3
reads asfollows

“Ifnotice 1Isgiven of amotionforpresenting
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an addresstothe Presidentprayingforthe
removalof aJudge signed,, —

MR SPEAKER' Onwhichpage?

SHRI R PRABHU itisonpage7 Today,
themotionisandwe havetoreadsecton6winch
reads as follows

“Consideration of report and procedure for
presentation of anaddress for removalofJudge "

Justnow youwere kindenoughtosay that
we have not prescnbed procedure andthatwe
havetofind outthe procedure for ourselves

Solamtryingto understand what proce-
durewe aretryingtoadopthere Onpage 10, if
youkindly see page 10 of this, same Section 6
(2), nowwe are on this stage of the proceedings

‘Ifthe report of the Commuttee contains a
findingthatthe Judge ts guiity of any mis-
behaviors or suffers from any incapacity,
then the motion referredto insub—section
(1) of section 3 shall, together with the
report of the Commuttee be taken up for
consideration bythe House orthe House of
Parliament inwhichitis pending "

Here | have two pointsto make One, that
the Ninth Lok Sabha has beendissolved Now
this motion hasbeenkeptpending, tisnotupto
me toquestion the judgment of the Supreme
Court Buttheneverythingelse has lapsed, how
canthis motionbe kept pending

Ihave been aMember of 7th, 8th 9thand
10th Lok Sabha When the Lok Sabha was
dissolved, | gotanoticetovacate my house, my
telephone connectioninMadras was cutandthe
whole thing lapsed, but this motion s kept
pending thepointi amtryingtomake heresthat
Proof Madhu Dandavateis notaMemberofthis
House 108 Members has signedthe petition
andgave ittothe Ninth Lok Sabha 58 Members
ofthose are notthe Members of the Tenth Lok

Sabha lfwetreatthe peopleof Ninthok Sabhaa
on equivalent basts, then my nghts andpnvi-
leges as a Member of this Lok Sabha are
affected

Somycontentionis, this notice Is notvahd
under Section 124 (4), readwith Section3 With
allrespects to Shn Somanth Chatterjee, he has
no nghtto move this motion

My second part of this point of orderis, the
Supreme Courthasbeenkindenoughtosayand
observedinone of the judgments recently that
Parhamentis siting as ajudicial body for this
impeachmentmotion So,eachoneofussitting
herets ajudgetojudge the actions of a Judge
Now about what has been appearng in the
newspapersinthelastfew days, especially this
morning, | have given apnivilege notice Notice
of pnvilege againstthe Indian Express andshn
RamJethmalani They aretryingto influence
ourdecisiontoday Theyarethe keepers of our
conscience If you want me to extract those
portions, | canreadthemout Butlhavegiven
this motion

MR SPEAKER You maynotrefertothat
motionbecause | have notgiventhe consentto
raiseit Wedonotraiseit

SHRI RPRABHU So Iwilinotrefertoit
|am mentioning that they have been tryingto
influence our jJudgmenttoday andby this, itisa
matter of privilege My privilege is affected,
privilege of ali other Members of this House 1s
affected

[Translation]

SHRI GEORGE FERNANDES
(Muzaftarpur) Mr Speaker, Sir, |wouldlike to
draw your attention to Article 105 (3) of the
Constitution
(Enghish]

MR SPEAKER Infact icandecidet
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SHRI GEORGE FERNANDES Thereis
noqueshonofdecidingt, dshouldbe madeclear
\\because it is being discussed outside also
Evenif our colleagues have any doubtinthis
regard, particularly when one Member of this
House 15 saying tumsel! that he has been a
Member of thes House for four terms, they should
know thatthe Article 105(3) reads

[English)

This1s aboutthe powers andprivileges of
thisHouse The Chaptorheadingis ‘Powers,
Pnvileges and immurwbes of Parkamentandits
Members’

“In other respects, the powers, pnvileges
and Immunities of each House of Parha-
mentand ofthe members andthe comma-
tees of each House, shallbe suchas may
fromtime totime be definedby Parhkament
Bylaw, and, unti so defined, shalibethose
of that House and of its members and
committees immediately beforethe com-
ingintoforce of section 15 of the Constrtu-
ton(Forty—fourthAmendment) Act, 1978 "

[Translation]

Before this Amendment Act this Article
read

{Englsh]

“inotherrespects, the powers, privileges
andimmunities of each House of Parha-
ment and of the members andthe commat-
tees of each House, shalibe such as may
fromtme totime be definedby Parkament
bylaw, and, untilsodefined, shalibethose
ofthat the House of Commons of the Par-
hament of the United Kingdom and of its
members and committees at the com-
mencement of this Constitution ”

[Translation)

When 44th Amendmentwas madeinthe
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Constitution in 1978, this word was subshued
andwhile substituting thes word, the Parkament
decided that the Arhcle, which was i force
beforethe44th Amendmentwas maden 1978,
wili continue, the House defines by law the
pnwvileges and responsibilihes of the House

[Enghsh]

|amquoting from Erskine May s Parlia-
mentary Practice, (21st editon) page 66

“Effect of prorogation The effect of a
prorogation s atonel to terminate all the
currentbusiness of Parhlament Notonly
the sitings of Parkament that are hekd but
alt proceedmgs pending at the time are
quashed, exceptimpeachmentbythe Com-
mons and Appeals before the House of
Lords ”

{Translation]
iwould ke to draw your attentiontopage
No 222  (interruphons)

[Enghsh]

SHRIRPRABHU itis nota question of
prorogation, itis aquestion of dissolution Hes
nmusleading the House

(Interruptons)

MR SPEAKER May | request hon
Members notto interruptfrom their seats?

(Interruphons)
[Translation]
SHRIGEORGE FERNANDES Thematter
isquiteclear Ourpowers are the same today
whichwere therebelorethe amendment made

inthe Constitutionin 1978 Those powers are
quiteclear

[Enghsh]

“House of Commons of the United King-
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dom and of its Members and Committees
andatthe commencement ofthe Constitu-
tion "

[Transiaton]

Ourpowers arethesame whichwe were
enjoying earker andthe House of commons s
also very clear aboutitthatthe dissolutionofthe

Housetoes notobstructthe powers of impeach-
mentinanyway

[Enghsh]

SHRIR PRABHU Iwouldiiketo make
onepointclear He hassaid aboutthe proroga-
tionof Parkament Buthere, theNinth Lok Sabha
hasbeen constituted The Members ofthe Ninth
Lok Sabhaarenothere Probablythe Supreme
Court Judges intheir wisdom at that tme —
whentheydecdedtius case—thoughtthatthose
members wouldgetelectedagain butunfortu-
nately theydidnotgetelected (Interruptions)
Also not only that now a rule is a rule for

everybody

MR SPEAKER |willgivethe rulingjust
now

SHRIR PRABHU This Resolutionistwo
years old They couid have moved another
resolutionand gotancther Committee appointed
Whatpreventedthemtodoso? Whydotheytry
to hide underthis sort of thing?

*SHRIC K KUPPUSWAMY (Coimbatore)

Sir, under Article 124 of the Constitution

president of india appoints a Judge Iti1s not

Parhament, but the President who 1s empow-

eredtoappomtaJustice ItisnotLokSabha It
is not Parkament {interruptions)

Sir, 1sbnly the President of india under
Artcle 124whonomnates aJudgetoany Higher
Countinthis country Parkament has nothingto
dointhis ifyou havebroughtthessue inthis

House ofthe Parkament, thenyoumay haveto
bringthe oocupant of the Highest office of this
countrytothe Parliament feelthat Parhament
rughtbeledtoshow disrespecttothe President
ofindka |wouldiiketoaddthatannstance ofthus
kind has never happened in this Inchan sub—
continent ever before | would like to raise a
question at this juncture {wouldhketoaskthe
Members of Parkamentas tohow many of them
claim Traveling Alowance (T A)inanghtway
| find quite a number of them making false
claims Howcanwe acceptthat? lamjustgnving
aninstance Dowefhndtrueclamsof T A by
Members inall the cases? Even withoutgoing
totheir placesthey clasm Traveling Allowances
sitingnghthere But, withoutgoinginforsett—
propnety, they drag aperson who wasin the
sameplacefor abouttwenty years andhas only
furmished his official residence Blowing this
beyond proportion would only set abadprece-
dencenthis country Thatiswhylfeeltismy
bounded dutytobnngttothe nobce of this august
House

MR SPEAKER My rulingonthispointis
that notice which was given in the Ninth Lok
Sabha, the rules framed under the Judges (in-
quiry) Actandthe Constitition apply more than
the rules whichwe are following in the House

Andthatiswhy, t1s decidedin the judgment
givenbythe Supreme Courtthatunder the rules
givenunderthe Judges (Inquiry) Act, the notice
willsurvive The notice survived, the Commat-
tee was constituted, the Committee did go into
the charges leveledagamstthejudgs The Com-
mittee has giventhe report andthe reporthas
been presented to the House We are inthe
process Because of this situation the notice
survives andweare entittedto go ahead withiit

SHRIR PRABHU Sir, whatyou have
saidis entirely nght Butyouhaveto read this
together withwhat | have edout Weare
making a procedure accoding to the Judge

“*Translation ofthe speech onginally dilivered in Tamil
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ground for removal of V Ramaswam Judge SC of India

{Sh R Prabhu]
(Inquiry) Actand Section 6 of that Act says

‘Consideration of reportand procedure for
presentation of Address for removalofajudge ’

Now kindly take page 10 Sirl am not
questioningyourruhng |amjustpointing tout
toyou

MR SPEAKER | allowed you and |
respectthe mannerin which you are presenting
thecase

SHRIR PRABHU Kindlytumtopage 10
sub—sectanan(2) Thesewordsareverympor-
tant Itsays

Themotionrefenedtoinsub—section (1)

of Section 3 shall togetherwiththe reportof
the Committee be taken up for consider-
ationbythe Houses of Pathamentin which
tispending ”

This s the first time that this motion 18
comingtothis House So thastocomplywith
section 3 of the Judges (Injury) /act So one
hundred Members of Parliament of this House
wilihavetoservethuismotion Otherwise itis not
vahd itis Infructuour

MR SPEAKER !have given my ruling
already As this notice was given to the hon
former Speaker it was referredtothe Commut-
tee the Committee hasgoneintos, the Commt-
tee hasgiventhe reportandthe reportis here
Now we are aliowing this motion tobe movedin
the House because untitismovedinthe House,
itis notbefore the House Togive the noticeto
the Speaker morethan onehundredMembers
aie required To bring it here | do not ind
anything of that kind is required

Now Shn Somnath Chatterjee willmove
his Motion :

]

14.38hrs.

MOTION FORPRESENTING AN
ADDRESS TOTHE PRESIDENTUNDER
CLAUSE (4) OF ARTICLE 124 OF THE
CONSTITUTIONFORREMOVAL FROM
OFFICE OF JUSTICEV RAMASWAMI OF
THE SUPREME COURT OF INDIAFOR
HISACTS OF MISBEHAVIOR

AND

MOTION FOR CONSIDERING THE
REPORT OF THE INQUIRY COMMITTEE
TOINVESTIGATEINTO THE GROUNDS

ONWHICHREMOVAL OF SHRIV
RAMASWAMI JUDGE SUPREME COURT
OFINDIA WASPRAYED FOR

SHRI SOMANATH CHATTERJEE
(Bolpur) Mr Speaker Sir withdeep anguishin
responseto thecall of duty tothe nation inseto
movethefoliowing —

“This House resolves that an address be
presentedtothe President forthe removalfrom
office of Justice V Ramaswami of the Supreme
Count of Indiafor hisfollowing acts of mishehav-
m —

{1) Thatdunng his tenure as Chuef Justice,
Punjab andHaryana between Novem-
ber 1987 and October 1989, Jystice V
Ramaswamipé ally\gT& hased
carpets antfurmiture for hisresidence
andfortheHigh Courtcostingabout Rs
50lakhs from public funds from hand-
picked dealersathighly inflectedpnces
This was done without inviting public
tenders andby pnvately obtainingafew
quotations, mostof whichwere forged
orbogus

(2) That he also got payments made to
hand-—picked dealers for furmniture and
carpets ostensibly purchasedforhis
residence whichwerenever delivered
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(3) That he misappropriated some of the

furniture, carpets and otheritems pur-
chasedfrom Courtfundsfor his official
residence costing more than Rs.
1,50,000 and did not account for the
sameatall.. -

(4) That he replaced severalitems of furni-

ture, carpets and suitcases etc. of a
value of more than Rs. 30,000 which
had been purchased by him for his
official residence from public funds, by
oldand inferior quality items, withthe
object of derivingundue benefitforhim-
self.

(5) That he purchased from public funds

- morethan Rs. 13lakhs worth of furni-
tureand otherassociateditems for his
official residence at Chandigarh even
though he was entitied to furniture worth
Rs. 38,500/—only. Thatinthe process,
he vilfully evaded several rules, and
sanctioned money fersuchpurchases
by splitting up bills.

(6) That hé gotpurchased 25 silver maces

for the High Court at a cost of Rs.
3,60,000 fromafirm at hishome town
in Madras et highly inflated prices
without inviting competitive quotations.
This was done even after the other
judges of the High Courthad opposed
the purchase of these maces on the
groundthatthey were wholly unneces-
sary and appearedtobearelic ofthe
colonial past.

(7) That he misused public funds to the

extentof Rs. 9.10lakhs by makingthe
courtpay fornon—officialcallsmade on
his residential telephones at
Chandigarjh duringhis 221/2monthsin
office as Chief Justice of Punjab and
HaryanaHigh Court.

(8) That he abused his authority as Chief
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Justicetomake the PunjabandHaryana
HighCourtpay Rs. 76, 150foreven his
residential telephones at Madras.

(9) That he misused his staff cars provided
tohimbytakingthemfrom Chandigarh
to hill stations for vacations and to
Madrasforhis son’sweddingandspent
morethan Rs. onelake of public money
for paying for the petrol of these staff
cars. He evengot himself paidforfalse
petrol bills and otherfalse bills relating
tocarrapairs, etc.

(10) Thathe sanctioned as official the plea-
suretrips orthe trips made for his own
personal work by his subordinate staff
to places like Madras, Mussourie,
Manali, etc., eventhoughthere was no
officialwork tobe doneinthose places.

(11) That he gave four unjustified promo-
tions each within eighteen months to
severalmembers of the subordinate
staff of the High Court whom he mis-
usedforaiding an abetting his above
acts doneforhis personal gain”.

Now the next motion. Sirl begto move:

“That this House do considerthe report
ofthe Inquiry Committee inregardto
investigation and proof of the misbe-
havior alleged against Shri V.
Ramaswami, Judge, Supreme Court of
India, which was laid onthe Table of the
Houseon 17 December, 1992.

Mr. Speaker, Sir. | am quite aware of the
soleminity of the occasion and, atthe outset, |
wishtomakeitcategorically clearthatthisis not
amotion against the judiciary as a whole but
againstone judge who hasbeenfoundto have
indulged in conduct which is nothings but
misbehaviour withinthe meaning of the Consti-
tutingof Indiaand whichmakes him unseuiltartble
tocontinuetooccupy the exalted office of ajudge
andfrothatmatter, ajudge ofthe Supreme Court
of Indiawhich is ourapexcourt.
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Veryrightly in our Constitution, Judiciary
occupies avery important postionanditwillbe.
a very sad day if people loses faith in the
Judiciary due to the acts or conduct of any
individual member or some members of the
Judicary. We holdthe Judiciary in high esteem
notonly becauseitis one of the mostimprotant
organs ofour Stateanditdispensesijustice tothe
people butbecause judges are assumedtobe
menof honesty andintegrityandthey discharge
theydutiesandfunctionswithasense offaimess
andindependence withoutfearfavour.

AlJudge remainsa judge twisty-four hours
aday and every minute of histenure. He is not
ajudge only whenhe sitsincourt. He hasto set

_ standards of highestforms of morality and rec-
titude of honesty and integrity in all his. action
andandhenavieur. Any remlasnese onthepart
of ajudge, whetherincourtor oroutside. will not
only reflect on him with the court but at the
Judiciary as awhole andthe Judicially iteels will
be denigrated by the conduct of one ortwo of its
members.

We are participating today in this Prcess
notwith any senses of elation of frivolity not with
anysense of retribution or vindictiveness. There
is no precedence in our country butour Consti-
tution makers have consciously providedfora
method of removal of a jduge of a High courtor
Supreme, Coart., although, atthe sametime our
Constitution tself provide forthe security ofthe
tenure of ajudge of the superior courts whichiis
essential forjudicialindependence.

Sir, provisions have not only been made
but for that matter most stringent provisions
have been madeforthe removalofa 1udge from
the office and only in the case of proved
misbehaviour of any incumbent.

| take it that such strict provisions have
been and in our Constitution for the sake of
maintaingthe purity andindependence ourjudical

svstem as awhole.
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Therefore, whatwe are seizedtoday inthis
House is not something unconstitutional orim-
proper but what the Constitution permitsin a
givencase because of the circumstances that
may to prevailing or the events that ma have

happened.

As | said, a motion like this to remove a
judge andforthatmatterthe decisionto remove
ajudge cannotbe taken frivolously and without
strictest scrutiny and our Constitution and our
law have providedforthe enquity andinvestiga-
tion with all opportunities to be given and heard
bythe concurrendjudge inthe matter. :

I wishtoplace before the hon. House what
are the safeguards which are provided so that
there may not be any feeling that there is a
vendetta or vindictiveness againstany particu-
larmember of the judiciary. The safeguards are:

Firstly, at least 100 members of Parlia-
ment must sing a motion for removal of each
House, andnotbothtogether;

Secondly, the hon. Speaker will apply his
mind before admitting the motion;

Thirdly, investigation willbe heldby a high
level Judges’ Committee set up under the
huddles Inquiry Actwhich is alaw made by this
Parliament and the concernedjudge will have
full opportunity of defence orformaking hiscase
before the committee;

Fourthly, if the Committee does notfind the
judge guilty, the matter ends there with no scope
of any parliamentary review orjudicial review.
However, if the committee finds the judge gritty
of onerous more charges, then only the matter
willcome before parliament;

Fiffhily, eVen parliamentcannotdecide the
matterby a simple majority. A special majority,
namely two-thirds, hasbeenprovided. Thehon.
Supreme Court has clearly indicated that the
judge concerned will have an opportunity to
make his defence before Parliament as welland
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that is why you have permitted the learned

o gounselforthejudgetobepersonhereandmake

-

his submissions atthe appropriate time.

Anotherveryimportantsafeguardedwhich
hasbeenprovidedby reasons of ducal decision
isthatevenafterhhis removalbythe Rashtrapatfji,
after the decision is taken by the House, in
sarojini Ramswami’s case, the hon. still oppor-
tunity to seek redress from the Supreme court

by way of judicial review.
oy

Thus, Sir, there cannotbe any genuine or
benefited apprehensionsinthe mindofthe judge
thatjustice has notbeen orwill notbe done and
inthis contextitis expectedthatthe judge should
have fully cooperatedinthe matter of ascertain-
ing the truth and nottake shiter of more techni-
callyand, Sir, aswhathas happenedinthiscase,
abuseaswell.

| believe every one will agree that it ex-
pectedanditisthe duty of all persons occupying

Jositions in public life which will include the

members of the judicjally to conduct himself or
herselfin amannerwhich will notonly give rise
to no possibility even of making any complaint
orcomment abouthis or herbehaviorand one
would expectthatif any charges or allegations
are made against a person occupying a high
postion, it would be in the fitness of things oif
such authority would itselfinvites aninquiry and
investigationinto the allegationsandcharges so
that his reiteration is not affected and main-

JA ained.

Sir, the hon. supreme courtin Krishallabha
Sahabcaeobserved:

“It cannot be stated sufficiently strongly
. thatthe public life of persons in authority
must never admit of such chares being
framed againstthem. lfthey canbe made,
| themaninquiry whetherto establishthem
ortoclearthe name ofthe personcharged

is called for.” ’

Sir, sofarasthepresentcaseis concemed,
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the hon. Members may recallthatsometimein
the beginning of 1987 some reports came outin
the nationalnewspapers aboutthe huge expen-
diture said to have been incurred by Justice
Ramaswai, whowasthenthe ChiefJustice ofthe
High Courtof PunjabandHaryana. I requestthe
hon. Membertokeepin mindthatthese reports
are based on objections made by the Auditor
concemed, who had audited the Accounts; this
was not something which fellfromthe sky. The
Audit objections were taken with regardtothe
expenditure thathad beenincurredandonthe
basis ofthatreport, itcome outand Sir, itnotthat
a Member of Parliament or a member of the
press who had tried to make some inquire or
investigation hemfself orhad gon outof hisway
tofind fault with the conduct of a Judge; itwas
the result of an audit which was made undera
statutory obligation, under the Constitutional
provion and on the basis of an Auditthat was
done lawfully, certain things came out on which
adverse remarks weremade anthatcametothe
notice of the press and the press highlightedit.
That gave publicity to it. And, Sir, it naturally
created some consternation in the sense that
after all, by thattime Justice Rameswami had
cometothe Supreme Courtof India, whichis our
apexcourt.

Sir, as there was no response to these
charges orto the reports that were comingout,
weknowthatthe leadingmembersofthe Spreme
Courtbar, the then Attorney Central of India, Mr.
Sorabjee, the then President orthe Supreme
Court BarAssociation, Dr. Chitale the names | ;
have mentioned, about whose integrally and
whose adherenceto the rule of law, the prestige
of the Supreme Court nobody can raise any
doubt, they had taken up the matter with the
honourable Chief Justice of India. Thiswas, Sir,
in April-May 1990, andthe then honorable Chief
Justice, the late lamented Justice Sabyaschi
Mukherjee, made anannouncementin the Su-
preme Counteropenly thathe had advised Jus-
tice Ramswhami to desists from discharging-
judicial functions so long as the investigations
continuedanduntilhisnamewas cleared onthis
aspect, and Justice Ramaswami applied for six
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weeks'leave with effectfrom 2oth July 1990. Sir,
this investigation was not by the through admin-
istrative inquiry or Auditinquiry was tobe made.
But, Sir, as no action was taken for months
together, itwas only onthe 27th February 1991,
nearly one year later, that 108 Members of
Parliament submitted a notice of motion as
contemplatedny Article 124 (4) of the Consti-
tution, which contained alistof 11 charges which
_Ihave read outtoday as part of the motion. This
was not done in a hurry. Reports had been
circulated, the Judge of the Supreme Courthad
beenaskedbythe ChiefJustice notto discharge
judicial fucntiuons. He had gone on leave, but
this matter remained outstanding, nobody was
coming to a decision, nobody was giving his
verdictonit, the Judge had not respondedtoit
and in such a situation | feel, Sir, which all
humility that Members of Parliament had aduty
todischarge and 108 Members, of Parliament
did submita motion as late as on 27th of Febru-
ary 1991, nearlyone yearafterwards. IfMay say
s0, atthattime, there was hardly any politicsin

it, because ajudge is notsupposedtobe aman’

belongingto any political party. Itis notthatwe
knew of any political party towhich he belonged.
Being a signatory to this Motion, | can say,
without any fear of contradiction because my
conscienceis clearamsure he conscience of

allthe signatories of the Motionis clear. We did -

notonlytoascertainwhetherthere wasansuch
thingashasbeenallegedandifso, letitbe found
outbythe manneras prescribed asindicatedin
the Judge Engirty Act. If heisfound to be guilty,
the consequences willfollow. Then again., Par-
liament, will have its opportunity to give its
verdict. Therefore, Sir, some whisperthere and
there, some loaded comments here andthere
are beingmade something politics was behind
itand probably somebody was singled out for
being proceeded against. We know that all the

judges ofthe Supreme courtexcept probably -

oneortwo orthree, have been appointed by the
Congress Party. Have we expressed ourlack of
faith in the judges because they have been
appointed butthe Congress Party? (Interrup-
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tions) | stand corrected. They were appointed
during their regime. It is the Congress Party
Government. Therefore, thatwas notthe objec’f,

The questions, was it to the credit of the
Supreme Court of India and to the Indian judi-
ciary asawholethatserious charges were being
based on audit reports which have raised very
serious doubts and discomfortinthe minds of -
if | may say so Eight thinking member of the
society. Astheirrepresentatives, wefelt, wehad
adutytoperform. Thatis we have submitted that
Motion which was annexed with copies of
serveral documents including the advice of the
Committee of Supreme Courtjudges because
the hon. Supreme Court Chief Justice appointed
acommittee of three learnedjudgestop gointo
the questioned to advise. probably to make
recommendations as to what should be done.
Justice B.C. Ray, Justice Shetty and Justice
Venkatachaliah, the presentlearned Chief Jus-
tice werethe members of this committee. There
are also the reports of the committee of district
judges, Vigilance commission of Punjab and
Haryana in regard to alleged purchase and
removal of furniture and misuse of motorcars
andalso audit observations of the Accountant
Generalandsome other supportingdocuments.
Therefore, there were some documentary, pre-
liminary records; evidence because | was not
sittingonjudgmentwhen I signedit. lwasinviting
adecision by the appropriate authority accord-
ingtothelaw.

Onthe 12th of March, 1991, the then hon,
Speaker admitted the notice of motion and
constituted acommittee under section (2) ofthe
Judges Enquiry Actand as well all know, the
committee hastobe composed ofthree eminent
judges one judge of the supreme Court of India,
one Chief Justice of apremier High Court and
onejurist. Justice Sawant, a sitting Judge ofthe
Supreme court was made the Chairman. Chief
Justice Desai of the Bombay High Court was
made a member and the third member was ~
Justice Chinnappa Ready aretiredjudge of the
Supreme Court in the category of jurist. The
committee of three judges even then could not
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functionimmediately because the President’s
assenttothe functioing ofthe sittingjudgesinthe
Committee was not forthcoming. Andthen, Sir,
an organisations called Sub-committee on Ju-
dicial Accountability filed a Writ Petition before
the Supreme Court of India

15.00hrs ;

and Supreme Court of India held specifi-

- cally thatthe motion did not lapse on the disso-

lution of the Ninth Lok Sabha. It was held

sepcifically thatthe notice of motion was alive
andcouldbetakenupthere.

The Committee has beenproperly consti-

tutedby thethen. Hon. Speaker, andthere was
noillegality init. Thatdecision was madeinthe
case of 1991 Supreme Court. Then, afterthat,
Rashtrapati’'s consentto the functioning of Jus-
tice Sawant and Justice Desaicame andthen
onlythe Committee could startfunctioning. Even
thathas taken quite sometime. The veryfactthe
notice of motionwasfiledin 1991 February and
today we are in 1993 towards the end of May
shows thatmore thantwo years have elapsed.
I shall place the facts before youway thistime
haselapsed. ;

InOctober, 1991 was the Supreme Court
decisioninthatmatter. Thenthe communication
came andthey startedfunctioing.

I hope that one would obviously admit that
thisis a very important Committee with mem-
bers belonging to the highest judiciary in this
country. The Supreme Courthadsaidthatthere
was no blemishandthere was nothingwrongin
the compositionitself. But what one would have
expected? When the Supreme Courtsaidthat
the motion subsisted and did not lapse, the
Committee was duly constituted. What one would

—4 have expected atthattime? Once this sort of

cobwebs are cleared, if they were genuine
cobwebsetall, butwhenthey were cleared, what
one would expect? The learned Judge, toclear
his reqotation, wouldfully cooperate e with this
committee. No reasons has been given they

e ——— ‘ e ———

removal of V. Ramaswami Judge

VAISAKHA 20, 1915 (SAKA) & Motion for Considering the 506*

Report of IC Investigating the gcr:oufnld (qur
of India

these three eminent Judges of this country
should be againstJustice Ramswamy.

It is very very unfortunate that Justice
Ramaswamy, instated of cooperating with this
Committee - one would invite and say please
comeandsee. letme gothere, | willprove to you
that | had not done anything wrong-instead of
doingthat, he said “Justice Sawantis my junior
inthe Supreme Court. Therefore, | donotaccept
it.”Justiced. Desai has got some furnishing
madein his house at Bombay and, therefore, he
is notcompetent. We are proud that Supreme
courthas Judgeslike Justice Chinnappa Ready.
Butheisno ajuristbecause he has not many
publications to his credit. But | think some of his
judgments are much more importantand much
more lastingthananybookthatmighthave been
published. As ahumble lawyer, | cansay that|
amproudthatourcountry has producedjudges
like justice Chinnappa Ready. Heisnolongera
sittingJudge. Therefore, | donotgerany benefit.

These were the allegations made against
the Judges. Thereis no cooperation. Al sorts of
technical objections were beingraised. Gove
methis andthat, he saidalthough the Committee
saidthatevery minutewillbe senttoyou. If ihave
todothat, | should hurﬁbly reserve my righttodo
itinthe last.

Letters after letters were sent. Different
lawyers were writingto him. One hon. Membet,
of Parliament was writingto him. When he was
toldif youdonotappear, youcansendlawyers,
he said @ | would like to send lawyers.”. Yes,
lawyers cancome. The Committee allowedthe
lawyers tocome. He said “No, no. | would not
acceptyourjurisdiction. Therefore, | would not
put questions. They will suggest questions for
otherstobe put“They have suggested ques-
tionstobe put. There was no defence givenon
merit. Eventhen, lamsure youtakenthetriuble
inspite of the multif sious pressures on yourtime
because of your multifarious otherfunctions.

I do notexpectthe hon. Prime Ministerto
go through it. He can go through at least the
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relevantportions tofind outhowthere hasbeen

asystematc attempttofrustrate the functioing,
atleast delaythe functioning of thus Commitiee

One after anotherpointthe was takeninto
account and ulimately anhon Member ofthe
Bar, onbehatf ofthe leamed Judge wentevento
the Supreme Court Challenging tandfledaWnt
Petition saying that alithese sorts of illegaliies
were beingcommutted by this Comnuttee Ult-
mately, the Supreme count rejected that Writ
Petition saying he had no locus stand in the
matter Butthetemwas elapsing, longtmewas
goingonelapsing Then the Commttee started
its work Elaborate reasons have beengiven
what procedure has beenfoliowed, whatis the
postion inlaw, howfaity they have tiredtodeal
withit

Sir as you know, the Judges Equity Act
requiresthatthe speche chargeswilthavetobe
framedbythis Committee Althoughthe notice
of the Motion indicated 11 charges some may
not be very specific, some may be a little
discursive yetthe Commitiee, aftergoingthrough
allthe papers, documents thatwere available,
produced, calledfor, invited, they farmed spe-
cificcharges Ibelievetheyiramed 14charges
They have framed 14 charges |cansay with
condition and with all sincerity that they have
tnedtodotheirbest Whatwe havegothereis
thereport Atlestone wouldexpectsome ap-
proachfromthe Judge occupying suchanemi-
nentposition They have tried to dotheirbest
They have givenfull reasons, full opporturuty -
notonly full opportunity butfull reasons

One fact very clearly appears from thewr
findng Wherethey havefoundevenaslightest
doubt there may be a shightest doubt that the
Judge maynothavesomethingtodowtht-they
haveexoneratedhum Aboutonecharge, hesaid
that thas notbeen proved, aboutcharge number
six. saidthas notbeenproived chargenumber
10notproved, charge number 12 partly proved
andthapcharge number5notproved Thishas
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beenmentioned Althoughtheyhaveframedthe
charges, agterfully gongntothe mater, gping
throughthe vudence gettingthe records, they
have decided The pointisthe charges were
framedbefore the oralevidence ordocumentary
evidenceand all, infull, was appended After
heanngtheentire evidence, this Committee has
cometoatindingthatoncertan charges, on 10
charges, heisguilty Thechargeshavebeen
proved With regardtothe othercharges, they
havenotbeenproved Canthisreportbegnored
justbecause the Judge concemeddoes nothke
the persons who have giventhis report? Willit
dependonsubjective determinaton? iftwasa
Supreme CourtJudgement couldanybodyhave
sadthathe s notacceptingthis Judgement he
1s notbound by the Judgement orevenforthe
High Court subject to the Supreme Court's
determination? Justbecause there is anoppor-
tunity that the matter would come betore the
Parhament Therefore heis makingallsorts of
commentsonthis Withgreatsorrow {shallsay
that fromthe language thatthis Judge has used
abouttlus Committee aboutthe Judges about
the Speaker aboutthe Supreme Count, aboutthe
MPs, tseemsthatapartfromhimself nobody
1sgood, heistheonly angelprevalling |amvery
sorrytosaythat iwillbeseech you Si andthen
thehon Memberstogive me alittietime sothat
|canindicate how he has misusedthe postion
Instanced of defending himself on metros, he
thought thatcharacter assassinationwouldbe
hisdefence One ofthemishiscolleagueonthe
Bench

One of them is a sitting Chief Justices of
one of the premier High courts of this country
Mr Speaker, Sir, | cannothelpcommentingon
thisbehaviorwhich Justice R i 1swamitook
betore this Commuttee trying te ‘rustrate the
functioning of the Commuttec duting the dis-
chargeonlydisplayshistearthatifthefacts were
disclosed andfound out itwillgo against im
Thosetry to hide facts who have somefacts to
hide Otherwise, if any disclourure does notgo
againstme | will notprevent a disclosure does
not goagainstmeiwillnotperventadisclosure
All the time, an attempt has been made that
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nothing shouldcome out, nothng shouidcome
up afterthewrde petiion of the hon. Member of
Parkamenttalled, thenthe Commttee proceeded
without any cooperation from the judge con-
cemed. Andwhenthe reporthadbecome 1
was goingtobecome ready, then

petiion was filed before the Supreme Courtby
Mrs Sarourt Ramaswarm, wife of the con-
cernedjudge saying, “ give me a copy of the
reportbefore the reportis submitted to Parha-
ment " He says, “itis astage where | wantto
take up the point that the report is not vaid “
Before parkament comesto see tt, beforetis
pubkshed, she wanted acopy, iswifefiledawnt
petihon onwinchthe fultheannghas beengiven
bythe five-judge bench of the Supreme Court
The Supreme Courthascometoa findingthat
noreportistobe given atthis stage as perpage
421

THEMINISTEROF STATE INTHEMIN-
ISTRY OF LAW JUSTICE AND COMPANY
AFFAIRS (SHRIH R BHARDWAJ) The Su-
preme Courthas saidlater onhe willbe having
anopportuntty Youalsomentionthat

SHRI SOMNATH CHATTERJEE | am
glad and naturally we have a very alert law
Minuster | amthankfultohim Ithas beenheld,
Ihave acopy of the judgement withme, that at
thatstagh Justice Raswamiwasnotentitiedto
acopyforthe simple reasons thathe wouldhave
atullopporturtyto defendhimself Acopywould
be given when the Parhiament takes up the
matter Eventhereafter, as|said earlier, there
1s a scope for judicial review even after his
removal So, we humbie ordinanly mortals will
notbethere Theywillbe exaltedjudges ofthe
Supreme Court, his own peers, they will be
decidingthat Therefore, fhehas any gnevance
thatthe House may notact properly , theresthe
Supreme countof India Ofcourse, he does not
beheve inthat, tthe Judgement goes against
him Thatisthedifficulty withthisjudge There-
fore, what we find s that there was aconscioys
attempttodelay the disposal of the matter

| wantto only read afewhnes of the reply
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givenby Justice Ramaswami to show hig atti-
tude towards everybody eise in the worid apart
fromhimselt Onpage, 1, hesays verycategon-
cally trygto humour the Parkament and the hon
Speaker, “| had no confidence inthem™thatis
Committee “lhaveconfeidenceinyou, “that
15, Mr Speaker, Sir,thehon Membersofthe Lok
Sabha“Headdressedto us sayingthathehas
fasthin us icnidungthose 108 membersorthose
who have comeback

SHRIRAMNAIK (Bonbay North) There
are 115Members Everybodyis saying 108

SHRI SOMNATH CHATTERJEE How
many are back now outofthem?He has afaith
nme |lamasignatory thavecome Rightlyor
wrongly, lamback Andhehas expressedhis
confidencein me andMembers like uswhohave
comebackfromthe Ninth Lok Sabha

Therefore he has gnevance againstus

But, he had no confidence inthe Committee of
thesethreejudges Then, hesays,"Allthe alle-
gations inthe Notice of Motion arefalse " That
isthenextthing He says verycategoncallythat,
“we know today that these allegations were
flaise " Accordingtotum hewas condemned
unheard The Committee decidestoproceedin
thematter and gives himfullopporturuty but he
says hewascondemned unheard

Now Sir therealthingcameout Hesaid
that, “Why did I not objectearlier? itis because
1followed that pnciple meticulously inthe hope
hatthe public calumny cuiminating ina Motion
before this bon unable House would die its
natural death “Atpage three ofreply. thereis
averysignificantsentience Itsaysthat“|had
implicit faith that upon the constitution of the
Tenth Lok Sabha, the hon Members of this
house wouldlook intothis matter and after due
appheation of mind would ensure thatthe good
name of thejudiciary is notdamaged "

Sir, us expectation was belief Tenth Lok
Sabhawastohisliking Itis stillcontinuing its
pursut Hesaidthatthis wasthereasons whythe
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hedkeptquiet Dependingonhisforecastotthe
election result, he keptquietaccodingly ltthe
election result goes differently, notaccordingto
histikung he takes up another attitude

Again, Sir, atpage 4, he said! find thathe
has apahatholigcal oppositionto this Commit
teeand|quote,

Nojustice fromthe Committee the Com-
mittee was doing injusticetothe judiciary’

What he further says at page 4 1s very
interesting and | quote

“The Commuttee was notonly doing
injustice to him but to the institutions
ofthe judiciary as well Suchallega-
tions were flaunted, were publicised,
become the subject matter or
speechesanddiatribes becamethe
basis of submissions in courts the
result was that | could not defend
myself ididnothaveaforumtogoto
Somewnhotnedtodefendmeweretold
that they were defending a corrupt
judge because the High-Powered
Committee could not frame such
charges had notthere been an ele-
mentoftruthinthem Thestandofthe
hon Members of these House was
vindictive because the charges were
framed in accord with false allega-
tions made

This Committee of Judges framedthese
charges onthebasis of these falseallegations
andthereby we were vindictive vindicated Just
now, he expressedius confidence inhis opening
remarks andthen he saysthatwe had adiabolic
credental, motives

Then, whatisthe fate of the Supreme Court
inhishands? Please see page 6 and | quote

“ That the latest pronouncement of the

-~
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Supreme Court in the case of Sargini
Ramaswamias Union of indiaand others has
grantedmethe nghtto move the Supreme Court
in the event, this Motion is carnied resulting in
my removaifromofiice 1thinksuchableatsand
anegative remedy apart from being miscon-
ceivedisin appropnate andinadequate Thisis
my personalopinion’

Hesaysthatthe Five Member Constitution
Bench sdecisions inappropnate, inadequate
andmisconceived Anything he doesnotike, he
uses choicestwords Then Sr,whatisthefate
oftheformer Speaker? .

Now his path s restored lamtryingtofind
outtherelevantquotationthereinhe saysthatthe
Speaker without application of mind had de-
cided etc

InPage21hesays

‘Having saidthus | would ke totouch upon
anissue whichs shghtly more sensitive
andwhich relative tothe delicate task the
hon Speakerofthis Housemustperform "

Unsolicited advice!

* when dealing with a motion of this
nature Itis my belief that when a motion is
placedbeforethehon Speak tmustbetreated
naturally with the utmost solemnity since thas
emanatedfromhon Members ofthis House,
butthehon Speaker treating such amotion
without he solemnity that it deserves must
also, consiststent with the high constitutional
officethatajudge holds, ensuresthatbefore the
motionis admitted, aprelimnary equerry of an
informal natural which is notinconsistent with
the provisions of the Act of 1968, 1s conducted
forthehon Speakertobe pnmafaciesatshed
inrespectofthe veracity of the allegabions This
willinfuture ensure that no motion 15 admuted
withoutthere being astrong pnme faciecase
Thehon Speakerindoingsohasthefreedoms
toconsultiegal experts of his chowce and also
informally seek a response from the judge
concemed This willensure that only such part
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the allegation are investigated forwhich there
1sa prime facieevidence "

Hewants elaborate investigation, enaurwy
atevery stage, although the law saysthatitnot
thetunctionofthe Speaker He hastoonlylook
into a pnmatacie case

Thisadvicehasbeen giventothe Speaker
When obviously he has not agreedto it, kindly
seethattanguageheuses

“I have dealtwith in Page 22 in Vol liwith
theproceduralaspectofthuscase, including the
manner and method in which the Committee
conducted the proceedmgs which reducedtto
atarce”

Itisaverystrongwordtobe usedbyasitting
judge against his brotherhudges members of
the judiciary He s very expressive in his
language, lfind In Page 10whatacompliment
he has paidtois brother judges Hesays

“Inreportthat has been submitted acute
ness when presentingfigures inabalce sheet
fudged themto reflect acertain point of view
Some such exercise has been done by the
Members of the Commitiee ™

{leaveittothe hon Memberstoreact
Kindly see Page 12 Hesays

“Am | to beheve that if the Government
installs airconditioners atthe residence of the
Chief Justicethatis in accord with the require-
ments of the office of the Chief Justice but if
these are installed from out of otherfunds of the
High Courtitwould not be in accord with such
requirements? ifthatis thatlaw, then | say that
thelawis anass “

Mr Prime Minister, you can have any
number of things in your house through the
CPWD Butnotlungcanbedecidedonyourown!
Thistsnotashpofthepen AtPage 12bottom
he says
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“lamthentoldthati purchased mattresses
lines dressagetables andifvalueofthese
things are added up, it would cross the
prescribed imitof Rs 38 500 Onfacts|
havealready demonstratedthatths finding
1serroneous Assuming itto becorrect,am
Ito acceptthatthe Chief Justice should not
have purchasedtable ine, mattresses? If
thatisthelaw, lagain saythatthelawis an
ass”

He says whatsort oflawis this whatsort
of ruleisthis The ChiefJusticecannotpruchase
linen mattresses, tables Ifthe Chief Justice
cannotpyrchase whoelsecan? lfthereisany
law thensuchalawmustbeanass Thisisthe
way he has dealtwiththis mater Atleasthehas
not shown respect to the Parhiament In the
reapply he has used such expressions as tund-
ingofaccounts , false allegations annow ass

Sir,onewould have expectedthatonce a
report comes from a Commuttee hke the one
which was there in this case one with all
humanity acceptsthatreport Sir anyrespon
sible person acting bonafide would accept that
report because of its composition and also
because ofthepainstaking elaboratemannerin
which the Committee has discharged its func
tions and given its report But they have te-
ceivedonly the fulmination s and nothing else

Sofarasthe charges areconcerned Ido
not wish to go elaborately into them butcer
tainly lwould(ecelve)ny nght {havemadet
very clearthat outverfy very humble endeavour
isto seethat our judiciary 1s not under acloud
thata person occupying the highest postionin
ourjusticialsy systemis nottreatedin the matter
asweareseeingin he Supremecourtbecause
the Members of the Bar do not go before
him

Sir he has himseif said one sentence
whichis very important, inisreply Itisinpage
lofhisreply “Thejudiciary s going thorough
verydifficuittmes Hehasgiventhecasons
astowhyitisso | quote
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“Alotofsoul-searchings necessary. The
confidence of the public in the institution
hasadittedoverthe years TheJudiciary,
and here | mustbe canckdbefore the hon
Members of this House has notacquited
nself very honourably, andi, benga partof
this msttution, mustpartake nushearof he
blame Withthe general malase otfaling
standards, the judicially has net remained
untouched Thelegalfratemity hasnotaiso
hved upto outexpectations "

1 1shouldhavethoughtwice years Sir,lam
reading from a sitting Judge’s comment

“With the fatling judicial standards, the
soctetal, nstitution, indmdual and polthicat
pressures burden and to some extent
jeopardisesthe independentfunchoringof
Courts”

This s his observation Heson interested
party, but, may | quote, with all humitly an
observation of former Chief Justice Shn
Sabyasachi Mukherjee at page | of the
Committee’s report? i quote and | bekeve thatit
shouldbereadandre-read,

‘The Supreme Court mustupholdthe rule
oflaw Itstherefore necessarythatthese who
uyphold the rule of law must hive by law and
Judges musttherefore bneobiigedto live ac-
cording to law The law, procedure and the
norms applicable in its case en him that the
expensesincuredbythe Courts forthe Judges
mustbe accordingtorules, The Judges ether of
the Supreme Courtorthe High Courseandthe
Chief Justice are subjects to the rule of law like
any othercitizen of this country andmust abide
by the norms an regulations prescnbed in as
much asthese andtothe extent are applicable
tothem |always thoughthiswas clearandneed
no reiteration Wemusttherefore, ensurethat
there 1s noconduct of the Judges which affects
the faith of the people that Judges do not live
accordingtolaw "
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* Judgescannat affordto bewwolvedn
disputes winch have to detenrsne the question
whetherthe Judges whie fuachonng as.Judges
or Cheef Justice have attemptedtosubvertthe
law erther designediyor in Uttarnegkgence or
recklessness ”

Thereis another passage if 1s may quote
from the Report of the Commuttee of Three
Judges whichthe ledned Chiet

Justice hadcomposed tisonpage3

“While itis true that the Chiet Justice of a
High Court is not expected profesonally to
accountforthe items of fumiture funcishings,
etc , provided at his resoicxndce, it would per-
haps in a matter of such magnitude, be too
ethicaltosay thatthe mcumbent intheofficecan
be wholly unconcerned with the happenings
Proproriateis of conduct in dally if may not
approve of such atechnical stand While the
stuation may not mvolve any moral turpsiude, t
isand altogether ditferentthingtosay thatthe
Judge isenttiedtoignore and be ncentive tothe
loss occasioned "

Then, onpage 4 of the report of this Com-
mittee of Three Judges itis sad,

“The standards of ethrcal andinteliectual
rectitude expected of Judges are directly pro-
portonaltothe exalted Constitutional poetection
thatthey deservetoenioy Thecountrysentitied
to be most exacting in its prescnption and
expectahon of the standards of rectitude i puch-
cialconduct What might be pardonablenan
ordinary citizen of officer, ight in the case of
Judege look ndeed unpardonahle, His morals
are nothe standards of the market paice butis
the Punchlip of ahigher code ~

I think, 1t1s so well put 1 can hardly add
anything usefullytothis

MR CHATTERJEE, will you yweld for a
moment (interruptions)
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What happened when Mr Justice
Sabyasachi Mukherjee died unattendedina
London hospital and could get no treatment
because oftherules? Have yourany answerto

that” (Interruptions)

SHRIHARIKISHORE SINGH (Sheohar)
Mr LawMinister youmustunderstand, Letthe
Prime Minister explain the whole

thing (Interruptions)

SHRI SOMNATH CHATTERJEE That
willagreattragedythathadbefouledthe country
Therefore, lamsure the Law Minister, whoisso
concemedabouthehealthofthe Judges aswel,,
shouldseethatproperrules arefarmedfortheir
treatment

SHRI INDRAJIT GUPTA
{Midanpore) Whathad happenedtothe snquwy
ntothat?

SHRI H R BHARDWAJ Nothing hap-
pened

SHRIINDRAJIT GUPTA Why? (interrup-
hons)

SHRIH R BHARDWAJ, Nothing heard
afterthat

SHRIINDRAJIT GUPTA Nothingheard
afterthat

SHRI INDRAJIT GUPTA Who
stopped(intermuptions)

SHRISOMNATHCHATTERJEE Sir,in
his reply at page 14, Justice Ram swami had
sad

forced logic led the Members of the
Commutiee hold hat whnch they hadprede-~
terminedtodo’

That means that they did not have an
penmined and they were determined to do it
There 1s another significant sentience With
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your kind permission, | wishtoreadthe fasttwo
sentences onpage 14, Volill (partsitolil),

“The force of of circumstances and the
bekhefthatthey couldnot be subjectedtothe
discipline of a igherjudicial forumledthe
Members of the Commuttee to believe that
#theyfoundagainstme, the fincings wouid
beuntouched, since the Hon bleMembers
of this House will neither have the time nor
the patience to meticulously analyse the
matenais againstme

Seewhatreflectionis made ontheMem-
bersofparkament Hesaysthatthe Committee
chdnotreally apply ts mund an dcametoalisorts
offindings becas.se they knew who will bother
amongst the Members of Parhament whowill
have the time and inclination to meticuloculy
analysesthe matenails agamstme Therefore,
Members of Parhament can be easily misled
Andtheywill accept without question the report
ofthe Commitiee Therefore the Committee
maydowhitertikes Thats precisely accord-
ingtotheJudge This Committeeol Judgeshas
given aniresponsible finding because afl ofus
here are dumb specters, mute specters wedo
notapply ourmind

We have nomindof ourown we haveno
understyg of our own, we do notbothertoread
papers and we do not try top discharge our
functions with any sans of responsibility and
therefore, we will be taken for a nde by the
Committee and that i1s why, the Committee
chosetogive any sortof reportthat they bked to!
Sir, resentthese nstmnutions andinnuendoes
made aganstthe Members of Pariament And
Ibelieve that it was notworthy of a judge of the
Supreme Cour? +4 make such observations
aboutthe Membe s of Parhament

Inone of his mainpoints he says thatthe
Chuef Justice of a High Court 1s entitied to
fumiture, etc upto a it of Rs 38, 500/- He
shouid not have more than that , What s the
responseofthe Judge? Hesays. *No, no,Rdoes
notrelatetopurchase The rule only saysthatd
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shouldnotbe used Thereisno prescription of
anylaw inhibitingthe Chiet Justice to purchase
itrelates only to their use You canpurchase
withoutusing Thatrestnictionisonly for use
Youcangoonpurchasing Therefore thereisno
barinlawfrompurchasing This looks like that
logic in Allice in the Wonderland | amreading
frompage 15

The rule does not relatetothe purchase
oftemsbutrelatestotheir use TheCom
mittecsaysthatthe purchases madebyme
beyond the imit of Rs 38 500/ are an
nfraction of the rule 1says Sir thatthe
purchases are notcontrolled by the rule

This 1s his observation This is not may
saying 1 am only quoting There 1s another
observation

Thereis no prescniption by any law inhib
iingthe Chief Justice to purchase rufinither
and furnishings The rule relates only to
theiruse

If thisis the law the Prime Minister may
kindly apply his mind andcometo a decision
Today 1f this Motiontalls through thenevery
ChiefJustice cangoonpurchasing They may
¢jo to Cottage Industries Emporium or t don t
knowwhere!

Sir | do not wish to take the item eighth
House Icannotactthe waythe Judge has done
Hefeels that the hon Members my hon col
leagues have notread anythingandthat they will
notbe abletounderstandeveniftheyhaveread
lonly saythatthesemattersarethereforanyone
to read The full report has been given the
reasonshavebeengiven Thedocumentshave
beenmentioend Entrieshavebeengiven fig
ures have been given Inthe absence of any
evidence of deliberate malafide attitude there
1s no question of their reportbeingbaised and
croneous
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seeanotherexample Twocars hadgone
from ChandigarhtoMadras Somebodytakes
them and comes back by air!' These things or
there! | do notknow thatso much public money
1s available the Judiciary and to the Chief Jus
tices!

Thenthere is the question of purchase of
maces 25paceswerepurchased Thereport
hasbeengiven Thereasonshavebeengiven
These purcnases were foundtobe not proper

Then Sir take thelearned Judge s obser
vation that the Judiciary 1s going through a
difficulttime Ifthatisso Ibeheve the Parlament
has role to play in this regard When these
observations come fiomthe highestjudiucary of
this country andwhen one of the judges of the
Apexcourtofthis country says thatwe are going
through difficult imes and thatthere 1s societal
pressure culturilpressure political pressure
andsoandsoforthon theudiciary alototsoul
searchingis necessary He has mentioned 1l
thesethings The confidence of the. people has
diminished He .ays

withthefallinju dicial stand wrds social
institutional individual and political pre.s
sutesburdenburden andtosome extent
Jeop ardise the inde pendent functioing of
courts

If this tus expenience of the Courts the
soener he dis.ociates himself from the Court
the bettoritis forthe country

Sir withaveryhcavyheant aslsaidinthe
beginning withdeep anguish | have movedthis
motion We sincerely feelthatafterthe findings
that have been givenby very eminentjudges
ninentMembers of the Committee there isonly
oneresponstothatwhichis possible Judiciary
will remain poliuted and denigratedif Justice
Ramaswamy still continues to occupy his seat
onthe Bench Todaythe hastosaythathe has
beenfoundguiltybyhispeers hehasbeengiven
a opponity/ Because ot the goeographical
aredas foOrm which he comes or becaue of
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politicetodayf he his exeoneratedthenicanone
shoddierto thing of the future of the judiciary in
this country This will give the worst possible
message When the jJudge himself says that
there aretomany pressuresonthejudges then
he musthavefeltthat preassures Andhesay
sthatbecause ofthe pressure the standard has
fallen he as thatbecause of the pressures the
depended of thejudiciary is nolongerthe same
ashefore Ifhasalsobeencompromised What
1s to be done inthese circumstances?

Isubmit with all sincenty atmycommand
with all humilty that the trail 1s also of the
Parhamenttoday Whatare the standards that
we shall apply? Shall we ignore the reportof a
Comemnittee of emollient people justbecausewe
do not like their names or hike their facades?
Shallwe do that because the personcharged
against do not like them for reasons which
nobody canaccept? t willbe probably taxingtoo
mtich the patience of hon Members | could
| aveshownyouhavebehaved hedidnoteven
nsweronthenearestofthe purchaseaand|gel
boldto say that Therefore tothefallowMem
bershere |appealdonottreatit onanysaidas

ipohitical issue or as an issue of a pzricualr
individuilperso Itisthe question of judiciary of
thiscountry ltisaquestion whetherwewanta
purejudiciary we wantajudiciary whichwillbe
independent andwe want ajudiciary in which
peopie have faith and we want that nobody
occupying such a high postionwilbe subjected
toany pressure or any inducement orany laxity
of exactingstandards which arerequired Asthe
Supreme Courtjudges have said what would
havebeen maybe excusableinthecaseofan
ordinary individual i1s not excusable whenitis
done by apersons of thateminence byaper
S0ns ocLupying such an ambient postion

Theretore Sir thisis aclearcase where
the requirement of Article 124 (4) ofthe Consti
tution of indiais fulfited Itis case of provided
disbahviour Andthe Supreme Courthas said
oncethe affirmative misbehavior Andthe Su
preme Courthas said once the affirmative virtue
1s givenby the House to the misbehavior which
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hasbeenfoundrythe Committee of judges twill
aprowvide approved misbenaviour | submitthat
itisthe clearestcase of misbehaviour of a nature
whichisunpardonable Therefore {appealtoall
the Members here please eschew politics

eschew chauvinism eschewparochialconsid

erations and please do notbnngtoyour consid

eration who appointed whom or during which
penodhe was appointed because it does not
matter Once heis appointed he becomes a
Judges of india He becomes as much of my
judge as be becomes nobaody also s judge If|
feelthat | shail have to go to a person who is
capable of indulging in suc h activities of which
he has beenfoundto be guiity butbecause of he
game of mumiers inthe Lok Sabha and Rajya
Sabhaifhegets Scot free Ithnk twillbe avery
very sad day for this country

Therefore Sir withallhumiiity {request
the hon Members to see that this Motion 1s
carried Already more than three years have
elapsedsince the disclosuie was made First
disclosure wasin Apnl May 1990 A C ommut
tee wasformedin 1991 Today we rein 1993
Threeyearshaveelapsed Hehasbeensitingon
the Benchaithough he has beenforcedtotike
leave because even the Members of the Bar
don tappearbefore himaiwys [ Thatsituation
shouldnotbe allowedtocont nue the Supreme
Courtshould notbe allowedto functionundera
stigma underacloud undersomedoubtandso
on

lappeal Sir thatwouldbe avery sad day
ofindia Onofthe bastions of ourdemocracywill
be the Supreme Court and judiciary Please
don ttinkerwiththat Please donotallowittobe
poliuted Enough senough Lethungo Ishil
appeal to him let him resign We shall all
appreciate his gracious gesture

"/MR SPEAKER Motions moved

»{) ThuisHouseresolvesthatanaddress be

presentedtothe Presidentforthe removal
fromoffice of Justice V Ramaswamiofthe
Supreme Court of indh 1 for his following
acts of misbehaviour
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Thatdumnghistenures as Chief Jus-
tice Punjab and Haryana between
November 1987 and October 1989
Justice V. Ramaswami personally
gotpurchasedcampets andpurchased
carpets and furmture for this resi-
dence and for the High Cut costing
aboutRs 501akhsformpublicfunds
from handpicked dealers at highly
inflatedprnces Thiswas donewtthout
nviting pubhc tenders and by pn-
vately obtamingatew quotations most
ofwhich were torged orbogus

Thathe also got payments made to
hand-picked dealers forfurmiture and
carports ostensibly purchasedfor his
residence which were never deliv-
ered

Thathe misappropnated some of the
furmiture carpets andothertems pur
chased from Court funds for his offi-
cial residence costingmorethan Rs
1,50 000 and didnot accountforthe
sameatall

That he replaced several stems of
furiture carpetsandsutcasesetc of
avalueofmorethanRs 30 000which
had been purchased by him for us
official residence from public funds

by oldandnfeniorguahty tems with
the objectof denvingundue benefit for
himself

Thathe purchasedfrom publicfunds
morethanRs 13lakhs worth of furn:-
tureandotherassociated tems fortus
official residence atchandigarheven
thoughhewas enttiedftfurrtureworth
Rs 38,500/-only Thatisthepoaches
hewilfully evadedseveral rules and
sanctonedmoney forsuchpurchases
by spitting up bills

(6) Thathe gotpurchased 25 sivermaces

forthe High CourtatacostotRs 3
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60,000/ froma firm at hus hometown
in Madras at highly inflated prices
without nviting competitive
quoitations This was doneevenafter
the otherudges of the High Courthad
opposedthe purchaseofthese maces
onthe groundthatthey were wholly
necessary and appearedtobearehc
ofthe colonial past

That he misused public fundstothe
extentof Rs 9 10lakhs by makingth
court pay tor non-official calls made
on his residential telephones at
chandgrahdunnghis 22 1/2monthsin
office as Chwef Justice of Punjaband
HaryanaHighCourt

Thathe abused his authonty as Chief
yshcetomakethe PunabandHaryana
HighCourtPayRs 76 150forevenhis
residentialtelephone atMadras

That he misused his sraff cars pro-
vided to hum by taking them from
Chandigarhtohilp stations forvaca
tions and to Madras for his son s
weddingandspentmorethanRs One
lakh of public money for paymgtor the
petrolofthese staff cars Heevengot
himself paid for false petrol bilis and
otherfalse bills relatingtocar repairs
etc

(10) Thathesanctionedas officialthe plea-

suretnips orthe tnps made for his own
personal work by hus subordinate staff
to places like Madras Mussounsc
Manah etc eventhoughtherewasno
official work to be done in those
places

(11) Thathe gavefourunjustiied promo-

honseachwithin 18 monthstoseveral
members of the subordinate staff of
the High courtwhom he misusedtor
aiding and abetting hus above acts
done forhis personalgam ~
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(n) *Thus Houserdoconsuderthe Reportofthe
Inquiry Committee in regardto investaga-
tron and proof of the usbehaviour alleged
agamstShaV Ramaswami, Judge, Su-
preme Courtof incka, which was imdonthe
Ranble of the House on 17 December,
1992 "

unde Artcle 124

ShnKapiSibal, The Lawyerforthe Judge
mayplease make asubmssions onbehalfofthe
Judge

SHRIKAPILSIBAL Mr Speaker, Sirlet
meattheoutset, onbehalfothon Mr JusticeV
Ramawamy, myself and my colleagues covey
my deep appreciationforaffordngus the oppor-
tunity for being before you and address youon
the vanous complex issues that anse foryour
consideration {This is in consonmce withthe
heights tradshons of Parkamentary democracy
Iwas indeed deeply grathied atthe mannerm
which my brother at the bar indicted toyou that
hisis notapartisantssue Wearesttinghereas
Members o a Judicial Tribunatand we aretoday
goingto assess whetherJustice Ramaswamy
andimakettclearwhetherJushce Ramaswamy
1S a corrupt Judge or not If he is, 1t 15 your
Consttuhonal ocbligation to vote for the Mohion,
it heisnot, itis your Constitutional obkgationto
defeathim Iwilnot, nthe cases of this Address
make any mention of any sitting Judge of the
Judiciary and | will not wash dirty inenin public

I will confine myself to the tindings of the
Committee and | wilildemonstratel to you Sr,
pomnt-by- point, fact-by-fact, how wrongthey are
Sir yourmight remembers, my learmedfriend
satd that 108 Members of the 9th Lok Sabha
singedanohce ofMotion 1tustandibeheve that
they smged twith a solemnbelefthatthejudge
pnmafacilecommittedawrongandd he dd, he
mustbe mnvestigates and indeedhewas iwill
readthe Notice of Motion, Sir, toyou andndicate
to youhow unfortunate these aliegations are
especially, mthe hght of the facts found agamst
tumevenbythe Committee linvite the attenbon
othon Members of this House to Volume | of
whathas been distributed to you “Thiswas done
without nwiting . public tenders and by privately
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obtaming afew quotations. most of which were
forgedorbegus "

Thatisnetherachargesnoristproved if
further reads as follows

“(2) That he also got payments mada to
hand-picked dealers forfumiture and car-
pets ostensibly purchased for his resi-
dence whichwere neverdelivered ~

There is no charge not s it proved even
today Nothattheareonthesepoints Iwantto
pontouttwofacts to your Lordship These alle-
gatonstakof hand-picked dealers Why does
ittatk of hand-picked dealers? i think the hon
Members ofthes House mustbe informed ot this

Dunng the tenure of Chief Justice
Ramasawms. as Chwef Justice of the Punjaband
Haryana Court, while s residence was being
renovatediwo dealers were supplymgfumiture
andfurmshingsto lum InamethemM/sKnshna
Carpet and M/s Slawan Fumiture Whenthe
allegations were made, it was assumed that
thesetwo dealers are hand-picked by Justice V
Ramaswamsandthatno other dealers. notender
was invited, no other dealers are granted any
order Justice VRamaswamiwhenchargewas
framed, wrote on January 21 to hon Members
ofthe Commwitee andsaid- | will come to tiater
but ) willtell youthe substance of whathe said
- please find outthat since the inception of the
high Courtwhether any other delars had sup-
phedtumduretothe High Court-any otherdealer

Now the fact s that the documents have
proved andthere s statement ofthe High Count
thatsince the mception of the High Court nobody
has eversupphedfumture andfurrishingstothe
HghCourt-nootherdealer andl haveshownthe
documents

Hyoulookatthe quotation ofthe High Court
n 1984- M/s Slawan Fumdure - fyou look atthe
quotation given by these dealers in 1986- M/s
Knshan Carpet and eventoday the High court
continues to buy furniture and furmshings only
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from those dealers. Now Ki ask myself this
question. Whenthis charge wasframedagainst
Justice V Ramaswami and for the last three
years, we have been talking about it, did my
Memberofthe Committee or didthe hon. Mem-
bers who moved the Motion findoutfromthem-
selveswhetherthere was any elementof truth in
this? Because the High Courthas always bought
furniture fromthese two dealers. Whendoes
Justice Ramaswami alleviatedtothe Chief Jus-
tice of Punjab and Haryana High court? On
November 12, 1987. Andwhenwasbe alleviated
tothe Supremecourt? October6, 1989. Heknew
nobodyin Punjab. He was picked from Madras,
hehadneverbeento Punjabbefore. Whatwould
heknowaboutthe dealersinchandigrah? Hehad
noassociations in Punjab anHaryana. He want
togothere. He took thebolid step of going there
when Punjab was a disturbed area and dis-
chargedhis fucntioings honorably. Throughout
his tnefuernobody made any aliegation.

I wilitell you the reasons, why the allega-
tions were made. | willcome to that lkatgerbut
the pointl am making is, how could 108 Mem-
bers of Parliament make an allegation of this
nature, without ascertaining for themselvesthe
quantumsinvolved; Rsa. 50 lakhs, had picked
dealers. inflated prices, no quotations; Facts
which | will demonstrate have beenprovedtobe
wrong. lcometopoint 3.

“That he misappropriate some of the furni-
ture..”

No proof till date that a single item of
furniture was over taken by the Chief Justice
Ramaswami. Butthatwas acharge.

“That he misappropriated some of the fur-
niture, carpets and otheritems from Courtfunds

for his official residence.. “

Sir, 1 will give you the reasons for this
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{am sure the hon. Members of this House
havebeencirculatedthis littie map. itrepresents
the residence ofthe Chief Justice anditis ground
floorplan of his house. lam trying to explain to
youthe reasons for the allegation ‘that he mis-
appropriatedsomeof the fumiture, carportsand
otheritems purchased'

Iftyounoticefromthis fioorplanthe biueline
isalarge curved room, whichwe may refertoas
aDrawing and Dinning Room. Thereis nowell
inbetween, itis alarge room.

As you know when a carpet manufacture
manufactures carpets, he does it only in a
square formation. Nobody manutacturesitina
curricular formation. When the orters were
place forthis area with Krishna Carpets, what
was ultimatelyinstalledwas lessbecause when
youmanufacture acarpetinasquare shape and
yourtryloinstallitin circular shape. youhave
tocut-oft he sides.

What is installed is less than what 1s
ordered for. And the argument is Justice
Ramaswamimisappropriated and substituted
items of carpet. We were making allegations
against a Chief Justice. My learned friend is
right. These were hon. Members of the House.
Therefore, | am sure these allegations were
made and | assume that with some clement of
circumspection. Whatdowefind? Thatthisis
one of the charges which is notproved.

Nowcometopoint4.

“Thathe replaced severalitems of turni-
ture, carpets and suitcases etc. of a value of
more than Rs. 30, 000 which had been pur-
chasedby him for this official residence from
public funds, by oid and inferior quality items,
with the object of deriving undue benefit for
himself.."

-Not proved. Even onthe findgins ofthe
Committee. | beseech the Members of this
House.. | say. if there is any mora turpitude
involvedinthefindings of the Committee, please
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remove him.
16.00hrs.

Nojudge, who has asigm attachedtohis
character. nojudge whohasvacillatedthe law
no judge who has committed acriminal misde-
meanor deserves to be amembers of the judi-
ciary. Butif he has not, hen please, undo the
harmthatyou have doneto this Judge.

My learned friend rightly said, just a little
while ago. that you have other time and the
inclination of goinginto the details of this matter
andiwill, therefore, request youto please bear
with me. because | will take you through the
details.

Mylearnedfriedsaysthatl have notreplied
onmetis. | willshow you, line afterline, fact after
fact, instance afterinstance, when everythingon
merits has been stated. This only shows thatmy
learnedfined probably didnot havetimetoread
it,Point N. (5) . “that he purchased from public
funds more than Rs, 13lakhs worth offurniture
and other associated items for this
offciarlsidence at Chandigarh eventhough he
was entitled to furniture worth Rs. 38, 5000/-
only. That in the process, he willfully evaded
several rules, and sanctioned money for such
purchases by splitting up bills.”

This charge stands partly proved and | will
tellyouhow. Thefinding ofthe Committee today
, is that as we look at hisresidencde, he has
purchaseditems of fumiture tothe extentof Rs.
6lakh. notRs. 13lakh. thatisthecharge. lam
nottellingyounowwhatthe proofis. Rs. 6lakhs
is the figure. The limit was Rs. 38, 500/- He
purchased items with Rs. 6 lakhs. This is
misbehaviour.

twillfirst say because | wantto satisty the
conscience of the Members ofthis House - 1lam
not going into technicalities and my learned
friendmay rest as murderthat | willnotmake a
singletechnicalarguments. Unless | can evoke
fromyou andformyour hearts empathy forthe
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Judge who has beentreated wrongly, Icannét
succeedbefore you.

Iwillgointothefacts. so. please remember
thatthisis notthe proof againstthe Judge. The
limitwas Rs. 38. 500andwhatwasfoundwasRs.
Blakhs, | willtell youlater howitis wrongandhow
eventhis conclusion isincorrect. | willcometo
that later. Firstiwanttogothroughthese allega-
tions.

PointNo. (6)

“Thathe gotpurchased 25 silvermacesfor
the High Courtatacost of Rs. 3, 60, 000/ - from
afirmathishometownin Madras allthe highly
inflated prices withoutinviting competitive quo-
tations.”.

lwillpause here. The allegationis, firstly
that he bought them from his home town in
Madras; secondly that these maces were pur-
chased at hgihly inflated prices that mesa he
made some money outof it - and thirdly that this
was done without invitingcome operative quo-
tations, thereby implying that he benefited ma-
terially.

Now, whatis thefact? Thetactisthatthere
is only one company in India. called ‘P.R. and
Sons”whichis located in Madras whichmanu-
factures maces. There is no othercompanyin
India. Thisis the finding of the Committee. | am
not saying anythingout of my own mind. Thisis
thefinding of the Committee.

Silvermaces, whenyougotoacout, if your
gotothe Presidency Court ether atMadras or
Clautta or Bombay, the learned Judge came
froma Presidency CourtfromMadrasiitis found
that when a Judge walks there is a person
walking behind him holding a silver mace. What
does this symbolise ? The dignity of the office.
nothing more than that. The Judge was not
buyingforhis personal benefit, he was nottaking
the silver out of them andsellingit. He bought
theminconsonance withtraditions inwhich he
hadbeenbred. There is nothing wrong in with
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[Sh Kap Sibat] allegation was made Why? Allegation was

made because 108 Members of Parkament

that. thought “Well, we look mnto thus 1 does not

Thepomnt!ammakingis P R andSonss
the onlycompany ThemacesforLahore High
Courlare supphedby this paricularcompany

Sir the Commuttee went into the matter
andsfoundnonflatedproduces foundno other
dealers So whatddthe Commtteedo? pnces
foundnootherdealer So whatdidthe Commat-
tee do? The Committee still held hum guiity
Why? itsays *you should have boughtwooden
maces “Thisissenousmatier Now lundlysee
the mind of the Committee |am notgoingto
make any allegation againstanybody Thatis
notthe purpose ofthis exercise Butihavetogo
pmntofacts Three Committee finds “Why did
you notbuy wooden menace o why did younot
by siiver platedmaces and why silvermaces "
| asked Justied Ramswam thatquestion He
said "We bought silver plated maces from
Madras Butunfortunatelywehavetosendthem
back everyformonths forplashing ! could not
have done thatfrom Punjab and Hayana So |
optedforthesilvermaces "Thatwashissense
of judgment nocorrupt noted behind it

| am told in this august body | have the
highestesteemforitand especiallyforleamed
fnend “why would he have done any of these
things? He wasthe Chief Justices He should
live hke an ordinary mortal "Of course heisan
ordinary mortal The Chief Justices ofallover
the High Courtshave bought silvermacs Noth
ingwrongwiththat Punjab itself had sixsilver
maces and every judge usedthem whenthey

were bought

Now let us come to the next charge
Charge (7) saysthathe misusedpublicfinds to
theextentofRs 9 10lakhsbymakingthe court
pay thusisimporantfornon-officialcallscharge
notprovide madeonhisresidentialtelephones
atChandigarhdunng his 22 1/2monthsinoffice
s Chief Justice of Punjab and Haryan High
Court Thischarge hasnotbeenproved Butthe

matter who makes the allegaton * Can ca
memberofthe judiciary betreated ke this ? | jon
my learned fnend inthe request that we must
uphok the traditons of this great insttution and
notmake wiid allegations agamst Judges

Charge (8) saysthathe abused tus author-
ity as Chief Justice to make the Punjab and
HaryanatwghCourtpay Rs. 76 150foreventus
residential telephones atMadras Sir {wantto
giveyouabackgroundonthis iwillrespectta
ittielater There are documents and records
Butlwillmentiontorallyfirst EveryIAS officer
transferred fromout of the State to a disturbed
areawhichwas Punjab 1s enttledto a resident
telephone facility fromthe place fromwhich he
comes not only he 1s entitled to telephone
faciltybutalsoeventheresidence So itaman
comes from Assam ahecomesto Punjab as
Mr K P S Gillhas done hewas entitiedto his
residnenee In Assam as well asthe telephone
faciltythere Asltoldyou thejudge cameto
Punjab and Haryana High Courtin November
1987 The auditforthe yearwas coducted and
endedinAugust 1988 Andmthataudt nobody
took any project this The Audit Department
nevertoo and objection onthe telephone ex
pendsof Justice RamaswamifromMadras So
when nobody took the objection he containued
totakethose expensesforthefollowingyear by
whichtime many other things had happened
and ultimately an auditobjetion was taken and
ultmatelyhe hasgivenRs 76 000 Hehaspaid
thisamountsubject of coursetohisnght Butthe
Commuttee holds “No this 1s misbehaviour
because he paid late This 1s misbehaviour
underthe Constitution " This 1s the trviality with
which you deal with the judge of the superior
judiciary Now Sir letmetellyouanotherthing
Thepersonae ChiefJustice of the Jammu and
Kashmir High Court has a residence in
Chandigarh andheengoysthetelephonefacity
there Thereisnoauditobjection againsthimm
asthergshouldnotbe But whyagamst.Justice
Ramswami? Now it 1s not as o justice
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RamaswamtranawaywithRs 76 000/- No' He
wrotetothe Government sayingthatthereisa
circularwiuch apphes totransferred offices and
thatcircular apphestotransferred IAS offices
why shouldit notapply tothe Chiet Justice ofthe
Punjab andHaryana High Court Nothingwrong
withthat andthe matter till date isnot finaksed
Butthe Commdtee says that this s misbehaviour
| do notwantto gonto the motives because !
amnot occurred with it |wil gointofacts

Now lcometopointnumber9 Thathe
misused this staff cars provided to him by
proved taking them from Chandigarh to tull
stations forvactions notproved- anspentmore
thanRs onelakhs of public money forpaymgfor
the petrol of these staff cars for tus own car not
proved The Commuttee says youtootwocars
Oneyouwereentitiedtotake the otheryoucould
nothavetaken Hehaspaidfort Hehaspadall
thebilifort Buthe Committee says youpaid
late This 1s misapproatiation This is
misdemeanour Thisis misbehaviour Icansay
thataLower Diviston Clerk istreated betterthan
asuperiorjudge ofthe court

Now |Icometopointnumber10 Thathe
sanctioned as officialthe pleasuretnps madefor
his own personal work by his subordinate statf
to places hke Madras Mussoune Manah
etc MussoneandManah notproved Madras
prov edforthepurposesofieavingthecar Now
whathe did? Hetookthecar Now hecouldnot
have sentthe caralong with the dnverbecause
ofhehadsentitwiththe dnverandthe dirverhas
pushed off some where he wouldhavebeen
1esponsibleforit So whatdidhedo Hesenta
responsible officer alongwith the dnverandhe
toldhim yougowiththecar the dayyouland
there youcomeback So theofficerwent He
day helandedthatvery evening hecameback

He didnotstaythereevenfortwohoursandthe
Committeesaid No theofficershouldnothave
gone He wantforhis personalwork Theman
never saidback andthats the finding

Now Icometopointnumber 11andthatis
the concision That he gave four unjustified
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promotions each within 18 months to several
members of he subsordiate staft of the High
Courtwhom he missedfor adding and abetting
his above acts donefor his personalgan  Not
proved Promotions were found justified

Now Sir kindly look at Section 3 of the
Judges | equity Act | am giving you just a
background sothat you have a feel ofthe man
sothatthethreeyears of pruejecemedhow Iam
tempting got try and defective from your mind
ifyourtell alie andthatis what trebles did and
it your keeo ondoing tbecomethetruth asis
evident Hindustan Timesthree days ago sad

Rs 50lakhs Kindlylook at Section 3 ofthe if
YourHonorhaspage 7 ofvolume-1 Imayread
lamgvingthese expakntinforthefirst temthat
ahide cannotgotothe press s notour Consti-
tutional Scheme A hdgesm «f anallegationis
made cannotsitup cotctanewspapers man
and starttakingto him because thenthere wil
neverbeanend Thisinstitution wiltthem fmish
Andwhat ddthe judge do? He followedthe path
of silence whichwasthe only Constitional path
andhessepakingtodaythroughme |wishand
1hope and I party thatthe members of the Press
whohavebeencaryingonacompamngofcalumy
agamsttheman renmis and do something about
itafter what! have revealedtoday

Now Sir sanction3years

Ifnotice s given of amoltenfor presenting
an address tothe President prying forthe re-
movalofaJudge singed inthecase ofhe Lok
Sabhabynotleesthan 100Membersandnthe
caseofthe Council of Ministers by notlessthan
50Members then the Speakeror asthecases
may be the chanman may after consulting
such persons if any as he thinks fit and after
considenng such matenals fany asmaybe
available to tum either admit the motion or
refuse to admitthe same

his is very important This means the
peaker must apply his mindto the fact
because he has the nght eithertoadmititorto
rejectit How doeshedothat? Hemustconsoled
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somebody He mustconsuitalegal luminary

He mustspeak andinformal response of ajudge

Andthatis whatthe Judge saidin his reapply so
that this motion does not get admitted by the
court sothatthe goodname of thejudiciary s
nottarnished fornothing Thatis the exercise
thatthe Speaker hastomake lamstatingthis
as a matter of law with the greatest respect |
meannodisrespectto anybody |amstatingit
as a matteris that no such exercise was con

ductedwith the documents that are inoure pos

session Theresultwastheseallegations were
demandtobe admitted which i have already
readtoyou whichwere substantially falso So

thepointthatthe Judge makes isthatlookwhen
you are admitting a motion the Speaker per
force must apply his mindto the facts and he
mustgather the facts fromsomewhere either
from the Judge ortrom somewhere else and
after applying his mind and giving some kind of
aninformal opportunity tothe Judge ithefinds
pnme facie thatthereis matenal agaisnthim he
must admit the motion Now there could not
have been any amteial againsthimonthe un

aware that | have already given to you on the
notice of motionbecause oif he askedthe Judge

Look where did you got these macds from?
People saythatthese are highly inflated prices

Youcouldhave invitedtenders thenhe would
have saidthatthere 1sonly one companywhich
manufactures maces Thenthis charge would
never have been framed Therefore notmoan

ingany disrespectioanybody thejudge says
thatthehon Speakeroughttohave appliedhis
mind Andwhatdidthehon Speakerdo? That
1samatterofiaw We are motonany mala fide
ofanybody Thehon Speakerverifiedthenames
and foundthemotioninorder Thatisall The
resultwasthe inusticetothe Judge Hehasbeen
crying hearse for three years that somebody
pleasemakeamend somebodypleasedosome-
thingtomygoodname andnobody listensto
him Everybody says the Committee has found

50 there musthe anslemdentoftruthtin tand
whyshouldwego into netherthing TheJudge

therefore requestedthe parlamentandhehas
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requestedthis Housetopleasetaketime Itdoes
notmean that you are not going to apply your
mind Thatwas notthe spritin whichthatwas
within Mylearnedinendis ofcourse oneofthe
mostpermanentiawyers inthe countryandhe
has the felicity of language the persuasive
quality tobe abletoyouknowwhati mean Now
the fact s that nobody apphed his mindto this
notice of motion And|willreadthere admission
ofthenotice olthe motiontoyou Iltstartsonpage
53ofvolume | kindly he aloomatitisthe order
ofthehon Speaker ot Ninth L ok Sabha dated
12thMarch 1991 admittinghe notice of motion
andforergn and Inquiry Committee  ltrepeats
the allegations alieady made which | have
already readtoyour solwilinotreadittoyou
again Andthenatpage 32itsays

Havingfound the motion in order | have
admittedthe same

What was in order Sir? | remember the
newspaperreports the members wentintothe
well of the House onthatday Incidentally {do
notknow the judge fromadam The firsttime|
methimwas in the Supieme Court when this
case wasfrostedonhim Idonothimatall since
he nevercame to Chandigarh orthis side of the
countryand| never wentto Madras by thattime
Inevermethim

Nowthefactis havingfoundthe motionin
order | have admittedthe same measwhat? It
only means thatthere was no preliminary eq
uerry orinvestigation conducted which oughtto
be done Why? Because you are admittinga
motion which has such give consequences on
the turther of the Judiciary in this country be-
cause you immediately tell the public atlarge

Hereisamanwho pnmafacie hascommitted
this cniminal misdemanour  Can you do that
without applying your mind? And If you have
doneitshouldyounotmakeamend? Shouldyou
notstand up and say | have committed a mis
take ? Judges dothateverybody Theysay My
previous Judgementwas anerror Therefore
review it | had not noticed this | should have
donethis 1havenot doneit lamsorry Now
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thatweknowthetaces, letus dropthis Letusblur
hitdark spotonthe name of thejudictary andnd
ourcountry ofthis tremendous datable thathas
taken placefor nothing Whatisthis debate for
the judge who has spent Rs 6 lakhs instard of
Rs 38 5000whichhave notbeenprovedas
facts? He has nottakenanythingfromanywhere
Yougotohishouse Helives muchsimplerthan
anyofus (Interruptions)

Now letus saythat Allnght, the motion
stands admitted” My leaned fried says and
nghtly Look,ifthemotionstands admitted you
mustprove an offence |agreelamgoingto
prove it

Oncethemotionstood admitted thenwhat
istheprocedure thatistobefollowed? Letustry
andunderstandthatinlaw Whatisthe Speaker
todo? Let uslook atit

Section3 onpage 8 of the same volume
providesananswer Onpage8 section3 sub~—
section? statesthetoliowing

ifthe motion referred toin sub—section 1
1s admitted

And now we know how it was admitted {
ontinuetoquote

The Speake! or as the case may be the
Chanman shallkeepthemotionpendingand —

Nowthe nextwordis important | quote

Andconstitute as soonasmaybe forthe
purpose of making an investigation into the
grounds ort which the removal of the judge is
prayed for a Committee consisting of three
Members of whom

twill notgo intothatbecause youknowwho
theyare Thewordis constitute thiscommittee?
How does the Speakei do it? | am makingan
argumentofiaw notonfacts lassumethathe
takes the House into confidence And he said
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“Loom, here are serious charges, | have
gone throughthe exercise under Sub—section
(1)of Section(3) "

Ifindthereis a primafacie case aqgainstthe
Judge Now letusaligettogethertheleadersof
vanous politicalparties of this House andthen
constitute aCommittee 'No, this was notdone
Atelephone calitothe Judge saying, 'l wantto
appoint thatisadmitted Sir Thatis notthe
waytoappointa Committee Whatconfidence
will it give to the Judge who is being proceeded
against? Andwhy shouldthe House notbetaken
intoconfidence? Whatis so surreptitious about
this? Itis some matter which affects the digmty
of the House it is a matter which uitimately
aftectsthe dignity of Parhlament Anyway letus
now assume thatexercise was alsodone the
Housewasnotconsulted the Speakerdiditon
hisown lamtoid Sir wheniregardtherules
relating tothe procedure of Parhament—and
havehadoccasiontogothroughthemonseveral
occasions—thatwhenevera Committeeiscon
stituted some consuitationtakesplace Other
wise 1t 1s not done unless all the Members
leadersoftheparties gotothe Speakerandsay
we give you the authontyto appointwhosoever
you hke Anyway Sir let us go beyond that
stage thatthe Committeestands appointedand
the Commuttee istoinvestigate nto the matter
How Sir averyimportantquestionanses How
doesthat Committee go aboutthatcharge? Here
comes Article 124 (5) ofthe Constitutton which
says and!willread andthisisalsoinVol | page
2

Parliament may by law regulate the pro-
cedureforthe presentation of an address andfor
the nvestigation andproof of the misbehawvioror
incapacity of a Judge

Itis veryimportant Sir Whathas Parka
menttodo? itmaybylawregulate the procedure
forthepresentationof anaddiess Presentation
ofanaddress Sir relatesto the procedurethat
will follow Inthe eventyou vote forthe motion
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and holds the Judge guiity and the matter goes
totheRajyaSabha So,thelawmust(i) dealwith
thatprocedure of presentatonof an address and
(n) it does with what? With ‘investigation and
proofof misbehawvior’ No such law was framed
andsuch alawisthatJudges Inquiry Act, 1968
Thefactisthatthe article under the Constitution
says. ‘Parhamentmayframedi, suchalaw, you
may not, f youhave framedt, you may serap it
And even if the law is there. you may have
another Committeebecause you are supreme,
you aretoogenerous you are alipo-«erful, you
representthe will of the nation the conscience
ofthenation youwill dowhatulimately youthink
shouldbe done ntheface offacts notwithstand-
ngaCommittee, andiamgomgtoappealtoyou
Sir whenlifinishedwiththis Youpleaseforma
Committee of the House, youplease examine
this with ameticulous (Interruptions) That of
course tsalaterissue Butanyway, Sw, thisiaw
wasformulated, and underthisiaw the Commut-
tee was constituted How, Sir, this Committee
started proceedings if|amnotwrong. on 14th
ofJanuary 1992 Rtissuedsomecharges agasnst
the Judge

Now, Sir, without wasting any more time of
this House, I will straightway goto the charge
framedbythe Comrmttee, and i will tell you what
the findingis, and I wilitell youthe evidence on
L}

Now, Sir, imay prefacethatby saymgwhat
you as ajuchcialtnbunal you think asi dembers
of the House, must look at th= findings of the
Commitee andforthat, Iwanthwind igenceof
the House to aflow me to read cent . 1sections
of aJudgmentofthe Supreme Coutrenderedm
the case of Saropm Ramaswarmy, and it 1s
reportedin 1992, Volume [V of “Supreme Court
Cases”, page 506

Withyourinduigence, Iwishfo readstraight-
waypage 548

“These express provisionsinthe lawen-
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actedunderarticle 124 (4) leavenodoubt
thata fuliconsideration on ments including
correctness ofthe findings of “gusity” made
by the inquiry Commstee on the basis of
matenais placedbefore the pariamentary
part of process of removal of the Judge
Notwithstanding the findings of “guiity
made by the Inquiry Committee in ts re-
port Parliament may on a full consider-
ation ofthe matter on the matenais before
it. choose not to adopt the motion for re-
movalofthe judge which wouldternunate
the process of removal ~

You are not bound by any finding of any
Committee thatisthe law We must respect
whateverthe Committee hasheld We mustgive
greatest respect Why? itisbecause it comes
from an authonty conferred by astatute ftcon-
sists of high functionanes We will not say

Please discard the findings of the Commuttee
No Give themweightbut you are notboundby
them

Ireadtoyou atpage 557 para62 whatis
the nature of the finding

“In this context it would be relevant to
recalithe scheme indicated earhier The
determination by the Committee thatthe
Judge s “not guiity of misbehavior 1s
alone final as itterminates the proceed-
ings However, inthat thereis noscope
for judicial review of the findings “not
guity” made by the Committee as al-
ready indicated”

Thes aspectnegatesthe character oftnbu-
nal for this reason alone In the other
reason—thatisthe situatonwiwchapphes
tous—whenthe Committee’s determmina-
tion s that the Judge 1s “gurity ' of misbe-
havior, thatfinding 1s incohate—it is not
complete whichmay or may notbe acted
uponbythe Parlament

Youneednotactuponit Thusthefinding
of the guilty” made by the Committee s inthe
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nature of recommendation of Parilament, to
commarce its process and by itseifs not self—
effectuating itis the finchings recorded by the
Commttee where itfinds the judge guilty of any
misbehavior bemng subjectto acceptance by
"Pariiament s not final and is therefore, not
conclusive It is your findings which wil be
conclusive itisthe will ofthe House gveneffect
tobyavote inthis House which will be conciu-
sive Youdonothavetogivereasonsfort But
18 your will which must prevail not the will of
three members of the Committee whomay
have onewrong orwhomay benghtalso

Whatis importanthere s, youwill askme
whywasthes Pettonfiled nthe Supreme Court.
Thereasonwas smple Beforethe Committee
reportis placed in Pariament 1s placedbefore
you the processis outside Parhament asthe
“upreme Courthas held So, itis amenabieto
wejunsdiction ofthe Court Once the Commt-
teereportisplacedonthe Table oftheHouse the
‘pariamentary process starts Now when the
pariamentary process starts, both cannotindct
thatprocess TheJudge cannotgotothe Court
onthat Butbefore tstarts, the Judgecangoto
the Court So the Judge saxd, “want to save
Parhament, this agony Please give me the
repon Iwiichallenge tinacourtoflaw™ itthe
ppmhasboandzalengsdnacanoﬂaww
fejudgment has been givenagainst lum, he
would have beenboundby it So, he was not
shying away, hewasnotrunningaway, hewas
notdelayng Henevergotastay orderfromany
court He never went to the court personally
Whenthe Commstiee’s proceedings weregong
on heneveraskedforstay Mylearnedinend
sard Hedelayedit No Hewantedthe reportot
the Comnmttee so that you could be savedtius

=agony

) Hewouldhavebeenboundbytheuxdgment
y.f the Supremacourt Butthe Supreme Court
said ‘No We would not give you that report
Because the report 1s ready, you goto Parfia-
ment " Then the Judge saxd “ if | go to Parha-
ment, the Committee’s finding is n Parkament
andthe Parhament votes on it and supposing
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Pariiament votes infavour of the report what
happens to me?” The Court said “You will be
heard " Thatts how | amhere beforeyou iam
herebefore youto be heard andthatis afi that|
wantfromyou iwanttobeheard ThisJudgehas
notbeenheardforthreeyears

The Presswrote whatevertwantedagamst
theJudge

This thenis thetask that s before you in
other words, the Committee s findings or rec-
ommendation araincohate itisincomplete itis
tentative Youmustgointothematter Now let
us gontothe matter

Charge 1 Volume2Part2

Imust admit itis very difficulthere because
macourtoflaw wegetsomerespitewhencthers
askquestons

MR SPEAKER Donotinvitethem here!

SHRIKAPILSIBAL Butiamafraidihave
norespitehere Imustgoon

MR SPEAKER Well Icanunderstand
thatt

SHRIKAPILSIBAL Letusreadthecharge
fyouwillpermitme Thisisatpage 1 Volume
2Part2 Iwillreadtslowly itisafter 135 pages
because this volume itself 1s divided into sev-
eralpants Pan2p 1after 132pages

“It s alleged that in willful abuse of your
powers andauthonty as Chvet Justice ofthe
HighCourt of Punjab and Haryana you
Justice B Ramaswami yourself
unauthonsedly

important

“gotpurchased farinexcess of andwholly
disproportionate to the requirements of the
official residence andthe office wingthereot
and beyond the kmits prescnbed by the
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relevantrules forthe residential portion of
theofficialresidence thetems of fumiture

furmshings and other articies, set outin
Annexture Aannexedhereto Thevalueof
theturniture the furnishingandthe articies
sounauthonsedly purchasedexceededRs

13lakhs

Thatwas youremember Charge 5ofthe
allegation Rs 13lakhs This now has proved
Rs 6lakhs

These purchases were in addition to fui-
niture furnishings and articies which were
already available atthe official residence
These purchases were unauthonsedly
made from out of the contingentgrantatthe
disposal of the High court In most of the
cases the sanetions issuedindicatedthat
thepurchases were made forthe office use
inthe High Court whereas articies were got
purchased by you and delivered to and
usedatyourofficialresidence | hemodus
operandi of the purchases was incases
where quotations were obtained

Now this isimportant This s very serious
because fthe Judgess guiity of this hemustgo

The modus operand of the purchases
was In cases where quotation were ob-
tainedto getquotationsfromthree dealers
infurniture carpetsonthe samedayandto
purchase the said item fromthe favoured
dealers the same favoured dealers n
fumiture erpetsfromamongstthem Some
of the quotations werebogus "

ifquotations arebogus, hemustgo Ithehas
boughtfromfavoureddealers and made money
outof it he mustgo

Now letus firstunderstand what thechart
1s | will requestthe Members of this House to
rememberfour dates which are very important
date numberone November 12 1987 Justice
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V> Ramaswami becomes the Chief Justice of,
PunjabandHaryana High Court, two, October6,
1989—he s elevatedas ajudge ofthe supreme
Court,three, March 1989-—thedate in-between,
anewwingwhich s calledthe office winginthe
residential portion of his premises s constructed®
So, betweenMarch 1989 and October 1989,
whenhegets elevatedto the Supreme Court, he
hastheuse of thatoffice wing 1maystraightway
tellyouthatin summervacations, heusedtogo
toMadras Fortwomonths, he usedtogothere {
Then inOctober hiselevatedtothe Supreme’
Court So hehardlyusedthatnew office wingfor
three—fourmonths Isitalinght Sir? Thatisthe
thirddate Andthe fourthdates 17thFebruary
1990 Hewas elevatedtothe Supreme Courtas
aJudgeonOctober6 1989 Buton 17th Febru-
ary 1990 while he was here, he was askedto
handovercharge So hewenttoChandigarhand
handedovercharge onFebruary17 1990 These
are the four dates which | would hke you .
rememberinthe contextofthis charge because
this is the most substantive charge against the

Judge

Now kindiycomebacktothecharn theplan
that | have handed over When Justice
Ramaswamiwas goingto furnishhisaccom-
modation inthe new office, he setupaCommit-
tee Hedidnotdoithimself He was notgoin
there to buy things He set up a committe
consisting ofthe Registrar ofthe High Court, the
Chief Architect of Chandigrah Admimistration—
who Is not his personal prisons and the Chief
Engineer So aCommittee of threewassetup
to find outthe requirements of the official resi-
dence ltisattheinstance ofthis Committee that
the purchases were made andnot by Justice
Ramaswami

What happened? If you look at the red
portionof thisplan, anewwingwas constructed
Thatis veryimportant This wasconstructed,
therefore inMarch 1989 He was elevatedin
October 1989 So, before March 1989, the red
portionwas notthere 1heredportionhaswhat?
ithas a Conference Hall whichyou have noted
That Conference Hall has got about 28 chairs
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There were 28 Judges of Punjab andHaryana
HighCourtthen Ifthe Judges wantedtohavea
Conference, theyhadtocometothisHall Then,
ontheleftside thereistheoffice, thatis the office
ofthejudge Then, thereisaPA’'sroomwhich
ssnexttotandthenatollet Whenthis newoffice
wing was not there, what did he do? He was
entertaining-—forhis official purposes—persons
and holding meetings of Judges and for other
official purposes the drawing and dining room
were usedwhichis theblueportion Thisisone
**rge hallin the semi—circular shape There
were four air—conditioners already installed
therewhen Chief Justice Ramaswamicame to
Chandigarh So,whatdoes the Committee say
? Thatis very important because ithas estab-
lishedacharge worth Rs sixiakhs againstthe
Judge The Committee said InMarch 1989, you
got newolficewing So, the office roomandthe
gunung room which was originally the office s
used as yourresidence Allthe valuable items
inthatareas are foryourpersonaluse There-
fore, youhave misappropnated t ‘Itis beyond
Rs 38,500/ it If may say it again, this
drawing roomandthedining roomwill alwaysbe
usedforofficial purposes because the newwing
wasnot constructed, namely, from November
1987 toMarch 1989 There were carpets fixed
there there were curtains there there were
sofas there, and allkinds of furniture was there

Now the expense of that could not be
debitedtohus personalaccountbecause itis not
his residence, itis for official use Sothe Com-
mittee says, ‘maybe before March 1989 itmay
beforofficialuse BuitafterMarch 1989thisis
aresidential one ‘So severallakhs ofthis Rs
6lakhs are comprisedofit Arewetodeal with
our judges inthis fashion, Sir? | appealto your
conscience, 1s this how we are goingto arraign
atajadgeofasupenorcourt? Whatdidthe judge
do? iwilitellybu HewrotealetterinJanuaryand
told the Commuttee, “I make arequesttoyou, |
beseech you to getthe facts and figures from
various chiefjustices of all the High Courts in
India in respect of the value of furnishings pro-
vided for them all over India And If | have
exceededthe norm, pleaseaskme “The Cqm-
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mitteesaid, “no, no wearenotmterestedinthat
Wewantyouhere Youfirstcome herethenwe
willdealwithyou Sothejudgesaid “whyshould
Itrustthe Parlament | have confidence inyou,
‘He was nght Andthehrstletterhewrotemtha(
regard — charges were framed on the 14th
January —was on 17thJanuary willreadthat
letterto youbecause it explains why he did not
appear Kindlylook atpage 45 volume-lii My
learned fnendwill give ittome I wiliread from
page45, nthemeantime Heaskedthe following
questionsto the Committee on January24 On
January 14, charges wereframed Hesaid

Please indicate the applicable rules under
whichthe ChiefJustice of High Courtsincluding
the Chief Justice of Punjab and Haryana High
Courtwasentitledto purchase tems of furniture
and furmishing for use in the residential and
official portions of residence of the hon Chief
Justice lfthereare any rules inthatregardand
fitis aspecificrulewhichrelatestoaceiingon
suchfund

(2) Have the committee comparedtheen-
ttlementof Chief Justices of vanous High Courts
inrespect of the maximum allowable expendi-
ture in regard to purchase of items of furniture
andfurnishing in respect of each High Court

(3) Onacooperative assessment had it
beenfound pnma faciewhetherthe expenditure
allegedly incurredin this regard by me was in
excess of and disproportionate to the require-
ments of official residence and office wing ofthe
official residence occupied by me as the Chief
Justice ofthe Punjab and Haryana High Court

(4) Didthe Committee apply its midto the
requirementofthe ChiefJustice andwhatdata
was collected by it to ascertain this require-
ment? Non Nodata was overcollectedby the
Commuittee with respectto any other Chief Jus-
tice ofthe High Court

(5) in collecting the above data if it was
done, wasthe statementof witness recorded or
enquines made in respect of requirements of
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similarly placed Chief Justices of vanous High
Counsinindia? \Wasthe Judge domganything
wrong ?

Wasthe judgebeingincky orwas thejudge
tryingtostalithe enquiry ? The Judge was sayng
Please getthedata and give ittome sothati
canrespondtoyou The committee does not
replytothatletter itsays, “‘you appearbeforeus
andthentakenwhatever objechons youwantto
take Wedonotwanttogontothis

Ultimately he didnot, because the comimt-
tee has not compared any comparative data it
has no comparative data | give you small
exampie Thereisnothmgind lhavenoquarrel
withtum Butthe Chief Justice Ramaswamihad
fourar—condironers mthis blue portion-—cdraw-
g and dining rooms — here he had officers
visiing and judges visiting him andthe Commst-
tee says these four ar—conditioners are worth
Rs 1 22iakhwhichisfarnexcessof Rs 38,50
So, tis misbehaving

I do notknow, what are we comingto? thes
1s the solemnity of the occasion that we are
talkingabout Arewesolemnlytryingto Tdamn
ajudge onthis? Andthe judge saysiniis reply
on ment—thiss all on ment which has been
rephed by the judge — that “Look asfarasi
remember whenlcametothus High Court.these
four ar—conditioners are already mstalied (in
this area -—fourin upstairs and four here were
installed) Butthe Committee says *No, you
cannotuse them ™*

Sir, tisinthis contextthat | ambeseeching
youtoconsider the matenal

MR SPEAKER |willlook ntothe records

and what cannot go on record, will notgoon «

record

SHRIKAPIL SIBAL ) am sorry Sir

‘gg‘;panof tC‘In %m mund",s
vestigal lor
lamaswam: Judge gc of indha

"y

removalof V Ri

MR SPEAKER Let us not make any
relerence tothe judge as such many other High
Court

SHRIKAPILSIBAL idonotmeanthat it
15 only for the purpose

MR SPEAKER itisO K

SHRAI KAPIL SIBAL This 1s not the
miention Thankyou

The reasonwhywe have hadtosay th ¢
because the value of these awr—condtionersis
takentobeRs 1 221akh whichis therefore pan
ofthatRs 6lakhthat iwastafiongabout which
has beenfound agamst the judge

I will tell you an extremely shocking thing
which is pant of the record

In 1992 whenthe enquiry was proceedmy
aganstthe judge there was another Chiet Jus
bce m Punjab andHaryana High Court then —|
will not name any body — butthat Cheet Justice
was usingthe same accommodation the same
ar—conditonersandhehas saidthatevenafier
the constructionof thenewwing this blueportion
isstilthe official wing of the building and that
hasbeeaccepted So,whatis goodforasubse-
quent Chief Justice i1s not good for just
Ramaswami And | will read out the doc
nowtoyou lamnottalikingintheaw Pleasesee
page 6 in volume tour

MR SPEAKER You are refernng to
what?

SHRIKAPILSIBAL This s the onginal
document Iquote

“Reference query by CPO This s mpor-
tant What:sthe order?

Hon Cheef Justices onlyusmgtworooms
asofficsalresidence So, nthisentiregreat

**Expunged as ordered by the Chair
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bigbuilding, the Chief Justice in 1992 was
usingonly two rooms andthatis onthefirst
floor. The rest was all official. But notfor
Justice Ramaswami. Andthisis afterhe
was élevated to the Supreme Court and

whenthe charges were pending.”

Andthis is theoriginal document. Nowthe
factis Sir, that we must have the highest stan-
dardinthe judiciary itseif. The Judiciary must
evolveits standards. Butthat mustbe within the
intemalframework of the judiciary itsel, justas
youhave yoursetiimposedrestrictions, somust
the judiciary. They have to get together, they
havetothink this out, they have to decide what
are the requirements and they should have
norms. We have, till date, ncjestablished any
norms and we are damning ajudge before the
establishment of those norms. | could have
understoodiftherewas arule, iitherewas anom
already established.

Sir, Letus nowbifurcatethecharge 1 which
|have already read.

This charge, accordingtome, canbe bifur-
catedinto seven separate points. Pointoneis,
the Committee says that his fumiture and fur-
nishings were wholly disproportionate to the
requirements and far beyond the limits pre-
scribed. That is charge one. in thousands of
pagesof evidencethereis one sentencebyone
witness with respectto the alleged dispropor-
tionate requirement. One sentence from one
witness; from nobody else. Every official of the
High Court was examined; not asingle official
is one sentence and that is what PW 5in the
enquiry said and | will read it from page 121 of
volume lil. The original statementwas made by
one PW 5 Mr. Batra. Mr. Batras statementwas
that there was a disproportion to the require-
ments beyondthe prescribed limits. Mr. Batra
isfromthe Accountant General's office. Then
* the Accountant Generathimself was examined
andMr.Batra's siatementwas placedbefore the
AccountantGenaeral. This is whatthe Accoun-
tant Generalhadtosay: .
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“My attention is drawn tothe deposition of
ShriBatrabefore the Committee whichin
question andanswer formis as follows :

Question : Onwhatbasis have you stated
thatthe carpets and sofasets were dispro-
portionate to the accommodation and cov-
eredareaof thg residence?

Answer: The inventory suppliedtomeol *
the items at the residence of the Chief
Justice indicated that some catpetswere
lying rolled at the said residence. it was
alsomentionedthatsome sofa—setswere
lying at places such as doors opposite to
toilets andbathrooms where sofas are not
requiredtobe put”. :

Thereasonis inthe dates that | gave you.
Justice Ramaswamiwas elevated on6th Octo-
ber to the Supreme Court. On 17th February
1990 he handed over charge. Four months
elapsed in between. The residence was not
under his custody. So some items of furniture
musthavebeenmovedol. heretothere. Some
capetswererolledsome sofa—setswerefound
infront of the toilets and because of the position
ofthosesofas, on 17th February thewitness said
this was disproportionate; how cantherebea
sofasetinfrontof atolet. Thisis true; there
cannotbe. Butthenthe whole placewas notin
use. twaslyingvacant forfour months. Some-
body may have just setthe fumiture aside. Many
people have houses at hill stations; theyhave .
tohouses. Sowhentheygooutforafewmonths
toanehouse, atthe other house the fumniture is
alleschewed. Theyputin order later. Butthefact
that it is eschewed does not mean-that it is
disproportionate to the requiremerit. Seewhat .
the Accountant Generalsays onthis. Hesays:

“Question : Do you agree that the carpets
andsola—sets were disproportionate as
statedby ShriBatra?

Answer!: Themethodology adoptedbymy
. jumoroﬂicefShriBatraisdgiacﬁve. Con-
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sequently anobjectiveconciusioncannot
bedrawnandifdrawn is subjecttorevision
by acompetent higherauthonty ”

There s no otherewvidence inthese three
thousandpages whichsaysthatthe fumitureand
furmishings were disproportenateto the require-
ment Thisisthe only sentence Yousee what
the AccountantGeneralhimselfsays Thattakes
care of Disproportionate requirements tar be
yond the limits prescnbed

Inthis context | wouldiketo read toyouthe
statementofajudge made in Volume lll atpages
15 16and 17

17 00hrs

This Is the statementto thishon House |
am reading from page 16 of Volume 3

One other aspect needs the attention of
this honorable House inrespectottheissue
of excessive purchases of tems of furni
ture andfurnishings andthe placement of
these itemsinvanous parts of the building
where lwasresiding Sir whenthessueof
the construction of a new office wingcame
upforconsideration |constitutedacom
mittee compnising of a Chief Engineer
Chief Architect (both of Chandigarh Ad
ministration) the Registrar of the High
Courtandmyself The Chiet Engmeerand
ChiefArchitect afterholdingconsultations
withthe Registrar planned in details the
requirements of the new office wing in
respect of the size of rooms aswell asthe
nature andthe design ot the furniture and
furnishings requiredtherein tleftittothe
saidexpentstodotheplanninganddesign

Naturally the Chief Justice do not have
enough time to do alithis

Theiradvicewas accepted Besides itis
noparn ofthe functions of the Chuef Justice
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to keepatract ofthe location ofthe items of
furniture andthe use towhich they are put

Ihave gotevidence onrecord here to show
thatsomeitems of so fas which were bought for
the Chief Justice s house werefound infact in
other judge shouse Ishetokeeptractotthose
tems? and it he does not Is it misbehavior
under Article 124(4) of the Constitution? The
then Regsstrarofthe High Courtandnowasitting
judge of that Courtsaid This was entirely In
proportion itwas not disproportion

| will read the statement at page 171
volume3 Ontopofthepage the statementofthe
Regstrarof the High Courtwas

lamawarethathere wasahogh—powered

commuttee consisting of Chief Engineer
and Chief Architect of the Union Territory
for the purpose of deciding the nature and
extent of the furnituie tobe placed inthe
newly constructedoffice wing

Hefurtherwentiostate Havingregardto
the office accommodation which | have
seen supply of nine sofa setsisjustified”

The Registrar ofthe High Courtsays thatit
isjustified But yousay No Thisisalldispro
portion becausethecarmetsarerolledup How
doesthe Chief Justice know whetherthe carpets
arerolledupornot?

Iwillgive you a veryinterestingthing very
very interesting aspect of the matterwhich will
bnngsomehilanty tothe solemnoccasion Four
pedestal fans were found inthe tollet andthe
committee says This 1s for residential use
becausetoilet is part of the residence Now
whatcouldthe Chief Justice dowith four pedes
talfansinthetoilet |failtounderstand

So Ibegofyou not toproceed furtherwith
this Alithatis happening hereis derigratmgthe
institution Please donotproreedwiththis Ibeg
of you Let there be no voting | am going to
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besiegeyou Sir Lettherebe novotingonthis

People have takenpostures Eitherway itwill
harmthe institution Ifthe votes succeed itwill
harm ifthe votesfail eventhentwiliharm Let
therebe aquietustothis affair tappealtoyour
conscience Letusnotdothis

The whole world 1s watching us | have
collected foryou and | wili place itatheend |
havecollectedforyou allthe impeachments
that have taken place any where intheworid |
wanttostate tstraightway—theimpeachments
thathavetakenplaceinthe world Theresnot
asingleinstance of any Judge everbeingim
peachedonsuchcharges |havecollectedthe
charges ihavegvenyouthefindings andIwilt
invite your attention that not a single impeach
ment on such grounds — disproportionate
Please lay downthe standards forthe Judiciary
if that 1s what you want to do and judge the
judiciary onthose standards But pleasedonot
start judging the judiciary on evidence of this
sort

The otherthingthatis statedisthatthere1s
arule The rule says Rs 38 500 Letus first
urvjeistand as amatter of law whatisthisrule
that we aretalkingabout Now the Ministers
Residence Rule of 1962 apply to ChiefJustices
ofthe various High Courts as wellas thejudges
The Ministers Residence Rules say the foliow
ing-—page 117 vol Ili

Rent-——free furnishing to the hmit of Rs
38 500 for the residential portion of the
residence nolimitforthe official portion of
theresidence

Youmust therefore find outwhatis the
residential portron and what s the official por
tion The Committee says We cannotfindthat
out Itis very difficuit

But be that as it may what do the rules
1elatingtorent—freefumishingmean? ltmeans
il you have furniture in your house in the
residentcial parts of the burlding whichismore
thanRs 38 500 twouldnotbefree youwilhave
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topayforit Thatis allthatitmeans

Let us say a Member of Parhament 1s
foundthathehas Rs 50 000worth Now there
1s nomisdemeanour here —the difference be
tween 38 500and 50 000 Hewillhavetopayrent
forit Thats all that will happen and the rule
prescnbesit Now Iwilireadthe rules— page
117 volumelll

2(b) Scale free furmishing The value of
furishings includingelectncal apphances
providedfree of rentinanofficial residence
allottedunder section 22 ofthe Actshall not
exceedinthe case of anofficial residence
allottedtothe Chief Justice of aHigh Court
other than the Delhi High Court and the
PunjabandHaryana HighCourt Rs 5 000
more thanthe scale providedtoa Cabinet
Minister ofthe State Governmentinwhich
the principat seat of the High Court 1s
situated

Now (b) Sir

The Chief Jiustice of the Delhi High Court
of PunjabandHaryana Courtonthe same
scales as provided forthe Union Cabinet
Ministers whichis Rs 38 500

Therulesfurther say Itisrent—free That
isallthatitsays Youwouldnotbechargedrent
forRs 38 500 So whatdoestheJudgesay? The
Judgesays assuming now youfind—whichthe
Govemmenthas notfoundtii date—thathereis
someexcess pleasechargemerentforit It |
wilipayrent Sir Butdonotimpeachme This
1snotagroundonwhichyoushouldimpeachme

Now where is the hmit — as my learned
fnend pointed out— of purchase? My learned
fnend made fun ofitand said look the judges
saying no hmitforpurchase

Heisnght The rule prescribes his rent—
freeaccommodationtoalimit If youpassthat
hmit you pay rent It does not meanthat any
Judge should flagrantly in wiliful disregard
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dishonestly witha corruptmotive doallthis. But

thatis notfound against this Judge.

Now, what are the rules — Ministers
residence Rules— which apply to him:

“The vaiue of fumiture and electrical appii-
ancesprovidedfree of rentin a residence
allotted under section (iv) shalinotexceed
in the case of a residence aliottedto a
Minister other than a Deputy Minister: Rs.
38.500.

Thatis the limit applied to the Chief

Then, there is explanation :

“Thevalue of fumiture and electrical appli-

* ances supphedtforuse inthe portion of the
residence set apart for office purposes
shall not be taken into account for the
purposes of the imits specifiedin sub—rule
2"

So, forthe official part of the building, there
is no limit. The Judge Says that prior to March
1989, the drawing room, the diningroomandthe

.whole areawas all official. Then, howcanyou
apply thatlimitto him? Thatis allthat the Judge

says.

In 1992, the subsequent Chief Justice said
that he only used two rooms for official resi-
dence, which are upstairs andnotonthe ground
fioor. In 1992, for asubsequent Chief Justice,
there is nolimit. Now. thatis the interpretationof
the rule | come to Explanation 2.

Whatis the consequenceof aninfractionof
the rule is givenin the rule itself. The conse-
quence s notimpeachment. The consequence

* isthatforevery article of fumiture or electrical
apphanaprovidedmsudmresndememex«
cessofthelimitspecifiedin Sub—Rule(1).the
qumshaﬂbﬂabhhpay rentatthe same

10, 1993
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together with deparimental charges. So, the
infraction of the rule Gives the consequence in
theruleitsell. lfthereis anaudit objection against
Judgeis this. You coukd have said thatthereis
an excess of this amount. Your limit was Rs.
38,500/-. You have spent two lakhs or three
lakhs or four lakhs. So. pay rent. . .

Many atime—and | have personal expe-
rience in this — in foreign missions, items of
fumiture are ordered. Andthey are orderedfirst
andthesanctionis soughtlaterbecauseittakes
a long time for Govemmental machinery to
purchasethis? Thisis allwrong.” Thatdoes not
meanthatthe officer is dismissed from service.
Alithat happensisthatthereis an audit objection
and he pays. That is not misconduct under
Service Law. Butwhy should itbe misbehavior
when it comes to a Judge? Where is the rule
which saysthathe cannot purchasebeyond Rs.
38,500—.

Thattakes care of the firstelement of the
saevenpoints that| amraising, relatingto the first
charge. -

Now comes element 2. regarding viola-
tions of financial discipline. Here, what is the
financialindiscipine? Thejudge saysthatitwas
his official residence andthat whateveritems
like sotaset. eic. arefoundthere. they are part
oftheofficialresidence. So. he says, “Please do
notapply the limitof Rs. 38,500/~ ifyouwantto
charge me anything, you charge.” He is not
taking them away to his home. He has not
personally purchasedthose items. ltwas done
undertheinstructions of acommittee which was
set up. So. what is the violation of financial
discipline. The Judges’ Committee says. “A
Judge of the Courtis not expectedio purchase
items like this because there are centain stan-
dards, which according to the Committee,
disentitie him to do 50.” if those standards,
which the Committee prescribes by themseives
are violated. then the Judge has. commmed
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tinancial in discipline .

In any case, financial in discipline is not
corruption. | saidin myinitial statementthatifhe
sacorruptjudge, hehas nobusinesstobethere.
Thereis nofindingof moralturpitude againstthis
judges. Thethreejudges of the Supreme Court
wentintothis matter and said categorically :

“Whilst we suggest that this aspect may
not involve any moral turpitude embar-
rassingJustice Ramaswamitofunctionas
aJdudge. we leave ttothe Chief Justice of
Incha to consider whether, after all, any
voluntary reimbursement ofthe loss might
not accord with the highest standards of
judicial recttude.”

Thethree Judges of Supreme Court went
intotandthey did notfind any moraiturpitude.
Theysaid, “Look. youpayforitinthe event itis
found. “Till date, no demand has been made
fromthe Judge. Evenwhen|amstanding here
today Sir, tilldate, thereisnodemandagamstthe
Judge saying, “Look. thisis the infraction. Pay
the money.”

it could not be for the simple reason that
nobody could distinguishwhat s the residential
portion and whats he office portion because
office portionisfree butthe residenceportianis
limited. They arehavingatough taskandsothey
want you to decde. What the Audit shouldbe
doing, Sir, youare askedtodo an Impeachment
proceeding. Atpage 120, the Committeeitself
says: “Youdonot know whatis the residence
portionandwhatis the office portion.” Iwillquote
the Inquiry Committee Report Volume 3 Page
120:

“Before the construction of the extension
wing, the Chief Justice was usinga part of
the residential portion as Office but tdoes
not appearclearfromthe evidence asto
which rooms were precisely usedtor office
purposes.”

The Committeeitself cannot fmd it thenwhy
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shouldthe Committee hold againstit.

Now, Sir, havingtakencare of theftinancial
Iistindiscipline let us gotothe nextthing. The
Committee saysthatthekmitof Rs. 38,500 was
knowingly and willfully ignored because the
purchases by the Chief Justice were sixteen
times more than the limit prescribed. If you
muitiply Rs. 38,500 with 16 you cometo Rs. 6
lakhs. So. instead of saying Rs 6lakhs it says
sixteentimes. Thatis the forensic ability. it did
notsay Rs. 50iakhs, as was the allegationin
Charge 1;itdidnotsay Rs. 13lakhs, aswasthe
allegationin Charge 5 butthe Committeetalks
about Rs. 6lakhs. Iwiitellyoua veryinteresting
story aboutoneparticularcharge. Youwill find
tamusing. '

Therewas acharge againstthis.Judgethat
he has taken away the carpets. Sir, lock at the
charge, thecarpets of various sizes 2/4, 6/8 and
9/12 have been done away with by him. The
onginal allegation was thatfour carpets have
been substitutedby him. The present value of
seven missingsofa—sets which are saidtobe
substtutedis Rs. 1,79,381. Thechargewas that
he hastaken away onMarch 29.1990 these 7
sofa—sets. Thenonthe samedaythereis an
Audit Mamo in the office of the Accountant
Generalwhichsaysthatthe sofa—setsworth Rs.
147,271 havebeenioundmissing. On Septem-
ber 17, 1990 they found none was missing. but
they still made a charge against the Judge.
Kindly imagine, Sir, they themselves found
nothingwas missingbut stillthey made acharge
againstthe Judge. And, ineach chargethe size
of capets andsolas was different. AnFiRisfiled
forthemissingthinbgs andthe detailsinthe FIR
aredifferentfromthe details giveninthe Charge.
Whatare we comingto ? Howare weireatingour
Judges? May be because somebody likes to
damn the good reputation of aman. he must
submittoyou. | willread the last sentence of the
speech of the Judge where he says to you:
“Please remove me. “lwill readthe lastpara-
graphof his statementtoyou. thatis Volume 3.

page122.
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“The great the responsibility foistedon a
personthehigheris theburden requiredfor
its discharge. Men of power exercise the
maximum restraintnotas amatterofchoice
but as amatter of discipline. Itis only such
conducthatensures the dignity of the Office
andits respectin the eyes of the nation.
Whatyouwill performtodayis nota legis-
lative function. you areinvested with the
judicialpowerofthe Statetodecide myfate
today. Thisis notavote onaBill. Youare
notto decide the direction the country must
take by adopting a particular legislative
enactment. You are to decide the fate of
member of the judiciary whose removal
willhave vastimpactonthefortunes ofthe
institution. You have not personally inves-
tigated into this matterwhichyouas Mem-
bers of this Honoble House dowhenmov-
ingaBill. Youhave nothadthe advantage
of a report of Committee of the House,
which you sometimes constitute, to look
into complex matters andinformyouofits
repercussions. You are looking at evi-
denceadvertedtoby anoutside agency.of
whichyouhadnocontrol. Youhavenever
hadthe occasion to apply yourmindtothe
facts. Yousitinjudgmentovermyconduct.
You have the strength, the powerandin-
deed, if | am quiity, the responsibility to
remove me. | believe that you will do jus-
tice. Only then wifl Truthtriumph.”

Inspire of what | have told you, Sir, on
merits, ithas beensaid the Judge has notgiven
any reply onmerits., Volume-—iil of this compi-
lationis only onmierits charge—bycharge. What
is this Rs. 6 lakh that has been talked about
against the Judge? He give itin a statement.
Now, Sir, itis very interesting. Youkindly look
atthe statement. Letus nowtake Rs. 6lakhas
the figure. He explains itin his reply as well as
in Volume—1il. Youseethe laterpart. He has
proceededin adiffersntway. Hehastakenthe
chargeof Rs. 13 lakh. He says. ot the charges
of Rs. 13iakh: Rs.4,14,108 isinrespectofitem
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forwhichthere are norecords, no vouchers, no
purchase notes and no bills that have been
producedbeforethe Committee. So, withoutthe .
vouchers, withoutthe purchase notes, without
thebills, the Committeefinds thdt this Rs. 4 lakh
is attributed to him. The Judge says: 'Please
showme whereis thatvoucher.” He says, take
awayfromRs. 13lakh; Rs.4,14,106.

Now, youseepage8of Volumelll. ltisapart

_ of his reply on merits. He is not shying away

anything. He is replying it in black and white..
This is how you come to this conclusion. He
says: “Havingstatedthe above and after exclud-
ingfromthetotal sumof Rs. 13.41,554.40, the
sumofRs.4,23,506.00, thebalance figurecomes
toAs.9,18,038.40. Now, Sir, of this amount let
us exclude the amount admittedly spent on
purchase of items usedfor the new office wing.
Thetwomajoritems in this context are sofa—
sets, the carpets. the value of nine sofa—sets
purchased for the new office wing is Rs.
2.93.466.00 andthe value of carpets andfoam
comestoRs. 1,61,913.00 Thetotal ofthesetwo
itemsis Rs. 4,55, 379.00." Even accordingtothe
Commiittee, itis admitted.

“After including certain minor items like
sidetables andwritingtables this figure may be
roundedto Rs. 5lakh. Inotherwords. Sir, of Rs.
13 lakh, item of the value of Rs. 4 lakh goes.
Because, there are no vouchers, and another
Rs. 5 lakh goes bgcause, these are all official
expenditure. ltis part of the newWing. So. we are
leftwith Rs. 4 lakh. Now, how does he account
forthe expenditure of Rs. 4 lakh? My learned
friend says that he has not replied on merits.
Whatisthenthis Rs. 4 lakh? He says, of this Rs.
4lakh; Rs. 1,22,000is the value ofthe sevenair
conditioners whichto the best of his recollection
werealreadyinstalledathetime he occupiedthe
residence. '

So, oftheseseven air—conditicners, three
were installedin the visitors’ room before the
construction ofthe new office wing. Itis relevant
tonotehere that!took over as Chief Justice of
Punjab and Haryana High Court — it is an
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interesting reading here —on November 12,
1987 andwaselevatedtothe Supreme Courton
October6, 1989.

(Shn Nitish Kumar in the Chaur)

The new office wing was fully constructed
andoc.upiedinthe endofMarch 1989 There-
fore, i hadusedthe new office from Aprif 1983to
October6, 1989 After excludingthe summer
vacationfromJune 2toJuly 1989 andthe penod
forwhich lwas notin Chandigarh, |, before My
elevation, usedthe new office wing for approxi-
mately fourmonths Thechargeisthatyouare
doingwasteful expenditure asfthe was doingall
thus for imself The mandid notevenuseitfor
fourmonths He was elevatedtothe Supreme
Court Whatwas hedoing for personal gain?
Apartfrom'the three ar—conditioners instalied
inthe visitors’ room, before the construction of
the new office wing, fourother air—conditioners
wereinstalled onein each roomonthe firstfloor
ofthebuilding Thisis very important

Reference to tem 68 of list two suggests
thateightair—conditioners were provided at my
residencebetween April 1, 1989 and October 6.
1989 Thisis veryimportant So, he says, your
own document says — and he has given the
number— thatthese air —conditioners were
providedto me between Apni 1989 and October
1989, not before March, 1989. He was Chief
Justice from November 1987 to October 1989
So between November 1987 andMarch 1989,
no arr—conditioners were provided, butthey
were providedbetween Apnl 1989 and October
1989

Now, he says, fortwo months, | am away
InSeptember, weatherstarts gettingcooler So,
| would unauthonsedly withthe dishonest mo-
tive, purchasearr-conditionersin 1987, installed
themn 1989 andforthe meneythatlam away
to Madras why would i do that?

Now you therefore, mustexcludefromRs
4lakhthe figurethat! gave you. Rs. 1.22lakh of
the ar—conditioners; thenyouwilicometothe
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figure of Rs 2 87 lakh Now, the judge must
explain aboutthisfigure of Rs 2 87 lakh Letus
cometothat. Hesays, of Rs 2 77 lakh asum of
Rs 1.52 lakh s attnbutable to carpets which
werelaidinthe visitors’ room, Secretary's room
and one office room on the first floor of the
building. Admittedly, the new office wingwasnot
constructed till March 1989 Was |, upon its
construction, requiredto dismantle carpets and
notputthemtofurtheruse? Asyouare aware,
wall—to—wallcarpets are always fixed tothe
floorwiththebindingagents itis notunderstood
how withthe construction of the new wing car-
pets ofthe value of Rs 1 52lakh are saidtobe
used for residential purposes Any reasonable
personwouldexclude tfromthesumofRs 2 78
lakh ThefigurethenleftisRs 1 26lakh So,we
comedowntothefigure of Rs 1 26 lakh

Now, Hesays, of Rs 1 26lakh, Rs 96 000
1s the value of the loose carpets found in the
residence Now theserolledup carpets were
foundintheresidence Nowitness haseversaid
why he hadusedthem nowitness has eversaid
why he had bought them, because they were
foundon 17the February, 1990—lknowwhythey
werefoundthere itisclearbecausetheywere
foundthere, the Committee said, thefactthathey
were foundthere, youmusthave usedthem So
fyouexcludefromRs 1 26lakhthefigure of Rs
96 000, whatfigure doyoucometo? tislessthan
Rs 38,500

Thatiswhythejudge said, thisCommittee s
proceedingsare afarce rightlysaid Whatare
youtryingtodo” indictaman Forwhat? Notto
upholdthehigheststandardofthejudiciary Ican
saythat

Thisisone, we have explained Buthehas
explaneditinatherway Hesaid, youtake any
pemmutations, combinations the figure willcome
to less than Rs 38.500 Now ! give anothet
permutation, thatis in the form of acharge. Sir
whichyouwll find at page 140 of Volume ifi

Thatis why when my leamedfnend says
the Judge should resign The Judge says why
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[Sh. Kapil Sibal] rupt, thathe is corrupt and maybebecause the

shouldiresign?wouldrathergodowninhistory,
ifthave done somethingwrong. if lamacorrupt
Judge, | would rathergo downinthe historyas
acomuptJudge, butif| resignthewhole worldwil
say the man was corrupt, that is why he re-
signed.”

Ireadthecharge atpage 140.

“tmaybe seenfromthe above discussion
that Rs. 6 lakhs worth of turniture and
fumishings allegedtohavebeenpurchased
forthe residence, thefollowingitems have
notbeenprovedtohavebeenpurchased
dunngJustice Ramaswami's periodor not
provedtohavebeenpurchasedfor residen-
tial portion:

item 1:

Sevenair—conditionersmentionedinpara
126 and 127 of the report—nopurchase
notes, nobill, no receipt; whenpurchased
—notknown, Reply atpage 32-—33."

My learnedfriendsays, “l have notfound
the reply on merit.”

“Value Rs. 1,22,000.
ltem2:
Twocarpets, wall towall laid inthe office.”

Now, could this Judge have gone to the
publicand gone tothe press andsaidthisis my
explanation? He could not have. Who would
have listenedto him? Only you wouldlistento
himbecause youknow thatthere is adeficate
balance to be maintained between this reat
institution and the judiciary and you will not
shake thatbalance. |amconvincedof it, you will
never shake it because you will shake the
foundations of the parfiamentary democracy.

Mainly because thepress says heiscor-

pressrepresentit adnauseam heis comupt, that
heis corupt. ’

SHRI RAM KAPSE (Thane) : Unneces-
sarily the pressis being... (Interruptions)

SHRI KAPIL SIBAL : | am speaking on
behalf ofthe Judge. otherwise | couldhave said
alotaboutthepress. Iwillnotbecause | restrain
myself because | amrepresenting a constitu-
tionalfunctionary. | know how the press said it
also.

Nowlitem2:

“Carpet, walltowalllaidin the office portion
of the residence. Some of the purchased
notes specifically sayso. S.S. Dogra, Court
Officer Witness No. 43 says so. Bahri,
Witness No. 45, thethen Registrar. nowa
Judgedoes notsay ‘any relatedto residen-
tial portion.”

No witness says it is for residence. No
desire of the Chief Justice mentioned, yetthe
Committee says itis for his residence; value Rs.
1,52,000.

“ltem 3 ;

Three sofa—sets in visitors room were
old.”

Thatwere therein H. N. Seth's period. if
some previous Justice has bought sofa——sets
andthey arg there, how canthe value of thatbe
countedtowards Rs. 38.500; yetitis counted—
Rs. 62,970. Soyouexciudethat.

Thenloosecapets purchasediorthe High
Court. Nowitness says of residence, nowitness
has said that it was purchased for residence.
Only found athetime ol takingdelivery.ie. 17.2.
1990. the fourth date 1 mentionedtoyou. Only
found atthe time of taking defivery. rolled. tied
andrkapt at the residence. Nowitness says for
residence; value Rs. 96.300.
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item5: pedestalfans; those werefoundin
thetoilets: value Rs. 4,500. Oldfinen; Imusttell
you oneinterestingthing, Sir.

Alithe relatives of the Judge live abroad. He
hasonehundred acres of land, of coconutplan-
tation. Heis a richman. He would not piter the
linenoftheHighCout.

Now, letmetelithefacts abouthislinen. in
any High Court There is an administration like
youhave yours. Thatadministrationis dealtwith
" bywhatisthecatledthe Court Officers’ Section.
The Court Officers’ Sectionisincharge of the
administration. He knows, becausethere are
severaljudges. there are severaljudges of High
Court, somebody needs towels, somebody
needs somethingelse. There are people who
who are from Delhi or from other High Courts
cometo stay ovemight at Chandigarh. Some-
body has to provide them{inen.

17.36hrs.
(MR. SPEAKER inthe Chair)

Suppose a Judge of the Supreme Court
. comes. hewantsto stay there. Whatdoesthe

,  Chief Justice do? He provides themfinen. lfthat

iskept in the residential portion of the premises,
itdoes notmeanthatitis forresidentialuse. That
does not méanthat you now allocate thatlinen
to his personal account and say that he has
- exceeded thelimititof Rs.38.500:

Now. most of the linen. the Judge says at
page 44 or 141, most of them were left by Mr.
Justice H. N. Seth, the previous Chiet Justice.

' “Nopurchase note, nobills. no evidence
whenitispurchased”.

. ‘Nopumhtsenotembiﬂsm.&ﬁﬁ. ‘
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Then, adressingtable. Letus seetowhat
leveithe Committee went ! Dressing Tables !
Towels ! What is this? Is the Judge corrupt
because he has inhis possessionsometowels?
He did notrun away with the toweis !

Now. aboutdressingtable : “Purchase note
notproduced.” Purchase note may showthatit
waswithinlimits. of Rs. 15,092/—.

Cotton: The Judge saysthatthe conciusion
swrongandtheassumptionsare aiwrongand
healsosauyswhy.. The oldonemighthavebeen
replaced, also at the residential portion, Rs.
19,000. Thenhe says,

“No evidence relating to the following.”
ThewholefigurecomestoRs. 1.988/-. -

This is very very interesting. He was el-
evatedtothe Supreme Courtas a.Judge ofthe
Supreme Courton October6, 1989. In Septem-
ber 1989, justtendays priorto his elevation. the
Chiet Justiceof india and somebrother Judges
hadto visitChandigarh. the dining table thatwas
thereinthe housewas veryokdandtherewas one
broken legofthat diningtable. The Chief Justice
thoughtthatitwas notfairthatthe Chief Justice
of Indiawas comingandhe shouid have dinner
at a dining table with one broken-leg. So. he
placed an orderforadiningtable whichcostRs.
45,000: twas notfor hispersonaluse. Thiswas
orderedin September 1989andhewaselevated
tothe Supreme Courton October6. 1989within
tendays andthe Committee says that Rs. 45,
000 was spentfor his personal use ! Therefore.
heis nowdebited Rs. 45.000.

Then come. some study tabie and study
chairswhichcostRs. 11.000andthetotalot ail
these items that! have readoutcomestoRs.
5,70,496: the Committee finds itis Rs. 6 lakhs
Thedifferenceis Rs. 40. 000/—- So, itislessthan
Rs.38. 500

Etthenvay byanypenmlaﬂon orany _
combination. msiuss.lniaelonmnhha”f :
thanRs, 38,500 - oy ;
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My leamedinend made a very interesting
point He saidthatthere were audit reports and
anindependentauditwas conducted Whyshould
anindependentauditbe againstthe Judge? Now
Sir thejudge—thisisimportantfromthe general
standpointbecause you willthen realise and
appreciate whatwas goingon inthecourt—gets
elevatedtothe Supreme Courton 6th October
1989 On October24 1989 after he was el-
evated withinabout eighteendays thethen
Chief Justice of the Court ordered an audit
himself nooutsideaudt He orderedaninternal
audit On 10thNovember 1989 —kindlyseethe
speed at whichthis department works andthe
Audit Reports Department in the Accountant
General sbranchtake months{-) within afew
days theypublishedthe firstauditreport The
High Courtitself leaked it tothe press On6th
December 1989 another note was prepared
againstthe judge On 12thDecember 1989 a
note was prepared on the missingfurniture by
the same internal audit — not by the Accountant
Generat s Office Theseweiealldonebyone
man Mi M D Sharma PW (2)whowasgiven
promotion after the impeachment proceeding
was started and whowas censuredby the Jus
tice Ramaswami This one maninacourse of
one month producedfive reports whichwere
leakedtothe press Andthe whole High Court
was audited withinthat one month Thisisthe
independent audit that my learned fnend 1s
talkingabout Ifthe conscience ofthe Members
of this house convinces themthatthis kindota
thingcan go on against a judge and these kind
of auditreports canbe relied upon {cansayto
youthatnojudge inthis courtly willbe safe Do
not depose the judiciary to these attacks My
learnied friend started by sayingthatitis nota
case relating to the judiciary but it 1s a case
relating to one member of the judiciary and he
endedbysayingthathe thejusticeRamaswami
most reprehensible part of the judiciary He
cannothave itboth ways We are proud of our
judiciary We are proud of our judges andwe
must be consistent with the sense of pride that

**Expungedas orderedby the Chair
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wehadanddo notallow ourselves to makesuch
allegations That is an element of restrant,
whichis required ffthe dehcate balance between
the Parhament and the judiciary 1s to be main-
tamed

Youdothisto ajudge today and throw him
out Every otherjudge who is renderingjudicial
pronouncementwouldbe subjecttothese kind
of thraats and then whathappens to their Judge-
ment Iftheyknowthatsuchmotioncansucceed
andrequires

How can my learned friend explains the
allegationof Rs 50lakhs? Howcanmyleamed
triend explains the ailegation of those silver
maces, saying that they were purchased at
inflated prices? **

So thus 1s the manner in which those
independent reports were
prepared (Interruptions)

SHRI RAMNAIK (Bombay North) Sir |
amonapointof orderlsitnot an allegation? He
saidthat

Istnotan allegation againstthe Members ?
{Interruptions)

SHRIRAMKAPSE (Thane) Hehassad
thathereisathreat notavocalthreatbutathreat
He has used that word That should be
expunged (Interruptions}

SHRICHANDRA SJEKHAR (Ballia) Mr
Speaker Sirthe honorabie learned Attorney
has every nghtto say whatever he wants tosay
indefenetof hisjudge Buthe hasnotgotthe
liberty to make accusations against the Mem-
bers of Parlament

Hecannotsaythat Getlingthe signatures
of 108 MPs 1s notasmall affair if onanyissue
108 MPs sign that s a serous matter which
concermsthenation Anybodycannottakethe
signatures of 108 Members ot the Lok Sabha |
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do notsay whatwillbe the opinion ofthe House
afterwards. Charges of conuptiondoesnotmean
thatifajudgeisimpeachedonthatbasis, thatwill
have anadverse effectonthe judiciary, thatthey
will not be able totake independentjudgments
becausethe pariiamentarians willforce themto
such an action. These sorts of remarks are
totally uncalled for. We have got every respect
for the liberty which he did enjoying in this
House. But, he should notmakerivolous state-
mentsin this House.

** Expungedas orderedby the Chair.

SHRI BUTA SINGH (Jalore) : Sir. to an
extent, | agree with the hon. Member, Shri
Chandra Shekharjithatthe lavyer shouldnot
attribute motives to the hon. Members. But,
based on facts and law, the position that he
explained about the alleged Rs. 50lakhs must
go intothe heart of the hon. Mémbers whocould
notgointothecharges whichwere presentedto
thematthetime of signatures. (Interruptions)

SHRI KAPIL SIBAL : | want to make a
statement. | apologise. itwas notmeantin that
spint at all. | am really very sorry. When |
conveyed this sentiment, it was not men to
denigrate any Member of the House andfi have
by mistake donethat, | apologise. Thatwas not
theintention. (interruptions)

MR.SPEAKER: Pleaseproceed.

SHRIKAPIL SIBAL : The thirdaspectthat
the Committee finds is that certain financial
rules have been violated. Why does the Com-
mitteefinds that? This isanother veryimportant
aspect of the matter. The Cormimitiee says that
when purchases were effected, he shouidnot
have invited quotation. If he had not invited
quotation, M. D. Sharma, the starwitness says
that, infact, he had beentelling the High Courtto
invite quotation. Butthe Commiittee holds, be-
cause he did not invite quotation, this was a
violation of the financial rules. ljustwantto point
outone facttothe hon. Memberof this House and
Iwillstraightway tumto page 157 of Volume il
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Afterjustice, Ramaswamiwas elevatedtothe
Supreme Court, M. D. Sharma was amember
ofaPurchase Committeeforthe Purchaseofa
PBX system which ran into Rs. 7 lakhs, 25
Kelvinator Refrigerators and Godrej almirahas
has were purchased. This is whathe has said,
andhe has asked a question astowhetherany
quofations were invited. This is after justice
Ramaswamicomestothe Supreme Court. The
answeris:’ |cannotsaywhetherthere havebeen
any occasions when the High Court invited
tendersforpurchases. ' So, ithe High Courthas
neverdoneitandthatis the establishedpractice,
then if justice Ramaswami has done it, how
could itbe misbehavior. | cannot saywhether
there willbe any occasion where the High Court
invited tenders for purchases. | am aware that
recently — this is after justice Ramaswami *
impeachmentmotion was moved — PBX sys-
temhas been installedin the High Courtatthe
costof about Rs. 7lakhs. | do not know whether
anytenders were mvitedforthe sadinstallation.

Idonotknowwhethertenders wereinvited
or the purchase of twenty — five Kelvinator
refngerators. After the departure of Justce
Ramaswami, |was a member of the purchase
Committee forafewmonths duringthetenure of
Justice Gupta. The purchase Committee, for
which lwas amember, didnotinvite any tander.
The said Purchase Committee aiso did not
the Purchase Committee did notissue adver-
tisements andif notender was everinvited, ifthis
has happenedsince the establishment ofthe
High Courtand the High Court has neverinvited
tenders, thenwhyisitthatfor Justice Ramaswami
this becomes misbehavior and a violation of
Financial Rules ? This is hard evidence, Sir. “I
cangoon recordthatnever havetenders been
everinvited by the High Court establishment
since its inception and the practice continues
eventoday.

Then, Mr. M. D. Shamma, the star witness
furthersays. When twas putto himthat the limit
is Rs. 38,000, he says that ail Judges have
exceaded purchase limits. | shall read that
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sentencefrom Volume—Iil, page 136.quotethe
statement of the witness:

“Therewas alreadya reportofthe Accoun-
tant General's Office in 1988in respect of
the excesspurchaseof petrol, fumitureand
also inrespect of excess telephonebillfor
the other Judges of the HighCourt.”

Yousingle outJustice V. Ramaswami and
impeach him. So, this is the atmosphere in
which all these charges were framed against
himand allafterhewas elevatedtothe Supreme
Cour.

Havingsaidthat, | go backtopage 136:

“Thereis noreportinrespectof TA/DA o}

LTC, excessclaimbythe otherJudges. |do
notknowwhetherthe recovenes havebeen
made inrespect of excesses fromthe other
Judges. The Accountant General had al-
ready made an audit upto August, 1988in
respectoftelephone charges at Madras
maces or petrol charges andexcess furni-
ture. Sofaras | know, there was no objec-
tion taken by the Accountant General’s
office in respect of any of those items”.

The Auditorhimself never objectedbutthe
internal Audit objected, the staff ofthe High Court
objected. And they objected after he was el-
evatedto Supreme Court.

So, | have now covered disproportionate
requirement far beyondthe limits prescribed
violation of financial discipline and limit of Rs.
38,500. Thesethreeitemsihave covered. There
aresevenitemsincharge(1).

Iten (4) is personal advantage andbenefit
to the Chiet forhis use without havingto payfor
it. Whatis the personal advantage, Sir?

Item No. (5) is charge of tavourable deal-
ers. lwould like youtolook atonly one chartin
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this volume which Your Honourwill find atpage
168. This chart relates to all purchases made
priortothe appointmentof Justice Rarnaswami
as Chief Justice of Punjab and Haryana High
Court. Kindly note who are the persons who

suppliedthefumishings:

Justice H. N Seth, Chief Justice,on8.12.
19886, prior to Justice Ramaswami becoming
ChiefJustice, purchased fourbedsheets, six
door mats and one double bed cover, and quo-
tations were obtained from Krishna Carpet.
Fumishings were purchased from Krishna Car-
petandremarks on quotation are ‘undated’.

On 13.12,1986 sixfoam pillows were pur-
chasedfrom Knshna Carpets. On 15.12.1986
one table mat was purchased from Krishna
Carpets.On2.2. 1987 one doublebedcoverwas
purchasedfrom Knshna Carpets.On 10.2.1987
two different bed covers were purchasedfrom
Krishna Carpets.

Thenabout Justice C. S. Tiwana:

On 5. 11. 1992 — prior to Justice
Ramaswamn—-onecarpetwaspurchasedfrom
Krishna Carpets.

So, forthese judges these are notfavoured
dealers. Foranoutsiderhebecomesafavoured
dealer?

Pleasecomefurther.

ForJustice K. S. Bhallaon 12.2.1987 one
wall—to—wall carpet was purchased from
Knshna Carpets. ForJustice J.M.Tandonone
garden umbt cila was purchased from Krishna
Carpets. ForJustice K. S Bhallacurtainclothes
werepurchasedfromKnshna Carpets. forJus-
tice H.M.Seth,on7.9.1986, one double bedand
side tables were purchasedfrom Salwan Furni-
ture.

Those arethetwofavoured dealers, which
1toldyou about.
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Fivecoirmattresses were purchased from
Salwn Fumiture. One dressingtable was from
Salwan Fumiture. For Justice K.S. Bhalla, on
16.2.1987, priorto Justice Ramaswami, Modi
floor carpets were from Krishna Carpets. For
Justice D. V. Sehgal 25 metros of curtain cloth
was from Krishna Carpets. For Justice D.V.
Sheliagain, on23.11,1985, curtains are from
Krishna Carpets. For Justice Pritpal Singhone
gardenumbreliawas from Knshna Carpets.

The factis thatthe High Court has never
purchased the items from any other dealer
exceptKrishna Carpets and Salwan Furniture.

And then the finding is these were his
tavoured dealers. Nobody said thatthe prices
were excess. Thatis noteventhefindingofthe
Committee — onlythat they were his favoured
dealers.

Thatisthefourth elementinthatcharge.

Thefifthis: No genuine quotationwithout
ascertaining that the price pard was fair or
reasonable.

The reason why there were no genuine
quotationssbecause the Committee finds that
these quotations were undated.

Pleasedcomebackto the samecharge
that! regard on page 156 of Volume 3.

Mostofthe quotations here are allundated.
Seethefirstone of 1988 whichis undated. The
quotationsforthepurchasenotesof 13.12.1986,
15.12.1986,2.2.1987, 10.2.1987 and5.11.1982
wereundated.

There were undated quotations prior to
justice Ramaswami going there. Soif Justice
Ramaswami went there and the Quotations
continuedtobe undated, forhimitis m—misbe-
havior, although these were received by the
officials. He never went and got the quotations.
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Justice Ramaswamidid notgotothe marketand
say: Give aquotationwhichisundated. Itis all
donebythe Registry ofthe Court.

The Chief Justice cannotfunction unless
herelies on hus staff. {Interruptions)

So, kindly look at this. Allwere priorto his
taking office as Chief Justice of the Court All
quotations arenundated. Even afterwards the
guotations are undated. But. for him it 1s
misbehaviour.

thavegotonginaldocumentsthemselves
to show asto howthe quotations were undated.

Youkindly look at volume 4 whichhas been
filedbeforeyouandatpage 112.

If you look at it, you will see the senal
number, the name ofthe dealer etc. /Thenames
are handloom Emponum, Cottage Emponum
andKrishna Carpets. Justiook atKrishna Car-
pets. The valueis Rs. 15 Rs. 585..

Itisthe purchase note. | hope your honour
haveit.

MR.SPEAKER Yes, | have .

SHRIKAPIL SIBAL : Theitemno. 3i1sfor
Rs. 585. Thatis the purchase note. Andinthe
bottom you will find the date of sanction as
27.1.1984 whichwas much before ChiefJustice
Ramaswami came tothe High Court as Chief
Justice. It was much before that. You see the
quotation on next page, that is on page 113,
regarding Krishna Carpets.

Seetheamountof Rs585there, Sir,andon
thetopthereis no date. Isit nght, Sir?

Now, Justcometothe nextpage. You see
the sumof Rs. 530 overthere. Thatrelatesto
item 1 —Handloom Emporium: Rs. 590 atpage
112, againundated. Thiswhole volumeis full ot
undated quotations when Chief justice
Ramaswamihadnotgoneto Chandigarh. That
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was the prestige of that Departmentbecause
nobody really bothered aboutthe date. Nobody,
there—iore, bothered aboutthe date. aclerk goes
tothemarket, he gotaquotation, he does natget
the date put on it. How is the Chief Justice
responsibie ? And if this has been happening
priortohis going there as Chief Justice, thenwhy
shouldhe beimpeached? And this whole book
is acompilation of undated quotations. Now, the
Comnuttee has never looked at any of these.
Justice Ramaswami wrote to the Commitiee
saywng, ‘Look atthe practice ofthe High Court
pnortomy goingthere, look atthe practice aller
mygoing there. it somethinghadbeen doneby
me notinaccordance with the practice, please
ask meforanexplanation. But you donotwant
tocarry outthatinquiry, youdonotwanttocollect
the papers, youdo notwanttocollectdata. Then
whyshould | cometo you? | would rather come
here. Atleast you hearme, Sir. So, thattakes
care olundatedquotations. Then the conclusion
ofthe Committeeis, Sir—andthatisthe lastitem.
The Committee says on Chargel:

“Bacause you haveinduigedin dispropor-
exceeded thelimitof Rs. 38,500/- by gix-
teentimes, because you have derivedper-
sonal advantage, because you dealt with
favored dealer, because you did not get
genuine quotations, you have brought
dishonour and disrepute to the judiciary.”

The conclusion cannotbe rightil the facts
arenotrelevant. Andthatis whysaid, the Judge
hasexplainedonfacts, notthatthe Jucige hasnot
repliedontacts.

Thig is Charge |. This is the major charge
of Rs. Sixlakhs that | had explainedto you. Now,
letusgotoCharge l. Sk, lwould ke o read quite
onevery importantpaseage. (inferruptions)

SHR! A. CHARLES (Trivandrum) : Sir, |
wanttohaveacisification onamatterofproce-
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dure. Sir, imake a smaliobservation withgreat
anguish, inallseriousness. We are nowlaying
down & Count. Even in respect of the Chiet
Justice of india, there has not been a single
instancewherea.Judgment has been delivered
onthespotimmediately after hearingthe argu-
ments. Siv, hera the procedure started at 2. 15.
Risnow Six O’ Clock. | have been istening with
rapt alteniionthe arguments ofhon. ShiSomnath
Chatterjes andnowthe Defense Counsel. lam
afraid | cannot exercise my judicial function as
Memberof Pariamentuniess i amgiventhe full
text of the speech of Mr. Somanath Chatterjee
andthe Defence Counsel.

Quite unfortunately, four volumes of the
Report were given to me only two days back.

MR. SPEAKER: I will correctyouonthat.
Fifteen days back they were made available.

SHRIACHARLES: Excuseme, Sir. iwant
thefulliext of the speech. (Inferruptions). Letme
beheard. | want the full text of the speeches of
honorable Somanath Chatterjee and the De-

" fence Counseiand] maybe giventmetomake

ajudicious decision. So, as a matter of proce-
dure | request that eveniif the time of this siting
isextended, voting onthss moton may not take
placetoday. This is avery serious matter. | am
raisingthis with all seriousness. (inferruptions).

SHRI MRUTYUNJAYA NAYAK
{Phulbani): itis such animportant Motionthat it
willsetanewprecedent. The Members should
be allowed to participate and express their views
whetherto supportor oppose this Motion.

SHRIE.AHAMED (Manjeri): Thefacts are

mwbmugmi\ntnow.l\narmngmrdanf
these things, the House may decide to have

* eitherdiacussionamongourselvesortotakea

decision on this matter onsome other day.

DR. DEBI PROSAD PAL (Calcutta North
West): It is a matter of great Constitutional
importance. ) would request youto aliow me to
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submissions of Shri Kapil Sibal are over. At
least, | shouldbe givenan opportunily toexpress
as also other members who wantto express.

Hrequestthe Speakertogiveussometime
andthe voting may nottake place today.

[Transiation}

SHRIRAMPUJAN PATEL: Mr. Speaker,
Sir, the leamed counsel has expressed his
views atlengthinthe House. Heis repeatingthe
same thing. Hemustbebrief as thetime ofthe
Houseis precious. Repetition does notserve
any purpose. Manyhon. member are eagerto
putforththeir views. Sir, kindly givearnsing as
to which poinfs are to be mentioned and which
not. He is speaking just to pass time. itis not
justified to comment on the hon. Members. |
request you to give a direction in this regard.
(Intermupbions)

MR. SPEAKER: Please sitdown. {inter-
rupbons)

MR. SPEAKER: Proceedings ofthe house
is going nosmoothly. And | would fike to thank
aliot youforthe same. Alithat has been stated
in the House till now, as per the records, is
permissible under rules. | do notsee any wrong
n all this . if you see any wrong, then itis a
different matter. Thirdly, we have decided that
theissue shouldbe ponderedoveranddebated
uponwith allseriousnees inthe House. Thehon.
Members may put forth their views by making
speechirithe House. Repeating anything does
not serve any pufpose. if any hon. Member
insists on speaking, then we can only try to
persuadehim. Opportunity cannotbedeniedto
any hon. Member. For the first time conduct of
aJudgeisbeingdabateduponinthe House. lam
not in favour of the hon. Members repeating
same points and on the other hand all those
wishing to make new points should be allowed
tospeak. Thehouse mustlookinto theviews of
boththe sides.

Leaveittome, | willconductit.

SHRI A.C.CHARLES; | did not get the
clarification’s, whether the voting istoday ornot.

MR. SPEAKER: | am not going to give
clarification’stoyou. Youplease sitdownnow.

Icanrealise, Mr. Kapil Sibal, you mustbe
fealing fatigue.

SHRIKAPIL SIBAL: OnchargeNo. 1,lam
now concluding.

Oncharge one |am now concluding only
with referenceto astatementinacaseDove Y
Vs.John Cory (1901 AC 477) whichis quoted at
p. 150 of Vol.3 where Earl of Halsbury Lord
Chancetior in the said case said the following
whichis relevant for our pumpose. | quote:-

“ The business of life could not go on if
people could nottrustthose who areputintoa
position of trust for the express purpose of
attendingtodetails of management.”

Thebusiness oflife cannot of onotherwise.
If a Chief Justice wantedto do something, he
ultimately has totrustsomebody. He has torely
onhisofficers Otherwise, the business of man-
agementcannotgoon. Thishappensin allwalks
of ife. That iswhat the Chief Justice did. There
isamachineryforit. He relies onthat machinery
andthatmachinery wasinplace formany many
years and it would continue to functionin the
mannerinwhich itwas functioning in the past
and it continues to function even today in the
samemanner. Ashecamefromoutside, he had
nopersonal knowledge of that. He hadto rely on
whatalready existed and he aliowed whatever
was existingtogo On. Thatis allthathappened.
Anyway, with that, | conciude charge one.

Now letus come tocharge two Vol.2.

Infact, | alsopersonally think thatthere are
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about 14charges thave inished only charge
one

MR SPEAKER Well, how muchtimedo
youneed Mr Sibal?

SHRIKAPILSIBAL Itwilltake alotoftime
{do notthink | may be able to finish today

SHRILAL K ADVANI{GandhiNager) Mr
Speaker Sir wehavehadaseries of meetings
tryingtocome to aconsensus inrespect of the
procedure the House should adoptwhile dealing
withthis kind of motion because we neverhad
the expenence even before with the motion of
thus kind Business Advisory Committee also
was consultedby you Representatives of vari-
ous parties also hadasenes of discussionswith
youwhen it was indicated that the Judge would
be represented by his counsel { hadpointed out
that the counsels are usedto acertain sort of
discussion anddebate which s all nghtinacourt
of law where proceedings go on foi days to
gether ButitmaynotbeapproprateforParlia-
ment where even the most momentous deci-
sions are taken after discussion offourhoursin
which 15or20memberparticipate ltwastaken
into account Wecametothe conclusionthatwe
should confine the whole dissuasionto a pre-
scribedperiod We decidedonthe lot thawPe
shall dispose of the motiononthe 10th tself and
tocome to aconclusion finaily 1wouldhketo
pointoutthatthe Judges inquiry Act mposes a
restraintonus Whena pontoforderwasraised
nthe momingaboutthose 108 Membersor 155
membernotbemngMembersofthis House 1said
thereisnorestraintonthat Butthereisrestrant
which 1s provided in Section 6 which says in
Volume 1 that

‘Ifthe motionis adopted by each
House of Pariamentnaccordance
withthe provisions of Clause 4 of
Article 124 or the case may be in
accordance withthat Clause read
with Article 218 ofthe Constitution,

LA ¥
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thenthe misbehawviororin Capacity
elc shallbepresentedin the pre-
scribed mannertothe Presidentby
each House of pariament in the
same Session inwhichthe motion
hasbeenadopted "

So this is the constraint and the other
House also has to consider the same motion
Before the house adjoums, if this Housefails to
adopt or if the other house fails to adopt the
motion inthe same Session, then the motion
comestoanend Therefore tis that we aliotted
this particularday Therefore, itis thatthough
every in the House would hike to express an
opinion on this very important matter, yet we
agreed to the proposal in which we allwere a
party |do notwantto mention whowas keen
aboutit Butweallwereaparty Butitisonlythe
mover of the motionwhomovesit The Counsel
for the Judge makes his submission and the
mover replies We put the matter to the vote
finally We left itto you thatif any unforeseen
incident anses you will deatwith tas the case
anses (/nterruptions)

My submission 1s that in this case the
Business Advisory Committee has set apart
today forconsideration of the motion and forits
disposal {Interruptions)

MR SPEAKER Pleasedoitinaproper
manner itis notgood

SHRILALK ADVANI have notyieided
You have also pointed out that you had an
occastonto discuss with the Counsel, Hehad
said that he would not take more than three
hours-maybe anyway betweentwoandthree
hours Onthatbasis the whole schedule was
drawnup Thiswas animportantconsideration

But, atthe same time, | would piead with
youthatkeepingin view this requirement of the
Act, keepinginview the decisionstaken by the
Business Advisory Commutteq, the ciscus-
sions you have held with vanous parties, we
shouldtryto see thatthe matteris disposedof
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in a proper manner Of course, whatever is
necessaryto meetthe requirement of justice is
alwaysinyourhands (/Interruptions)

[ Translaton

SHRIBUTASINGH (Jalore) Mr Speaker,
sir, theleaderofthe opposition hasraised avery
importantissue which, inall probabil y, must
have been discussed withyou However, the
House nght nowis notfunctioning inthe normat
fashion but it 1s functioning as a court It an
impression Is created outside that the parha-
menthushed up the whole matter orframed up
anything, itwillbe quitewrong (Interruptions)

Therefore, justice should notonly be done
buttshould appear tobe done Thisisagolden
pnnciple Mr Speaker, Sir, if the arguments of
the Judge’s Counsel are cutshortbecause ofthe
ruralandtime constraint, thenpeople alloverthe
world will comment that justice has certainly
been done but it does not appear to be done
becausethe House s nghtnowfunctioningasa
court Therefore, { am also in favour that the
arguments.and the counter arguments being
advancedbythe Counselandby Shn Somnath
Chattenee should be underthechargesleveled
andthe decisionofthe Inguiry Committee Ihave
alsosomefacts withme | hadgotachanceto
look into the functioning of the judge as Home
Ministerwhen hewasthe Chief Justice of Punjab
| have some information available with me
whichwillbe definitelyof use (Interruptions)itis
also a fact that chuef Justice Rmaswami
(Interruptions)l would hike to submit only this
muchthatwe mustbe given ample opportunity
Evenifthe House hastositthroughoutthe might,
we should discuss this case thoroughly Isthe
house not punishing Justice Ramaswamibe-
cause heintroducedreservationforthe firsttime
in the Punjab and Haryana High Court? He
started hearingcases under Terrorists Actasa
Judge whereas nootherjudge was readytohear
suchsuchcases

(Interruptions)
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Idonotwanttodwell onthese things nght
now Iwouldliketo submitthatthe House must
allotenough time sothatthe House canfunction
as a proper court to hear all the tacts before
taking decision

[Enghsh)

SHRIK P UNNIKRISHNAN (Badagara)
Sir, While normally our procedures are regu-
lated accordingto the Rules of Procedure and
Directions of the Speaker, unfortunately thereis
a senous lacunae in our rules itself While it
provides for vanous other typesof business, it
does not provide for regulatinga motion of this
kind which is very mportant constitutional re-
sponsibility assignedto both House of Parhia-
ment While | have great respect for the hon
Leaderofthe Opposition, Ibegto differfromhim
Well, itis true that vanous motions including
financialbusiness hike the Defense Budgetis
disposed of In four to five hours or six hours of
thousands of crores of rupees but here we are
sitting up a precedent, through thus motion,
whichis afirstofits kind where we are actually
gropinginthedark Wehave noprecedentofthis
kind We have absolutelynoprecedenttogoby,
nor any rules to go by Therefore 1tis very
important thatwe should notin a bit of absent-
mindedness stumble intosomething Nobody
should our postenty should not blame us for
that Therefore, itis very important that there
should be adiscussion Whatever may have
happened, |have great respectforthe members
ofthe Business Adwisory Committee Butthey
cannottake away nghts of the Members ofthis
House functioningasMembers NoBusiness
Adwvisory Committee, | humbly submit cantake
away nghts of its members We have great
respect andcrnfidence in ourleadersastaras
those whoholdthe offices are concemed You
mayseethathon Counselhasbeengivinghis
point of view of his client or his judge towhom
herepresentsforthelasttwohours itispossible
thathe may have more pointsto cover Butitis
impossible, humanly impossible to remember
alithathe has sadorthevanous points thathave
beenraised Therefore, f we havetoconsider



& Motion for C. ing the 584

583 Molmnlaerscnhgg’ MAY 10, 1983 onsidering
Address o President unde Article 124 Report of IC Investigating the for

{Sh. K.P.Unnikrishnan]

this properly, | would beg of you to make his
submission available in written form and
circulate it to the members and then we can
consider itand take adecisiononthis.

SHRI LAL K. ADVANI : | do not disputé
anything that Shri Unnikrishnanhas saidor that
has been said from the others side. Butinthe
course of thediscussion, that possibility came
uprepeatedly that after all itis a very important
motion and every member may have certain
views aboutit. Howdowe deal withit? itisinthat
context, that even ultimately we came to the
conclusion the procedure that you laid down at
the outset, we gave youthe authority todeal with
the situation asthey arise. Alithat | wantto say
atthemoment, isthatthe constraintis not merely
the Judges Inquiry Act, butevenin the Consti-
tution itself, under Article 124(4) whichgovemns
the removal of a judge, it says that it mustbe
presentedtothe Presidentinthe same session
for such removal on the ground of proved mis-

behavior orincapacity. (/nterruptions)

MR. SPEAKER : You hear him. He is
making a submission.

(Interruptions)

SHRILAL K. ADVANI: Takinginto account
that particularconstraint, takinginto accountthe
discussions we have held till now, | would
request you to deal with the situation at the
earliest.

[Translaton}

SHR! HAR! KISHORS SINGH: Mr.
Speaker, Sir,lamonapointof order. Debateon
suchaserious issueshouldbe heidbutyouhave
todecide how the debateis tobe regulated. | do
notwanttosubmitanythinginthis regard.

Mr. Speaker, sir, my point of order is that
canatormeriHomeMinister use the mformation
he was having when he was Home Minister

.
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because he was saying aboutitjustnow? lwant
tourgeupon theleaderofthe House throughyou
tosay some thingin this regard.

{English}

MR. SPEAKER : What is your point of
order?

[Translation}

SHRIHARIKISHORE SINGH: Theformer
Home Minister has said thatin the capacity of
Home Minister hehad accesstosome informa-
tion about Judges and some proofstoo espe-
cially regardingthejudges of PunjabandHaryana
High Courtandthathe was preparedtogive that
informationtathe House. (Interruptions)

MR. SPEAKER : Doyouwantarulingin
thisregard?

§HFII HARIKISHORE SINGH: | seek your
ruling in this regard but before thatthe leader of
the House must say somethingin this regard

(Intermuptions) -
[Engiish)

SHR! CHIRANJI LAL SHARMA (kamal):
Mr. Speaker, Sir, | am on a point of order.
(Interruptions) We too have a nght to speak

(intermuptions)
[Transiation}

MR. SPEAKER : Please sitdown. Firstof
alllwouldiike to dwellonthe pointof order raised
by ShriHariKishore Singh. A decision will be
taken only after ShriButaSingh is allowed to
speakand completes his speech. ithe comes
outwithsomethingnew, hewon'tbe disallowed
andallthatnotto be allowedtobe raised willnot
definitely be aliowed.(Inferruptions)

SHRI RAJNATH SONKAR SHASTRI
(Saidpur): ShriButa Singhmadea veryserious
point. (Internuptions)
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[English}

MR. SPEAKER : | have given my ruling.
(Interruptions)

{Translation}

MR. SPEAKER: When!amspeakingyou
mustsitdown. Youmusthaveheard earlier that
| give my ruling only after anissueis raisedin
the House. If you have seriously heard my
views, then all your questions are automatically
repliedto. | amgrateful tothe hon. members of
both the sides andtheirleaders for fully agreeing
with me and nobody has said thatthereis any
needto argue onthis point. if somethingistobe
brought to the notice, then that is not to be
disaliowed. Hehas simplystatedthatduringthe
cumrentsessionitself thematter mustbe putup
tothe President. Andalithatneeds tobe donein
this regardmustbe done. Allthat is appropriate
mustbe done. Afterwards there won'tbe needto
raiseissues. (Interruptions)

[Englishj

SHR!I CHIRANJI LAL SHARMA:
Mr.Speaker, Sir, thehon. Leader ofthe Opposi-
tion.... (Interruptions). | amonmy legs, why are
youinterrupting?(/nferruptions)

MR. SPEAKER: Shrismooth Chatterjee:

SHRI SOMNATH CHATTERJEE: Sir, |
am sorry tointerrupt. {Interruptions)

SHRI CHIRANJI LAL SHARMA: Mr.
Speaker, Sjr, | am onapointof order.

MR. SPEAKER: | should hear his point of
orderfirst. Whichruleunderthe Constitutionhas
beenviolated, which convention has been vio-
lated? You havetotell methatfirst.

SHRICHIRANJILAL SHARMA: Icanhave
my submission like aff others have it

MR. SPEAKER : Youcanhave yoursub-
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mission but you cannot have a point of order
withouttellingme under what rule.

SHRICHIRANJILAL SHARMA: The hon.
Leaderofthe opposition, ShriL.K. Advani, had
raiseda point.

MR. SPEAKER : Whatis thatpoint?

SHRICHIRANJILAL SHARMA: Thisisa
case of historicimportance, first ofits kindinthe
history of our nation since independent India.
Andas was putbythe leamedcounse! appear-
ingtorJustice Ramaswami, therehas beenno
case ofimpeachment all over the worid or may
be. Butthe questionis thatJustice Ramaswami
isinthe dark.

MR.SPEAKER: Isitnecessaryforyouto
say all these things even after hearingwhat |
have said. Have you heard what ! did say?

SHRICHIRANJILAL SHARMA: Letme
make by submission. justice Ramaswami is
being represented bya counsel. The counsel
hasputthe caseinhisownmannerandhe has
substantiated his arguments by quoting the evi-
dence, byrefemngtothe evidence thathasbeen
made availableto alltheMembers ofthe House
intheform of abooklet.

Now, sir, the hon. Leader of the Opposition
says thatthere shouldbe an restraint of time. We
areallsitting......

MR. SPEAKER: in my opinion, the hon.
Leader of the Opposition has said nothingwhich
isnotacceptable. he has saidthatiftime hasto
be given, time shouldbe given. Butatthe same
itshouldrememberedthatthis address hastobe
presentedinthis sagsion and | donotfindany
thingwronginthis . Please sit down.

SHRIMRUTYUNJAYANAYAK: Unless
the motion iscarried, how can his pointbe valid?

SHRI SOMNATH CHATTERJEE: Shri
Buta Singh has rightly said that we are now
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SHRIBUTASINGH Yes asajurylhave
anghtto put questions eventoyou

SHRI SOMNATH CHATTERJEE Very
well, fromjudge he hasbecome ajury onhis self
admission Shallhe be allowedto give hisown
personal views? Personal facts? This is the
point Canhe giveevidence onhisownastowhat
he came to know as the then Home
Minister? (Interruptions) We
thought that the matter would be decided on
merits not on party lines it seems thatin the
presence ofthe Leaderofthe Houseand Pnme
Minister 1tis being decided onthe Party ines

MR SPEAKER Please avoidthat

SHRt SOMNATH CHATTERJEE if not
so wecancontinue Otherwiseletus finishthis

[Translation)

SHRI CHANDRA SHEKHAR (Ballia) |
Wouldnothave intervened inthe matterhad Shn
ButaSinghnotraised asenouspoint Hehas
submitted that as the Home Minister he had
access tosome informationwhich 1f divulged
will definitely have a bearing onthe decision
Fustly heastheformer Home Minister should
have suppliedallthe mformationtothe Commit
tee Ifthatwasnotdone andifheispreparedto
divuige it today in the capacity of the former
Home Minister then he must obtain pniorper-
missionfromthehon Prime Minister Because
if former Prime Minister and former Home
Ministers start divulging information then it will
bedifficulttorunthe affairs of the country andthe
House |f we are submitting anything in the
House seriously then norms should not be
violated 1thinkifthe hon pnmeMinister agrees
thenwe can take decision afterlistemngtothe
tormer Home Minister

talsoagree withthe Leader ofthe Opposi-
tionthatalithe hon membersfromboththe sides
including ShnUnniknshnan wishingto speak
mustbe allottedenoughtimetospeak Leader
ofthe Opposttionisinagreement withthe views
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of the Business Advisory Committee and in-
stead of makingspeeches wemustbe guidedby
it Thehon Members mustbe allowedtoputforth
their viewpoints and after that we must try to
kindle anew ightinthe country

MR SPEAKER Firstly fwilldecide who
istobeallowedtospeakintheHouse Secondly
tanyhon Memberfeelsurgencytospeak then
willbedefintely allowed The House musthave
attentively heard my views inthisregard itis
correctthatduningthe current sessiontselfthis
caseistobeputtothe president andbefore that
the other House has alsoto discuss the matter
Maintaining abalance |willtrywhatshouldbe
done |hopethe Housewilicontinuetocooperate
withme

THE MINISTEROF STATEINTHEMIN
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENTOF OCEANDEVELOPMENT)
AND THEMINISTEROF STATF INTHEMIN
ISTRY OF PARLIAMENTARY AFFAIRS

[Enghsh)

SHRI RANGARAJAN KUMARA
MANGALAM |amsure all of us have saidthat
full opportunity must be given to the Counsel
representingthe hon Judge Butatthe same
time the leader of the Opposition with due
respectstohim|maysubmit asreferredtoboth
the Judges inquiry Actandthe Constitution and
Saidthatthereis arestrainithatwe havetoadopt
the motion inthis session

If imay submit the emphasise bothinthe
Judges(inquiry) Actas well as inthe Constitu
tionis onthe adoption of the motionbeinginthe
same Session inboththe Houses and itbeing
presented to the President during the same
Session But tisnoton consideration Weare
nothmitingourselves Atthe moment wearein
the process of considering the motion anditis
only whenwe adopt the motion doesthiscon-
straint come on ourselves Andthis iwantto
make clear. more as a legal



588 Motion for Presenting
Address to President unde Article 124

position. (Interruptions)

MR. SPEAKER :Well, there canbediffer-
ences of opinion on interpretation of the provi-
sions of the Constitution and the law. It is not
necessaryfor usto enterintothatkind of argu-
ment here, on the floor of the Houss, without
carefully applying our mindto each and every
word, comma andfull stop; andlam not giving
my opinton on that point. | am just leaving it
aside. Butthefactisthatwhenwefixedthedate
as 10th Mayfor the consideration of this, we did
have this in mind that the Address has to be
prosentedinthe same Session. Thatiswhy, we
thought, if itis discussed here forone day ortwo
days, the other House wili be able to discuss it
forone day ortwo days; and there willbetime for
presemtastion also. thatis what, we have de-
cided and thatis why, 10th May has been very
carefully chosen for this purpose. Atthe some-
time, each and every member in the House
realises that it is for the first time that we are
discussing a matter of this kind; and nobody
shouldbe shutout, it he has somethingto give
tous whichcan enlightenus onthis point. Then,
we would notlike ttobe shutout. Here, please
do not get exact words from me, then, next
momentyou may tellme that you had said this
thing, why notyou dothat. Yougive me some
discretion and leeway, allow me; andwe willdo
that.

Mr. Sibal, now | would like to know how
much time you would need. | would not like to
curtail your submission also. But at the same
time, lwould like tobring to your notice that | had
anoccasion of discussingwith you andtrying to
findoutas to howmuchtimeyoumayneed. You
hadindicated sometime. But, | do realise that f
there are points and if you want to make your
submission, some slight adjustment can cer-
tainly be done; but it should not go too off the
mark.

SHRIKAPIL SIBAL:l appreciate that. If |
mayanswerthat.....

MR. SPEAKER : Please, | would like to
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know how muchtime youwill need. | realise that
thefirstcharge was an very importantcharge
andprobably youneededthatmuchtime. |have
readthe othercharges and ! have gonethrough
the evidence also. | do think that you may not
needthat muchtime.

ANHON.MEMBER: Lethimnotrepeatthe
points.

MR. SPEAKER :Hes not repeating.

SHRIKAPILSIBAL Iwishonlytostatethat
Iwilltake as litte ttme as possible (Interruptions)

MR. SPEAKER : Mr. Sibal, you may give
me some indicationplease

(Interruptions)

SHRISOMNATH CHATTERJEE: S, fet
him have his ime. We do not want o stop him.
Itisforimto decide, asto how brief hecanbe,
notonour insistence, but on his own judgment.

(Interruptions)

MR. SPEAKER: If you have cross-talks,
myjobbecomes verydifficult. Mr, Sibal, l would
notlike to curtail the time youneed. But, atthe
sametime, since there are some engagements-
the Prime Minister is required to attend the
dinner and there are so many other things-it
would be necessary for us to decide. If the
Tanzanian Presidentis here, inhonourof him, |
think, somethinghas tobe done. So, please give
someslightindicationsothatlcanplanastohow

-tshouldgo about.

(Interruptions)
SHRIKAPIL SIBAL: The maximumtime
that| willtake is about three, three-and-a-haif
hours. Interruptions)

MR. SPEAKER : |cannotshout.

(Interruptions)

[y LR
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MR SPEAKER-Mr Sibalyouhadtoldme
that you may not need more time than three
hours Probably I wilgive yousome tmebutnot
asmuchasyouneed ifyouwanttomakeyour
submissions onthese pounts, probably youwil
needitiemoretime Ifthe House agrees, wecan
continue with this tomorrow

HON MEMBERS Yes

.

(Interruptions)
[Transiation)

SHRiI ATAL BIHAR! VAJPAYEE
(Lucknow) Mr Speaker, Sir,lamnotawareas
towhatprocedure dxithe niing party decide with
the consent of the leaders of other parties
Howaver, it appears at least to me that the
proceedings of the House are nottaking please
accordngly, and | donotfind any reasonthatour
leadergave us incorrect information

MR SPEAKER yourieaderhasfurshed
correctinformationto you, heconveyednothing
wrong

SHRIATAL BIHARI VAJPAYEE | have
notsaxd that he has given me advice

MR SPEAKER Imayteltyou, Youplease
sitdown

SHRI ATAL BIHAR! VAJPAYEE Mr
Speaker, Sir, please let me conclude, don't
nterruptme

[Engksh]
MR SPEAKER Sony

[Translation}

SHRI ATAL BIHARI VAJPAYEE: Mr
speaker, Sir, some sortof consensus didtake
place, | also cameto know thatattme hmitwas
fixed for the counsel likely to pleadthe case of
the judge, and there can be no abjecton if he

»
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wantstogetthustimekmitincreased Hfthey want
to defeat the very purpose of the debate by
prolongingitthenthe members ofthe Congress
partlymaypleasemaketciearastowhatdothey
want? (Interruptions)

[Enghshj

SHRI RANGARAJAN KUMARA-
MANGALAM Hemustwithdraw hus statement
(Interruphons) He must withdraw those words
(Interrupons)

SHRIMRUTYUNJAYANAYAK Hisstate-
mentis motivated (/nferruptions)

THE MINISTER OF WATER RE-
SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA) Sir,tisanunfortunate rkwhich
hon ShnVajpayeehas made N&Hotvescan
beattnbuted tothehon Councelwhors appear-
nghere Nomotives can be attnbuted to our
party We are allinterested m afair and proper
heanngotttus Nobadysmterestedm anything
else Therefore, Istrongly repudkate the remarks
madebyhon ShnVapayee (Inferruptons)He
mustwithdraw those remarks (/nferruptions)

[ Translation]

SHRIATAL BIHARI VAJPAYEE |hadput
my questiontoyou There was some consen-
sus Is that consensus bemg honoured or
not? (interruphons)

SHRI RAM VILAS PASWAN (Rosera)
Youmaypleasedask themwhatconsensus cd

takeplace. (intermuptions)

MR. SPEAKER . lam on my legs, you
pleasesitdown,
(internuptions)

SHRt GEORGE FERNANDES
(Mazaffarpur); Mr. speaker, sir, | do notknow
whatconsensustookplace, however |would
lmlomummmiaswb?lomyouis
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itnot wrongthe way inwhich the discussionis
tasking place here andthe mannerinwhichthe
members aresayingthat they wouldhavetogo
through the entire proceedings and that they
won'tbe able toremembereverypoint. Forthat
tingthe proceedings taped while some arepre-
paringfilm. After some time the matter willbe
reviewed and a decision taken. Mr. Speaker,
Sir, we are notjudges. We do notwantto keep
ourselves under this wrong impression. | am
one ofthose whohavemadethe allegations and

iflamtold that! amajudge, | won'tbe readyto-

befool mysel. We have madethe allegationand
we would ike to have decision.

MR. SPEAKER : Iwoulddecideitjustnow.

SHRIGEORGE FERNANDES: Thedeci-
sionis necessary because the House 1s con-
cemedonlywiththeinquiry reportgivenbythose
threepersons whowere appointedbythe Speaker
toinvestigate the matter. Thatreportis funda-
mental andthe restis nonfundamental One of
those persons who havegiven thatreportisa
judge of the Supreme
don, fthese people prevent me from speaking,
then something unbecoming would happedin
the House. All this cannot go

- (Imcmpﬁms)
|English]

THEMINISTEROF STATE OF THEMIN-
ISTRY OF THEMINISTRY OF COAL (Shn Ajit
Panja): Why are you shoutinghere? Thisis not
YOUT union room.

{interruptions)
{ Translaton}

SHRIGEORGE FERNANDES: Somuch
nomwhenlspeak.Suchamtudamaylaedto

Mr. . Speaker, Sir, several points have
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aireadybeenraised andseveralmore points are
yettobe raised about the judges of the supreme
Courtandthejudiciary of the country because
suchthings are nabionalinthe course of adebate.
lamtalking aboutthe report submitted by inquiry
Committee. One ofthe members who prepared
the reportis at presentajudge in the Supreme
Court-hewsjustioe P.0.Sawart, the otherperson
is the Chief justice of Bombay High court-
Justice Gosainandthe third person is a retired
judge of High Count......(Interruptions) Please
listento me, don'tinterruptme.

MR, SPEAKER :{ willlistento youandgive
youtimewhenyourise to speak regularty.

SHRIGEORGE FERNANDES: |amnot
goingtodeliveraspeech. ljustwantiotellasto
whatshoukibe the procedure for which a deci-
sion was taken jere. | will not speak more than
that.

MR. SPEAKER : There 1s no need to
deliveralong speech on . | will give youtime
foryourspeech.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, wehave areporthere. We have
receivedthese documents 15 days agoandthey
asorderedby you. these documents were pre-
paredunder rules tramed by the House, under
Article 124(5) of the Constitution and under
these rules an inquiry commiittee was set up.
Thatinquiry is a rort of judicial inquiry. Now we
havethe reportofthat inqusry Committee before
us. We have to consider it, but if we start
discussingitlikea Court, thenMr. Speaker Sir,
we will not be able to dojustice tothe agenda
beforethe House. | have only thismuchtosay.

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani): Mr. Speaker, Sir, Iwant to raise a
basic 1ssue. | do not speak often, butthisis a
histonc occasion. We have animpeachment
1ssue before us. If it is said that a particular
committes was constituted andithad submitted
its report, andwe haveto abode by its recom-
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mendations thenwhatis the needfor this dissua-
sion. When adiscussionhas been held here, we
will go through all its aspects and then vote,
whether itis infavour or against. if one has to
work according to the Committee’s decision,
theres nongedforthis discussion. | thinkwhen
the discussion has already started, we should
listen and consider ali the points andthen de-
cide.

[English]

THEMINISTEROF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): It
has been said somewhere and rightly so that
speech s silver, silence s gold. | do notknow
whether silence is an appropriate contributein
the present circumstances. |havereadavery
great Roaem thinker who said that the best
contnbute of absolute poweristorestrain. Today
this House 1s exercisinga power which itdoes
not do normally. A power is given to this
sovereign parliamentto decide onthe guiltor
innocence of avery high Constitutional dignitary
ofthis country. Therefore, l would only plead with,
the hon. Membersthatthis rightto judgecanonly
be exercised of we hear something. Secondly,
the parliament cannotpass judgment without
deliberations. if a Parliament passes judgment
withoutdeliberation, I thinkitwillbe negatingthe
Constitutional authority vested in the Parlia-
mentinsuch amatter.

SHRI SYED SHAHABUDDIN
(Kishanganj): Are we goingto have ade-nove
inquiry? (Interruptions)

[ Transiation)

MR. SPEAKER: |wouldliketo say afew
thingsontheissue raisedhereby Shri Vapayee.
Forholdingadebate onthisissue, the Business
Advisoy Committee had suggested that the
mover of the motion should speak tirst, then
some otherMembers shouldexpress theirviews
andthenthe Counsel ofthejudge shouldspeak.
The discussion should be held after that. But
therewas apointonwhich we haddifferences of
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opinion, 5o we could not arrive ataconciusion
onthis. The second question was that a lot of
legal interpretations and complications were
invoivedinthiscase. So, itwas suggestedthat
onesideshould presentthe caseinanappropri-
ate way andthen the other side should give the
replies. The discussion can be held for 4to 5
hours and then voting canbe done onit. This

suggesting was aiso good.

Butafterwards aquestioncameupthatifso
shorttimeis allottedfordiscussion onsuchabig
issue, it may give an impression that all the
points were notcovered and simultaneously itis
also not good to prasent any Member from
express in his views on such an important
occasionwhichwe are holdingforthefirsttime.

I had repeatedly saidthat | was agreedto
yoursuggestions thatsuch anissue shouldbe
presented neatly, themembers should speakon
legal points and charges and this issue should
be discussedin such away as all sections may
express their views and | was also having the
sameopinion. Butlwasalsosayingthatifsome
memberinthe House asks permissiontospeak,
I will not be able to prevent him nor should |
preventhim. Thenlhadsuggestedinthe Com-
mittee thatif youwanted that | should have the
powerto prevent any one from speaking, you
pleasegivemesuchpowers. Butitwasaidinthe
commiittee thatthe Speaker is already empow-
ered. Thenwhy Iwastryingtotake suchpowers
from them. Then I triedto take theminto confi-
dence and keepingin mindaltthese things, we
aretryingtoproceedinthisregard. Itisnotsothat
noonewillbe allowedto speak bere. ltisnot so
that shri Pal or Shri Fernandes will not be
allowedtospeak. When ShriFernandes roseto
speak, tdid not disaliow him. | had called Shn
Sibal also and he said that he would not take
morethan 2-3hours. Ihad already adoubtinmy
mindthathe mightnotbe ableto coverallthe 18
charges within 2-3 hours and he woutd ask for
moretime. Butas he said, l also allowed him. |
canunderstand his problems. | aminfavour of
preventing him, butatthe sametime | wantthat
the des nottake long time. There shouldbe a
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balancefromboththe sides andthis should also
be keptin mindthat this report hastogotothe
President during this sessionitself.

lfnecessary, this reportwillgotothe other
House also. We will take up this discussion
while keepingalithese things in mind. All of you
may please understand its importance. We
have to do atight rope-walking, butitis neces-
saryforeveryone.

[English]

SHRI SOMNATH CHATTERJEE: Sir, |
concedethatinspite of the Report of the Enquiry
Committee, Mr. Sibal is entitled to argue on
behalf of this client that his client is not quietly
because supreme court has saidthatthereis
stillan opportunity toimpress uponthe House
thatthe Reportshould notbe accepted. | will
concede thatright. Sir, the only thing is that, we
shallnotrestrainhim. Lettrytocomplete assoon
ashecaninthebestof his judgment. My appeal
to him 1s 1o make it an effective exercise. Let
there notbe closedmind. Therefore, letail the
formalities be over. Letitbe completed. ifthey
have already decided thatit shouldbeonsome
particularbasis orline, than why allthese ago-
nies for two days? If you have an open mind,
discuss it. Letushave an opportunity. (Interrup-
tions)

[ Transiation)

All right there is no need to shout speak
slowly ....... (Interruptions)

[English]

Allright. lam comforted but this clear and
vocalandvocalannouncementthattheyhavean
open mind. But, letus have auseful discussion.
Interruptions) we canhave ameaningful termi-
nation of this. Otherwise, it will be prolongation
oftheagony. interruptions)

SHRI BUTA SINGH (Jaiore):Sir, just a
small thing.
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{Translation)

As Shri Somnath, Shri shukia all other
Members have said thatwe wouldtake a deci-
siononthisissueby risingabove party linesand
purelyfromthe angle of parliamentaryfunction-
ingandforthatwe would use the sovereignty of
the Parliament. This is a nght thing. But I re-
member acoupletof Dr. Igbalon this occasion.
Hehad saidthatwe askformoretime sothatthe
issue can be seeninits proper perspective,

iquote--

“Jamhuriyat ik tarwe hukumut hai, Japan
bandonko ginajata hai, tola nahinjata.”

Itisadifferentthing f you wantto aliow only
amember of Members; but if want to see the
importance of the Issue, you will have to give
moretime.......(Interruptions)

MR. SPEAKER: Itis goodthat you have
providedalittie resttothe hon. Counsel, whowas
speaking onthisissue. | have listenedto every-
thingyouhavesaid. Wehaveaisolistenedtothe
suggestions given by the Business Advisory
Committee. We have takenthe consent ofthe
House aiso. How, you can leave this to the
discretion ot the Speaker. By usingthis power.,
Iwilltry todoitinagoodmanner. f youwant you
canieavelittothe discretion of the Speaker, so
thatvotingto reach adecisiononthismattercan
beavoided.. ... (/nterruptions)

19.00hrs

[English]

MR. SPEAKER : | would like to make it
clear to the House that | am giving time to
Mr.Kapil Sibal and he has concludeittoday.

SHRI MANI SHANKAR AIYAR
(Mayiladuturai): All the members who have
given this Motion are not present now in the
House. Itis veryimportantthatthey shouldlisten
towhat Mr. Kapil Sibal says
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MR. SPEAKER : Not necessarily. The
submissionis made inwriting. Please sitdown.

SHRI KAPIL SIBAL: | will straight way
cometocharge 2. Nowthecharge 2wilbefound
i Volume lonpage 2. Thecharge 2reads as
follows:

“itisallegadthatin 1989 yougotpurchased
for Conference roomandextendedoffice 1637
sq.1t. of Mol Superion quality wall-to-wall car-
petandformfromatavoured andhand-picked
dealer, M/s Krishna Carpet Co., Chandigarh

fromM./s. Cottage Emporium andM/s handioom
Emporium were false to your knowledge.”

Now iwanttosavethetimeofthe House and
would not readthis particular charge. | will just
cometothefinalallegationonpage 3. itreadsas
follows:

* Allthese things have happened atyour
instance or with your active connivance and
underyour instructions. You arethus allegedto
be responsibie for the fraudulent purchase of
carpets and foam from a favoured dealer, by
procuringfalse quotations, by splittingthe bills
tocircumventtherules, the purchaseitsefbeing
athwgher ratesthanmarket rates, andthe quan-
tity farin excess of requirements. Fraudulent
purchase-notproved; fale; talse quotations-not
provide. the Committee sys that splitting of the
billswasthepractveinthe PunjabandHaryana
HighCourt.

So, tselfsays, there was nocircumvention
ofrules. The purchaseitselfbeingatahigherrate
thanthe market rate-not proved. The onlypart
of the charge which stands provedis n respect
ofhand-picked dealers, genuine quotations, vis-
tedvanous should and splitting of bills .

Now, Ihave already dealtwithhand-picked

dealersandgenuine quotationsincharge 1. So,
Ineednotrepeatithere,
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So | need not repeat it here. the same
argumentis placedhere. 50two ofthose objec-
tions aretaken out. Nowthe third objection, viz.
splitting of bills is heid by the Committee inmy
favour so the only one left is | visited various
shops.

Iwantto point outone factthat notasingle
witness in this entire'evidence has said that |
evervistteda shop. Infact they came and said-
-mind Sir, kindly remember one thing, in this
commitiee myleamed friend nghtly said, 'l dvd
notparticipate’, so allthe witnesses were the
witnesses of the Committee and | produced no
evidencebecause | neverpasticipated - - Inever
visited any shop andyetthefir.dingisthat | did
visit shops. Itis onthe groundthattherewasa
notepreparedby the Regstrar was calledtothe
Witness Box he said, ‘ that never happened.’

Assumingthat| did visitshops, whathap-
pened, whatis the mishehavioraboutit. Eventhe
Committee says that visiting a shop is not a
visiting of a shop with hand-pikcked dealers ,

genuineq thenthe Committee finds
MMWZSMMNIMW
toyou onthe aspectof hand-picked

dealers, genune quotations. is out of the way,
thattakes care ofthe Charge 2because mast of
theothercharges are talloutofthisbasiccharge,
the one which | have already dealt with,

Kindly cometo charge 3. My leamed col-
league says, thati should point outto this hon.
Housesome of thestatements which say Inever
visited shops. Allthe statements say so. | just
give acouple of examples. Page 145of Vol. lll.

“The nextwitness examined onthe afore-
saidissue from the Court Officer Section was
ShriJagir Singh, Witness No.8. He , made the
following statement:

idonothave personat knowledge whether
the Chiet Justice Shri Ramaswami and visited
the shops forthe purchases forthe High Count.
| donotknow personally who wentto purchase
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the items or procured quotations for the said
purchases.”

Witnesses after witnesses say the some-
thing.

ShriP.D. RamPal, inthis context says:

“Ihave nopersonal knowledge aboutcon-
tents of the note out up to me as they were
initiated by the Court Officer Section. I signed
themand marked them to the register.”

“My attentionis drawntothe contentsof the
notewhich statesthatthe Chief Justice and the
Registrar had visited various shops. | am not
aware of the correctness of the saidcontents.”

Butanyway, treally doesnotmatterwhether
he didordidnot, even ifthe Commiittee’sfinding
is takentobe correct.

Atapage 144 the Committee says, thereis
nothing wrong for the Chief Justice to have
visited the shops.

Nowcometo Charge 3 andyourhonourwil
find it again in Vol.ll and this relates to carpet.

The firstpartofthe Charge is thatyouwere
involvedinthe replacementof carpets’ - Charge
noprovedbythe Committee. Thenthe Commit-
tee saysthatyou purchased 13 carpetsforthe
High Courtbutusedthematthe residence’. That
Ihave already explainedto you, thebasis ofthis
stheroliedcarpetsfoundonthe 17thof February
1990 in the High Count, after the Chief Justice
was aiready alleviatedto the Supreme Court.

Nextfalse quotations- | have already ex-
plained about that. Nothing falsefoundin any
quotation. Only undated quotation whichisa
practiceinthat Court.

Spliting of bills — - already held in my
favour. Thosearethefourelements ofthe Charge
3. Thatis all that | have to say on this.
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Kindly justlook atthe Charge now. Inthat
Ihave already explainedto you. Kindly look at
it, Vol.ll, Partil, Page 3.

“It is alleged that on 15.3.1989 you got
purchasedinall 13wollen carpets from Krishna
CarpetCo. Outofthe said 13carpets, 5carpets
purchasedundersuchandbill, dated 15.3.1989
andwere of the following description:

2 ozrpets - - 4 'x6;"; 1 carpet - - 3 'x6'; 2
carpets - - 3x5!

“However, out of these carpets, four
carpets admeasuring 3 x 5 and two
admeast. ing4x6, weregroundiohave
beern replacedby inferior quality car-
pets.”

Not found. the Committee does notfindthus
agansttheJudge.

“itis further alleged that all the 13
carpetswerepurchasedforuseinthe
High Court. However, all of themin-
cludingfourrolledcarpets werefound
atyour official evidence”.

‘ (c) itis further alleged that false quota-
tions, to your knowledge were called fromthe
Cottage Emponum, Which had closed down
earfierthanthe date of quotations”.

It was found in favour of the Judge. not
againsthim. Nofalse quotationswerefound, and
the Cottage Emporium had notclosed down.
Thatis the evidence inthis regard.

“Thatitis fusther alleged that you got
puwichaseid the aforesaid, alithe 13
woolen carpetson 15.3.89byindulg-
ing in the device of splitting of the
purchase of carpets into four vouch-

ers.”

Thesplitting aspecthas already been de-
cidedinfavour of the Judge.
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So, the finding of this Committee in this
regard, in Volume l, page 96, is as under,

“ Thus, as discussed in paragraph 134
above, this charge is proved only to the ex-

towhatextent-- “ of only 12 loos car-
pets which were falsely shown as havingbeen
purchasedforuseinthe High Courtwere found
inthe residentialportionon 17.2.90"

But, thejudgewasnot thereon 17-2-90; He
was a Judge of the Supreme Court. he was
elevatedin October 1989. so, because 12loose
carpetswerefoundintheresidenceon 17.2.1990
thechargeisproved againsttheJudge; Therest
ofthecharge, the Committeeitself says, thatit
wasnotproved. -

So.thiéisthemannerinwhidwtheproceed—
ings were being conducted and the findings
beingrenderedagainstthe Judge;

Now, kindly cometocharge No. 4. 1think,
before | dothat, let me justreadthe reply ofthe
Judge in respect of Charge No. 3, whichis at
pages 167 to 168 of Volume l. I read the reply of
thelearnedjudge. Hesays atPage 167, volume
.

“ In their conclusion relating to the
allegations leveled in chage 3, the
Inquiry Committee substantially found
asunder:

“The aflegationthat the quotationsfor
dated 7.2.89forpurchase ofcarpets
was bogus andthe saidfirm has been
closed down, earierthanthatofthe
quotations was also notproved. The
spiting ofthe billsforthe purchase, for
circumventingthe ruleswas heldtobe
notsubstantiated. Theonly allegation
consideredtohavebeenprovedinthis
charggeisthataithough 12 carperts
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wereshownashavingbeenpurchased
forthepurpose ofthe High Count, they
were found inthe residential portion of
the Chief Justice on 17.2.90. whenthe
possession was handed overby Jus-
tice Ramaswami, these were meant
for being usedinthe residence. The
conclusionis onthetface ofitis, that
itiswholly unsubstantiated.

Firsrly, there was atotal of four rooms. in
thefirst floom of which one was used as office
earlier and official residence as perthe details
mentioned, inreply to Charge 1.the evidence
also shows that the Visitors' Room was also
house in the office portion of the residence.
Consequently, only tworoomscomprisedof the
residential portion.

Paragraph 38 of this reply tothe allegation
bythe Committee in paragraph 134 ofthe report
inthe Charge l answers this charge as well. It
may also be mentionedthatjudge's residence
isan extended office inlaw and as concededby
the Accountant Generaland Shribatra, if some
articles ofthe High Court are found inthe res:-
dence ofthe there is nothingwronginit.

Itis ovident thatthe investigation made by
the inquiry committee was cursory or extrane-
ous soas toreturnafinding of guilt even though
thefindings are totally iilogical. tis also neces-
sarytoobserve thatthe Account General, Shri
RaghubirSinghwho appearedaswitnessno. 21,
inhis statementmadethefollowingobservation:

“If an item was purchased for the
High Courtandsuppliedforuseinthe
office portion ofthe residence ofthe
Chief Justice. Itisin order. In view of
the aforesaid statement, the mere
location of loose carpets could ngt
leadto any adverse inference. The
learned judge says that the chief
Justiceis notespectedtokeeptrack
ofthe movementofthe articles ofthe
High Court. Nowithershas spokento
the same as havingbeenpurchased
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for the personal use of the Chief
Justice.”

Sir, thecarpets are there. Thattakes care
ofCharge3.

Nowletus goto Charge 4, whichis given
inpartii-Vol.ll

Pages 3and4. Letmereadthecharge. it
says:

“ltisallegedthat yougotpurchased
between2.2.89and6.2.89- thatis
within four days - of several sofa
sets, sofachairs, centertables, cor-
nertables fromM/s Saiwan&Co.,a
favoured and hand-picked dealer-
again the same thing- under five
differertvouchersforRs.53,000; Rs.
58,000; Rs. 58,000; and Rs. 58,000.
For these purchases you visited
many shops and selected the fumi-
turefrom Saiwan & Co. without ob-
tainingquotations fromanydesaler.-
againnoquotation-Advance payment
wasmadeforthe said purchase un-
deryoursanction.

itisfurther alleged that you had got
the purchases made of these items
offurniture, which were dispropor-
tionatetothe requirement of the new
officewing ot yourofficial residence.
Remsmentionedinthelistschedule
tothis charge were notused forthe
said new office wing of your official
residence but were found else
where.”

imightmention tothe hon. Members ofthis
+ usethatJustice Ramaswamiwaslivingalone
-+.Chandigarh. Allhis children aresettied abroad;
except foroneson, whots here and helivesin
Madras. His wife, inthe course of ayear, for8
or9months, was abroad. So, he was occupying
this residerice as asingle persons. He did not
need all these. If there was a dining table, it
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cannotbesaidthatitis attributed to his personal
use. Every day he was entertaining high digni-
taries-Govemor, otherjudgesofthe HighCout,
officials who visited him, members of the
administration. You might rememberthattherve
aretwo administrations, Punjab and Haryana.
He has to deal with them. And for security
resons, itwas thought thatitwouldbe betterifhe
had an office in his house because he was
dealing with a disturbed area rather than he
rushedto the High Courteverytime he wantto
haveameeting. These arethe exigencies of the
situation. Therefore, do youexpectthatthejudge
would use four or six rooms for his personai
benefit? He would hardly be inthe house. Most
ofthe day he willbe walking in the High Court
andinthe eveningif he came backwithwork, he

) willbeworkingin one room. Whatwasthebasis

of a charge that all these were done for this
personal benefitand from hand-picked dealer?
Now, inthis context,  wouldliketomentiontoyou
the finding of the committee, which 1s very
important. Itis giving atpage 76 of Volume Il. It

says:

‘Thus in all 12 sofa sets were pur-
chased. Threesofasetswerefound
in the drawing room ; five in the
conference room and one ion the
office roomofthe Chief Justice. There
have beenaccountedforelsewhere,
outside the official residence of the
Chief Justice.”

What the Committee means is that the
residence mustbe divided into official residen-
tialandthese werefoundwithinthe residence but
outsidethe official residence, whatthe Commit-
tee considers to be the official residence. And
therefore, they ithas attributedthese sofa sets
to hispersonal use. Thefactis thatthe sofasets
were foundintheresidence ofthe otherjudge.

Imightjustshow youthat statement. That
isthefactthat has come one record and thatis
the only extentto which the Charge hasbeen
proved that 3 sofa sets were found for your
personaluseandthe valueofthose sofasetshas
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beeninciudedin the kmit of As.38,000/-. Nowin
this context just read the reply of justice
Ramaswamiandthat reply youwillfrompages
16810 1710f Volume 1it, Thisiswhattheleamed

judgesays:

"bnthe issue of favored dealers a
detailed reply has already beengiven
inreplytoCharge 1.”

So, Iwillnotrepeatthat. Then, theleamed
judgesays:

“The only issue that remains andhas
been determinedunderchargeiours
thatthe purchases were excessive.
ShriMohan Duttsharmain hus state-
ment as witness No. 2 before the
Inquiry Commiittee submitted, “Itis
correct to says that there 1s no linut
prescnbedinthe Rulesforpurchase
ofturniture andfurnishingsinthe of-
fice portion of the official residence of
any Judge including the Chief Jus-
tice.”

This s the witness of the Committee is sauc-
ngthatthereis nolimit. This s notmy ewdence
andyetthe Commitiee finds otherwise

Question: Onwhatbasishave youstatedthat
the carpets and sofasets were disportionate to
the accommodation and covered area at the
residence?

Answer: The inventory suppliedtome of the
items at the residence of the Chwef Justice
ndicatedthatsome carpets were lyingrolledup
atthe saidresidence. twas also mentioned hat
some sofa-gets were lying at places such as
dooroppositetotoilets and bathrooms awhere
sofas are not requiresdtooe .

This isthe 17thFebruary, 1980situationwhen
he was in Delhi.

& Molron for Considening the 808
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“The Committes seems to have ac-
ceptedthebasis onwhich Assistance
Audit Officer has indicated thatthe
sofa-sets wersexcessive and dispro-
portionate to the requirement of the
office portioninthe official resxdence.
| would, however, be perli ent to
mentior: that the basis for corfcluding
thatthe Sofa-sets were excessive and
disproportionatetothe requirementof
the office potion as indicated by Shri
Des Raj, Batra was considered as
preposterousbythe AccountantC.
e'dl

whichevidence | have already seed. Now,
Icometopage171:

“ It 1s stdrage that the Committee
which had no occasion to visit the
office portion of the Chief Justice’s
official residence art Chandigarh
should have expressed any opinion
different from the opnion of the High
powered Cornmitiee as well as the
opwnion expressedby ShnR.K.Nehru
and ShriBaghuvir Singhin respect of
the reasonableness ofthe perchance
of sofasets in relation to the accom-
modation in the office of the Chief
justice’s residence. itis aiso not ex-
pectedof aChief Justicetokeeptrack
of the movements of the fumiture. if
three sofasets, chairs purchasedfor
the office portioninthe residence were
foundelsewherenthe High Court, the
Court Officer Section and the Regis-
trarshouid have been asked aboutthe
same.”

Why the Chief justice? This 1s not the re-
spong'bility of the Chief Justice. Kindly log}-at
page 131, volume il

it is suspcious and may be an
atternpt to make it appear thet the
Chiet Justice desired the 1wo sofa-
sels 1o be purchased he visited the
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shops andobtainedquotations. inthis
conneclionthe evidence of Bajwathe
thencourt Officermay be referredto.
He states with referenceto this pur-
chasenote as follows:

“Iknowoniy onefactthatour Register
ShriNehruandMr. Anandwantedone
sofa set in their offices at their resi-
dences. Then it was decided by by
Shri Nehru that we will provide two
new sofa sers top the Chief Justice
andtakethe oldonesfromhis reidence
fortheirpurpose. This was discussed
omthepresence of ShriMahajanand
Myselt. ShriNehsutoldboth of us that
he would disenss with the Chief Jus-
tice andthen inform. Thereafter | re-
ceived this note from Shri mahajan
which was markedto mebythe Count
Officer ShriS.S.Dogra andjustsub-
mittedittothe Registrar. Idonotknow
whatherthe Registrarhadtalkedtotihey
Chief Justiceornot.”

Now, wasitapurchase forthe Chief Justice
orwasitapuchaseforthem?

it was found at other places and yet the
purchase is attributed to me . Kindly see the
bottomof page 142. itis the statement of Shri
Mewa Singh, whois the District Judge. What
does hefind onthis item? He says:

“ Annexure Econtained in the list of
articles supplied atthe residence of
ChiefJustice Ramaswamiwherere-
ceivedfromthehouseof otherjudges”.

*  Now the furniture is bought for him; it is
foundinotherjudges’ house anditis
attributedtothe chief Justice.
Andthatis theinfraction of taw.
That. Sir. 1sin refation to Charge 4.

Charge 5is notproved. Solneednotgointoit.

.
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Charge 6is notproved. | neednotgointo it
Charge 7 isthe charge whichis partly proved.

Thechargeisin Volume-2; Pant-2andon
pages.

Itrelates to suit cases. the Chiefjustice of
ahigh Courtis concemed with suit cases!

Kindly have alook atcharge 7 onpage 5 of
volume-2itsays:

“Itisallegedthat 18 attache cases,
suitcases where purchasedforyou
and supplied at your official resi-
dence during your tenure as Chief
Justice of which six suitcases and
onbriefcase werepurchasedaround
thetime of your son's mariage; and
(i) sixsuitcases werepurchaseda
fewdays belore your appoirtmentas
Judge of the Supreme Courtof India.
Outoftheseaighteen attache/Suit
cases, only thirteeninnumberwere
found at the residence when you
handed over charge, and none of
them appeared to be newty pur-
chased. In other words, five suit-
casespurchasedduring yourtenure
havebeen removedandthe remain-
ingweresubstitutedby oldsuitcases
andthis was done atyourinstance
andfor yourbenefit”.

Now theso-called substitutionis notproved.
The Committesitself says noevidence of sub-
stitution, no okd suit casesfornewsuitcases. But
the Committee finds thatfive suit cases , out of
18, werenotfoundon 17.2.1990atthetime when
hehandedovercharge. Theretore, they were
missing and it must be attributed to him. No
findingthat| amhave taken anything.

Now, isthe Chief Justiceof aHigh Courtto
lookafter andfind outhow many suitcases are
tobe where? He gets elevatedto the Supreme
Court. He corhes to Delhi. He takes over the



Motion for Presentin,
o1 Address to Pres:dengunde Article 124

charge Hegoesbackon 17 2 1990 The Com-
mittee counts the sutcases there andsays only
13arefound

How does he know whathas happenedto
theothers? Youmustunderstandwhatthese sutt
casesarefor WhenajudgegoestoCourthehas
tocarry veryimportantfiles, sometimes which
aresecretfiles, andespecially the Chief Justice
Sohetakesthemtothe Courtandhebringsthem
back Everyeveninghebringsthembackand
then heworks andnextday hegoestocourt He
1s notcarrying hisluggage anywhere inthose
suit cases He was carnng the files After he
carries the Files, some suit cases mighthave
beenleftinthe High Court itself

Howdoesthe judge know? Thejudge does
notcarrythe sutcases withhim Hedoesnotgo
to the High Court carryingthe suitcases His
staff mustknowwhere the suitcasesis Andif
itis notfoundthere, itis notfoundthere If itis
missing, it1s missing, unless somebody says
‘No, we carnied a search of yourpremises and
thatsuitcase is here and you have misappropri-
ated' Icanunderstandthatkindofevidence But
thatis notavailable

Whatare welookingathere? Whenthe staff
saysthatwewilicountfromthestores ofthe High
Courtandshowyou, thatexerciseisneverdone
They do notpermitthat exercise

Onpage 175 of volume 3youwilisee that
arequestwas made ‘Wewillinfactgoandtry
andsee astowhere those sut cases are’ That
exercise s notpromoted by the High Court itis
inpara 100on page 175ofvolume 3

Sir, kindly have alook Thelasttwo lines
of page 175, pagagraph 100, Vol llisays

“One another fact also may be noticed
ShnS.K Jain, former Registrar of the Punjab
and Haryana High Court while holding the post
of Registrar vide letter dated October 8, 1980
lodgeda formal Firstinformation Reportwiththe
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inspector General of Police, Chandigarh. The
sameisonrecordofthe inquiry Procescings as
Ex 20 Paragraph 14cfthe FiRstates: “That 18
attach cases/suit cases were shown to have
been purchased andprovidedatthe resxience
of Hon'ble the Chief Justice andout of them 6
were purchased only 2 or 3 days before relin-
quishingcharge bythe Ex-Chuef JustceMr V

Ramaswami, butonly 13 okdattachcasessunt
caseswere foundthere andnoneofthemwas
found so recently purchased. Thus, erther 5
attachcases/uit cases havebeenembezzied, or
payment has been made agamst bogus bills
whereas the other 13 suit cases have been
replace by old ones"

Alithis s not p;'oved
tisfurthersaid

“OnfurtherpersualoftheF | R atpage 11
thereof it is alleged that the responsibility in
respectof the allegations containedinthe First
Information Reportwerejointly of S/Shn Bawa,
S S Dogra, RaminderKhanna, B.N Vohraand
B S Bandair severally and collectively The
aforementioned officials/officers of the High
Courtcontestedthefactual postioncontamedin
the FirstinformationReport andtherelore, made
requests to the investigating officers of the Po-
lice Department as alsoto the Regestrar of the
Punyab and Haryana High Court tothe effectthat
nothingwhatsoeverwas Russing andthat every-
thing was available in the stocks of the High
Court Thisrequest ofthe aforesadaccusedin
the First information Report wad decined. The
mevitable conclusionisthatthe authonhes were
not willing to permit the accused to estabhsh
their innocence or inother wordstothe estabksh
thatthe stock allegedto be russingwerentact
available inthe premises of the High Court. In
this respect, the statement ot ShnS.S Bajwa
before the Inquiry Committee assumes rel-
evanceandis, therefore, extracted here under -

*  missing and replaced tems, chd you
make a requesteithertothe High Courtortothe
Police Authorities that you wished to have the
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stocks counted i ordertoshowthatnothingwas
missing? Ans The charge-sheet was given
almostonthesamedaythatthe Firstinformation
was registered Immediately | wrotea request
later to the Registrar, High Court, in which |
requested that | should be allowed physical
venfication of the tems as alithe tems are very
much available inthe office of the High Courtor
inthe restdence of Hon'ble Chief Justice

This request was declined by the Chief
Justice (witness produced copies of ietter
BotharetakenonrecordandmarkedEx 182
collectively”

So, theres ascientific refusal So, some-
body from the Court wants to say ‘they are
there There s arefusal the Commuittee then
finds five are missing and attnbutes thisto Chief
Justice Ramaswam

Basically sincethetimeis short, |do not
wanttounduly prolongthese proceedings lam
Justgiving you the essence This is them the
evidenceonthis particular charge, thatis, Charge
7 Infact Sir, onthispointiwanttojusttell you
that the evidence shows that 13 Exhibits pro-
ducedand 13werefound There were 13 Exhib-
its produced before the Committee and 13were
found andforthe five new suitcases the sanc-
nonwasgranted by the succeeding Chief Jus-
% e Thatistheevidence onrecordandthatpara
5 page 173 lllsays

Again another important factor is that
none ofthese exhibits which relateto purchase
of suitcases had evercome tothe notice of Chief
Justice himself The files stopped with the
hegastrarand there s no evidenceto show that
the files hadevercometothe notice of the Chief
Justice any amount was paid by the High Court
andwhetherthey were senttothe Chief Justice
atall

itis because the entire power was still with
the Registrar That, Sir,isCharge 7

Nowlwillcome tochange 8
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Charge 81s purchase of silver maces on
which | have already made my commitment |
will show you the finding at page 99-102 in
Volumell | willstraight awaytake to page 102,

topofthepage

‘Weare oftheviewthatthe purchase of
maces withfullsilvercontent atthe rates
inquestion was wholly novel irregular
and wasteful expenditure, againstthe
Financiat Rules prescnbingeconomy of
expenditure by Heads of Departments
Assumingthat Justice Ramaswamywas
justfiedingoinginforthe purchase of the
said maces in spite of the opposition
fromtheotherJudges, we are notsatis-
fied that the expenditure on this scale
was at all necessary andin conformity
withthe financial discipline Asfarasthe
spittingofthe bilis forthe purchase ofthe
macesisconcerned we have already
held that the sphitting was done as as
matter of practiceand therefore nopar-
ticular fault could be found with splitting
ofthe bills forthe purchase of maces

We however, find no substance in the
allegationthat the quotationwas called
for only fromM/s P Orr & Sons from
Madras It has come in evidence that
there was no other firm either in
Chandigarh or elsewhere which was
manufacturmgsuchmaces "

Thats the finding of the Committee

Thereis alsc no evidence to show that
the price charged by the said firm was
excessive and was not justified by the
silver contents of the maces”

Infact |1amtold, whenthe silver maces
issuecame the High Courtcommittee gotthe
contents of the silver maces examined as to
whether the value of the silver In the silver
maces fill in hne with the value shown in the
voucher Of Course, nothingwadfound against
the Judge Butthisis theprice was notexces-
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sive, having found that there was no favoured
buyerhere, havingfoundthatthere was no other
manufacture-misbehavior! The, allsilvermaces
should be withdrawn from all courts from this
country. The Bombay High Court discontinued
silver maces. ifthe Calcutta High Courtusesit,
1s it the misbehavior against all judges of the
Calcutta High Count? is itthe greatest respect?
That is no way of dealing with a Judge of the
supenor judiciary. Thisis charge No.8.

ChargeNo.9.isthefamous chargerelating
totelephone expenses atMadras, Rs. 76,000, on
which | have already committed in the earlier
parts of my address. What is found by the
Committee against the Judge? Rs. 76,000
unauthonsed reimbursement, you should not
have reimbursed yourself to Rs. 76,000 be-
cause you were not entitied to telephone ex-
penses atMadras. Everybody else inthe admn-
istrationis entitiedto, you are not! August, 1988
Auditfound, he was entitledtoit. No objection
was taken. No separationof private and official
calls. InMadras, he usedto say only for acouple
of months during the summer vacation, then he
usedtocomeback. He was functioning of court
is such thatevendunng vacation, the registry
continues to function. There are petitions filed,
wrtpetitionsfiled, appeals filed. VacatonJjudges
function. Those matters have tobe listed. How
arethosematterstobelistedunlessinstructions
comefromthe Chief JusticeinMadras? So, the
court offices have said intheir evidence, “The
Chiet Justice usedtotalk to us every day from
Madrastogive usinstructions astowhatistobe
done aboutthefilingofcases andtowhich Bench
aretogo before orany otherproblem thatmay
arise. The Chief Justice is notonly concerned
with thefiling of cases. He s concernedwith all
kinds of admunistrative problems-districtjudges
problem. transfer problems, somebodycomes
up with some problem. The entire subordinate
judiciaryis under his control. Because heis in
Madras andusingthe telephone, heshouldhave
biturcated his personalcall from his official call

» mg‘ng.&hls ] mlsbeha\_l_iar! Now wt_\at is most
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important is, he made his foreign calls from
therealso, thatis calis abroadbuthepaidfor that.
Before anycharge was leveled, he paidforthat.
So, there isnochargeagainsthimandhe never
gotthatpart of it reimbursed. Then the Commit-
tee said “You got reimbursement of rental
chargesfortheperiodin firsthalf. Apartfromthe
payment on the calls, you could not have
reimbursedforthe rentals”.

Iflamentitied to an extratelephone, |am
entitledtothe expenses inMadras, | amentitied
to the rental as well. This is the proof of Rs.
76,000/- againstthe learmedjudge ontelephone
calls. The fact is | paid thereafter judge on
telephonecalls. Thefactis | padtherefore. Even
this, Supreme Court saidthat you shouid reim-
burse. | reimbursed. Now the Committee says
thatdoesnotmatter. Youmay have reimbursed
butyoutookone yearto reimburse. Therefors.
there is adelay. Therefore, there s willful tem-
poraryuse of funds. Therefore, youhalf misbe-
haved. Therefore, you mustbe impeached.

Nowthetactis that my claimis stilpending _
withthe Government andthe hasbeennodecr-
sion till date by the authonties on t and | also
entitled as much as an |AS Officeris and | am
entitled even as a Judge to goto courtand say
thatityougrantthus entitiementtothe IAS Officer
andthe Govemmentdoes notgrantittome, lcan
getacourtorder Butyoucannotfind meguilty
ofmisbehaviour before allthis happened. Thf
stheprocedure, withgreatest respect, unknown
tolaw. lhave never heardofthis inany jurisdic-
tionin the world. This relates to telephone ex-
penses.

Charge 10 notproved. Thatrelatedto Rs.
9.10lakhs on official telephone expenses. Not
proved.

Charge No. 11 the staffcar. Thatyoutook
yourstaff carto Madras, two of them. Oneyou
areentitled totake, the otheryou could notand
youtookyour Private/secretary. His expenses
were debited as official expenses. Thatwe donot
accept, thatthese wereprivate expenses. When
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Article 12:

he was doing official work in Madras, they said,
there is misbehavior. Inthis context, read the
reply ofthe Judge Vol. 3p. 210. Thisiswhatthe
learned Judge says:-

“ +  ‘“TheexpenditureincuredoncarCHF 3
aflotted to Chief Justice for petrol in
excess of 150 litters per month was
willful excess of public funds forprivate
purposes andthe subsequentreimburse-
ment of the sum in respect of excess
petrol does notnegatethecharge™.

Thisis thefinding of the Commiitiee.

“The taking of the staff car CHK says
Madras was unauthorised and against
the High Court Staff Car Rules and the
expenditureincurredfortakingthecarto
Madras and back and for local use in
Madras was willful misuse of public
fundsforprivate purpose since nopay-
ment atthe prescribed states was made
whenthe expenditurewas incurredand
the subsequent reimbursement of Rs.
11,000/- for use of staff car does not

negatethecharge”.

Money was paidbackbutthe Committee says
notingdoing.

What s the reply of the Judge? He says .-

*Under the High CourtJudges (Condi-
hons of Service Actevery Judge includ-
inga Chief Justice is entitledto the use
ofthechauffeurdriven car 150 litters of
petrol per month. The car bearing No.
CGF 3was thecaraliottedtothe Chief
Justicefor his use. The Committee had
notfoundthattaking ofthis carto Madras
forthe personaluseofthe ChiefJustice
wasinanywayirmegularorunauthorised’.

lammayinformyouthatthis entittementis
availableto every Judge of the High Court. Itis
availabletoevery Judge ofthe Supreme Court.

removal of V. Ramaswarm Judge
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Alithatis required of the law isthatif itis beyond
150 litters, the Judge must pay whether itis
private or official.

“However, itfinds that since the Chiet
Justicewas entitiedto only 150 lters of petroiper
monthfree of cost, heis liable topayforthe petrol
in excess of 150 litters per month on the ex-
penses incurred by the High same was willful
misuse of public funds for private purposes.”

Ashasbeenfoundby the Committee tself
the carwas there inMadras for use of the Chief
Justice from May 25, 1989 till it was brought
back to Chandigarh on 5th of August, 1989
Normally for the Chief Justice, forthat matterfor
everyJudgeof the High Court. the petrol expen-
diture is incurred by the High Courtinthe first
instance. if ontaking account the Chief Justice
orthe Judge is found to have used excess of
petrolover 150 kittersthent: - *+ ughCourtsends
abill bad on receipt of such Bill the amount is
paid. There was no occasion for the Chief
Justice at anytimebefore during histenureas
Chief Justice to exceed 150 fiters of petrol
becausetheresidenceislessthan 1 k.m. away
fromthe HighCourt...”

Whatheistryingto sayis thatthe distance
between the High Courtand this residence in
Chandigarhislessthanone k. m.andsohenever
had any occasion to use 150 liters of petrol. He
neverusedit.

“After the car came from Madras on 5th
August neitherthe office northe accounts sec-
tion informed the Chief Justice that there was
any excess use of petrolin respectof CHF-3.
Also within about 7 weeks thereafter the Chief
Justice was elevatedtothe Supreme Courton
the 6th of October. 1989. Till then nobody in-
formed the Chief Justice that there was any
excessuseof petrolinrespectfor CHF-3. There
was an internal audit done in November and
December 1989 afterthe Chief Justice had left
Chandigarh on his elevation...”

.

lthecomestothe Supreme Count, inthe
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meantimethereisnonotesayingthathehasto
pay then howishesupposed toknow Heisnot
tocheckthelogbook AChiefJusticeofthe High
Courtis to check the logbook of his carto find
outhow may Iters of petrol has beenconsumed
so that he has to pay the money It 1s for the
administrationtoputupthenotetohim Ifthedoes
notpay thensomebody cantakean andifthe
does notpay it should be deducted from his
salary Butthatneverreachedbecausethe Chief
Justice came tothe Supreme Court Therewas
no note to putto him tothateffect Whatreally
happenedwasthatafterhecametothe Supreme
Court the internalauditthrough the High Court
itselt has started all this and started releasing
thingstothe Press Ifthere was anythingsaid
aganstJustice Ramaswami Ithink theywould
alibe here now

Therewasalsoathoroughcheckingby
the international audit of the use of the
carsby the staff subsequenttothe el-
evation of ChiefJustice However the
internal audit did not point out that any
excesspetrolwas usedfor CHF-3 orthat
the Chief Justice was hableto pay any
money inrespectofthesame Therewas
aspecialauditdone by the Accountant
General's office n April 1990 The Audit
Officer in his audit note No 32 dated
4 41990 did not specifically state that
there was any excess use of petrol in
respectofcarCHF 3overandabovethe
hmit of 150 Iters

Eventhe auditraised noobjection atthatstage

Therewas ageneralstatementthat ‘the
useof staff cars at Madras and resultant
paymenttodnvers Principal Secretary
and Assistant Registrarleadto avoid-
able expenditure of Rs 55 574/-asde-
tailed’ Inthe details giventhereafter it
was stated under the heading “Petrol
andrepairs”Rs 26 587/- Thestaffcars
referredtointhis repotwere CHF-3and

* [
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CHK 5959 Inthe detalls howevertwas
notstated as towhetherthere was any
excess consumption of petrolin respect
of car CHF-3 or what was the amount
payable in respect of the same Itap-
pearsthatthisaudit note was forwarded
bythe AccountantGeneralto the High
Courtintumforwardedthesamethrough
the Registrar of the Supreme Courtre
questing for the comments of Justice
Ramaswami Hisremarkstothe general
notofthe audt wasforwardedtothe High
Court through the Regsstry of the Su-
preme Courtwhichintumwasforwarded
tothe Accountant General The Accoun-
tant General for the first time in his
letter

Heselevatedin October 1989 Forthe first
time on6 9 1990 one year later a copy was
forwarded

lquote

“That Accountant Generalfor the first
tmenhis letterto the Registrar ofthe
Punjab & Haryana High Court dated
6 9 1990 copy of whichwas forwarded
to Justice Ramaswami through the
Registry of the Supreme Court stated
that the consumption of petrol In re-
spectof CHF-3was within limitinJune
1989butforthe rest of the penodthere
was an excess use of petrol and such
petrol expenditure over and above the
permissible quotafor CGF-3was Rs

5121/- This was received by Justice
Ramaswamisometimeinsecondweek
of September 1990andasfoundbythe
Committeeon21 9 1990the saldsum
of Rs 5121/-wasremitted

So, for the first ime he received it In
September 1990 and he remitted 1t in 21st
September 1990 that month itself the amount
beingRs 5121/«

Then myleamedfnendsaysthatthereis
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no replybasedonmerits. TheJudge has meticu-
lously, has carefully taken pains to reply on
merit.

“Inthecircumstances how the Committee
couldconciude that Justice Ramaswami has
will fulty andintentionally withheld the payment
untilthe last stage..”

Thatwas the Commiittee’sfindings.

Asifhe shouldhave checked up the book;
Whenthe objection came to himin September,
1990,. he paidin September 1990. Theconclu-
sion only reflects the eagerness withwhich the
Committee wishes to condemn the Justice
Ramaswami without reference to the correct
factual position. Thatpart of the charge is wholly
unsustainable.

Now underthe Staff Car Rules, astaticar
may be used by the Chief Justice, judges and
officers not below the rank of an Assistant
Registrarfor purposes of an official duty without
payment of charges. infact, any officer ofthe
High Court also could be permittedto usethe
staffcar evenfor certain private purposes with,
the sanction of the Chief Justice. Officeris also
entitiedtotake caran useitfor official purposes
outside the headquarters with the permission of
the Chief Justice. Officeris also entitied totake
carand use itfor official purposes outside the
headquarters with the pemmission of the Chief
Justice. The Chief Justiceis entitledto use staff
carfor private purposes subjectto payment of
prescribed mileage charges. The Committee
alsonoted this positionunder paragraph 201 of
the report. However, the Committeecametothe
conclusionthatcarnumber CHK 5959was not’
takenforofficial purposes butfor hus private use
andmorepartioularty forthe marriage ofiusson.
Iwanttopointthis out. The sonwas married 500
mils away. He was marriedin Coimbatore, We
aretalking of Madras. Andthe Committee never
foundthat any carwastakento coimbatore. The
findingis, t was nevertakento Coimbatore. But
the charge is, he tookitfor his son’s marriage.
| am only saying that this is the nature ot the
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charge. Otcourse, itcan be disputed. The point
| am making to you and appealing to your
conscience is the manner in which you level
charges againstajudge ofa superiorjudiciary.
The pointl ammaking, without verifying any-
thing, without assessing the material, without
thereis any element of truth in it, without satis-
fying yourself prima facie, how doyoulevelsuch
acharge? How doesthe press printit? | hope,
tomorrow the press gives a versionofthe Judger
forthe firsttime.

Justice Ramaswami says that the mar-
tiage of Justice Ramaswami's sonwas held at
Coimbatore 500 kilometers away fromMadras
on 5thJuly, 1989. He goes to madras in May
19689 andthe Mariage isinJuly 1989. How could
hebetakingthe carforhis son'smarriageonthe
25thMay? Cars were taken to Madras onthe
25th may and remind at Madras till it was
broughtbackto Chandigarh.

Now aboutthe Private Secretary. Private
Secretary holds the position of the Assistant
Registrar. When the Chief Justice goes, his
entourage goes with him. His entourageis only
anofficer of the level of an Assistant Regstrar.
Thatis althappened. Therefore, if youwantto
have some standard, you must find out from
those as to whatis being done inother parts of
thecountryinotherHigh Courts. Onceyouhave
investigatedit, you find outwhatthepracticeis,
andthenyoufindoutwhat the practiceis. then
you apply your mind and say whether or not
Justice Ramaswami hasinfact, deviatedfrom
the practice. But you cannot conclude first,
without making an inquiry andsay thatthis is all
misbehavior.

Justice Ramaswamiand his Private Sed™
retarywentbytrainforthemamage at Coimbatore
on3.7.89andretumedbytranon 5.7.89. There
isanevidenceinthe discussion under charge
12. Merelybecause hewas married. hissonwas
marriedin Coimbatore on 5th July. nomference
can be drawnthat the cars were taken for the
purposaof marriage. -
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Nowonewitness says, itis cormect, onpoint
213, thaton 21.5.89, land ShriKhannahad gone
toMadras in Staff Carwhichwe leftthere for ther
Justice Ramaswamiwho hadtocelebrate the .
maniage ofhisson. Toomuchcannotbe read
ntothe sialement. Whathereferredtowas, cars
left madras for use of Justice Ramaswami.
Admittedly, cars were not taken to Coimbatore
and no witness spoke contra. That, Sir, isthe
charge relatingtothe Private Secretary goingto
Madras. .

Para 140says, three reasons were given
by the Committee for holding the car CHK 5959
was taken for his private use Para 197 provides
Exhibit 94 dated 10.5. 1989 and a note dated
31.5.1989, axhibit 95 which are quotedthere do
notinanyway saythatcarwastakenfortheuse
by the Pnvate Secretary.

“But show thatthey were taken only
forthe use by Justice Ramaswanmifor
the discharge of his official duties by
privatesecretaries as P.S. tothe Chiet
Justice. The P.S. accompanyingthe
Chief Justice has aiso noted in the
saidnoting. Anyway, tisthe language
usedbythe P.S.andnoadverseinfer-
ence can be drawn norcould be con-
strued ke a statute it isin the evi-
dénce of the Driver of CHF-3 that
Justice Ramaswami used to travel
onlyin CHF-3andthe nevertravelied
n CHK-5959 after CHF-3 had been
allottedtohim.”

So, this really s the essence of thecharge

againstthe leamed Judgeinrespectofcharge
1"

Now, Sir,charge 12. Charge 121s related
1s charge 11. Charge 11 relates to the cars,
charge 12 relates to the two officers who went
along So, thesamelogic applies. Andthe Judge
feels that yes, he is entitied to take an officer
alongwithhim Whatisthewronginit? Heisthe
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Chief Justice of an High Court. Can he nottake
anofficer alongwith him? Andif you kindly see,
there is an element of security invoived of the
cars as well. Kindly have alook at this charge.
The charge is that two officers took the carto
Madras and when the took the carto Madras,
they flewback. Atthe time when thecarwas to
bebroughtback, anofficerflewthere andbrought
backthecar. So, thechargeis, howdidhedothat,
howdidhe sendanofficer? But, then, howwould
thecarcome back only withthe driver? What, if
there is an accident enroute? Who takes the
responsbility? What, the driver gets drunk and
the caris smashed? Who gained by this? Jus-
tice Ramaswami did not gain by this, the man
whoflewdidnotgainbecause he did notstayn
Madras evenforaday. Hewentthereandonthat
veryday, hecameback So, whatisthepersonal
benefitthat Justice Ramaswamigot outof this?
All nght, youmaysay, “If weren his position,
1 would nottake thatdecision.” Very well. And
totalexpenditureinvolved hereis Rs. 7,000. So,
youmay have done it another way, somebody
elsedoesitanotherway. Isthatamisbehavior?
itis aquestion of perception. Theres no moral
turpitude nvolved. Anditis notthathe took a
stranger with hum, or he took a fnend with him.
Hetook hisP.S.

Charge 131s notproved. Andcharge 14
the finalcharge whichis about the violation of
Punjab Financial Rules. Thatis veryimportant
and there 15 a constitutional aspect of it that |
wouldlike to place before the hon. Speaker.

Now, Sir, the Committee finds that the
Punjab Financial Rules apply tothe expenditure
incurred by the Chief Justice and, therefore, his
expenditure was controlled by those rules. And
the reason why the rules apply to the Chief
Justice in respect of hus expenditure isbasedon
a letter of the Central Government which is
appendedatpage 1090f Volume Il Iwould ke
youto kindly have alook atthat letter.

“Subject 1s : Delegation of financial
powers to the hon Chief Justice of
*  PunjabandHaryana High Court.”
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Now, Sir, this letter, as | said, is the only
basis of thefinding of the Committee that these
rules apply, thatis, the Punjab Financial Rules.
The letter reads as follows:

“With referenceto your letter number
such and such, dated 25th October,
1967, onthe subject mentionedabove,
1 am (o state that the President is
pleasedtodelegatetothehon. Chief
Justice of Punjab and Haryana High
Coun, the same financial powers as
weredelegatediohimbytheerstwhile
Government of Punjab under the
Punjab Finsncial Rules and Punjab
Civil Service Rules, subject to the
condition that:

20.00hrs

(i) whereverfinancial powers are sub-
ject to the restrictions given in the
Punijab Financial Rules, the corre-
sponding Central Government rules
would apply; and

(i) Thepowersexercised arein accor-
dance with the general or special
orders and may be issued by the
Governmentof Indiafromtimetotime.

“Itis notconsidered necessary atthis
stagetointroducechangesinthe Fi-
nancial Powers ofthe Chief Justice on
thebasis of the Central Government
rules”

| mightpause here fora moment andex-
piainthat Chief Justice has two kinds of expen-
diture thatheincurs. One expenditure relates to
the HighCourt. The other part of the expenditure
relates to the subordinate judiciary. Thereis a
difference of principle in respect of these two
kinds of expentiture. Asfarasthe subordinate
judiciary is concemed, the budget is aliocated
bythe PunjabGovernment. itis nota partofthe
Consolidated Fund. When the budgetis allo-
cated by the Punjab Govemment, the Punjab
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Financial Rules will apply to that part of the
expenditure which relates to expenditureonthe
subordinate judiciary. Butwhen youcometothe
expenditure incurred by the Chief Justice in
respect of the High Court itself, that is not
governed by the Punjab Financial Rules and
indeeditcannotbe; otherwise it would stnke at
the independence of the judiciary because the
judiciary is entitied tofinancialindependence as
farasthe superiorjudiciary is concemed. That
ispartof article 229 (3) of the Constitution. Not
a line in this letter which | read out to you
suggests that these Punjab Financial Rules
apply to the expenditureincurred by the chiet
Justicein respect ofthe High Court.

The Chiet Justice was of thefism belief that
these rules do not apply. The Committee says
the rules apply. Letus takeitthe Committeeis
right. Butcan'tthe Chiet Justice have adifferent
opmnion? ifhe does, istmisbehavior? Thatisthe
pointinissue.

What is more imporiant is that subse-

anorder, afterJusticeRamaswamicametothe .

Supreme Court, that quay expenditure of the
HighCourt, Punjab Financial Rules donot apply.
So, ifitis goodforthe subsequent Chief Justice,
isit notgoodforthe Chief Justice Ramaswami?
will straightaway take you o that order of the
subsequent Chiel ustice andthatis datedmarch
12,1992. ThatisanoteatPage 1140f Vol iil. The
original has also been filed, butlet us readthe
printed copy. The originalis also on recordand
itis part of Vol. IV. Kindly have a look at Page
114, Thisis the Office Note and adecision ofthe

MR. SPEAKER: Somnathji, would you
like to reply tomorrow?

SHRI SOMNATH CHATTERJEE: Yes,
Sir.

MR. SPEAKER: Sothatyoucanbecoher-
ent and you would like to scan through the
speech. So | think the voting will havetotake
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place tomorrow

SHRI BASUDEB ACHARIA (Bankura)
How long shallwe haveto sitnow

MR SPEAKER Till Shn Sibal finishes

SHRI KAPIL SIBAL | am sorry it | am
prolonging

MR SPEAKER No Youare doingyour
duty, weappreciatet Youmaycontinue

SHRIKAPIL SIBAL |hopelamnotrepeat-
ingbecause mypurpose is nottoprolongthese
proceedings atall Asyourughthave noticed,
|amtryingto hurry up

MR SPEAKER, Ifpeople have somefor-
mal dinners and all those thins, they havetogo
Ifweare notvotingtoday, then they mightgofor
formaldinners Thatis why i saidthat

SHRIKAPIL SIBAL Iwas referningyour
honourto Vol lilatPage 114bottom, the note of
12 3 1992, much after Jushoe Ramaswamicame
to the Supreme Court This is the view of the
Chief Justice subsequently

“According to Rule 2(b) of the High
CourtJudges’ Rule as amendedfrom
time totime, anhon Judge s entitted
to furniture at his residence of Rs
22,500 andincase othon ChiefJus-
ticeitis Rs 38,500 "

‘  Thisrulehasbeenamendedand
hmit has been enhancedto Rs one
lakhfor Chief Justice andinthe case
ofotherJudges, tshaltbe Rs 70,000
Asaresultof the purchases made by
some of the Judges relating to the
furmshing items, the Audit Branch
has objected that the proceduretaid
downunderRule 18 Appendix8ofthe
Punjab Financial Rules, Volume |l
has notbeenfoliowed "
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So, the question anses that the procedure
under Rule 18 Appendix 8 of Punjab Financial
Rules has notbeenfollowed So, the issuewas
dothe rules apply ornot Itisthesameasinour
case

“According to this Rule, atleast quo-
tations have to be invited trom six
firms These rules apparentiyrelateto
the purchase of store temswhichare
required for vanous departments of
the Government "

The question of inviting quotations
was also raised

“It1s stated that every Government
employee incurring or sanctioning
expenditure from the revenues of the
Governmentshouldbe guidedbythe
high standard of financial propnety
Each Head of the Departmentis re-
sponsible forenforcingfinancial order
of strict economy ateverystep Heis
responsible forthe observance of all
financialrules and regulations both by
tus own office and by subordinate
offices Every Governmentemployee
sexpectedtoexercise the same vigi-
lance in respect of the expenditure
incurredfrom public money as a pet-
son of ordinary prudence would exer-
cisein alirespects of the expenditure
of his own money As regards, the
vanous purchases which aremadeby
this court quotations invanably in-
vited as required under rules”

This 1s now the decision of the Chief
Justicewhich| amreading

“Inthis connection, itis stated thatthe
judges are constitutional functionar-
ies andare not Governmentempioy-
ees Therules regulatingconditons of
serviceofhon Judge are altogether
independent and different to those
applicable to the Government ser-
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vants. The benefitoffumishingitems
is a facility extending to them under
theirown setof rules. ltis, thus, tobe
taken that in case the rules are fol-

lowed a right of an hon. Judge for

effecting purchase would be taken
away. The purchase is to be made
accordingtothe choice andnecessity
ofthe hon. Judge.

This is at a later point in time, Sir. The
impeachment proceedings on this issue are
goingonagainstthe Chief Justice Ramaswamy;
butthe subsequent Chief Justice saysthatthese
rules do not apply to us. But, for Chief Justice
Ramaswamy, he has committed aninfraction of
the rules andtherefore, he mustbeimpeached.
Now, whatisthe order?

“The purchaseistobe made accord-
ingto the choice and necessity of the
hon. Judge. Thereis nobarinthe High
Court Judges and Conditions of Ser-
vice Act as well as rules which prohib-
its an hon. Judge to make any pur-
chase in deviation of the financial
rules.”

So, the Chief Justiceis sayingthatyoucan
deviate fromthefinancialrules, because you are
a high constitutional functionary. Why? it is
because, accordingto the High court Judges
Conditions of Service Act, we are constitutional
functionaries. So, the Punjab Financial Rules
would notapplytous.

“The expenditureinvolvedis alsonot
metout ofthe contingentgrantwhich
may involve the application for finan-
cial rules.

Itis, thus, concludedthatthe objaction
raised by the Audit Branch is not

maintainable so far the fumishing

itemsareconcemedas contemplated
underrule2(b)ofthe High CourtJudges
Rules.
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Thisisdated 12.3.92, by ChiefJusticeBC
Varma. The Committee does not investigate
into this matter. Yetthe Committee finds that,
“No, since there is an infraction of the Punjab
Rules, this is misbehavior andfinancial indisci-
pline. The Judge is not saying anythingiin his
detfence on the basis of some oral argument.
Thesearealldocuments. Thisis notthe Judge’s
ipse dixit.

Now, 1 assume the Chief Justice Varma's
orderof 12th March 1992 was notthere, | goto
that extent, the Chief Justice Ramaswamy,
bonafide, genuinely thoughthatthe Punjab Fi-
nancial Rules do not apply to him; thatwas the
feeling of the registry throughout. Prior to Chief
Justice Ramaswamy, thiswas the feeling ofthe
registry. That has come onrecord. Now, you
genuinelybelieve andthe Committeecomesto
adifferentconclusion, the Committeeis entitied
to, butthat does not make the action of Justice
Ramaswamy, as agroundforimpeachment.

The Committeemay say. thereis agenuine
difference of opinion. |amreferringyouto page
110-thestatement ofthe Registrar made before
the Committee in paragraph. This1sthe subse-
quentRegistrar. Shri Surendra Swaroop. Reg-
istrarof the Punjab and Haryana High Court at
Chandigarh made the following statement as
wittiness No. 1 nthe proceedings before the
Inquiry Committee:

“lamunableto saywhether paragraph 14.9
ofthe Punjab Budgetmanuaiappliestothe High
Courtestablishmentorthe CJ"

Onpage 11 atthe bottom, thereis Shri R
. Anand'sstatement. another Registrar of the
Court. This was at the time of Justice
Ramaswami.

“Question: Isittruetoyourknowledge
thatthe Punjab Financial rules do not
applytothe funds releasedforthe High
Court Registry and that they apply
onlytothefunds releasedbythe Punjab
governmentconcerning the Subordi-
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nateJudiciary?

Answer |havenoknowledge about
this matter However, the Chief Jus-
tice Ramaswamy entertainedtheview
thatsince the funds forthe High Court
Regstryflowedfromthe Central Gov-
emment via the Union Terntory
(Admn ), the Punjab Financial Rules
would not apply to the unitisation of
suchfunds

Now, thiswasthe beliefthathe had | have
anotherdoubtof Rs 19lakhthatweregivento
himthroughthebudget Rs 54 lakh were left
behndwhichwere expandedprettyfasterthere-
after

Now, Icometonextpage 112- questionto
ShnRawviKumarNehru, whos presently Judge

“Question | put it to you that the
Punjab Financial Rules applied only
tothefunds which are placed atthe
cdksposalofthe Highcourtbythe Punjab
and Haryana in respectofthe subor-
dinate courts and they do notgovemn
thefunds givenbythe Central Govern-
ment for the purposes of the High
Count

Answer |amnotsure

So, some Registrars are sure thatthey do
notapply Onemsnotsure AsubsequentChief
Justice says that they do not apply but the
Commitiee says, no, they apply Andifhe has
notfollowedthem, theres agroundformpeach-
ment

Thists whythe Judge saidthiswas a force
andnght Thiswas thelastfinding, thatischarge
14, againsttheleamed Judge

Now, Iwiclose by readingarticle 229 of the
« Constitution. Thisisonly afactual aspect thave
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yettocometothelegalissue Article229(3)of
the Constitution says

*The admuustrative expenses of a
High court, including all salanes, al-
lowances andpenstons payabletoorin
respectof the officers and servants of
the Count, shallbe chargeduponthe
ConsokdatedFundofthe State,andany
feesorother moneystakenbythe occur
shallformpartofthat Fund "

The Punjab Financial Rules are notframed
under article 229(3) They are framed by the
Punjab Government Consequently, the rules
have no application Thereasonis, fthe State
wereto controithe purses of the High Count 1t
wouldhave anindirectimpact on the indepen-
dence of the judiciary because everytime the
judiciary has togoto the Govemmentforgetting
clearance of expenditure onthese matters and
the Govemmentkeeps aclosecontroloverthat
what would be the resuit? For every item of
expenditure the Judgewouldhavetoreachtothe
Govemment Thatwouldcompletely affectthe
balance Thats very sensitively brought outby
the vanous provisions of the Constitution on
financialindependence ofthe Highcourt The
Members may have a ditferentview |amnot
saying‘no tothat Allamsayings thiscannot
be agroundforimpeachment Supposingthis
matterwere anissue andthe matterwenttothe
Supreme Court and ultimately Chief Justice
Ramaswarmiweretosucceedandthe Supreme
Courtweretosaythat Punjab Financial Rulesin
another context will not be applied and inthe
meantime, the manis to be impeached, what
justice would you be doing to im?

Inan inquiry Commuttee acceptedby the
High Coun, itis found that these do not apply
Anyway |donotwanttocarrythe pomtfurther
These, theretore, in essence, are the matenal
allegations aganstthe Judge nrespectofeach,
ofthecharges The reasonwhy lwentintothe
facts before | wentinto the law s that | cannot
convince you and | cannotconvince yourcon-
science uniess | convince you onthefacts if
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were to make atechnical argument, you would
say, “Youare hidingbehindtechnicalities, you
are hiding behindthe rules and you are hiding
behindthe law. Tellusfacts.” Nowthat| have
establishedthefacts Sir, | canwith the greatest
respect, say that even if the facts were to be
proved, the way in which Justice Ramaswami
has been dealt with in these proceedings is
unheard of. inthis context therefore, | straight-
way take youto some of the legal issues that
require consideration.

How longam | requiredto go on Sir?

MR. SPEAKER: | thinkyou are atthe fag
endnow!

SHRIKAPIL SIBAL: Ificangettenminutes
tomorrow, that willbe good.

MR. SPEAKER: No, no. Youpleasecon-
cludetoday.

* (interruptions)

SHRI KAPIL SIBAL: No problem. | was
only seeking yourindulgence. | amfinishing.

Now Sir, let us look atthe legal aspects of
the problem. Thatrelates to the issue of proce-
duralirregularities in the conduct of these pro-
ceedingsbeforethe Committee. Inthiscontext,
kindly notice one fact that once articles are
" framedagainstalearnedjudge andhe hasto
appearbeforethe Committee, thenthe proceed-
ings are between the Judge andthe Committee,
This is very important. A Committee goes into
tacts, frames articles of charge, asks the ac-
cused, viz. the Judge to file his written state-
ment, the evidenceis to proceed. in this proce-
dure, where do third parties come in? This is
very important. My learned friend mentioned
eartierduringthe daythatthe Sub-Committee on
Judicial Accountability filed certain proceed-
ingsinthe Supreme Court. Thatis a self-styled
8ub-Committee of some prominentlawyers,
say, afew of them. My leamed triend said that
the lawyers refusadto appearbeforethe Judge.
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lanonly give youthe names of five lawyers who
have refusedto appearbetore the Judge.

SHRISOMNATHCHATTERJEE; Please
donotgive evidence.

SHRI KAPIL SIBAL: No, no. Pardon my
sayingso. lamonlysayingthat......

SHRI SOMNATH CHATTERJEE: One
should not give evidence fromthe Bar. Thatis
the most reprehensible thing. Shall I give an-
othersetof names whodidnotappear? Isthisthe
waytocarryonhere?

SHRIKAPIL SIBAL: Non-appearanceof a
lawyer is no charge. Yet my learned friend
mentionedit. |amonly sayingthatthere are only
five advocatesin the Supreme Courtwho have
refusedto appearinthe entire Supreme court.

SHRIJASWANT SINGH (Chittorgarh): |
amonapoint of order. The Leamed Counselfor
Justice Ramaswanmi is appearingto putacross
the point of view of the accused who has not
appearedinperson. Heis notto rebutaninter-
ventionmade by an hon. Member ofthe House.
He hasto make a submission. Heis also notto
give evidence. Thatis a different matter alto-
gether. But, if we willpermitthe proceedings to
descendto this level andthe Leamed Counsel
is beginning to rebut an hon. Member of the
House, | don't know if that would be the proper
procedure tofollowin this particularcase.

Sir, this kind of intervention, thathas just
nowtaken place, inwhichtheleamed Counsel

" hasindulgedin exchanges withthe hon. Mem-

berandifthis is the mannerinwhichwe have to
reduce this discussion, | do notknow it thatwas
the originalintention of the entire arrangement
thathasbeen workedout.

-.

SHRISOMNATH CHATTERJEE: Shait!
telithe House my experience of appearing be-
fore him? Do you wantto know that, Sir? Why
then he is mentioning all these things?
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SHRIH.R. BHARDWAJ: May | submitone
point, Sir? Heis aneminentcounsel andhemay
bekritwing thatasprofessionalsthelawyers are
cailed upon to perform very delicate duties.
Theyare notspeaking as the Members of Par-
lhament. Having heardttus whole discussion. |
feeithatyou, Mr. Speaker, has anghttoask Shri
Sibal to either expedite orto curtail his views.
But, ifyouare goingto putfetters onthe submis-
sions of the Counsel thatwillbe very unfortunate
forthe Parliament. You should notputfatters.
Thatis notgood.

SHRISOMNATHCHATTERJEE: |lhave
myselfsaid, lethimtake hisowntime. lonly said
heshould not give evidence fromthebar.

MR. SPEAKER: Letustake thelegalpoints
andfactual points. Let us notmake references
tothings which are notthere. And, | dothink that
youhave donewell,

SHRI INDREAJIT GUPTA: Sir, are you
allowingfresh evidencetobeadduced? eitherby
Shri Sibal orby Shri Buta Singh or by anybody
eise?

MR.SPEAKER: Thatis what| have ruled
o,

SHRI INDRAJIT GUPTA: Freshevidence
shouid notbe adduced now.

MR. SPEAKER: Thatis what! have done.

SHRIKAPILSIBAL: So, thepointthatiwas
makingwas-goingbacktothelegalissues, that
this is a proceeding between a Judge and a
Committee andthethirdparty hasnoroletoplay.
Thesub-Committee onJudicial Accountability
alsointervened in this proceeding before this
Committee. And they were allowedto partici-
pate bythis Committes. How couldthis Commit-
tee allow a third party, who was accusing the
judge outside the court, which has nothingto do
withit, to participate inthe proceeding? | hope |
have mademy point. ACommitteesetupbythe
Parfiamentunderthe Actwhich hasto deal with
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aJudge, what role does alawyer, who appeared
beforethe Sub-Committee outside inthe Su-
preme court, have to play in this proceeding?
The learned Judge wrote to the Committee
saying, “Please do notallow the third party to
intervene”. The Committee said, “Nothing do-
ng.”

The result was these lawyers appearing
before the Sub-Committee were in fact pros-
ecutingthe Judge. This isavery serious matter.
Theselawyers werenstructingthe Committee;
they were leading the evidence against the
Judge and they were the outsiders. | willdem-
onstratethat with reference to documents. This
s notmyposition. This isthe admitted position.
Inthis contextkindly look at Volume 3, Page 48.
The leamedJudge says:

“The proceedings of the Committee
stand vitiated on the followingcounts
andshouldbe declared nulland void.
There s evidence on recordto show
thatthe Counselforthe Sub-Commit-
teeonJudicial Accountability as well
asiis members hadcomplete access
tothe records available with the Com-
mittee andthatthe Counselfor Sub-
Committee on Judicial Accountabil-
ity was consistently advising Counsel
forthe Committee, both priortoand
dunngthe course of proceeding the
conclusionsthereof. Instances inthat
regard are:

(b)OnSunday, February8, 1992, the
CounselforJustice Ramaswarmiwas
notallwingmspedionomhegrpund
thatitwas a Sunday.”

He was not aliowed inspection  ofthe
record. Thisison Sunday. However, ontheday,
that is on that very day, the Counsel forthe
Committee and Counselforthe Sub-Committes
onJudicial Accountability was aliowed access
totheWitnesses; a day priortothe date of the
commencement ofthe procesdings bafore the
Committee. So, they deny us access to docu-
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ments but they are granted access to Wit-
nesses; notthe Committee's Counsels but Sub-
Committee’s Counsels. This was put on record
bytheJudge; awrittenaietter tothe Committee.
Inreplytothe saidletter, it was stated on behalf
ofthe Commiittee videletterdated 11.2.92, that
the Counselfortha sub-Committee hadameet-
ingwiththe Counsel forthe Committee andthat
the Counsel forthe Committee who was going
through the documents and interviewed wit-
nesses onthatdate, thatis Sunday, whichwas
aknown procedure, forwhichthe leamed Judge
oughtto be aware. So, the Committee admits
that Counsel for Committee on Judicial Ac-
countability had a meeting with the Counselfor
the Committee. What role does that Counsel
haveto playinthese proceedings?

SHRI GEORGE FERNANDES: Whose
statementisthis?

SHRIKAPIL SIBAL: This letteris onrecord.

SHRI GEORGE FERNANDES: Is thisa
statement on which some evidence hadbeen
there somewhere oristhisastatementmadeby
a person who is today facing impeachment?
When did he first make? What is the date on
which he madethatstatement?

MR.SPEAKER; itcanbe arguedinreply.

SHRISOMNATHCHATTERJEE: Hemade
the canvass very wide.

MR. SPEAKER: Youwillhave fulltime to
argue.

SHR! KABIL SIBAL: Sir, the point | am
makingisthis. Letusforgetaboutalithe details.
Thefactis thatthis cannot be denied that third
party's Counsel for the Sub-Committee were
allowedtoparticipate inthose proceedings. My
point in law is this. Under what law can third
parties participate inthose proceedings? lwon't
talkofanyletters, those letters are onrecord. But
|donotwanttotakethetime of the House. Now,
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letusiookatthe law and see whetherthe third
parties areentitled to participate andwhich are
those third parties? That is significant. The
Counselforthe Sub-Committee had been deal-
ingwith thejudge outside the courtandhe was
allowedto participate. | show you straightway
friend was asking is this. A letter dated 10
February, 1992 waswrittento ShriS.C. Gupta,
Secretary of the Committee, by Shri Ranjit
Kumar, whois appearingbefore youtoday. This
is on behalf of the judge. Since this document
was asked for, | am just saying one thing. The
replytothatis this. | am reading the reply dated
11 February.

“The Committee's Counsel has every right
tointerview the Witness, whom they are going
toexamine.” .

Under which procedure of law can any
Committee interview witnesses before they are
examined?

**How can you interview?

SHRISOMNATHCHATTERJEE: Whatis
goingon?

SHRI KAPIL SIBAL: How can you inter-
viewbefore they are examined?

MR. SPEAKER: Thatis unpariiamentary.
(Interruptions)

SHRIKAPIL SIBAL: Asyouare very well
aware, ina prosecution, the witness comes on
the date of the examination. itis another matter
thatthe prosecutor meets himsomewhere just
before the trial. He is not supposedto. Butin
these circumstances, the Judge s being im-
peached, the Counsei forthe Sub-Committeeis
allowedtointerview and the Committee says:
“The Committee’s Counsel has every rightto

- interview witnesses whom they are going to

examine”, Forwhat? Totellthemwhatto say?

**Expungedas ordered by the Chair.
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Therefore, Sir, you asked me, why didthe
judgenotappear? This is why the judge did not
appear Howcouldthe judge appear”? ifhehad
appeared and the Report would have been
against him, twould have been said, you ap-
peared, yougotan opportunty, now, the Report
1S against you,'youcannotsay anything now

Youhadyoursay Thatis why he didnot
appear So, thefirstpointtherefores nothird
partyinthis process, thathas to be the law, and
inthiscontext, | may nvite your attentiontothe
Actrtself-section3onpage8, Vol | itreadsas
follows

“The Committee shall frame detinite
chargesagainstthejudge on thebasis
of whichthe investigationis proposed
tobeheld”

So, thecharge hastobe bythe Committee
tturtherreads asfollows

“Suchchargestogetherwith astate-
ment of the grounds on which each
such charge is based shall be com-
municatedtothejudge andheshalibe
given areasonable opportunity ot pre-
sentingawnttenstatementof defence
within such time as may be specified
inthis behalf by the Committee "

So, theproceedings arebetweenthejudge
andthe Committee, thatisclearfromthescheme
ofthe Act Thensection4-Reportof Committee
Itreads asfollows

Subjecttoanyrulesthatmaybemade
n this behalf, the Committee shall
have powerto regulate its own proce-
duremmaking the investigation and
shaligve areasonable opportuntyto
the judge of cross-examining wit-
nesses, adducing evidence and of

heardm s defence
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Thats all thatthe Actsays The Actdoes
notallow athird party interventionespecially a
third party which s inimicalto thejudge Andthe
Commuttee knew because the lawyerwas the
same, the lawyerforthe Committee onjudicial
accountabilty was the same as the lawyerwho
had appeared before the Commuittee, this high
Powered Committee, and they were the ones
whowere, infact, makingstatements atthe Bar
thatwe will have dhamaoutside thecourt fthe
judgedoes notresign These werethelawyers
whowereallowedtointervene 1say, underwhat
Act The pointultimately isthatyoucannoteven
lookatthis report, forgettingthefacts Thisis not
the manner in which ajudge of the Supreme
Courtistobetreated, andthis beforethe whole
thingstarted beforethe evidence started and
this was allbeing done

Then inthose circumstances, could you
expectthejudgeto appear? itwouldhavebeen
suicidal Everybody would have said he has
already got achance before the Committee
Whatavenue would he had of justice? Thatis
whyheishere before you, thathe knows, thatis
why he said, | did nothave confidence inthem
Ihave confidence inyou

MR SPEAKER Thatisnotgomngonrecord

"SHRI KAPIL SIBAL No, Sr, that 1s a
Commuttee, this is not attnbuting any motive to
anybody, thisisthe firstirregulanty

Now, comingtothe second one -examina-
tion of witnesses, as youknow, thejudgedid not
appearbeforethe Committee So, allthe wit-
nesses were the witnesses of the Committee,
notwitnesses ofthe judge Butthe Committee
wascross-examining tsownwitnesses lfthey
didnotgive the nghtanswer, they were being
cross-examinedby the Committee What pro-
cedure inlaw is that?

Page 52, Volumelll |have givenalistof
questions of cross-examination Witness 13,
witness 31, witness 32, 41,42 and4 So, the
Commitiee was cross-examining its own wit-
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nesses. Whatprocedureinlawisthat? The three
leading questions to the witnesses. As you
know, in a court of law, what happens? Wit-
nessescomeandgive evidence. Thecomplain-
antdoes not put leading questions. Here the
Committee is putting leading questions to its
ownwitnesses - withess no. 12, witness no. 12
-itison page 53 - | would not readitbecause |
do notwantto dothat.

lamjustgoingto make apoint - witness no.
13, witness no. 16, witness no. 28 and witness
no.43. Have you ever heard of this? Underthe
Ewvidence Act, awitness can be confronted only
by his own grevious statement.

Thatis the only occasion whena witness
canbeconfrontedwithastatement. fitis hisown
previous statement, he can be confronted with
the statement. Supposinghe stellingalietoday
or heis telling the truth today, whichever the
casemaybeandhe hadtoldaleinthepast, then
the counselcan say look, on suchdayyoumade
astatement, today you are making this state-
ment, whatdoyou have o say. Perfectly good
procedure. Buthere whatwas happening? State-
mentmade by other witnesses and some other
witnesses were beingconfronted withthem.

In other words, if PW 10 has made a
statementin favour of Justice Ramaswamiand
PW 12has made astatementagainsthimthen
the statement of PW 10 was putto PW 12and
said whatdo you haveto say. PW 12wouldsay
that this is wrong. The Committee would say,
PW 12 saysthat PW 10is wrong, sowe do not

acceptit. Whatis thatprocedureinlaw? Under .

whichthis canbe done? That awitness'’state-
mentis putinfrontof anotherwitnesstorestthe
veracity. You can only test the veracity of a
witness underthe Evidence Actbyimpeaching
hisintegrity atcross examinationorby confront-
inghimby aprevious statement. Butyou cannot
test the integrity of a witness by putting the
staternentto athird witness. Examples —page
55, Witness 16, Witness 21, Witness 41, Wit-
ness 45, Witness 46, Witness 4.
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willgive anexample. | quoteit.

“Next irregularity - non supply of docu-
ments to Justice Ramaswami.”

Justlook atthis. As | said, inthe domestic
inquiryof a Lower Division Clerk if thiswas done,
itwouldbe quashedin five minutes. t have given
the details of documents, from page 59to page
79,i.e. 20pages of documents, thatwerenever
suppliedtotheJudge. Whenhe askedforthem,
doyouknow whatthe Committee said. They are
voluminous, that is too much. You come and
inspect. Whatdoes the Committee wants? The
Judge should come to the Committee Roomto
inspectthe documents.

TheJudge said, “please photocopy them
and givethemtome.” The Committee said, “we
cannotdo that, they aretoo voluminous.” The
Judgesaid, “allright, i they are too voluminous,
Iwillhave them photocopied underyoursuper-
visionand payforthat.” They said, “We will not
dot."Noquestion. Thenthe Judge said, “why?".
The Committee said, “the reason is, these
documents belongtothe original documentfile,
if wehavetophotocopy them, we havetosepa-
rate each page, and ifwe separate each page
from the onginal file and photocopy it would
amounttotampering of evidence. Howcanwe
tamper the evidence? So you will not getthe
documents.”

The result was, he never got the docu-
ments. | have listedin 20 pages, the documents
thathedidnotget.

How was the Committee concerned with
expenses? Howwasthe Committee concemed
withtampering of evidence? These documents
werepartofthe Committee record. Howcouldhe
prepare his defence it he did nothave the docu-
ments? Thatisthe nextprocedure ofimegularity.

Thenpage 80- other quenes raised by the
Judge andpage 82. This is atthe firstinstance.
Heraisedmany queries, lamjustreadingtoyou
therelevantqueriesinthecontext of what! have
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already submitted before this august House
Page 82, query 15

“The Committee investigates as to
where from furniture andfurmishings
were purchasedpnortomybecoming
the Chief Justice of Punjab & Haryana
High Court and subsequent thereto,
canthe Committee inform me ofthe
personwhoprocuredthe allegéd quo-
taton The Committeeascertamnedfor
itself as to the identity of the person
who has statedthatthose quotations
arebogus Kindlyforwardthe name
and the statement, if any, of such
person ”

Thisletter, youmightnotice, was wnttenon
21January 1992 Thechargesareframedaganst
theJudgeon 14 January 1992 Within8days of
theframingof charges, the leamed Judge said,
“please enquire astowhatmethod of purchase
of furniture and fumishings, priortomybecom-
ingChiefJustce andafterwards andthen please
give me the detaiis "

Now didhenotthereforeraise atthe earkest
this query?

And, whatdoesthe Committeedo? tdoes
notansweri itsays, “Youappearbefore usfirst
Then we will deal with you’

Now see page 83 There is a letter of
February 3, 1992 Whatdoesthe Judgesay?He
says

“I would greatly appreciate if you could
coliect and collate expenditure incurred by ev-
erytransferred Chief Justice inthe High Courts
of the Country since 1980 in respect of the

following

(a) Expenses in respect the residential
accommodation accupiedby each of
such Chief Justices ”
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inotherwords, if somebody else had
spentRs 40lakh, why shouldhebe
impeachedfor Rs 61akh?

“(b) Expensesincurredbymuch ChiefJus-
tices inrespectof etther the High Count
building orthe office portion, if any if it
1s apartof the residential premises

(c) Expendiureincurredinrespectoftele-
¥ phone calls made by any such Chief
Justice from his residence or office,

(d  Expensesincurredonaccountofuse
of officialcars,

(e) Expendtureincurredon fumishingetc
Doesthe ChiefJustice ask for quota-
tions in other High Courts? in those
circumstances kindly supply the infor-
mation on the mode of expenditure and
its various sources

(f) IsthereacontingentfundineveryHigh
Court? f so couid you please collect
the data on the extent of expenditure
drawn fromthe contingentfundonan
yearlybasis?

(g) Isthereanynstanceinany High Court
whereinthe Chief Justice orany Judge
given a free telephone faciltty, is re-
quiredtopay anyamount, desprtesuch
faciity on any ground?

(h) inthepurchaseoffumiture andfumish-
ings have the Registrars ofthe vanous
High Courtsbeenchangigthe dealers
orpurchasingfromthe same dealers
overaperiodoftime?

These are the very questions ultimately
thathave cometrue now, namely, thathe has
demonstratedthatfromthebeginmngofthe High
Courtthe same dealer was supplying. Buthe
wasaskingforthisinformation Hewas asking
the Committeeto collecttius date. The Commit-
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teeneversuppliedthis data. Nordidthe Commit-
tee overcollect this data. Andyet, itfound him

quilty

lamsorrytosay, thatthisis nothowaJudge
should be dealt with. Sir, these are the proce-
duralmatters.

Then, the other is at page 83, the last
irregularity, which relates to production of evi-
dence duringthe course of theproceedings and
inadmissibility of the evidence. | have given
some data with respecttothat.

Whathas happenedis, inthis case during

the course of the proceedings itself, documents
havebeen produced. '

There aretwo kinds of procedures known
to law. The firstis a criminal proceeding. Ina
criminal proceedings, what happensis, the pros-
ecution investigates. The Police Officer of a
Police Stationinvestigates. Heistheheadofthe
Police Station. Somebody says thatamurder
hasbeencommitted. He investigates. Aftera
thorough investigationis done, he files afinal
reportunder Section 173 ofthe Criminal Proce-
dure Code.

When he files the final report, what hap-
pens? Theinvestigationis complete. Thefinal
report is appendedwiththelistof documents and
the statement of witnesses thatthe prosecution
istorely uponforthe purposes of convictingthe
man. This has to be conveyed in the first in-
stance tothe accused under the Criminal Pro-
cedure.

Now, this Committee says in its rules of
procedure, thatit atany state of the proceedings,
“We find that we need some documenttobe
introduced, we willdo it; and they did if | have
giveninstances i;( it.

Then, whenthe Judge asks, “Pleasetell
me which is the statement that is being relied
upon against me and give me a copy of the
staterment”, they say "Nothing doing. We have
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given you all the documents”. When asked,
“Whichpartof the documentdoyou rely upon for
the purposes of proceeding againstme?”, they
say, “We will nottell you. You come before us
first.”

Thatis the procedure under the Criminal
Procedure Code Whatis the procedure under
the Civil Procedure Code?

Underthe Civil Procedure Code, thereisa
plaintfiled. Thereis awritten statement. Afterthe
plaint and the written statement are filed, the
plaintiff gives alist of documents thathe wishes
torelyupon.

Beforetheevidencestarts—becausethere-
after the issues are struck — the defendant
knows notonly the plaintiff's case, but knows all
the documents that are to be relied upon by the
plaintiff. Anditany documentistobeintroduced,
special permission ofajudge istobetakenon
the ground as to why the plaintiff couldnot have
introducedit earlier. Unless a specificorderis
passedtothateffect, that additional evidence
cannever be introduced.

Sir, inthis proceeding, what happened?
Neitherthe procedure under the Code of Crirhi-
nal Procedure northe procedure underthe Code
of Civil Procedure was followed. This was sui
generis Committee. This was a peculiar proce-
dure. Andthe resultis what we see.

Sir, thave one submissiontomakeinlaw, .
which is very important because this has tre-
mendous bearing on the legal aspect of the
matter. Kindly see Article 124 (5) of the Consti-
tution. Whatdoesitsay? Itsays:

" Parliament may by law regulate
the procedureforthe presentation of anaddress
andforthe investigation andproof of the misbe-
havior or incapacity of a judge under Clause
(4).” :

Inotherwords, Sirthe law thatistobelaid
downby Parliamentrelatedto the presentation
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ofanaddress andinvestigationandproof Letus
leavepresentation ofan address apartbecause
thatis somethirig which has already been set
out Whatdoyoumeanby “investigation™ and
“"proof’? As | understand it, as an ordinary
person, investigation is the stage prior to the
complete collection of evidence Any stage
reachedwhenthe evidenceiscomplete priorto
thatis investigation Now, when you want to
prove (Interruptions)

SHRIGEORGE FERNANDES Sir,lam
onapointoforder Sir,theinvestigationisasper
the Act, thatwas passed by this Parlament and
the rulesframedthere underby JointCommittee
ofthetwo Houses Therefore, nowtoquestion
the very basis of this Act the rules we framed,
howthe investigatingteamwillfunction, howwill
itproduce its report and submit its report, and/
or, attheendofthe day afterfiveanda halfhour's
arguing, to make this pointdoes not make any
sense Onlytheindian Constitutionhasnotbeen
challengedin thisHouse  (Interruptions)

MR SPEAKER ShnSomnathChattenee
will have afull nght to reply

SHRIGEORGE FERNANDES Sir, lap-
preciate yourpatience Wehavealsodisplayed
tremendous patience for reasons that | do not
havetoexplain Now, mypointisthat, arewe
goingtohearhowthe rules that this House had
framed, that the Joint Committee of the two
Houseshadframed? (Interruptions)

MR SPEAKER Letmehearhimandthen
Iwillgivetherulingonthat |havenotcompleted
the hearing

(Interruptions)
SHRI A CHARLES Sir, this 1s not

correct (Interruptions)

MR SPEAKER PleaseforGodsake, do
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notinterferenow Yourintervention does not
helpme Yourinterventioncreates confusion

SHRIKAPIL SIBAL |ammaking purely
alegalpoint |am notchallenginganything

MR SPEAKER Now, you are notchal-
lengingthe rulesmade

SHRI KAPIL SIBAL No Sir, How can |
challengetherules? lamonlytryingtostate as
to what the word “ investigation ” means
(Interruptons)

SHRIGEORGE FERNANDES Sur, itis
there (Interruptions)

MR SPEAKER Heisgivingthenterpre-
tation of the word ‘investigation’ There are
many interpretations-investigation by police,
investigationby aCommittee investgationby
JPC, investigation by others

SHRIKAPILSIBAL Letmeplacethepont
a Iittle different The Commuttee framed its
chargesonJanuary 14,1992 Alithathappened
afterthe framing of charges relate to the word
“"proof™ under Article 124 (5), mode of proof,
ofthe Constrtution hope i made myselfclear

MR SPEAKER Wherefrom areyou re-
fernngto?

SHRI KAPIL SIBAL | amrefernngto Ar-
ticle 124 (5), Itsays

"Parliament may by law regulate the

procedureforthe investigation anproofof
misbehavior "

, Therearetwowords “"investigations’ d*
“proof” The point | am making is when the
Committee framesthe charges alithathappens
thereafterevenmthearea of prootbecausethas
to prove the charges, the Committse has to
provethe charges The mannerinwhichtwill
provethem, the mannerinwhichthe evidence
wilibeplaced, themannerinwhichthe evidence
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would be cross-examined, is all a matter of
proof. But, howisthe Committeetoinvestigate
is notsetoutinthe Act. Thatisthe point. Now
that| have made theinitial staternent, the point
isbeforethe charges were framedby the Com-
mittee, the Committee has toconduct the pre-
liminaryinvestigation. Butwhatthe Committee
didwas, it took the allegation and framed the
charges withoutinvestigatinginto the matter. |
hope | have made myself clear.(Interruptions)

SHRI GEORGE FERNANADES : He
shouldbe aksedtofirstgivethe rules. The rules
are very clearonthis.

SHRIKAPIL SIBAL : I will readthe rule. Let

uscome tothe Judges Inquiry Rule. (/merrup-
tions)

SHRI H.R. BHARDWAJ : Why do you °

disturb him? Lethim have hissay.

SHRIGEORGE FERNANDES : 1donot
thinkthatthe Law Ministershouldintervene. He
can keep quiet. He should not mterfere
(Interruptions)

SHRIH.R.BHARDWAJ:lamonlysaying
allow hintto finish. Your interpretation is not
veryhealthy.

° MR.SPEAKER: Ithink, we are comingto
thefagend.
(Intenuptions)

SHRISOMNATHCHATTERJEE (Bolpur)
: Aftersolorig!

.MR. SPEAKER : | will give you seven
h&‘snéardilyoumedm.!wulgivem ldm
notgoinglo cutshortyour argument.

(intermuptions)

SHRIKAPIL SIBAL : The pointthat | am
_ makingis andiwill repeatit.

MR. SPEAKER : There are no rules for
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investigation.

SHRI KAPIL SIBAL : Yes, thera are no
rulesfor investigation.

MR. SPEAKER : Mr. Chatterjee, pbago
noteitand may replytoit. '

SHRIKAPIL SIBAL : Therearenorulestor
investigation. So, the judge wrotetothe Com-
mitteethatbefore youframe thecharges, Please
have a preliminary investigation and in that
context, he wrote those letters of January 21,
February 2, January 22, getthis data get this”
matenal. Onceyou have conductedthat inves- \
tigation andfyou got the datawithyouthenif you
feelthat! have done somethingwrong, framethe
charges. The Committeesaid, ‘No’ andstraight

, awayframedtite charges. Then, the Judge said:

‘whyshould | abpearbefore this Committee.’

MR. SPEAKER : There is as cope for
intrepretation, and reply canbe given.

SHRIKAPIL SIBAL : The Committee has
framedthe charges withoutconductinganin-
vestigation. This is the procedure unknown té™
lawand contrarytostatute because tha statutue
only stipulates the mode of proof. itdoes not

stipulate the mode of investigation.

SHRI GEORGE FERNANDES : | must
defendthestatulsbscausethestaluewaspassed
bythis House. Thesiatuteis veryclear. (Inter-
ruptions) Whenthestatuteis being chajlenged,
itismydutytodefendthe statute. Thestatuteis
verycilear. | willread only one sertence. (/nter-
ruptions)

MR. SPEAKER : | amadlowing him.
(Interruptions)

SHRIGEORGE FERNANDES: TheSec-
tion llofthe Judges inquiry Act, 1968 investige-
tion into misbehaviourorincapacityof Judge by
Committes, sub- sectionthres says :
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“The Cmuqnnee shall frame definiye
ehmsgswquudga onthebasis ofwhich
the investigation is proposedtobe held.” (Inter-
ruptions)

SHRIMANISHANKARAIYAR : Whyishe
speaking now .(Interruptions)

SHRIGEORGE FERNANDES :"Andon
thebasis of those documents, which weresent
by this House, the Committee....." (Inferrup-
tions)

MR. SPEKAER : Very good. Please re-
sume yourseat.

We havethe Constitution,we have rules,
we have rules any yet the provisionsin the
Constitution, rules andlaws are interpretedby
the judges andthatis why we have volumes of
case law. | will allow full opportunity to Shri
Chatterjeetorebuttit. if he hasthatinterpreta-
tion, let him put thatinterpretation.

SHRISOMNATH CHATTERJEE : | have
notobstructed him (Interruptions)

MR SPEAKER : Please, this part of the
law, according tohimis imerpretedintheman-
nerinwhichhe has presentedio the House. Let
himcontinue.

(Intermuptions)

SHRIRAMKAPSE (Thane ): Sir, thereis
anotherinterpretationaiso.

MR. SPEAKER: Youcangiveit. Youdo
hothave to rebutt it now. ShriKapil Sibaimay
SHRIKAPIL SIBAL : Of course, there are
siwaystwoineprstationstoanything. Theonly
paointthati havebsensayingtoyouinthecourse
ofthis procedingsie that if somebody has inter-
-pretecitdiflerently, please donotimpeach him.
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MR. SPEAKER : Accordingto youthere
arerulesforcertainthingsbutthere are norules
forcertain otherthings.

SHRIKAPIL SIBAL: Correct. Thereisno
rule. |cannotenterinto a debate withthe hon.
Members. | can only make astatementof fact.

MR.SPEAKER: Thatis right.

SHRIKAPIL SIBAL : Butthefactisifyougo
intothisActandthese rules, thereisnotasingle
provision which telis youthe mode of investiga-
tion; gives you the mode of proof.

MR.SPEAKER: Right.

SHRIKAPIL SIBAL : Therefore, itisinthat
contextthat Justice Ramaswamihas said: You
pleasetellushowyouare goingtoinvestigate;
have apreliminary investigation andthencer-
tainly | willbe more than happy to participate’.
There areletters afterletters goingto 5-10- 15
pages in which he clearly specitied what his
pointofview is. The only answeris: ‘Youplease
appear before us; Submit to the jurisdiction
andthenwe willdealwithit'. Thisisallthat has
happened.

Thistakes care of the procedural aspect of
the matter. | wantedto cometothe procedural
aspectafterl cametothe acts becauseif| had
cometothepracedural aspectfirst, Iwouldhave
beentold: ‘Youarehiding behindtechnicalities’.
Therefore, | decidedto deal withthe acts first.

Inthe contextof allthis, shouid the nation
go through the agony oif having to make to
choice? Thatisthe issuethatposes itselfbefore
the hon. Members of this House.Mytsamed
friend rightly said that nobody of this House is
vindictive against anybody. That is the only
approach. Alithatlam tryingtoshowyousisthat
thejudgehasacase. Andisaythatthejudgehas
averystrongcass. Youmayagree; youmaynot
agree. Butthisis notanissue onwhich leaders
have to make a choice; the Members of this
Househaveto makeachoice. Latitrest. Please
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letitrest. One way or theother, any vote, any

directionwillonlyhave onefall-outandthatisthe .

adverse effectthatit will have onthe institution
ofthejudiciary. Anyvote, onewayortheother,
andwe haveseenthe newspapersin thepastwill
be attributive toaparticular....

SHRI RAM KAPSE : Sir, there are two
things. He is again and a-gain repeating the
same propositiorf. (Interruptions) Heis saying
this way or that way the fall-out will be there.
Another thing is he is mentioning about the
newspapers. Repetitionis not allowedin Parfia-
ment. Parliamentary rules provide that there
should notbe any repetition. (Interruptions)

SHRIKAPIL SIBAL : lamconcluding. lam
not goingtotake more than five minutes now.

MR. SPEAKER: Yes.

SHRI RAM KAPSE : The repetition and
quoting newspapers...(Inferruptions)

MR. SPEKAER : He is repeating to
emphasise. Heis atthefagend. Shrisibalmay
continue.

SHRIRAMNAIK: Heis repeating to say
thatheis concluding within five minutes andthat
is most welcome.

X MR SPEAKER : Good. Shri sibal may
continue.

(Interruptions)

SHRIKAPIL SIBAL : Alithat | wanttosay
isthisHouseisfull of statesmen. There aretwo
former Prime Ministers who are part of this
House.

21.00hrs.

There are people whose wisdomistobe
admired, and alithat icansayis, giventhetacts
andgiven thp statement of the law, given the
natuip of this evidence, giventhe nature ofthe
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charges, giventhefindings ofthe Committee,
why should this House havetomake achoice?
And the reason why } am saying this is not .
becausethe Judgeis quilty orinnocent, itis not
my concem at all, and | can say so with the
utmostsincerity. | appearedtoday certainly for
the Judge, butmoreforthe institution. The Judge
maybe removed ormay notben removed, isnot
my concem. | willcertainly defend him. (/nter-
ruptions). 1 am concemed with the fall out of the
vote. (Interruptions)

MR.SPEAKER: Ithinkforyouforme, the
Houseshouldcooperate.

SHRI KAPIL SIBAL : Having said that,
Sir, Iwant, and lwould requestthehon. Members
ofthis Housetolook atpage 24 of Vol. lll where
Ihavegivenalistof 33cases ofimpeachment—
actual list of 33 cases of impeachment with
charges and findings, and you will find if you
meticulously gothroughthese, thatinthese 33
cases, only one Judge of the Supreme Court of
the United States was ever proceeded against
and the motion was defeated. In America,
impeachment has never succeeded, never,
never, never. In the High Court of
Australia.... (interruptions)

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada ) : In America the Presi-
denthadtostepdown because of Watergate, but
inindia, isitthe sametrend? (interruptions)

SHRIKAPIL SIBAL : Now, you will notice
from this list, Sir,, that 90 per cent of the
impeaachmentfailed. incases whereimpeach-
mentsucceeded, they related only to the judicial
conduct of the Judge or misappropriation or
criminal conviction, never on charges like this
; noimpeachment ever moved on charges like
this, of excessive expenditure contrarytofinan-
cial rules; no impleachement has ever been
moved, and | have giyen all the examples..|
couid havﬁudmmmuo you, butsince

nobody... (Interruptions) | am sure the hon .
Members of this Housewili gothrough that. And

_ inthe light of the fact that the three-Judsges
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Committee has said that there is no moral
turpitude involved, lrequestthe hon. Members

It is not a motion that should be dealt with
considering the facts that you have now before
you. :

Thatis allIwishtosay. | wantto express
my deep appreciation at this great opportunity
thatyou, Sir, have given me andthe hon. Mem-
bersofthisHouse. ithas, indeedbeenapleasure
tobebefore youandif| have, inthe course of my
statement, said Somethingthat| shoudinothave
said, | beg of youtoforgive me. Thankyouvery
much.

MR. SPEKAER: Thankyou.

- THEMINISTEROF STATE IN THEMIN-
ISTRY OF HUMAN RESOURCES DEVEL-
OPMENT (DEPARTMENT OF YOUTH AF-
FAIRS AND SPORTS ) AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMUKUL WASNIK): As

MAY 10, 1993

, ofthis Housetore-thinkonthisissuandnoteven -
'vote onthe motion; don’tdeal withit any more.

the House has decidedto continue the discus- -

sionanditwas decided quite lateinthe evening,
we have made some arrangementsforfoodin
the Central Hall forthe hon. Members. Some
foodhas beenarranged. Exactly we couldnot
arange dinnerbecausethetime withuswasvery

. short. Butwe haveamadesomearrangements.

[ request the hon. Members to join us at the
Central Hall.
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' MR. SPEAKER: Itdepends ontheirpret-
erence whetherto take here orathome.
SHRI SOMNATH CHARRERJEE : M::
Sibaland his juniors should be invited.

* SHRI MUKUL WASNIK : He and his
assistances are definitely invited. The staffand
officersarealsoinvited..

SHRILALK.ADVANI: Mr. Speaker,Si:
we had issued whips to our Members to b-
present today. Perhaps all political parties
recognising the importance of the occasion,
asked all their Members to be present in the
House. Now the discussion has spilled Qver
tomorrow. Obviiously we will have to issue
freshwipstothem tobe presenttomorrow als.*
Butitwouldbeintheinterestofthehouse andthie:
Members if we are told approximately whéa
time, the mover of the Motion would reply so that

-everythingconcludes before that.

MR. SPEAKER: I think, it would be imme-
diatelyafterthe Lunch. ltmaybe about2.00 p.m
We willdecideit. Approximatelyat2.00p.n: .
heis expectedtodoit. We willdecide about it

21.07hrs.
The Lok Sabhathen adjournedtill Efsven of

the Clockon-Tuesday, May 11, 1993/ -
Vaisakha21, 1915 (Saka).
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